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LOK SABHA

Thursdayy 30th Augusty 1956

The Lok Sabha met at Eleven of the Clock.

[Mr. SPBAiCER tn the Chair]

ORAL ANSWERS TO QUESTIONS

Recognition of Meritorious Work on 
Railways

1̂534.  Shri Jhulan Slnhat Will  the 
Minister of Railways be pleased to swte:

(a) whether the Railways have begun 
to accord special recognition to cases of ex
ceptional and outstanding v̂ork by payment 
of honoraria,  letters of appreciation and 
medals;  and

(b) it so, the number of such cases 
on each of the regional railways so far?

The Parliamentary Secreury to the 
Minister  of Railways  and  Transport 
(Shri  Shahnawaz Khan); (a)  We have 
always been giving awards etc., but We are 
considering  the .  introduaion  of uniform 
rules on all Railways.

Qs) A statement is laid on the Table of 
the House.  Appendix IX, Annexure
No. 21.1

Shri Jhulan Slnha: May I know the 
total expenditure incurred on all these awards ?

Shri  Shahnawaz  Khan: I  shall
require notice for that; I do not have the 
.nformation with me at present.

Shri Jhulan Slnha: May I enauire 
if the attention of the Government has been 
drawn to the awful state of affairs existing on 
the NB Railway  even though as many as 
in< awards have been given in that Railway?

Mr. Speaker: Has the hon. Minister 
been able to catch the question?

The Deputy Minister of Railway 
I nd  Transport  (Shri  Alagesan): No,

Sir
Mr. Speakers The hoa Member ivill 

kindlv speak distinctly and repeat his ques
tion. •

Shri Jhulan Slnha :  How is it that 
in spite of the large number of awards on the 
NE Railway numbering 1115 the  state of 
affiirs on that Railway still continues tôbe 
awfully  bad ?

Mr. Speaker: In all the Railways in 
India?

Shri Jhulan Slnha: On the NE Rail
way,

Mr.  Speaker: Any  Railway ?

Shri Alagesan: On the North-Eastern 
Railways.

Mr. Speaker: I mistook NE for ‘any’

The Minister of Railways and Trans
port (Shri Lai Bahadur Shastri): Per
haps the hon. Member will not deny the fact 
that although the position is not very statis- 
factory on the North-Eastern Railway, it has 
definitely improved during the last one or 
two  years.

Shri B. S. Murthy: I want to know 
besides money presents, Whether meritorious 
service is also taken into consideration for 
higher  promotions.

Shri  Lai  Bahadur  Shastri :  Yes. 
We want to do that, but it sometimes creates 
so much dissatisfaction among the staff that 
we generally hesitate to do so. although what 
the non. Member has said is on principle quite 
correct and should be done.

Shri  Shree  Narayan  Das: May I
know what are the important categories of 
work for which the awards have been given 
on the North-Eastern Railway?

Shri  Shahnawaz Khan: The awards
are given for good work and good Work is of 
many types.

: fTFHCt *fT SBtrWf

w  »iir t ?

irft  ^ : W   ̂  WRT

(mH%)  w

Iff <n:  m

ir  VRhfr ^  ^

tHW f̂’IT   ̂I
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Shrl T. B. Vlttml Raot  If any innova
tion—mechanical—is found out by anyone in 
the tailway sta£f, is he also given an award 
under this scheme or does he come under  an 
separate scheme ?

Shrl Shahnawaz Khan: On each Rail* 
^̂ay a committee known as the Inventions and 
Suggestions Committee has been formed.  If 
any of the raillway staff make inventions or 
make such suggestions which are taken up to 
the benefit of the Railways,  they arc given 
due recognition.

Model  Public  HeaUh  Act

*15  ̂6. Shrl Krlahnacharya Joahi:  Will 
the Minister of Health be pleased to state:

(a) >̂hether  Sute  Governments  have 
sent their  opinions on the Report  on the 
draft Model niblic Health Act; and

(b) if so, the number of  States which 
have agreed?

The  Drauty  Minister  of  Health 
(Shrlmatl  Chandrasekhar)!  (a)  Twelve 
State Governments have so far sent their com
ments on the  Draft  Model Public Health 
Aa.

(b)  Ten  Sute  Goverrunents  are  in 
general agreement with the  Model  Public 
Health  Aa.  The remaining two have offered 
no comments.

Shrl  Krlahnacharya  Joshlt May  I 
know what steps the Government have taken 
to expedite the matter, and may I also know 
how many Sutes  have yet to express their 
views on the subject?

Shrknatl Chandrasekhar :  We have 
again sent reminders to the State Governments 
to send their replies, that is all that we can 
do to expedite the matter at present.

Shrlmatl  A.  Kale:  May we know 
what are the main recommendations of the 
Model  Public  Health  Act ?

Shrlmatl A coov of
the Model Public Health Act is placed in the 
Library.  It is a compact  thing and I think 
it Will do good to the Member to go through it 
and not hear what I would say.

Shrl Krlahnacharya Joahi: May I know if 
the reorganisation of States is going to affect 
the  Scheme ?

Shrlmatl  Chandrasekhi------------ ---------------------I  If
necessary it might, jjnot the scheme as such but 
the comments and other things of the State 
Governments may vary if necessary.

Shrlmatl Tarkeahwarl Slnhat May  I 
know whether the Government can give us 
any idea of the estimated expenditure, if the 
scheme of pubhc health is fully implemented 
by the  Sute Governments ?

Shrlmatl  Chandrasekhar:  Ex
penditure on what?

Shrlmatl  Tarkeahwarl  Slnha:  On
this model public health scheme if it is fully 
implemented.

The Minister of Heahh (Ra)kumari 
AmrltKaur): It is impossible to give the 
estimated expenditure at this stage.

Shrl  Raghavalah:  May  I  know
whether Andhra is one among the ten States 
which have sent their opinions on this Act ?

Shrlmatl  ChandrateUiar: We  have
received no reply from Andhra.

ITo  TOWnft  :  WT

(fr) ^

«p5cr ^

(

TIfi (•ft

r) : (v) % («t).

iTo mmrnft : ^

 ̂ I   ̂ TK

Twmmr fv ir̂r

(  ̂)  %

fifiTT

WWT

5̂ .............

Shrl B. S. Murthyt  The answer may 
kindly be given in English.
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Slui Lai Bahadur Shastrl: The bon
Member has  enquired  whether the  de
mands  are being considered on the merits. 
I said. “Yes”. They are being considered on 
merits.

iTo : WT  ̂  ^

 ̂  I fv #

5f|f I   ̂ ern; ^  ?

Mr. Speaker; Guards are not  included 
in the categories referred to here. Station 
Masters and Assistant Station Masters arc 
only mentioned here. Now the hon. Member 
wants information about Guards.

Shri T. B. Vittal Rao: Station Masters 
arc promoted as Guards.

Mr. Speaker: Very uell.  one can be 
promoted as  Governor General.

Shri B.  S. Murthy: May  I  know 
whether the demand for a rise in the basic 
salary  of  Station  Master  and Assistant 
Station Masters is also  being considered 
sympathetically ?

Shri Alageaant The  Minister  has 
already ans>̂ ered that the question is being 
considered on merits.  As the Minister has 
pointed out in his Budget speech, We are now 
considering the question of re-distribution 
of grades and the Stations Masters* category is 
also a category which we have taken up and 
are examining.

*?KH- :  fJH

WT  I fv ^

VT Wt urohv   ̂  f?r*rrT #
«ifr feiT  ̂ ?

Twt fWT  iWt V tnn-iTfww

{̂  m|[Hvra wt) :  •

Shri Bhagwat Jha Azadt How was
the contract given to this firm ?  May I know 
whether any tender was called for the same ?

SM Shahnawaz Khan: The contract 
was given in  accordance with the normal 
practice prevailing on the Railways.  Global 
tenders were  called.

Shri Raghavaiah: May I know the 
name of the company to which this contract 
was given ?

Shri Shahnafwaa Khan: It was given 
to Messrs.  Owen & Dysen Ltd., England.

I   ̂ f*F

^   ̂ *nff̂

^ WTJÎfT'H HT :  ifra*  T̂Rar
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 ̂ f 5T̂lf I inr  . 
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Shri Chattopadhyaya: May I know 
whether we have received any assurance from 
them that they would keep to the schedule of 
delivery ?

Shri Shahnawaz Khan: Yes, Sir.

Shri Raghavaiah:
ther it will be possible..

May I know whe-

JMbr. Speaker: The hon. sMemb ought 
not to go on shooting questions unless I call 
him.
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Pilots and Eiiglncers

*154®. SIW Jalpal Sla«ht  Will the Mi
nister of Communicatiom be pleased to 
state:

• of appointment and absorp
tion of Pilots and Engineers of the nationalisea 
airlines 5

(b)  the number of Pilots appointed after 
nationalisation; and

cial Pilots?

The Minister ia the Ministry ef 
Communicationa (Shri Rmf  Bahadur)

(a) I lay on the Table of the Lok Sabha
* giving the required information, 
lotfe Appendix IX, Annexure No. 23].

(b) The Indian Airlines Corporation has 
recruited 84 pilots since nationalisation and 
the Air-India International Corporation has 
recruited 31  pilots.

(c) The number of unemployed Commer
cial Pilots with current ‘B* licences as on the 
I8t July,  1956  is  17.

Shri Jaipal Singh: I find in  the 
statement no information has been supplied 
in regard to the Works Managers, Superinten
dents, Deputy Engineers and Chief Engineers 
as they exist in the Air-India International. I 
have been given information only for the I.A.C. 
and not for the Air-India Internationat.  May 
I know whether Government win supply that 
information also ?

Shri Ra) Bahadurx Information aboû 
engineers on the Air-India International is 
also contained in the statement.  If it is not 
there, I will supply it.  I think it is there on
page 5.

Shri Jaipa!  Singh rose—

Mr. Speaker: The hon. Member will 
. read it and put the question.

Shri Chattopadhyaya: What is the 
definition of a month for the pilots?  How 
many flying hours constitute a month for them ? 
Are these pilots paid at extra rates when the 
hours of work are increased ? If so, at  what 
rate arc they paid ?

Shri Ra) Bahadur: The maximum 
liumber of hours which a pilot can fly in a 
month is 100; he can not fly beyond that. 
I will not be able to say it off hand, but it 
does not exceed  100 hours.

Shri Jaipal Singh: I have read page
5 9f the statement; the information I asked for 
is missing.  But the hon. Minister has pro-
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mised to supply the information.  At page 5, 
is referecc only to Grade I, Grade IIthere

anU  Grade ill Engineers.  There is no re
ference whatever to the Chief Engineer, the 
Deputy  Engineer  etc.

I j J«lP*l Slagh: I find that Air* 
India International pilots have to undergo 

refresher courscs.  Why 
are the Pilots of the I.A.C. not subjected to the 
same technical refresher courses ?

Shri Ra) Bahadurx So far as I know 
under the rules,  all pilots have to undergo 
cnecKup.  refresher coruses.

Châ padhyaya:  My question 
MS not been fiilly answered.  I wanted to

Itoura flying

Shri Ra) Bahadur: It is all given ia 
the statement—the rates, salaries, emoulments’ 
allowances etc.

Shri G, S. Singh: In answer to par̂ 
Cc) of the question, the hon. Minister said that 
there are 17 Commercial Pilots  with current 
‘B* licences who are unemployed.  May I 
know whether Government has any scheme 
whereby these imemploed pilots are given 
faahties for flying, so as to enable them to 
keep their licences current?

Shri Ra) Bahadur: It is our earnest 
endeavour to employ these unemployed pilots 
as best as we can.  As I have already said in 
reply to part (b) of the question, 84 pilots 
in the case of the Indian Airlines Corporation
& 31 in the case of Air-India International have 
been freshly recruited.  So far as the question 
of keeping their licences alive is concerned, 
it  is  left  to  the  pilots.

Shri  Jaipal  Singh: May  I  know 
whether there is any co-ordination between 
the management of the Air-India International 
and the management of the Indian Airlines 
Corporation about ensuring that the  inflow 
of fresh recruitment in the Air-India Interna
tional may come from suitable candidates from 
the Indian Airlines Corporation also ?

The  Minister  of Communications 
(Shri Jag)ivan Ram): As a matter of fact, 
most of the recruitment for the Air-India 
International is from among the pilots of the
I.A.C.  There is the fullest co-ordination 
between the two.  The Chairman of the two 
Corporations periodically meet and discuss 
and try to solve the difficulty as regards the 
shortage of Commanders in the Air-India 
International.

Shrimati Renu Chakravartty: Is it
a fact that certain South-East Asian countries 
have requested us to send some experts, pilots 
etc. and if so, whether any of those wo are yet 
to find employment have been recommended 
by Government for jobs outside?

Shri Ra) Bahadur: We have given 
some assistance in that regard to one or two 
countries, particularly Indonesia.  But this 
docs not arise out of this question.



i«43 Oral Answers 30 AUGUST 1956 Oral Answers
Stoi Jaipal Singhs  Further to the ques

tion 01 the hon. Member from Bharatpur- 
Sawai Madhopur to which, I think, a very 
imsatisfeaory answer was given, in view of 
the fart that (̂ nunercial Pilots are liable to be 
conscripted in a national emergency—and 
national emergency means that the men that 
we have should be readily available for emer
gency at any trae— m̂ay I know why Govern
ment are fighting shy of enabling these pilots, 
may be there arc  of them or more, being 
permanently  available to Government, be
cause we do not know when an emergency will 
arise?

Shri Jaglivan JUmx Perhaps as the hon. 
Member is aware, our scheme is to absorb for 
employment in the I.A.C. and the A.I.I. all 
the pilots with current ‘B* licences.  But 
before they are absorbed, they will have to 
undergo a training for Dakota Endorsement.
I presume the hon. Member is aware that we 
are training pilots with current ‘B* licences for 
Dakota Endorsement at Allahabad.  As a 
result of that, we have been able to train a 
large number of them and absorb them.  I 
am sure within the next 6 to 8 months, all 
the remainig pilots with current ‘B’ licences 
will be given Dakaota  Endorsement and 
absorbed in the I.A.C. 1 would like to mention 
one point here.  The consideration which the 
hon. Member has urged  applies more to  a 
mateur pilots than to  Conunercial  PiloU. 
would urge that the hon. Member should bear 
that in mind.

1844

West
at of Cyclones i 
Bengml.

*1S4Z. Shri  N,  B.  Chowdhury :
Will  the Minister of  Food and Agri-
cnltnre be pleased to state :

(a)  the total amount  of relief given
by  the Union  Government  to Midnapur 
and 24 Parganas District in West Bengal 
the during the recent cyclones ;

(b)  the nature of relief given; and

(c)  the total  amount  asked  for by
ths  West Bengal Government?

The Minister of Food and Africol- 
tare (Shri A. P. Jain, (a) Nil.

(b) Does not arise.

(c) The West Bengal Government have 
not BO  far made any  request  for financial 
assisunce.

Witl̂ our permission,  Sir, I may add 
that the West Bengal  Government  has full 
aiithority  to spend  money  on works  of 
approved  reliet and it can afterwards  send 
the ]̂ 1 to the Central Government which 
will  reimburse the West Bengal  Govern
ment to the extent of 50 per ccnt or 75 per 
cent as the case may be.

the X In spite  of
me ^̂entral Government bearing 50 or 
per cent of the expenditure, relief ̂

^y I toow  whether the  Government of 
iMtruetion* to the 

Gover̂ ent •» to the auantum of 
reiiez to be given under particiuar circum- 
stan̂s  or wthe State Government  give 
relief according to their own standards ?

T j   ̂ Government of
ofiifo instructions
giving the items on which expenditure can 
be mcurred.  It  has also  laid  down the 
quantum  of assistance  from the Centre: 
but, as to what extent relief is necessary in 
a Mrtî ar case depends on the judgement 
of the State Government.

ShH Np B. Chi!, -r------T — —̂ w-»—mry : May I know
whether in additon to the general scheme of 
Central assistancê  whether  the Central 
Government have ofiiered any special assis
tance to West Bengal in view of the cyclones ?

Shri A* P* Jain t The general scheme 
is a very comprehensive scheme.  It covers 
a very large number of items and the assis
tance given by the Government of India is 
on a generous scale.  Besides  that,  I sent 
Rs. 15,000 to the West Bengal Government 
from the People’s  Famine Relief Trust and 
the Prime Minister sent Rs. i lakh from his 
relief fimd.

Indo-Pak Rail Traffic

*  Sardar  Akarpori s  Will
the  Minister  of  Railways  be  pleased
to sute :

(a)  the  financial  arrangemenu in res
pect of the traffic on the rail routes between 
Pakistan and India ;

Cb) whether  Pakistan  has discharged 
all its financial liabilities in respect of this 
traffic ;

(c) whether it is intended to open  the 
Hindumalkote route  for passenger  and 
goods traffic ;  and

(d) if so, when ?

The Deputy Minister of  RaUways 
and  Transport. (Shri  Alagesan) t  (a)
and (b).  A statement is laid on the Table 
of the Lok Sabha  Appendix IX, Annex- 
ure No. 24].

(c)  and (d).  No such proposal is undef 
consideration at present.

Shri Bhagwat Jha Axad 1 May I know 
what is the financial liabilî mentioned In 
the sutemct yet to be realised ?
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Shri Alageian : There are claims and 
counter-claims that have been pending for a 
long time.  So I am unable to give the exact 
figure.

Shri Bhagwttt Jha Aaad t Has  any
assurance  been given by the Pakistan  Gov
ernment  regarding  its  payment  within 
reasonable time?

Shri Alageaan : The  main difficulty 
in this connection  has  arisen  because  of 
the  devaluation  of the rupee.  When we 
devalued our rupee, Pakistan did not devalue 
its rupee.  As a result there was very much 
inflation  in the claims  made  by Pakistan 
which we are got prepared to accept.  These 
things  are still  under consideration  and 
negotiation.
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Mr. Speaker : Let it be enquired into.

Shri lUmachaiidra Reddit May I know
whether any special privileges and  special 
consideration have been shown to the Sutes 
railway officers over the head of the  «x- 
Government railway servants, affecting  the 
latters interests in the matter of promo* 
tion?

Shri Shahnawas Khan : No  special 
privileges have been v̂en to any category. 
At the time of regrouping six seniority com
mittees were appointed, one for each railway, 
and they were asked to report on the  most 
equiuble  method  of  adjusting  seniority 
and they constilted the Federation of All 
India Railwaymen.  With  their  consent 
instructions were issued to the  General 
Managers  of  our railways.  That  is the 
position.

Shri Ramchandra Reddi t May I
know whether the recommendations of that 
board have been adhered to or whether 
Government took their own decision over the 
recommendations of the board ?

Shri Shahnawaz Khan : In order to 
bring the situation on a uniform basis on 
our railways, the Railway Board issued similar 
instructions to all the railways and those 
instructions are beir̂ followed.  After the 
issue of the instructions, certain anomalies 
were reported by some railways.  In such 
cases, the General Managers were authorised 
by the Railway Board to take steps in order to 
eliminate those anomalies and they have done 
so.

Shri Ramachandra Reddi : My ques
tion was a very direct one.  I want to know 
whether the recommendations of that special 
committee have been adhered to by the 
Government  or whether Government came 
to their own decision over  the head of the 
recommendations of the committee.

The Deputy Minister of Railways 
and Transport (Shri Alagesan) : Perhaps 
the hon. Member has got a different thing 
in mind.  With reference to the fixation 
of  seniority  of  officers,  a  certain 
committee'went into the question.  It con
sisted of the Member of the Board concerned 
with staff matters, the Home Secretary etc. 
Then certain modifications were made.
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Sbri Raniftchaiidni Reddl : Mty 1
know whether €x-Governmcnt railway ser
vants have nude further representations  to 
the Government and whether those repre
sentations have been disposed of and, if so, 
in what way ?

The Miniater of Railways and Trans
port (Shri Lai Bahadur Shastri) : Cer
tain representations were made some time 
back.  But since  we have  taken the final 
decision,  we have  not  received  any 
representation.

Family Planning

•1544.  Shri  Gidwani :  WUl  the
Minister of Health be pleased to state :

(a) the progress and progranmie evol
ved by Family Planning Grants Committee;

(b) the new centres proposed to be 
opened for family planning, State-ifdse;

(c) the steps taken and proposed to 
be taken to train medical men and others in 
this branch;

(d) the steps or schemes for manu
facturing contraceptives; and

(e) the impressions of her recent tour 
to U.S.A. and Japan with particular rdference 
to the tackling of the population prob
lem?

The Depnty Minister  of Health 
(Shrinuiti Chandrasekhar) : (a) A state
ment giving the required information is laid 
on the Table of the Lok Sabha.  Ap
pendix IX, Annexure No. 25].

(b) It is proposed to open 2000 family 
Planning Centres in rural areas and 500 in 
urban areas during the  Second  Five-Year 
Plan.  The State-wise distribution of these 
Centres has not yet been decided.

(c) The  setting-up  of an  All  India 
Training Centre for imparting training to 
social workers, doctors, health visitors and 
nurses etc. has been approved.  Necessary 
steps are being taken to establish this Centre 
at Bombay at an early date.  As an interim 
measure, short term courses are being ar
ranged in different places under a special 
officer appointed for this purpose.  A 3-week 
training course was arranged at Delhi from 
6-7-1956 where 32 candidates were given 
training.

(d) No scheme for the manufacture of 
mechanical contraceptives is under the con
sideration of the Government of India.

(e) There  is  no  population  problem 
in the U.S.A.

In Japan it is acute and the Government 
of that country are tackling it in various 
ways.

Shri Gidwani t After the Health Minis
ter’s return from Tokyo it was stated that 
Japan was making very encouraging progress

with the family planning movement and 
their schemes were successful.  May I know 
what the position is?

The Minuter of Health (RaikumaH 
Anŵt Kaur) i I was able to visit some of 
the centres in particular in the rural areas. 
They have been carrying on this work for the 
last eight years and they ceruinly have 
achieved success inasmuch as they have made 
the people family-planning conscious and no 
one wants to have more than three children 
at the most.  Those were the answers given 
to me.  They have been planning in various 
ways and they have legalised abortion.  That 
is the first step they took.  They are now 
regretting that step and are resorting to 
mechanical and chemical contraceptives and 
health  education  including  the  rhythm 
method as well as cheap chemical contra
ceptives.

Shri QAdwani t May I know whether 
any wing for the evaluation of contraĉ ves 
has been set up in the Indian Research C>ntre 
and some researches have been initiated and 
if so, what is the result ?

Ralknmari Amrit Kaur t It is too
early to give any results.  But what they 
have put up is now being tested.

Shri Bansal s May I know whether 
like Japan which has provided facilities in 
some of their clinics for voluntary sterilisa
tion of those persons who want to get them
selves sterilised, the Government of India are 
also making that as a part of their family 
planning scheme?

Mr. Speaker 1 Are we going into the 
details of the methods, mechanical or che
mical or just sterilisation?  I do not know 
where we will end if we do that.  I request 
the hon. Minister to issue a small pamphlet 
for the benefit of the Members of Parliament. 
I agree that it is an important matter.  But 
so far as any technical subject is concerned 
all that we can ask is whether sufficient pro
vision is made.  When  we discuss about 
hospital do we go into whether this mhmire 
is there or that mixture is there ?  We do not 
go into further details.  Under these cir
cumstances, we need not go into whether  it 
is mechanical,  chemical  or  sterilisation.
I wiU proceed to the next question.

Shri Raghavaiah t On a point of in
formation............

Mr. Speaker : No more supplemen- 
taries.

Shri Chattopadhyaya 1 The last ques
tion is only a misconception of the ques
tion..........................

Shri Bansal : It is a question of great 
importance.
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Mr. Speaker 1 The policy has already 
been decided and implemented and that is 
why they are going to open these thousand 
and odd centres here for the purpose  of 
giving relief to those who need it.

Kandla  Port

*1545. Shri Gidwani 1 Will the Minis
ter of Transport be pleased to state:

(a) whether it is a fact that the plans 
for constructing two more berths at Kandla 
Port have been submitted to the Govern
ment of India; and

(b) if so, whether  Government have 
sanctioned the Scheme?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a) Yes.

(b)  The matter is under considera
tion.

Shri Gidwani 1 When will the matter 
be decided ?

Shri Alagesan : It would be decided 
soon,

Shri Gidwani t Are the Government 
aware that the block-pilling machine will 
remain idle and will  be dismantled which 
will result in loss to the Government?

Shri Alagesan t That is one of the 
considerations why they want to undertake 
the construction of two berths now.  The 
present contractors have the necessary ma
chinery for the work.  If they are dismantled 
and taken away, the cost of that operation is 
bound to go up.

Shri B. S. Murthy t May I know if 
these berths will be functioning for ocean
going steamers?

Shri Alagesan : Yes.

Shri Velayudhan : May I know whe
ther this port was given top priority by the 
Government with a view to have a single 
great port for Maha Gujerat ?

Shri Alagesan : I could not follow.

Shri Velayudhan : I want an answer,

Mr. Speaker : But, I must understand 
the question.

Shri Velayuudhant I want to know 
whether the progress made by this Kandla 
port is not very slow.  It was earlier given 
top priority with a view to have a big port 
for Maha Gujerat as mentioned by the late 
Sardar Patel.

Mr. Speaker : What is the question ?

Shri Velayndlian i The  progress  is 
slow.

Shri Alagesan : The question of Maha 
Gujerat docs not come in.

Mr. Speaker : It has been unnecessarily 
linked with that.  The hon. Member wants 
to know whether the speed has been slacke
ned.

Shri Alagesan : The work has been 
progressing  very  satisfactorily.  Two of 
the four berths arc likely to be opened in 
October.

Shri Bhagwat Zha Azad : If the
scheme as sanctioned is finalised, what would 
be the financial implication?

Shri Alagesan : There is an abstract 
estimate of Rs. 330 lakhs.  That is under 
consideration.
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ter
Shri Matthen : Will the Minis- 

of Trma9port be pleased t 
'able shoŵ g :

rusport be pleased to lay a sute- 
ment on the Tal'  ‘

(a) the total tonnage of cargo carried by 
Indian sailing vessels during 1951-52,1952-53
1953-54 and 1954“55 J

(b) the total tonnage of cargo carried in 
foreign vessels during the same period ;

(c) the toul freight paid by Indian to 
foreign ships for the carriage of Indian cargo; 
and

(d) the efforts made by Government
to increase the carriage of cargo from India 
in Indian ships ? "

The Deputy Minister of Railways 
and Transport (Shri Alagesan) t (a) to
(d).  A statement is laid on the Table of the 
Lok Sabha.  [«S«e Appendix IX, Annexure 
No. 26 ].

Shri Matthen : In the statement, it is 
said  about  foreign  sailing  vessels.  The 
question is, what is the total tonnage ol cargo 
carried in foreign vessels during the same 
period. I do not know what justification there is 
for referring to sailing vessels.  Will the 
Government please say what is the approxi
mate  freight paid; during these five years ?

Shri Alagesan t That is one of the 
questions : total freight paid by India to 
foreign  ships.  That  information  is  not 
available.  That is found in the statement.
1 do not have the information.

Shri  Matthen : May I know  the 
approximate amount ?

Shri Alagesan t I may give an indica
tion that India at present is able to carry 
only five to six percent of her overseas trade 
in her own vessels.  The rest are carried by 
ships belonging to other countries.

Shri Matthen 2 The  world tonnage 
now stands about 100 million tons, that  is
50  per cent, of the pre-war tonnage.  In
dia’s tonnage is 0*5 per cent.  Will the hon- 
Minister make all-out efforts to acquire more 
ships so that we may carry our own steel 
etc.?

Mr. Speaker : These are all'suggestions
or action.

Shrimati Renu Chakravartty t The
hon. Deputy Minister said that he does not 
know what is the total freight paid by India 
to the foreign ships.  On what basis has 
target in the Second Five-Year Plan regarding 
shipping been fixed : on  the basis of ê 
financial implication of how much foreign 
exchange we will be saving or only from the 
technical aspect?

Shri Alagesan : Our object is to carry 
at least 50 per cent of India’s trade in our

ships and we aie progressing towards that. 
We have not pr̂ essed far.  The  effort* 
made during the First Plan period are before 
ê House. What we hope during the Second 
Plan period is that  we  should  carry  at- 
âst 10 to 12 per cent, of our overseas trade. 
Provision has been made for that,  subjcct 
to financial  considerations.

ShrimatJI Renu Chakravartty i My
(mestion was what was the basis. We know 
tne targets.

Mr. êaker 5 This was a difTcrent 
basis : not foreign exchange or freight.  The 
hon. Mimster says 50 per cent, not any other 
basis.  That is what I undcntand from the 
hon. Minister.

Shri lUghavaiah i May I know whe
ther the information given in big business 
journals like ̂ CapitaP uid *Ccmmeree*  that 
the Government of India has been paying 
Rs. 70  to  90  crores  per  year  during 
the last five years to the foreign companies 
on freight charges is correct, and may I 
also taow whether we are going to be self- 
suffiaent so far as shipping is concerned in 
another two or three Five-Year Plans ?

Shri Alagesan i I have not seen that 
particular magazine.  The estimate that has 
been given there may be approximately 
correct.  We are spending huge amounts on 
our shipping freights.  They certainly go to 
foreign countnes.

Speaker i The hon. Member asked 
whether we will be building up the 50 oer 
cent, in two or three Plans?

S  ̂Alagesan : Our target is already
2 million tons.  By the end of the Second 
Plan, we will have 9 lakh tons.  By the end of 
the third Plan, we propose to have 2 miUion 
tons.

Shri Raghsvaiah s May I know whe
ther the Government is aware that our total 
demand will increase in shipping space as a 
result of development in our country and 
whether the Government has taken into con
sideration  this  developmental  work  in 
estimates about shipping?

Shri Alagesan i Of course, that is 
taken into consideration.

Mr. Speaker t Whatever suggests to 
the hon. Member must also suggest itself ta 
the Government.

Shri Matthen : Is my information 
correct that during the first Plan jrcricd 
Government was able to add only two ships 
of 14,433 tons to their shipping : Govern
ment, not in the private sector ?

Shri Alagesan : I do not  think that 
information is correct.  We wanted to take 
the tonnage to 6 lakh tons.  We have almost 
succeeded in it.  We had 480,000 tons at the 
end of the First  Five-Year Plan.  There
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were orders pending.  We would be getting 
Jthe rest of the tonnage in the course of this 
year.  We have almost reached the target.

Mr. Speaker : Next question.

Shri Matthen : One more question
Sir.

Mr. Speaker : The hon. Member has 
been given sufficient opportunities to put 
supplementary questions.

BarbolganJ-Baharalch Line

*1558. Shri Sinhatan  Singh : Will 
the Minister of Railways be pleased to refer 
to his statement in Budget speech that survey 
;for construction of Railway line from Barbol- 
ganj  (in Gorakhpur District) to Baharaich 
will be nude and state whether and if so, 
when the survey work will begin?

The Parliamentary Secretary to the 
Minister  of Railway  and  Transport 
(Shri Shahnawas Khan) s No such state
ment was made in the Budget speech.  The 
proposal, has, however, been noted and will 
be considered if and when more funds be
come available for the construction of new 
lines during the Plan period.
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Cargo

,  *1559. Shri Matthen : Will the Min
ister of Transport be pleased to state :

(a) the quantity of cargo in dead weight 
tons imported on account of the Government 
of India and the different States and by the 
Companies and Corporations under the State 
and Central Governments during 1950-51 
and the total amount of freight paid for the 
cargo thus imported;  *

(b) the quantity of cargo carricd by ships 
chartered by Indians in the coasul trade of 
India during 195(̂ 5̂ and the freight earned 
thereon , compared with the charter hire paid 
by Indians fox the charter.; and

(c) the tonnage owned by India at the 
beginning and at the end of the First Five- 
YeaxPlan ?

The Deputy Minister of Railways and 
Transport (Shri Alagesan) 1 (a) Statistics 
are available in respect of cargo imported or ex
ported under the ownership and/or control of 
the Central  and State Governments during 
the years 1951 and 1952 only. A statement 
giving this information is laid on the Table 
of the Lok Sabha.  Appendix IX, An- 
nexure No. 27].  Similar information in re
gard to subsequent  years is being collected.

(b) A statement is laid on the Table of 
the Lok Sabha. [See Appendix IX, Annexure 
No. 27].

(c) 3,90,000 GRT and 4,80,000 GRT res
pectively.
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Skri Mattbcn : In view of the increase
io coastal trade, is it the policy of Government 
to encour̂ e the chartering of vessels for 
coastal traffic?

$hr lagetaT $hr lagetaT : Chartering has been 
been permitted under certain conditions to the 
coastal shipping compaines.

hr 5htttopaShiaia hr 5htttopaShiaia i May 1 know 
whether we are going to have yet another 
shipping yard ouring the  Second  Plan
penod in order to increase tonnage?

h  lagetaT : h  lagetaT : The other day the 
minister for Production answered this ques
tion and said that he is considering this ques
tion.

hr fagha1aah hr fagha1aah t May I know whe
ther we are paying a greater portion, that is 
70 to 80 per cent of the freight charges to the 
United lUngdom only?

MrA pea7er MrA pea7er i The question deals with 
quantity of cargo.  Freight is not there at 
aU.

hr lageeaThr lageeaT: I do not have the figure'

Mr. pea7er Mr. pea7er ! The hon. Minister has 
not got the details, the break-up of the Rs. 
90 crores or so that is spent on freight.

hr fagha1aah hr fagha1aah 1 My question is very 
simple. Of the total freight charges that we 
are paying in our import-expon trade, may I 
know whether the major amount is being given 
to the United Kingdom?

hr lagetaT hr lagetaT t May be.

Mr. pea7er Mr. pea7er i He wanted to know at 
first if it was 70 to 80 per cent.

hrVelaiuSh m: hrVelaiuSh m: In view of the short
age in shipping facilities, is there any pro
posal with the Government to lease out ships 
from countries with which they are available 
or our foreign and coastal trade ?

hr lagesaT hr lagesaT : We have no informa
tion as to who is prepared to lease out ships. 
Of course, the overseas and coastal shipping 
companies, when the market conditions are 
favourable, chartcr other ships for their pur
poses.

hr B. . Murthi : hr B. . Murthi : May I know whe
ther besides the United Kingdom any other 
country is coming forward to give us shipping 
facilities at a lower rate ?

hr lagetaT hr lagetaT : I could not follow the 
hon. Member.  What docs he mean by ship
ping facilities at a lower rate ?

Mr. pea7er Mr. pea7er : Countries that charge 
lower freight rates in comparison with rates 
charged by other countries in the world.

hr lagetaT hr lagetaT : If that is the hon. 
Member’s question, the rates arc fixed by 
conferences and they aniformly apply to the 
respective routes.

•ft  ̂<1̂ 4-

 ̂ 

ftpiTT t ?

flT

11  ̂   ̂ 

 ̂ I I   ̂   .•flp t  1*1 KI 

ÎPTT  ̂I

alumber  (elegraph Faclti)alumber  (elegraph Faclti)

*ik6q. Shri BalwaTt Tha Mehta : BalwaTt Tha Mehta :
Will  the  Minister  of 5omm m catoTs5omm m catoTs 
be pleased to state :

(a) whether it is a fact that Salum
ber is a sub-divisional headquarter hav
ing no telegraph and  telephone facilities;

G>) whether  Government  propose  to 
expedite the work of providing  such faci 
ities there ;  and

(c)  if so, when they are expeaed to be" 
completed and come into operation?

he M Tster T the mlTlttri o  5om-he M Tster T the mlTlttri o  5om- 
muT catoTt ( hr fa| BahaSTr)muT catoTt ( hr fa| BahaSTr): (a) Yes.

(b)  and  (c).  Proposals  for providing 
telegraph and telephone facilities at Salumber 
ere under examination.

hr BalwaTt Tha Mehta hr BalwaTt Tha Mehta 1 When 
was this proposal made and how long has this 
been pending ?

hr fa) BahaSur hr fa) BahaSur : Wc âre  informed 
salumber has been declared as sub-divisional 
headquarters as late as July  1956* Before 
that It was a Tehsil headquarter only.  So, 
the question of provision of a telephone office 
or public call office did not arise before. Wc 
are now examining and shall try to give the 
facility as early as possible.

P. P. St . BulSTg 5oTstructoT

. hr  . 5. amaTta  

 . BulSTg 5oTstructoT

. hr  . 5. amaTta  Will the 
Minister of 5ommuT catoTt 5ommuT catoTt be pleased 
to refer to the speech delivered by the D t̂y 
Minister of Communications in the House 
on nth March, 1955 on the Resohition for 
the Separation of P. & T. Finance and state:

(a)  which of the various processes and 
procedural stages as reurds bxiilding cons
truction in the Posts and Telegraphs Depart
ment have been cut down ;
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(b) how many  office  and  accommo
dation buildixig8 h«ve been conftructed up- 
to-date since the nth March, 1955;

(c) how many of them were built by 
the Department and how many by the C.P. 
W.D. ; and

(d) up to how much amount the Divi
sional Engineers and Departmental officers 
have been delegated powers of sanction for 
building purposes?

Tbe Minister in the Ministry of 
Communications (Shri Ra) Bahadur) :
(â to (d).  A statement is laid on the Table 
of the Lok Sabha.  [5m Appendix IX, An- 
nexure No. 28].

Shri S. C. Samanta t In reply to part 
(b) of the question the hon. Minister says 
887 units of quarters were constructed durins 
the period 1-4-1955 to 31-3-1956.  May I 
know what was the urget for the year 1955
56?

Shri Ra) Bahadur t I will require 
notice for that.

Shri S. C« Samanta I With the appoint
ment of an additional Chief Engineer and a 
high level committee, may I know how the 
work is being proceeded with?

Shri Ra| Bahadur I This was done 
because it will provide for better control. 
As a matter of fact, the unit in the C.P.W.D. 
under the additional Chief Engineer will be 
responsible now for the progress of the work, 
and there will be only one person who will 
be responsible for that.  It provides for a 
specific unit in the C.P.W.D. for P. & T, it
self.

Shri S. C. Samanta : The hon. Minis
ter says in the statement that practiĉ y the 
entire construction work in  1955-5̂ was 
done by the C.P.W.D.  May I deduce that 
no departmental work was done?  If some
thing was done, how much was it ?

Shri Ra) Bahadur : The power to 
construa on  a  departmenul  basis  is 
for very small works, and the major works 
like construction of quarters and buildings for 
post offices and other postal and Telegraph 
buildings are all done through the agency of 
the C.P.W.D.  That is why the answer is 
like that.

A

Payment of Wages Act

*1563. Shri K. P. Tripathi : Will the 
Minister of Labour be pleased to state :

(a)  whether  as reported  in  the 
•‘Indian Worker’’ of the 23rd  July, 1956 
the Bombay High Court in a full Bench deci
sion has decided that the Payment of Wages 
Act d«es not apply to Railways; and

(b) if so, the steps  Government pro
pose to take to restore protection to railway 
workers ?

The  Deputy  Minister  of Labour 
(Shri Abid Ali) : (a) and (b). The judge
ment in the particular case does not imply that 
the Payment of Wages Act as such does not 
apply to Railway Employees.

Shri K. P, Tripathi 1 May I know if it 
is a fact that the effect of the judgement will 
be that Railway workers will not get the bene
fit of the Payment of Wages Act, and if so, 
whether Government want to take any  step 
n the matter?

Shri Abid Ali : The applicability of the 
Payment of Wages Act to employees remains 
in tact.  The judgement does not change the 
position because this panicular judgement 
relates to an employee who yms suspended 
and during the suspension period he was paid 
subsistence allowance.  For that period he 
was governed by the service conditions of the 
railway organisation and not by the Payment 
of Wages Act.  Therefore, the position is 
not changed.

Shri T. B. Vittal Rao : At what stâ 
is the proposal to introduce an amending BiD 
in respect of the Payment of Wages Act 
because we were given an assurance some six 
or seven months ago?

Shri Abid Ali : Sufficiently advanced 
stage.

Shri Nambiar : May I know whether 
the Government are aware that there was a 
decision of the Bombay High Court saying 
that cuts in increment should not be allowed 
under the Payment of Wages  Act?  If so 
what steps has the Government taken?

Mr. Speaker : Are we going generally 
into the Payment of Wages Act or in so far as 
it applies to the railways ?  The question is : 
“whether as reported in the Indian Worker of 
the 23rd July, 1956 the Bombay High Court 
in a full Bench decision has decided that the 
Payment of Wages Act does not apply to 
Railways;

(b) if so, the steps Government propose 
to take to restore protection to railway work
ers?”

Does this question concern only the rail
ways, or is it a general question?

Shri Nambiar : It relates to the rail 

ways?

Shri Abid Ali ; For other cases, we are 
considering the bringing in of some amend 
ments, when the amending Bill will be intro, 
duced here.
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CompeaMtory AUowttice to P. & T.
Employees

■•1564. ShH Hem Ra) x Will the Min
ister of Commuiiicationt be pleased to 
«tfite :

(a) whether any decision has been taken 
for the payment of compensatory allowance 
to the Post and Telegraph Employees at 
Paprola and BaJjnath; and

(b) If so, what ?

Tke Minister in the  Ministry of 
Communications (Shri Ra)  Bahadur) :
(a)  and (b). Compensatory allowance is grant
ed at hill stations declared as such by State 
, Government  because  of expensiveness  of 
living.  Paprola and Baijnath arc not in
cluded in the list in question.  State Govern
ment have been requested to indicate whether 
these two places justify being brought on the 
list.

•ft  ̂ THf :

<3ft ftf ^

fRTJiR «rmr t # rm ^

VT*r  t I WT
 ̂ iAt ST

%■ Ĥii  ̂ft? fJTT  ̂  ̂  ^

f*ra?fT t I 3PIW in̂
"TK >pr(T fw   1

Wage Boards

* 1 .̂ Shri T. B. Vittal  Rao. Will 
the  Minister  of Labour be  pleased to 
«tate :

(a) the  industry  or  industries  where 
action has been imtiated for the collection 
-of data with a view to determine the cons
titution of “Wage-Boards” later ; and

(b) the period  likely  to  be taken to 
finalise the collection of data ?

The Deputy  Minister  of Labour 
(Shri Abld Ail) I (a) and (b).  The Sute 
Oovemments concerned are  being consult
ed  as to the industries for which  Wage 
Boards  should  be constituted and the au
thorities concerned  have  been instructed 
»et  up  arrangements  for collecting dsts

for vanous industries some of which maybe 
weaed for the setting up of Wage Boards 
I re ,̂ at present, it is not possible for me 
to give an estirotc of the period likely to be 
taken m finalizing the collection of data.

SM T. B« Vittal Rao t May  I know 
the mdustry or industries for which these 
BUtistics are being collected at the moment.

Shri Abld All I Some  of the indus* 
tries which have been included in the pro 
vident fimd scheme.

Shri T* B« Vittal Rao t May I know 
whether the wage boards that are going to 
be constituted wia be constituted simul
taneously for all the industries, or as soon 
as the collection of dau is completed ?

Shri Abld All: The collection of data 
will  continue, and when it is sufficiently 
advanced,  the wage  boards will be cons
tituted.

Shri K. P. Tripathi i May  I  know 
whether  the wage  boards  which  will be 
consdtuted will  include those for which 
separate provisions have been made, apart 
from the provident fimd created by the Act 
of the Government of India?

Shri Abld AU : Likely.

Shri  Velayudhan:  May  I  know 
whether the employers are showing delay in 
giving out the details regarding the data that 
Government will have to collect, and if so, 
whether  this  is responsible  for the delay 
in the  constitution  of these  wage boards, 
and if so, what action Government intend 
to take in this matter to quicken the pace of 
collection  of data ?

Shri Abld All: I fail  to understand 
from where the hon.  Member has got this 
information.  The study itself lias  not yet 
started.  Where is the question ofnotgivmg 
information ?

Mr« Speaker t The  Minister did not 
say that there was delay.  What is  the 
meaning of just t̂hering a question from 
some slip and putting it ?

Shri Velayudhan : He  said that the 
collection of dau will be delayed.

Mr. Speaker: Why  should  the hon. 
Member just rush off from that to the ques
tion that the employers arc not giving the 
dau?

Shri Velayudhan f Of  course,  the 
data  wiii  have to be collected  through 
them.

Mr. Speaker x So,  the hon.  Membe 
does not study it in advance.  He picks up 
some answer here, and from that draws a 
conclusion and then puts a question.
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Shri Vclayudluui: On a point of  in- 
lormation.  The  wage boards  will have to 
deal with question relating to wages> gra
tuity and 80 on.  Sô all these data have to 
be obtained,

Mr. Speaker: Any  Question can  be 
in a general form.  Hon. Members wil 1 see 
that there are as niany as 53 questions in 
today’s list of starred questions ?

Shri Abld All: May I read  out what 
I had stated?

Mr, Speaker: He need not read.

What I am submitting  for the cx)nsi- 
deration of the  House is this.  Hon. Mem
bers  take pains and then submit questions. 
There arc quite a number of them on the list, 
waiting  to be called.  In between,  some 
other hon. Members who have  not tabled 
questions catch hold of those questions and 
go on putting supplementary  after supple
mentary, not âowing those hon. Members, 
who have put in some labour and taken some 
pains,  to reach their questions altogether.

I ask hon. Members to judge whether 
I ought  not to curtail the supplementary 
questions and allow the other questions also 
to be put, with one or two supplementaries 
here and there.  That is what I am going to 
propose.

Now, next question.

Shri Velavudhan 1 We also study thes e 
vuestions,  and  then  only  put  questions. 
Otherwisê  what is the use of putting ques
tions  on the list ?

Mr. Speaker !  Preference must be given
00 those hon.  Members  who table ques
tions.

Shri Ragavaiah : When a 
tabled, it becomes the 
and every Member stu 
sion of it.

question  is 
_ 01 the House 

it aiid is in posses-

nio :

WT W’TT  Fv:

(t) VnVCVRVT ®*n*T SflWHH 

fP  ?̂RrHT WTTlf'f

(w)  ?ft WT w   ^

an ̂  I;

(*r)

t ?
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IRT ^  3RT̂ ITT? t
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Shri Ramachandra  Redd! :  May
I know the total cost involved in these cons
tructions, and whether any of these buil
dings are fully or partly occupied, and whether 
any transport arrangements are being made 
from the quarters to the mines?

Shri Abid AU : In which area?

Shri Ramachandra Reddi : In generaj 
from the quarters to the mines.

Shri Abid All : I have already suted 
in the main answer that the Houses will 
be constructed as ftur as possible nearest 
the  work-site.  Then,  the question  of 
transport would not arise.

»I0 TW qiin ftl5 :

 ̂  ̂I VTT ^
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TT JRw? fw   I aifl) t *TJt̂
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Shrl p. C. Bote : Is it not a  fact 
that the labourers prefer to remain at Bhali, 
although it is a little away from the collieries, 
but they want transport facilities.

Shri Abid All 1 That is exactly what 
1 have been replying to.  It is  because 
of this difficulty that the employers  have 
been informed  that  they need not pay 
Rs. 6 of rent, if they arrange for the transport 
of the workers.

Loans  for  Houae-buildlnc

*1568.  Dr.  Ram  Subhag  Singh j
WiU the  Minister of RaUwayt bê eaaed 
to state :

(a) whether Government have revived 
the scheme,  discontinue in 1937, to ad
vance house-building loans to railway emp
loyees ;

(b) if so, whether all railwaymen  will 
be covered by this scheme ; and

(c) the xnaximum amount which may be 
advanced as loan under this scheme to a 
railway employee?

The Deputy Minister of Railways 
(Shrl Alagesan) : (a) yes.

(b)  and (c). A statement is laid on the 
Table of the House [Sie Appendix IX, an- 
nexure No. 29].

Dr. Rmb Subhag Slî h t From th« 
Statement I find that applicati(̂s for  the 
grant of house-buildina loans will be cntw- 
tained only from railway employees who 
are having a plot of land.  May I know 
why this discrimination is made in favour 
#f persons  who are having land?

Shri AUigesan :  One condidon is-
that they should be permanent.  Another 
IS that they should be in possession of a 
pbt of land, so that the construction of the 
house is facilitated.  Then, advance is gi
ven for the purpose of extending the houseŝ 
that the employees may happen to own.

Dr. Ram Subhag Singh 1 May I
know why the cases of persons not having, 
land are not considered?

Shri Alagesan : We can expand the 
Scheme.  This was discontinued in 1937» 
Now, this has again been brought mto force. 
Provided funds are available, we can consî 
der  further  relaxation.

WRITTBN ANSWERS TO QUESTIONŜ

Oirer-crowding  in  Railways

*1533. Shri Dabhi i Will the Minister 
of Railways be pleased to state:

(a) whether it is a fact that on loth* 
May, 1956 two passengers travelling in an- 
excessively  over-crowded  train  feU  dowa 
therefrom at Adas Station (Western Rail
way) and died;

(b) if so, whether  these passeMers 
were d̂ngîg to the doors of the carriage 
in which they were travelling;

(c) the reasons why they were not stop
ped Som travelling by clinging to the doorŝ 
of the carriage;

(d) whether many pt»senge« in ttat 
train were travelling on
on the rooft of carriage* ami by dinging ta 
the doors of the cairiaget; and

(e) the steps Government have sinM 
taken to put an end to the above state of 
afitin?

The  P*rll*ment»ry  Sywfry  to 
the MlntoMr of RaUmya ̂
(Shri  Shahnawaz  Khan) 1  (a) and (b). 

Yes.

fc'i Passengers found travelling on foot
board were d&y  warned.  It is, however,
not prwticable to prevent such 
gether during the entire run of the tram.

(d) Some passenwrs were
the footboard* by du^ to the door*, 
but none on roofs  of carnages.

(e) Steps which  were previously taken 
and continue to be taken indude :

(0 Warning Passenger* against  fwt^d 
and roof travel by me«J» of  loud
speaker announcements  and  by  dis
play of pesters ;
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iii) Prosecutionŝ  wherever  feasible;

(ttf) Somgthening  of trains and running
addition  trams  subject to tlie availa-
ability of rolling stock and line capacity.

Bridge  acroaa  Gandak

**535« P*ndit D. N. Tlwmry : Will the 
Minister of Railways be pleased to state:

(a) whether the Government  of Bihar 
has agreed to join and share in the construc
tion  of  rail-cum-road  bridge  between 
Sonepur and Hajipur  (N.E.) over Gandak 
river; and

G>) stage at which the proposal of cons
truction of new bridge over Gandak between 
Sonepur and Hajipur is?

The  Parliamentary  Secretary  to 
the Minister of Railways and Trans- 
r̂t̂ (Shri  Shahnawas Khan) I  (a)

(b)  Abstract  Estimate  amounting  to 
Rs.  Î93.I2,365/- for the construction of 
the new Railway bridge has been sanctioned 
and tenders for the steel work invited.

Foreign Free Gifu

Shri Bheekha Bhal t WiU the
Minister  of Food and Agriculture be 
pleased to refer to the answer given to  Star
red Question No. 2576 on &e 28th May» 
1956 and sute:

(a) whether Government intend to re
voke  the  Indo-U.S.  Agreement̂  1̂51  in 
respect of butter, butter oil, etc. which arc 
being received as free gifts; and

(b) if not, whether Government pro
pose to revise the list of receiving agen
cies?

The Minister of Food and Agricul
ture (Shri A. P. Jain) t (a) No, Sir.

(b)  No. But this subject  is considered 
from  time  to  time.

Soil Erosion

*1546.  Shri  Sanganna s  Will  the 
Minister of Food and  Agriculture be 
pleased to refer to the reply gi ven to Starred 
Question No. 2468  on  23rd Maŷ 1956 
regarding soil erosion and state:

(a) whether the  schemes  relating to 
Hirakud and Machkund  in Orissa luive 
since been incorporated; and

(b) if sô how the schemes of alTores- 
ution and reclamation of land are recon
ciled  with the intensive food production 
chsties  in the  State concerned.

The Minister of Food and Agri- 
gUtwe (Shri A. P. Jain) 1 (a) Yes. For 
Hirakud a pilot project has been approved 
and a subsidy of Rs. 181̂ 2̂4  has been sanc
tioned for tackling an area of 5/)co  acres 
m the  river catchment.

For Machkund̂ schemes received from 
the  Governments  of Andhra and  Orissa 
have been approved and a subsidy of Rs. 
900̂5x8 is expected to be sanaioned shortly 
for the two schemes.

(b)  Afforestation and reclamation mea
sures are meant for preventing loss of agri
cultural land as a result of sod erosion and 
soil deterioration  and thus help in main
taining and increasing food  produaion.

Stone  Crushers

*1547- Shri A* K. Gopalan 1 WiU the
Minister of Labour be pleased to state:

(a) whether it has come to the notice 
of the Government of India that the South 
India Corporation,  Contractors to Cochin 
Port  authorities for the supply of granire 
and stone have introduced stone-crashers 
in the quarries in Tripumttura in Travan- 
core-Cochin State;

(b) whether Government arc  aware 
of the consequence of the  introduction of 
stone-crushers in this place;

(c) whether it is a fact that this measure 
has aggravated the terrible unemployment 
situation in the area; and

(d) whether the Government of India 
will Uke steps to prohibit the use of stone 
crushers in Travancore-Cochin  State.

The  Deputy  Minister  of Labour 
(Shri Abid Ali ) : (a)  to  (c).  According 
to a report received from  the Travancore- 
Cocnin Government, the South India Cor
poration, intended to use a crusher in the 
quarries  at  Manimala  but  it was ob
jected to by the workers.  The Conciliation 
Officer intervened in the matter and an 
understanding  has  been  reached between 
the  parties.  The  Contractor  company 
has agreed not to use the crusher and the 
workmen have guaranteed the production 
of the required quantity of metal.

(d)  The Government  of India do not 
consider it appropriate to prohibit the use 
of stone crushers in Travancore-Chochin.

Hindi Time Tablea

f Thakur Jugal Kishore SInhat 
*̂1549-̂ Babu Ramnarayan Singht 

ÎShri Aathana  x

Will  the  Minister  of Railways be 
pleated to sute:

(a)  the reasons why Hindi maps are 
not provided in Hindi time tables; and
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(b) the reasons why jt i» not possible 
to publish the time-table in English and rc- 
ônal languages a fortnight bdbre tne en> 
forccment of changed tunings of the trains 
in all zonal railways. .

The  Parliatnentsry  Secretary  to 
the Minister of Railwsyt and  Trana- 
port  rShri Shahnawas Khan) : (a) and
<b).  A statement is laid on the Table of 
the Lok Sabha.  Appendix IX , annex- 
«re No.  30].

*Diaper* Wood

*1549* Shri Madiah Gowda i Will the 
Minister of Food and Agriculture be
pleased to state: .

(a) whether an article appearing in the 
Sunday Hindusthan Standard  dated  the 
8th July, 1956, regardmg ‘Diaper’, the valu
able wood waste material prepared in Dehra 
Dan  Forest Research  Institute  has  been 
noticed;  •

l̂b) whether  any extra scope has been 
created in the Institute for its extension and 
development; and

(c) whether anything has been done 
to popularise this craft.

The Minister of Food and Agri
culture (Shri A. P. Jain ) : (a) Yes Sir.

(b) Yes, by using new raw materials 
like bamboo and  empty match boxes and 
developing  new  designs.

(c) Yes, Sir.  Diaper articles are dis
played at exhibitions and advertised in the 
Indian Forester.  Efforts are being made 
to extend its production as a small scale 
industry and to encourage commercial, pro
duction  tnrough  Wooi  Working  Institu
tions for which the inventor is given faci
lities to visit States for  giving advice and 
parting training.

Tram Cars In Delhi

*1̂ .̂ Ch. Raghubir Singh :  Will 
the Mmister of Transport b* rleased to 
8tat2 the reasons for extendin'? the period of 
operation of Tra n Cars in Delhi ?

The  Parliamentary  Secretary  to 
the Minister of Railwm  and Trans
port (Shri Shahnawaa Khan) : The con
dition of the rolling stock over head lines 
and track is such that the Tram Car services 
in D̂lhi can be satisfactorily operated for 
anotĥ'r thre ̂ y:ars without further  inv.it- 
ment of capital.

Alwaye and Aroor Bridges in 
T. C. State

♦i55i* Shri A. M. Thomas : Will the 
Minister of Transport be pleased to state.

61) the present stage of the workers of 
the Alwaye and Aroor Bridges on the Na
tional Highway within  Travancoij-Cochin 
Sute;

and
(b) the estimated cost of each bridge;

(c) how much amount has spent so far?

The Parliamentary  Secretary to 
the  Minister  of RMwmy  and 
Transport  (Shri Shahnawaa Khan):
(â to (c).  A s atmen" is laid on the TabI' 
or the Lok Sabha [See Aopendix IX, an- 
nexur: Nq 31].

Poultry Development Scheme

* 1554̂ Shri M.  Islamuddin 1 Will 
the Minister of Food and Agriculture be
pleased  to state :

(a)  the  Jiumber  of poultry  develop
ment  and extension  centres  and  regional 
farms set up so far in each Slate under the 
Poultry Development Schcme ;

b̂) the  number  proposed  to be  set 
up in 1956-57 ; and

(c)  the  amount  of loan sanctioned to 
Bihar  Government  under  the All India 
Poultry  Development  Schcme  of the Se
cond Five Year Plan ?

The Minister of Food and Agricul
ture (Shri  A. P. Jain) t (a; and (b>. A 
statement is laid  on the Table of the Lok 
Sabha.  Appendix IX, annexure  Na
32].

(c)  The State Government has not so 
far asked lor any loan.

Telegraph Offices (Bihar) ’

•1555. Shri L. N. Mishra 1 Will the 
Minister of Communications be  pleas
ed to sute ;

(a) whether it is a fact that Telegraph 
Offices  for  Khutauna,  Lawkahi and Law- 
kaha of Darbhanga (Bihar) were sanctioned 
by Government and they have not yet been 
opened; and

(b) if so, the time when the said offices 
are expected to start functioning ?

The Minister  in the Ministry  of 
Communications (Shri Ra) Bahadur) t
Ta) Telegraph  Offices  for Lawkaha  and 
Lawkahi oiUy were sanctioned.

(b)  Lawkaha — Already  opened  on 
21-7-1956. Lawkahi—Expected to be opened 
by March, . 1957, if materials due ar;t received 
in time.

Export and im r̂t of Wheat from

* 1556. Shri Ram  Dass t Will  the 
Minister of Food and  Agriculture be
pleased to state :

(ai) the  total  (quantity  of wheat  ex
ported from the Punjab during the months 
of May, June and July, 195̂ $
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(b) the total  quantity  of what  im
ported  into Punjab during  these months; 
and

(c) the  numoer of cheap  grain shops
in the Punjab during the same pe-

The Minister of Food  and Agricul
ture. (Shri A. P. Jain) i (a)  and  (b)
Since de-control wheat is movmg  freely on 
trade account both  by rail as well  as road 
and It is not possible to indicate the quantity 
of wheat moved from and to Punjab on trade 
account.  1400 tons of what was despatched 
on Government  account from Bombay  to 
Punjab during July. 1956.

(c)  Fair-price snops  liave been opened 
at Amritsar, Jullundur, Gurdaspur,̂ Hoshiar- 
pur̂ Ludhiana and Ambala in August.

Family Planning Ŝecond Five 
Year Plan)

*̂1557 Shri Debendra Nath Sarma 1
Will the Minister of Health be pleased 
to state :

(a)  w’i5th?r  any detailed  Scheme  of 
Family  Planning has  been drawn up for 
the  whole  of the  country  in the Second 
Five Year Plan Period ;  and

Cb) if so, the amount  allotted  for the 
Scheme, State-wise?

The Minister of Health (Raikumari 
Amrit Kaur): (a) Yes.

rb) Rs.  497 lakhs  have been provided 
but  State-wise allotments have not yet been 
made.

Norwegian Ships

* 1565. Shri V, P. Nayar: Will  the 
Minister  of Food  and Agriculture be
pleased to state :

(a) whether  the  Vessels  operating in 
Indian  Seas under the  NorwcMn  aid to 
fisheries have been registered m India ;

(b) if not, the reasons  therefor ; and

(c) Since  how long thev are in  our 
Seas flying the Norwegian flag?

The  Minister of Food and Agricul
ture (Shri A. P. Jain) i (a) No.

(b) The  vessels under Norwegian Re
gistry on arrival in India were manned by 
Norweigan skippers and men.  As a matter of 
administrative expediency, and as mutually 
agreed upop> tnc vessels were to be trans
ferred to Indian registry as soon as practicable. 
Steps  have since been taken to effect this 
transfer.

(c) Since January 1955 i  but they fly 
both the Norwegian and the Indian flags to 
reflect the joint venture.

Rice Milling Committee

* 15̂. Shri  Achuthan : Will  the 
Minister  of Food  and Agriculture be
pleased  to refer  to. the  replies  given to 
Starred Question No. 453 and the supple- 
mentaries raised thereon  on the  30th July, 
1956 and state :

(a) whether  the recommendations of 
the Rice  Milling  Committee  have  sincc 
been approved  by  Government ;

(b) whether  the  recommendations in 
regard to the abolition of all rice mills over 
a period of five years and also imposition of a 
cess at the rate of 6 annas  per maund  of 
paddy milled in power-driven rice mills for 
subsidising the handpounding industry, have 
been accepted and are being implemented ; 
and

'  (c) if so,  when?

The IVIinister of Food and Agricul
ture (Shri A, P. Jain) i â) No, Sir, they 
are still under consideration.

(b) and (c).  Do not arise.

Railway  Bookstalls

* 1570. Shri Jhulan Sinha : Will the 
Minister of Railways be pleased to refer 
to the reply given to Starred Question No. 
1124 on the 3rd April, 1956 and state :

(a)  whether any  committees have been 
appointed  to advise the Railways  with re
gard to the quality of books to be stocked in 
the Bookstalls at the stations; and

rb) if so, the progress the  Committees 
have made so far in their work ?

The Parliamentary Secretary to the 
Minister  of Railways  and Transport 
(Shri  Shahnawas  iChan) :  (a)  Yes ;
Bookstall Committees have been formed on 
all ̂ilways, except the South Eastern Rail
way, where  also the Committee is in the 
course of formation.

(b) On the Southern and Central Railwaĵ 
the Committees have gone round the book
stalls and  made some recommendations and 
necessary action thereon is being taken.

On the Western Railway the Committees 
have sub-divided themselves  into a groups 
and are visiting the bookstalls in their res
pective jurisdiction.

On the Northern, North-Eastern  and 
Eastern Railways the Committees have been 
recently formed and the work is being taken 
in hand. [See  Appendix IX,  annexurv 

No. 33].
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Wireless Licences

• 1571. Pandit  D. N.  Tlwary : Will 
the  Minister  of Communications be
pleased  to state :

Ta) whether  the revision  of the  re
gulations regarding the grant  of  and con
ditions governing different types of wireless 
licences has been finalijcd; and

(b) the  main diflFercnces  between the 
existing and the new rules and conditions of 
licences  of wireless ?

The  Minister  in the Ministry  of 
Communications (Shri Raj Bahadur)
(a) and (b). I lay a statement on the Table of 
the Lok Sabha giving the requisite informa
tion.  Appendix IX, Annexure No. 34]. 
Copies of the Indian  Wireless  Telegraphy 
(Commercial  Radio  Operators Certificates 
of Proficiency and Licence to operate Wireless 
Telegraphy; Rules, 1954 arc being separately 
supplied to the Library of the Pailiament.

Airport ConsulUtive Committee

*1573. Shri  Krishnacharya Joshi:
Will the Minister of Communications 
be pleased to state :

(a) the  main  problems  relating to 
the control  and development  of aero
dromes  discussed  at the meetings  of 
Airport  Consultative  Committee  since 
1954;and

(b) the dicisions  arrived  thereon ?

The Minister in the Ministry of Co
mmunications  (Shri  Ra)  Bahadur):
(a) and (b). I lay on the Table of the Lok 
Sabha a statement giving the requisite 
information. [See Appendix IX,Annexure 
No. 35].

Cotton

*  / Sardar Iqbal Singh :
1573-  ̂Sardar Akarpuri :
Will the Minister of Food and Agri

culture be pleased to state :

(a) whether any special variety of co
tton seed requiring little irrigation  and 
yielding more produce has been developed 
in Punjab ; and

(b) if so, whether this seed will be 
popularised by Government  in  other 
parts  of  the country ?

The Minister ofFood and Agriculture 
(Shri A. P. Jain) : (a) No.

(b) Docs not arise.

National Highway

*1534- Shri Bheekha Bhai: Will the 
Minister of Transport be  pleased to 
state how far  progress  on  National

Highway  No.  8  Bichiwara-Retanpur 
section has been made ? j

The ParUamentary Secretary to the 
Minister of Railways and Transport 
(Shri  Shahanwas Khan): The  earth 
embankment has been  completed practi
cally all along the alignment except in gaps 
left for Cross Drainage Works and  deep 
cutting in Ghat Section in a  length of 
4 chairs in Miles 18 and 19.

Soling has been laid and consolidated in 
a lergth of about 3 miles. Metal collection 
has been done at the quarry. Overall pro
gress of the work is about 50 percent.

Electrification of Rayagada Station

*I575. Shri  Sangŝ  J  Will  the 
Minister  of Railways be  pleased  to 
refer to the reply given  to Unstarred 
Question No. 2212 on i8th May,  1956 
and state :

(a) whether  any  final  decision  re
garding  electrification  of  Rayagada 
Railway  Station  has since been taken ; 
and

(b) if so, what it is ?

The Parliament!̂ Secretary to the 
Minister of Railways and Transport 

,  (Shri Shah Nawaz Khan): (a) and (b). 
Yes. Electrification work is in hand. The 
licensee has been approached for the ser
vice connection estimate and the tariff- 
rate for high tension supply is under ne
gotiation with the Orissa Government. 
Electrical Powe  expected to be available 
by the end of this year.

Bmakulam-Qullon Rail Link

*1576. Shri A. M. Thomas 1 Will the 
Minister of Railways be pleased to state :

(a) the latest position of the works in 
connection  with the  Emakulam-Quilon 
Rail link;

(b) when  the  line  from  Ernakulam 
to Kottaysm will be  thrown  open  to 
traffic;

(c) when the entire line will be com
pleted ;

(d) the  total amount  spent so far;
and '

(e) the  present  estimate  of expendi
ture  when the line would be complet
ed ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a) An
overall progress of about 70% of the work 
has been made.

(b)  it is expected to be opered by the 
middle of Oct. ’56.
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(c) The ftntirc line will be opened in
1957.

(d) About Rs. 360 lakhs has so far been
incurred.  ‘

(e) The present estimate for the  com
pletion of the entire line is Rs. 601 lakhs.

Telephone  Exchange  (Bihar)

*1577- Shri L. N. Mishra x Will the 
Minister of Communications be pleas
ed to  state :

(a)  whether  there  is any  proposal 
to provide  Telephone Exchange  Offi
ces at Nirmali,  Supaul, Madhipura and 
Birpura in Bihar, and

(b)  if so, the time by which they 
are  expected to start working?

The Minister in the Ministry of Com
munications CShriRa) Bahadur); (a)
and (b).  Facilities exist at all  the  four 
places for obtaining telephone connections 
P̂ublic Call Office extensions).

Proposals for installation of telephone 
Exchanges at Supaul and Birpur otily arc 
under examination and will be sanctioned 
if financially justified.

Lucknow-Patna  Air  Service via 

Gorakhpur

1̂578. Shri Sinhasan Singh : Will the 
Minister of Communications be pleased 
to state :

(a) whether  any  suggestions  liave 
been made by the Lucknow station of the 
Indian Air Lines  Corporation to have 
a daily shuttle air service between Luck
now  and Patna via Gorakhpur ;

(b) if so, the decision  arrived  at;

(c) if not, whether Government have 
taken any decision to extend the num
ber of days of the service; and

(d) whether  Government  propose to 
reduce the air fare so that peater num
ber of people* can make use of air joumies}

The  Minister In the Ministry of 
Communications (Shri Ra| Bahadur)s
(a) No, Sir.

(b) Does not arise.

(c) The traffic between Lucknow* Gorakh
pur, Gorakhpur-Patna and Patna-Lucknow 
does not warrant either the introduaion 
of a shuttle service or the increase  in 
the espsting frequency of the service.

(d) The question of framing a set of 
mincipals for determining the fares and 
freight rates on the services of the Indian 
Airlines Corporation has been  referred 
to the Air Transport Council.

Shipping

*1579, Shri Matthent Will the Minister 
of Transport be pleased to state.

(a) whereas the  Second Plan  states 
that provision of 45 crores  has  been 
made for the development of  Shipping, 
why only about 37 crores are available 
for  the  expansion  programme ;

(b) whether this will be  adequate for 
acquiring the additional tonnage  of  3 
lakhs  during  the Second  Plan period 
and rcplaci g the old tonnage of about
90,000  already estimated  in  the  Plan; 
and

(c) how this is proposed to be done 
in view of the rising cost of new ships 
and heavy over-booking  in  foreign 
Ship-building yards  and the  maximum 
capacity of the Vizag Yard  ?

The Deputy Minister of  Railways 
and Transport (Shri Alagesan):  (a)
The provision of  Rs.  45 ,crores includes 
a carry over of about Rs. 8 crores from the 
First Five Year Plan to meet the commit
ments entered into during that period. Thus 
a sum of Rs.37 crores only will be available 
for the additional expansion programmed 
during the Second Plan period.

(b) The provision may not be adequate 
for the purpose. It is the intension to review 
the position from time to time with a view 
to securing additional funds that may be 
required.

(c)  Indian  Shipping  Cmpanies  have 
already placed some  building orders for 
ships in foreign  yards as well as in the 
Hindustan Shipyard Ltd., Visakhapatnam. 
It is expected that they may be able to pl̂  
orders for  some more ships  in foreî m 
yards where some spare capacity may still 
be available.  It is also  envisaged that the 
Companies will go  in for some suitable 
second-hand ships when the market condi
tions are favourable.

Mustard Oilseeds

*1580. Shri S. C. SamanU: Will the 
Minister of Food and  Agriculture be 
pleased to state:

(a)  the  quantity  of mustard  oilseeds
produced in the State of  West Bengal 
during the First Five Year Plan (year- 
wise); ^

(b) whether it is a fact  that the State 
of West  Bengal  consxmie  the  highest 
quantity of mustard oil ; and

(c) if so, the steps that  have been 
taken to improve  Mustard  seed culti
vation in that State ?

The Minister of Food and Agriculture 
(Shri A. P. jAin): (a) Quantities of mustard
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oilseeds produced during the First Five 
car Plan in West Bengal were :—

1951-52
1952-53
1953-54
1954-55
I955“5<

(b) No.

39»ooo tons
44.000 tons 
a8,ooo tons
34.000 tons 
34i000 tons

(c)  The Indian Central Oilseeds Committee 
is financing schemes for research on olilseeds 
and for multiplication of improved strains of 
mustard in the State.

Indian Shipping Companies

*1581.  Shri  Kriahnachary  Joahi:
Will the Minister of Transport be pleased 
to state :

(a) the  measures  Government  pro
pose to adopt to assist Indian Shipping 
Companies  for  further  expanding  the 
overseas  trade,  acquisition  of tankers 
etc.; and

(b) the  demands  of  the  Shipping 
Companies ?

The Deputy Miniater of Railways 
and Transport (Shri Alagesan)t (a) A
statement is laid on the Table of the Lok 
Sabha.  Appendix IX, Annexure No. 
36].

(b)  The  Indian  Shipping  Companies 
have from time to time asked for various 
forms of assistance form the Government 
of India for development of Indian Shipping. 
Their suggestions have been  discussed 
the meetings of the Consultative Committee 
of Ship-owners which are held every year 
under the Chairnwnship of the Minister 
for Transport. A statement containing 
some of the Important suggestions made and 
concessions asked for by the Companies 
is laid on the Table of the Lok Sabha [5m 
Appendix IX. Anncxure No. 36].

Telegraph Facilities between Dtingar- 
pur and Aspur

*1583. Shri Bheekha Bhait Will the 
Minister of Communications be pleas
ed to state;

(a) whether it  is a fact that Dungar- 
. pur  has  been  connected  by  telegraph
line to Aspur via a route different -from 
that recommended by the  Posts  and 
Telegraphs  Advisory  Conmiittee  of 
Rajasthan Circle; and

(b) if so, the reasons for leaving aside
the claims of towns like Bankora, Baroda, 
Punjpur and the reasons for side tracking 
the  big  villages ?  .

The Minister in the Ministry  of 
Communications (Shri Raj Bhadur)t
(a) and (b). The telegraph line to Aspur 
had to be taken by the shorter route to 
keep down the côr.

Auatralian  Trees and Grasses

*1584. Shri  Sanganna: Will  the 
Minister of Food and Agriculture be
pleased to state:

(a) whether  Australian  trees  and 
grasses  are  used  in this  country  for 
the reclamation  of arid and eroded land;

(b) if so, in which parts of the country 
and to what extent; and

(c) what is the result?

The Minister of Food and Agriculture 
(Sliri A. P. Jain): (a) Yes, as an experi
mental measure in Soil Conservation.

(b)  In the Nilgiris in Madras in the 
Coastal sand dunes in Orissa, Madras, 
Andhra, Bombay & Saurashtra; on eroded 
land in'Mysore and in the arid and sandy 
areas of Rajasthan.  Information regarding 
the extent of area covered is not available.

(c)  They have been showing promising 
results in all these places excepting in the 
Rajasthan where experimental work is still 
in progress.

Indian Council of Medical Research

*I585« Shri S, C* Samantat Will the 
Mmister of Health be pleased to lay 
on the table a statement showing:

(a)  the important problems  of nutri
tion,  that  were  taken  up  by  the 
Indian Council of Medical  Research 
during the First Five Year Plan;

(b)  whether any long term programme 
has been drawn up to improve the nutri
tional status of Indian people by theCouncil;

(c) if so  whether a summary of the 
same,jwill be  placed on the Table  of 
the Sabha;

(d) whether  any  nutritional  survey 
was taken up by  the Ministry;  and

(e) if so,  when  and  with  what 
results ?

The Minister of Health (Ra|kumari 
Amrit Kaur) i (a) and (b). A statement 
is laid on the Table of the ix)k Sabha. 
ISee Appendix IX, annexure No. 37].

(c) A summary of the programme of 
work is given in the Indian Council  of 
Medical  Research  publication  entitled 
“Medical  research  in the Second Five 
Year Plan**, copies of which have been 
placed in the Library of the Parliament.

(d) No.

(e) Does not arise.

All-India  Market News Service

Krishan 1
1086. ‘̂siirtDebendraNathSarmaj

Will the Minister of Food and Agri* 
culture ' be  pleased  10  siaie  the
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stage at which the proposal of setting 
up of an  All-India  Market  News 
Service for farmers is ?

The Minister of Food and Agricul
ture (Shri A, P. Jain) i Steps arc being 
taken to enlarge and improve the Market 
News Service for farmers in  consultation 
with the State  Governments and the All- 
India Radio.

Mixed Trains

1087.  Shri Ram Krishan * Will the 
Minister of Railways be pleased to 
state the action* taken so far  for  the 
elimination  of ruiming  mixed  trains 
as recommended by  Estimates Com
mittee in its 17th Report?

The Deputy Minister of Railways 
and  Transport  (Shri  Alagesan)  :
TTie Railway  Administrations nave been 
or advised to minimise the running of mixed 
trains on sections where the traffic warrants 
the  running of both passenger and goods 
trains separately, consistent of course with 
the availability of stock, power and line 
capacity.  On the sections where separate 
passenser and goods trains are not jus
tified from the traffic  point of view it is 
not  considered  expedient  to  eliminate 
running of mixed trains.
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D espatch of Betel Leaves

1089. Shri N. B. Chowdhury s Will 
the Minister of Railways be pleased to 
state the earnings on  account  of  des
patch  of  betel  leaves  from  the 
tour  Railway  Stations  at  Kolaghat, 
Mechada,  Panchkura and Bhogpur  on 
the South-Eastern  Railways  during the 
years 1953-54, 1954-55  and 1955-56?

The Deputy Minister of  Railways 
and Transport (Shri Alagesan) 2 The
required information is given in the state
ment laid on the Table of the House. 

Appendix IX,  Annexure No. 38].

Cultivable Fallow Land in Rajasthan

1090. Shri Kami Singhji : Will the 
Minister of Food and Agriculture be
pleased to state

(p) the  area  of  cultivable  fallow 
land in- 1955  in each  division of Rajas
than ; and •

(b)  the area of  such land  brought 
under  cultivation from 1949 to  1955 by 
irrigation  from  Canals,  Bunds  and 
Wells  and also in non-irrigated areas?

The Minister of Food and Agricul
ture (Shri A. P. Jain) : (a) A statement 
showing the area under cultivable fallow 
land in each division of Rajasthan during
1953-54' which is the latest year for which 
such information is available, is laid on 
the Table of the House.  Appendix
IX,  Annexure No. 39).

(b)  The required information is  not 
available.



1879 Written Aiawers  30 AUGUST 1956 Written Answers  i88o

^  »rt*r

(ft  fo  tTo  Wirf  ;  ̂ 

»rft ^ ;

(t) wr it|  ̂ I ftfr 5j?nf,

 ̂  ̂   ?rm ft̂rr «rr ;  *ftr

(w) irf̂ ?r, 5fr frwi: ̂ w«n^
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AffoMUitlon

1093.  Shri Bheekha Bhal t WiU the 
Minister of Food mnd  Agriculture  be
pleased to state :

(a) whether it is a fact  that no pub
licity  was  done during the First  Five 
Year Plan  regarding  the  afforestation 
policy  of Government ; and

(b) whether  Government  have 
earmarked  any sum  for the purpose in 
the Second  Five Year  Plan ?

The Mlniater of Food and Agricul
ture ̂ Shri A, P. Jain): (a) Publicity was 
done  by the Central Government in con
nection with the annual Vana Mahoisava 
Celebrations and publidsirg the results of 
work done at the Forest  Research Insti
tute.

(b)  No provision  for  publicity on fo
restry as such has been made in the Plan 
but this will be one of the functions of the 
Forestry Commission proposed to be set up 
under the Plan.
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FIsheriM

1094,  Shri V. P. Nayar : Will the 
Minister of Food snd  Agriculture be 
pleased to state  :

(a)  the  quantity of yam  consumed
for net  makhig  (and  net  repairing) 
for use in fisheries  in Travancore-Cochin 
State; .

(b)  th« price at which the fishermen 
are suppliv'd  with the  required  yam 
(prices for different counts of yarn) ;

(c)  whether  there are any  special 
agencies for distributing  yarn to  fisher
men ;  and

(d)  whether Government have pro
vided any subsidy  for this purpose ?

The Minister of Food and Agricul
ture (Shri A. P. Jain) t (a) Information 
is not readily available.

(b) Yarn is available in the open market 
apd as such it is not supplied through the 
Fisheries  Department.  Nylon  yarn-is, 
however, supplied  for  net  making  at 
Rs. 11/4/- to Rs. 12/- per pound.

(c)  Nylon yarn is distributed through 
the Fisheries Department of the State.

(d)  A subsidy of 33 1/3 per cent, is 
allowed on Nylon Yarn.

Fithermen  Co-operatives in 
T. C. State

1095.  Shri V. P. Nayar : Will the 
Minister of Food and Agriculture be
pleased to state :

(a)  The number  of fishermen  co
operatives in Travancore-Cochin StPte ;

(b)  their capital share value ;

(c)  the total amount of loans  and 
grants given, if any, to  fishing  co-ope
ratives in the State during 1955-56;

(d)  whether  Government  have  any 
proposal  to organise mutual  aid  teams, 
and  co-operatives for  filshermen ;  and

(e)  if so,  details thereof ?

The Minister of Pood and Agricul
ture (Shri A. P. Jain) : (a) 63.

(b)  Rs.  48,600.

(c) Loans Rs. 45»20o ; Grant nil.

(d)  Yes.

(e)  New  Model  Societies are being 
formed and given all  necessary equipment
various places where fishermen do not 

own  such  equipment.  A share of daily 
catch is taken towards repayment of loan.

The mode of division of  catch which la 
being introduced is :

(1) share based on average price per lb. 
of fish.

or

(2) equal division of the earnings of a 
boat.

Fishermen  in Travancore- 
Cochin State

1096.  Shri  V. P. Nayar I WiU the 
Minister of Food and Agriculture be
pleased to state :

(a)  whether  Government are render
ing  any assistance, financial or  other* 
wise, to improve  the fishing gear  and 
tackle  of  the  Travancore-Cochin*s. 
marine  fishermen  ; and

(b)  if so, the details thereof ?

The Minister of Food  and Agri
culture (Shri A. P« Jain) :(a)  Yes.

(b)  Under the Grow More Food sche
mes, the following loans and grants have 
been given to the State ;

1954-55 Loan  to the  West
Coast  Fisheries,  Ltd. 
to  develop deep sea
fishing  .  .  .  4,00,000

1955-56 Supply  of fishing
equipment s
Grant  .  .  6,2 50-
Loan  .  . 37̂500

1956-57 Mechanisation  of
small fishing crafts :
Grant  . .  .  31,040
Loan  . .  .  93i00>
Supply  of fishery 
requisites :
Grant  . .  .  15,040
Loan  . .  .  90,000

Under the  Indo-American  Technical 
Co-operation Mission project, five marine 
diesel engines and other fishery requisites 
including  80,000  fishing  hooks  2,375 
lb. of nylon and fishing gear, to the total 
value of Rs. 57,000 were made available to 
the State  Government in 1954-55* New 
nets,  both  nylon and cotton, and large 
nets like shrimp trawl, purse-seine etc. 
have been introduced and demonstrated to 
fishermen by the State  Government who 
also give such fishermen training in the 
operating of such nets.  Mechanised boats 
are being designed to operate from beaches,, 
and other class of mechanised boats be
sides  new types of larger  fishing boats 
like  purse-seiners, shrimp  trawlers etc. 
are  being  demonstrated by the  State 
Government.

Under the  Indo-Morwegian  Fishing 
Community Development Prcject in Tra
vancore-Cochin, upto June, 1956,  nine
teen boats of improved  types Ka/: been 
built locaUy.  Upto  the  end  of  May,
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1956, nine boats were issued to the fisher
men.  Three  30’  dories  twelv:  22 
boats and three 5i*-6s*  schooners have 
been  imported from Norway.  The 
boat  building yard and the mechanical 
workshop  have been  completed and the 
manufacture of boats with  local timber 
has begun.  A batch of forty trainees had 
completed their training till March I95̂, 
fifteen trainees are undergoing training in 
the handling  of engines,  netmaking, etc. 
and a further batch of fifteen trainees have 
just commenced their training.

Fishing Boats in T* C. State

1097*  Shri V. P. Nayar i WiU  the 
Minister of Food and Agriculture be
pleased  to state :

(a)  the number of fishing boats  in 
Travancore-Cochin  State;

(b)  the number of boats fitted with 
engines ;

(c)  the number of trawlers and pur- 
se-seircrs  in use  in Travancore-Cochin 
State ;  and

Cd)  the financial aid,  if any,  given 
to fit  up engines  to boats  used  for 
fisheries ?

The  Minister of Food and Agri
culture (Shri A. P. Jain): (a) 7,600 sea
going fishing boats.

(b)  29.
(c)  9.

(d)  Engines and boats fitted with en
gines are supplied by the State Govern
ment at 50 p. c. of the cost price recover
able  in instalments over a period of four 
years.

Fisheries in T. estate

1098. Shri V. P.  Nayar t  Will the 
Minister of Food and Agriculture be 
pleased to state :

Ca)  whether the  Travancore-Cochin 
Fisheries  Department has made  any 
special  study of the  following  prob
lems :

(0 the commercial exploitation of the 
Wadge  Bank;

(0 introduction of artificial fish rear
ing in areas free from  inundation 
during flood  time ;  ,

(ftt) preservation  of  seasonal  fish ; 
and

(tv) the  development of  subsidiary 
industries  related to fisheries; and

(b) if so, the details of each study ?

The Minister of Food and Afrleul- 
tm (Shri Jaiii')! (a) (i) No Experimcn. 
tal fishing has, however, been done by tht 
power  vessels in certain portions of the 
Wadge  Bank ;

(1*0 Yes.  Rearing of fish in areas free 
from  inundation during floods has been 
studied and  introduced  on large scale.

(m) Yes. Special study has been made 
on the preservation of seasonal fish.  Pre
servation is done  usually  by drying and 
freezing.

(w) Yes.  Subsidiary  industries  like 
net-making  extraction of shark liver  oî 
and sardine oil have been studied and in
troduced.

(b)  I. Exploitation  of Wadge Bank: 
Experimentol  Dory fishing  has  been 
caaried in the North-West extension of the 
Wadge Bank by the vessel owned by the 
State Government as well as by the vessel̂ 
owned by the West  Coast Fisheries (Tra- 
vancore) Ltd.  Commercial drawling has 
also been carried out by the latter vessels 
under the guidance of British and Japanese 
skippers.

2. Artificial Pish rearing :

Stockiî of exotic  species of fish like 
Labeo> Mirror  carp and Tilapia is being 
carried on in a large  scale in most of the 
inland  Districts like  Kottayam, Kanki- 
rappally,  Thiruvalla and other suitable
places.  Distribution  of fish is effected 
directly by  the State  Department of Fi
sheries and also through the Community 
Project and Development Blocks. Thous
ands of fingcrlings arc imported every year 
and distributed to private  culturists and 
local bodies free of charge.

3. Preservation  of seasonal̂ fish ;

The  seasonal fish, in  the absence of 
suitable means of distribution in ice, are 
usimlly  dried. • Certain  studies in  the 
methods of salting and drying are being , 
made.  Next to drying  preservation is 
possible  by freezing.  The  State Gov-* 
emment Cold Storage at Trivandrum i» 
now used for the freezing of prawns which 
is a seasonal fish.  Other varieties of fish 
are also being frozen.  In addition to the 
Government  plant a number of plants 
owned by private parties are also used for 
freezing.  Brection of more freezing plants 
is now  being  considered by  the  State 
Government.

4. Subsidiary Industries:

Shark  Liver Oil and Sardine  Oil are 
being prepared along the coast lime where- 
cver these types of fish are availîle. Neu 
making is an alternative job during the off 
season.  Net-making  as  a  subsidiary
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industry on a co-operadve basis is also being 
attempted.  Prawn  shells are being con
verted to fish-meal for export.  Apart from 
these no other subsidiary industry  from 
fish is possible since enough raw materials 
are not available.  All fish caught is being 
practically  used for food.

Trivandrum JVledical College 
(Treatment)

1099- Shri V. P. Nayar t Will  the 
Minister of Health be  pleased  to 
atate :

(a)  whether it is a fact  that the use 
of modem  anaesthetics is  very  much 
restricted  in the Trivandrum  Medical 
College  Hospital;

(b)  the number of major  operations 
per  month  done on sodium  pentathol 
and  other  anaesthetics  other  than 
chloroform and  the  spinal injection ; 
and

(c)  whether it is also a fact that  the 
other major hospitals in the State  pro
vide  only  inadequate  facilities  in an
aesthesia for surgical operations ?

The Minister of Health (Ra)kumarl 
Amrit Kaur)s (a) No.

(b)  Statistics are not available.

(c)  Yes ; facilities in anaesthesia for 
surgical operations in other hospitals in the 
State  are inadequate due to lack of quali
fied  personnel.

Students of Trivandrum Medical 
Cbllege

iioo*  Shri V. P. Naiyar t  WiU the
Minister of Health be pleased to state 
the number of students who are now  in 
the final  year in the  Medical College 
of Trivandrum and  their percentage 
to  those  admitted in t|̂c  first  year 
of the course ?

The Minister of Health (Rajkumari 
Amrit Kaur): There are 47 students in 
the final year.  The percenuge is 78 • 3.

Post-Graduate Courses in iVledicine
in Trivandrum Medical College

1101.  Shri V. P. Navar 3 Will the 
Minister of Health be pleased to state :

(a)  whether  there are  any  post
graduate  courses in Medicine or Sur
gery in the  Medical College of Trivan- 
dnim ;  and

(b)  if not, whether  Government have 
any  proposal  or  scheme  for  post
Graduate  courses in these  subjects  in 
the near future ?

The Minister of Health (Ra)kumarl 
Amrit Kaur) : (a) No.

(b)  Post-Graduate  courses in  Medi
cine  and Surgeiv are proposed to be start
ed in 1957  and 1958  respectively under 
the Second  Five Year Plan.

Nurses

1102.  Shri V. P. Nayar : Will the
Minister of Health be pleased to stote ;

(a)  whether  it is a fact  that today 
the largest percentage of nurses  are from 
among the  Malayalees ;

(b)  whether there is any  college for 
nurses in Kerala and if not, why ;  and.

(c)  whether Government  have any 
plans to start a college of nursing  in 
Travancore-Cochin State ?

The Minister of Health (Raikumar 
Amrit Kaur) : (a) No accurate statistics 
are  available.

(b)  No. It is considered that adequate 
facilities are not available at  present to 
start another College of Nursing.

(c)  No.

Grants-ln-aid to Vaidyaslas

1103. Shri V. P. Nayart Will the 
Minister of Health be pleased to state:

(a)  the  number  of  Grant-in-aid 
to Vaidyasalas  in  Travancore-Cochin 
State ;

(b) the usual grant per year or month 
given for the Vaidyas;

(c) whether there is any proposal to 
increase the grants,  and if not,  why ; 
and

(d) the percentage of people  served 
by the allopathic system  in the State 
as against  the indigenous systems like 
Ayurveda, Unani and Chintharmani}

The Minister of Health (Ra)kumari 
Amrit Kaur)t (a)  Two Hundred and 
Ninty-nine Vaidyasalas,

(b) Rates vary from  rupees twenty 
to thirty per mensem.
(c) Yes.

(d) Modern  mcdicine  76  per cent, 
Ayurveda  and  all  other  systems 24 
per cent.

Dentists In Travancore-Cochin State

1104. Shri V. P. Nayar: Will the 
Minister  of Health be pleased to 
state:

(a)  the number of dentists working 
as  registered  piaaitioners  under  the 
Medical  Registration Act,  in Travan- 
core-Cochin State;
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(b) the number of dentists employed 
in Government service; and

(c) whether  Government  propose 
to start a College of Dentistry in the State in 
view of the large number of dentists as 
compared to other States?

Th« Minister of Health (Raikumari 
Amrit Kaur): (a) 182.

(b) 14 of whom two are paid and twelve 
are honorary.

(c) A pr̂ sal for starting a Dental 
College at Trivandrum  is under  the 
consideration of the State Government.

Emoluments of  Medical Licentiates 
(Travancore-Cochin)

1105.  Shri  V. P.  Nayar :  Will 
the Minister of Health be pleased to 
state:

(a) whether it is a fact that  medicaf 
licentiates and graduates in Government 
service in  Travancore-Cochin State get 
far less than their counterparts in Delhi, 
West Bengal and other States;

(b) whether Government  have any 
proposals to bring their pay on par with 
other States;

(c) if so, from when; and

(d) if not, the reasons therefor?

The Minister of Health (Rajkumarl 
Amrit  Kaur)i (a)  In  fravancore- 
Cochin  medical graduates and licentiates 
are given pay  in the common  scale of 
Rs.  150-300  graduates  starting  on 
Rs. 200 p.m.  and medical licentiates on 
Rs. 150 p.m.  The following scalesn of 
pay  are adfnissible in Delhi and West 
Bengal: '

Delhi

CO  Assistant  Surgeons,  Grade I: 
Rs. 260-15-440-20-500.

0*0  Assistant Surgeons,  Grade  II: 
Rs. 120-8-160-10-200-EB-10-300, licentiates 
starting on  120  p.m.  and  graduates 
on Rs. 160 pan.

West Bengal

(0 Asstt.  Surgeons:  Rs. 200-10-420
15-450.

(I'O  Sub-Asstt.  Surgeons:  Rs. 100-5. 
190-10-350.

(b)  to (d\  The question of revising 
the scale or pay admissible to medical 
graduates and licentiates  in Travancore- 
Cochin isimder consideratioh of the State 
Government and a dedsion is likely to be 
takep  shortly.

Pay of Nurses

1106. Shri V. P. Nayart Will the 
Minister of Health be pleased to state 
how the pay and allowances of nurses, 
midwives,  compounders,  technicians 
and others in subordinate medical service 
in  Travancore-Cochin  State  compare 
with the pay  and allowances of their 
counterparts  in  Bombay,  Madras  and 
Delhi ? .

'JThe Minister of Health (Ra)kumari 
Amrit  Kaur)t Information  regarding 
the pay and allowances of the nursing 
staff in the various States including Tra- 
vancore-Cochin is given in the Report 
of the Nursing Committee which  was 
appointed by the Government of India 
to review the conditions of service emolu
ments  etc.  of the  nursing  profession. 
Copies of the Report are available in the 
Library of the Parliament.

Information  regarding scales of pay 
admissible to  compounders and labora
tory  technicians  in Bombay, Madras, 
Delhi and  Travancore-Cochin States is 
laid on the  Table of the  House. 
Appendix IX, Annexurc No. 40].

Dental Decay in T. C. State

1107. Shri  V.  P.  Nayar :  Will
the Minister of Health be pleased to 
state:

(a) whether it is a fact the denta 1 
decay  among students of Travancore- ' 
Cochin is on the increase and whether 
this has been subjected to any detailed 
investigation;

(b) whether the  Medical  Examina
tions of students  in the State include 
dental  examinations; and

(c)  if not, why?

The Minister of Health (Rafkumari 
Amrit Kaur)i (a) No detailed  investi
gation has been made on the subject.

(b) Yes.

(c) Does not arise.

Child  Birth  in  Travancore-Cochin

1108. Shri V.  P.  Nayar  t  WiU
the Minister of Health be pleased to 
state: •

(a) the percentage of child  births 
which  take  place in the hospitals  of 
Travancore-Cochin;

(b) the percentage of pregnant  wo
men who get modem  medical aid in the 
State;

(c) whether there is any proposal  to 
intensify such medical aid; and
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(d)  if 80, ̂ he target percentage pro- 
po$ed for the  Second Five Year Plan?

The Miniiter of Health (Ra)kumari 
Amrit Kaur): (a) and (b). Information 
is not available.

(c)  and (d).  It is proposed to start 
250  Maternity and Child Health Centres 
with two beds for emergent delivery cases 
and 18 Maternity Homes each with six 
beds during the Second Five Year Plan. 
The M.C.H.  work will  also be carried 
out through 56  Primary Health Centres 
which are proposed to be set up in the 
State in the Second Five Year Plan period.

Women Doctors In T.. C. State

1109.  Shrl V. P. Nayar 1 Will the 
Minister of Health be pleased to state 
the number of women doctors employed 
at present in  Government scrvice in 
Travancore-Cochin  State?

The Minister of Health (Rajkumari 
Amrit Kaur): 138 women doctors arc
employed in Government servic: in Tra- 
vancore-Cochin State.

Nutritional Ditordert in T. C. State

lire. Shri V. P. Nayar: Will the
Minister of Health be  pleased  to 
state:

(a) whether  any  investigations  have 
been made  regarding nutritional dis- 
or ̂crs among the school-going children of 
rravancore-Cochin State:

(b) whether it is  a fact  that  the 
incidence of nutritional  disorders  among 
school-going children is higher in the coastal 
areas;

(c) whether it is also a fact tliat  as
compared  to  other  States, Travancore- 
Cochin’s  school-going children manifest 
visible symptoms of malnutrition more; 
and '

(d)  if so, the reasons therefor?

The 'Minister of Health (Ra)kumari 
Amrit Kaur ) : (a) to (d).  No investi
gation has been made regarding nutrition
al  disorders among  the  school-going 
children of Travancore-Cochin State.

Malnutrition amonf Children In T.C 
. State

iiii.  ' Shri V. P, Nayar : Will the 
Minister of Health be pleased to state .

(a)  whether there  is  any  arrange
ment  in  Travancore-Cochin  State  by 
which  school-going  chiloren  mimifest- 
ing visible symptoms of  malnutrition get

®ny, protective foods or at least mcJical 
advice; and

(b) if so the details of thereof?

The Minister of Health (Ra|kumarl 
Amrit Kaur) : (a'̂ and (b). The State 'set
up a school feeding progranune in 1955-56 
under which 272  schools are being given 
U.N.I.C.E.F.  milk  powder  and  other 
food supplements.  100 more schools have 
been  included in this programme this 
year.  About 100 children are fed in each 
shool daily.  A scheme for a school health 
programme in all the schools in the State 
is also under consideiation  of the State 
Govcinment.

Trivandrum Medical CoUege

1112. Shri V. P. Nayar : Will  the 
Minister of Health be pleased to state:

(a) whether  theie  are  any  facili
ties in the  Trivandrum Medical  Col
lege to do any  research work in  any 
of the common diseases of the  State; 
and

(b) if so,  are  such facilities ?

The Minister of Health : (Ra)kumarf 
Amrit Kaur) : (a) Yes.

(b) Research is now being done on—

(0 malnlitrition in children

(11)  heart aflfeaions in typhoid fevers. 
Research on Goitre and Diabetes is being 
started.

Water Supply in T. C. State

1113. Shri  V.P. Nayar : Will  the 
Minister of Health be pleased to state :

(a) whether  any investigation  has
been made on the  effect \of  drinking 
brackish water in the absence of fresh 
water in the coastal villages of the Travan- 
core-Cochin State; and ^

(b) if so, the results of such investiga
tion.

The Minister off Health (Rafkumarl 
Amrit Kaur) : (a) No.

(b) Does not arise.

Tuberculosis  (Travancore-Cochin)

1114. Shri  V. P. Nayar : Will the 
Minister of Health be  pleased  to 
state:

(s) whether it is a fact  that  the 
incidence  of  tuberculosis  is  highest 
in Travancore-Cochin  State  and also 
that it is on the increase;

(b) the number of  T. B.  patients 
who  ciui  now  have  the  benefit  or 
treatmefit as  in-patiet*ts; and.

(c) the number of  active T. B. pati
ents (as cat inf ted) b\
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The Minister of Health (Ra)kumari 
Amrit Kaur) s (a) No reliable statistics 
of the incidence of  tuberculosis in the 
Travancore-Cochin and other States  are 
available.  It is,  therefore, not possible 
to compare the position.

(b) 470.

(c) 25.000 approximately.

Trains  on  Northern and Western
Railways

1115. Shri Ram  Krishan s Will the
Minister of Railways be pleased  to
«tate:

(a) whether it is a fact  that  there
is no  mail  or express train on the fol
lowing routes:

(1)  Rewari-Bhatin la route on metre 
gauge section of Northern  Rail
way; and .

(iV) Rewari-Phulera chord  on  metre 
gauge section of Western Railway;

(b) if so  W'hether Government  pro
pose to start such trains on thsse  lines; 
and

(c) if so, .when?

The Deputy Minister of Railways 
nnd Transport (Shri Alagesan): (a) (1)
and (11).  \ es.

(b) No. Th; need for an express or 
mail train on the Delhi-Bhatinda section 
via ReWari is, however, recognised, but 
it is not feasible to introduce such a train 
at present,  due to paucity of coaching 
stock and locomotives and inadequate line 
•capacity  on  the  Delhi-Rewari Section. 
There is no traffic justification for an 
express or mail train on the Rewari-Phulera 
chord section.

(c)  Does  not arise.

T. B. Bads In Mulankunnathocavw

Shri Mathewi Will the Minis
ter of Health be pleased to state:

(a) the numbet of  beds in the T. B. 
Sanatorium at  Mulankunnathucavw  in 
Travancore-Cochin State;

(b) the  average  number  of  patients 
on  the  wiiting  list  at  a  time  for 
4idmission as in-patients;

(c) the average duration of  time that 
a patient is on  the  waiting  list before 
he is admitted; and

(d) whether there is  any  proposal 
to increase the beds in the  Sanatorium?

The Minister of Health (Ra|kumari 
Asuit Kaur): (a)  129.

(b)  1.760.

(c)  4 years.

(d)  Yes; 64 beds are being added. The
bed strength is pro]  ‘  -  •  •
300 under the Second

to be*raiscd to 
Five Year Plan.

Irrigation Tanks in T. C. State

11x7. Shri V.  P.  Nayari Will the 
Minister of Food and  Agriculture be 
pleased  to  sute:

(a)  the number of irrigation  tanks
in Travancore-Cochin  State  at present; 
and • ‘

(b)  the  number  of  such  tanks 
encroached  upon ?

The Minister of Food and Agriculture 
(Shri A. P. Jain): (a) 6824.

(<b)  Information is not available.

Fishing

11X8. Shri V. P.  Nayar 1 Will  the < 
Minister of Food and Agriculture be
pleased to state:

(a) the  total  number of  fishermen 
engaged  in  (i)  Marine Fisheries,  (ii) 
Estuarine  Fisheries,  (iii)  Inland 
Fisheries; and

(b) the number of  people  in  India 
depending directly  or  indirectly  on 
Fisheries (Marine and Inland)?

The Minister of Food and r̂icul- 
ture (Shri A. P. Jaln):(a) According to the 
Report on the Marketing of Fish in India 
issued by the rtrectorate of Agricultural 
Marketing and Inspection in  1952. the 
estimated population of adult  fishermen 
was about five lakhs.  Other dewils are 
not available.

(b) The information is not available.

Wadge Bank

1119. Shri V. P.  Nayar s Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether  the  information  . avail
able  with  the  Government  of  India 
indicate that the  “Wadge  Bank’* off 
the Malabar  Coast has scope for  more 
than 100  powered  fishing  boats being 
put to regular use; and

(b) whether,  Government  are  aware 
that at present  Ceylon  lands a  catch 
of about  70  to 80 tons of fish  per 
vessel, by working in the Wadge Bank?

The Minister of Food and Agricul
ture (Shri A. P. Jain) : (a) It is not
possible to indicate the scope for powered 
fishing boats  without information on the 
intensity of fish  stocks.

(b)  As far as the Government of India 
are aware,  thi  trawlers  operating from 
Ceylon in the Wadge Bank in 1953 were 
landing  only about 40 tons per vessel per 
trip. ‘

Wadge Bank

XI90. Shri V. P. Nmyar t WiU the 
Minister of Food and Agriculture be 
pleased to state the sum if any asked
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for the  development  ot  fisheries  in 
Wadge Bank  under the Second  Five 
Year Plan?

The IVllnister of Food and Agricul
ture (Shrl A. P. Jain); No specific amount 
for the development of fisheries in the 
Wadge Bank, under the.Second Plan Was 
asked for.

Fishing  Harbourt

iiai. Shri V.  P. Nayar :  Will  the 
Minister of Food  and  Agriculture be
pleased to stale the detail of the scheme 
to  develop a chain of  fishing harbours 
in the Malabar Coast with a view to deve
lop the commercial exploitation of Wadge 
Bank?

The Minister of Food and Agricul
ture (Shrl A. P. Jain) : Survey is being 
undertaken to select suitable site  for the 
development of Fishing Harbours on the 
Malabar Coast.

Extra-departmental Post Offices

xiaa. Shri Hem Ra) : Will the Mini
ster of Communications be pleased to 
state the number  of  extra-department
al  branch  post  offices,  sub-post 
officcs  other than  extra-departmental
sub-pos 1  officcs, post  offices,  tele
graph  offices, public  call  telephone
offices  opened, with  the  names of  the
places,  during the  First  Five  Year
Plan  period in the Kangra  District 
(Punjab).

The Minister in the Ministry of 
Communications (Shri Ra) Bahadur) :
A statement giving the required informa
tion is placed on the Table of the Lok 
Sabha.  [5m  Appendix  IX,  Annexure 
No. 41].

Postal  Divisions,  Rajasthan

1123. Shri Balwant Slnha Mehta :
Will the  Minister of Communications 
be pleased to state:

(a) the area of various  postal  divi
sions of Rajasthan circle;

(b) whether  Government  propose 
to create a new  postal  division  at 
Udaipur;

(c) if so, when it is likely to materialise; 
and

(d) if not, why ?

The Minister in the Ministry of 
Communications (Shri Raj Bahadur
(a) Area in Sq. miles of :

South Rajasthan Division  .  18743
Central Rajasthtn Division  .  15129
West Rajasthan Division  . .  46897
North Rajasthan Division  .  30082

East Rajasthan Division 18172
Bhopal Division  .  . 14512
Malwa Division  .  . 9103
Gwalior Division  . 17483
Indore Division  . 16162

(b) No.

(c) Does not arise.

(d) Not justified as per departmental 
standards.
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Public  Call and  Telegraph Offices, 
P£PSU

Z135* Shri  Ram Krlshan t Will  the 
Minister of Communlcationt be pleas
ed to refer to the reply given to  Un
starred Question No. 878 on the  iith 
April, 1956 and state :

(a)  whether  the  scheme  for  loca

tion  of  nine  Public  Call  Officcs and 

opening  of four  Telegraph  Offices  in 

PEPSU during the 1956-57 has been final

ised ; and

(b) if so, the details thereof ?

The Minister in the Ministry of 
Gomunications) (Shri Ra) Bahadur) t
(a) and (b). Public Call Offices:

1. Shiana  .  Already opened

2. Dujana  . *]
3. Bhadaur . Proposals

4. Ukalana  .  sanctioned
5. Madlanda  .
6. Bhowanikhera

Other proposals under examination.

Telegraph Offices :
1. Sanaur  . I

2. Bhydaur  .  ̂ Sancti/)ned
3. Lehragaga . ^

More proposals under examinatioru

Public Call Offices

1126* Shri  Jhulan  Sinha : Will the 
Minister of Communications be pleased
to state:

v’a) the number of public  call offices 
on each of the  different  regional Rail
ways  as on the 31st  March, 1956; and

(b)  the  expenditure on their  main
tenance as also  the returns  therefrom 
for 1955-56?

The IVIinister in the Ministry of 
Communications (Shri Ra) Bahadur) :
(a) A  statement giving the  required  in

formation is placed on the Table of the 

Lok Sabha.  Appendix IX, Annexure 

No. 42],

(b) (t) The expenditure on maintenance 
of Public Call Of&ces on the premises of 
various  regional railways is very small 
and ranges from about Rs. 100/- to about 
Rs. 300/- aimually.

(it) The estimated  revenue from Rail
way Public Call Offices is Rs. 1,98,595-

Railway  Passenger:  An?enities

1127. Shri Jhulan  Sinha : Will the 
Minister of Railways be pleased to 
state:

(a)  the  approximate  expenditure 
over the  staff  meant  for  supervision 
and  maintenance in good order of the

provisions made on  the  N.E. Railway 
for  passenger  amenities  during  the 
last two years 1954*55  and  1955-56;, 
and

(b) the  number  of  complaints 
recorded  in the complaint  books  or 
received otherwise in respect of the said 
amenities  during  those  two  yearŝ 
as compared to those received  during 
the  previous  two yeais  on the  ?amc 
subject ?

The Minister of Rrtilways and Trans* 
port (Shri Alagesan) s (a)

1954-55  •  Rs. 12,84,600
1955-56  .  Rs. 14,27,700

(b)
1952-53  .  .  359 Complaints
1953-54  .  .  365
1954-55  •  503
1955-56  .  . 487

An̂itsar and JuUundur Stations

112S* Shri  D. C Sharma : Will the 
Minister  of Railways be  pleased  to 
state the date on  which the installation 
of megaphones at Amritsar  and  Jullun- 
dur Railway Stations, will be completed ?“

The Deputy Minister of Railwayb and 
Transport  (Shri  Alagesan) : Loud
speakers are already installed at the stations 
referred to. Further, it is proposed  to 
replace the existing  equipment by equip
ment of the latest type and also to increase 
the number of loudspeakers and this work 
is expected to be completed by the end of 
March, 1957.

Storm Warnings

1129. Shri  Krishnshchirya
Will the Minister of Communication: 
be pleased to state:

(p) the number of warnings  against 
dust storms and thunder storms  over 
Delhi  and  neighbourhood  for  the 
safety  of aviation,  issued during 1955; 
and

(b)  the main  meteorological  services 
rendered during the  same period?

The Minister in the Ministry of 
Communications (Shri Ra) Bahadur) 1
(a) 109. '

(b)  As in previous ,  years, the main 
meteorological  services rendered  by the 
India Meteorological Department during
1955 consisted in the issue of forecasts and 
warnings for aviation interests, shipping and 
ports, public works authorities, railways, 
river valley and irrigation authorities etc. 
besides farmers  agriculturists and  the 
general public.
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The  Main  Meteorological  OflSce  at 
Safdarjung Airport, New Delhi, supplied 
aviation forecasts and warnings for dvil 
air services, flying club pilots and other 
fliers using the Safdarjung aerodrome and 
issued directives to the Meteorological 
Offices  at  Allahabad,  Jodhpur  and 
JLucknow for the issue of forecasts  and 
warnings.  It kept continuous watch on 
the development of weather in the Delhi 
Flight  Information  Region  and  issued 
warnings of adverse weatl:er  phenomena 
for the benefit of aircraft in flight.  It 
issued the Regional Daily Weather Reports, 
Telegraphic  Weather  Summary, heavy 
rainfall warnings as also Farn ers* Weather 
Bulletins covering the region comprising 
of Uttar Pradesh, Ponjab, Himachal Pradesh, 
-Rajasthan, Jammu and Kashmir, PEPSU, 
Delhi  and  Ajmer  States.  This  office 
continued to be responsible for broadcast of 
meteorological synoptic observations  and 
storm warnings through the Sub-continental 
Broadcast Centre at Delhi.  Special bulle
tins were broadcast through the All India 
l̂adio for the use of certain Himalayan 
Expeditions,
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Shuttle Traill Services

1131. Shri Bheekha Bhai : Will the 
Minister  of Railways be  pleased  t > 
state :

(a)  whether  Government  have  exa
mined the proposal for running a shuttle 
train between (1)* Chittorgarh and Udai
pur, (it) Chittorgarh and Neemuch and 
y«) Chittorgarh and Bhilwara of Western 
Railway; and

(b) whether it is a fact that the pro
posal, if commercially examined, will be 
profitable?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) s (a)
(1) to (lit) No.

(b)  No.  The existing train services 
are considered adequate for the traffic 
offering.

Shipping

113a. Shri Krishnacharya ]oshi i
îll the Minister of Transport be pleased 
to state :  *

(a) whether complete figures of ton
nage of cargo moved by the Indian Ship
ping Companies round the coast for the 
year ending  31  December/ 1955  have 
been received; and

(b) if so, the total tonnage?

The Deputy Minister of Railways 
and Transport (Sliri Alagesan) : (a)
Yes, .

(b) 25,55,180 tons.
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Waiting Room* mad Hall*

ii35>/ Swdar Iqbal Siagfa :
\ Sardar Akarpnri t

Will  the  Minister  of Kailwayt  be 
pleased to state ;

(t) whctt̂er there is any proposal to 
constrya more waiting rooms and waiting 
ha)l$ on the various ̂ ilways during the 
Second Five Year Plan;

(b) if so, the main features of this 
proposal; and

(c) the cost thereof?

The Deputy Miaiater of RaUwaya 
•ad Tranaport (Shri AUgcMa) t (a)
Yes.

(b) Mainly these are provisions of new 
waiting  halls  and  waiting  rooms, and 
extensions or improvements of existing 
ones.

(c) The information is being collected 
and will be laid on the  Table of ê 
House.

Productioa mi  Cottoa

1136,f Sardar IqM Slaffh t 
 ̂Sardar Akarparl t

Will the Minister of Foad aad Agri* 
cuitura be pleased to state :

(a) the total amount of loans and grants 
under the scheme for increased production 
of cotton,  sanctioned  to  Punjab 
PBPSU during 1955-56 and proposed to 
be sanctioned for 195̂*57;

(b) whether the grants and loans for 
the year 1955-56 have been fuUy utilised; 
and

(c) if not, the reasons therefor?

The MlaiatM* of Food aad AfrU 
cultoro  (Shri  A.  P. Jala)  t (a) No
loans were asked for by Pumab «nd 
PEPSU  State  Governments  from  thr 
Central  Governmem  during  X95)*56. 
Reciuetts  for loans during 1956-5'’ wc 
also not been received so far.

The grants sanctioned to these States 
during 1955-36 and 1956-57 arc «  :

1955.56  195̂ 57

Puniab
PEPSU

R>.  Rj.

î î 9 
6ifiio  }ZA*f

(b) No.



I90I Written Answers  30 AUGUST 1956 Written Answkri I9bi

(c) (I) Punjab :  The  total  amount 
utUiscd duriM 1955-56 was Rs. 38j77̂- 
The saving of Rs. 82,653 was due to the 
following reasons : .

(i) Some posts remained vacant.

(n) Losses on the distribution of ootton 
seeds were not incurred;

(tit) No money was spent on Pest 
Control Measures and Fumigation 

.  of cotton seeds; and

(tv) Economy in the contingent ex
penditure.

(2) PEPSU ; The total amount utilised 
during  was  Rs. 49>507«  The
saving of Rs. I4>i43 was due to the faa 
that no amount was spent on Pest Control 
Measures.

Indo-Pak Paatenger Traffic

1137. r Sardar Iqbal Singh:
\  SardAr Akanrari:

Will  the  Minister  of Railways be 
pleased to state :

(a)  the  nimiber  of passengers who 
travelled by the Rail Routes open  be- 
twee n India and Pakistan dunng 1955 
from

(1) Pakistan to India, and 

(it) India to Pakistan;

(b) the names of the Rail Routes that 
are open between India and Pakistan; 
and  .

(c) the mount of earnings from these 
routes?

The Deputy Mlniater of Railwaya 
.and Tranaport '(Shri Atageaaii) : (a)
(0 8,36>952.

(m) 9,81,510.

(b) and (c). A statement is laid on the 
T|We of the House. [5#<f Appendix IX, 
Annexure No. 43].

'Grow  More  Food*  Campaifn

Will the Minister of Food and Agri
culture be pleased to state :

(a) the total amoimt of grants given 
to  Punjab  during  1955-56  under the 
‘Grow More Food*̂ Campaign; and

(b) .the main items of this scheme and 
the expenditure incurred over them during 
the same period?

The Minister of Food akd Agri
culture (Shri A. P. Jain) i (9.) and (b)*

(Rs. in lakhs)

Expen
diture 
incurred 

Sane-  as so far 
tioned  adjust 
amount byA.G. 

Punjab

Name of the schemê

1. Minor  irrigation .
scheme  .  ^

2. Construction  of
drains  to  check 
water logging  .

3. Mechanical cultiva
tion  .  .  .

4. Distribution of sup
erphosphate  .

5. Compost scheme  . jo
' “  ‘  ‘ ‘  ion / o-6. Intensive cultivation
7. Additional  district

staff  .  .  .
8. G.M.F.  staflF  for

4.77 0*07

l-6i

N.R.t

N.R.t
0-07
0-27

0*01

1-52
07
27

o*o6

F.C.*8 office  . 0*11 O-IO
9. Crop compeli tion  . o*o6 006
10. Scheme for destroy

ing field rats and 
jackals.  .  . 0*35 0*27

Total  .  . 13-34 246

tN. R.  Not reported.

Public CaU Offices, Punfab

1139 /Sardar Iqbal Singh:
\ Sardar  Akarpuri:

Will the Minister of Communica
tions be pleased to state:

(a) the names of  places where Public 
Call Offices arc to be provided in  Punjab 
during the current year; and

(b) the basis on which sites for Public 
Call Offices arc selected?

The Minister in the  Ministry of 
Communications (Sliri Ra| Baluulnr):
(a) Public  Call Offices  already opened 
during 1956-57-

1.  Urmar.
2.  Una
3.  Nurpur.

Public Call Offices  sanctioned and 
expeaed to be opened  during this year, 
subject  to  materials  beconing available 
in time:

1.  Anajmandi
2.  Kukâind ,
3.  Adampur. ‘
4.  Bawama
5.  Thural
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6. Hamirpur
7.  Rurkakalan
8.  Bharwain
9.  Machchiwara
10.  Mubarakpur
11.  Narela
12.  Mustafabad

Proposals relating to some more sta
tions arc under examination.

(b)  Public  Call Offices are  provided 
at District Headquarter towns irrespective 
of the loss involved, and at  Subdivisional 
headquarter towns on limited loss basis. 
At ether places, Public Call Offices are 
sanctioned if they do not involve any loss to 
the Department.

Railway Brldgm in Piin|ab and 
.  PEPSU

{ISS

Will the Minister of 
pieased to state:

RaUways be

(a) whether  the  Governments  of 
Punjab and PEPSU  have sent any pro
posal  to  the  Central  Government  for 
constructing railway-bridges or crossings 
in Punjab and PEPSU;

(b) if so, the  dat̂ by which final 
decision  would be taken ; and

(c) the number of such places in Punjab' 
and PEPSU  where bridges would be 
constructed ?

The Deputy Minister of Railwaya 
aad Transport (Shri Alafetan):  (a)
Yes.

(b) The construction  of bridges and 
crossings  depends inter alia  upon  the 
receipt  of acceptance  of  the  P.W.D. 
concerned for the payment of their share of 
costs.  As  this sometimes takes time a 
definite date canqot be speciiSed at this 
stage.

(c) Normally  such  information  is 
available rail way wise only.  However, it 
has been ascertained that  Governments 
of Punjab  and PEPSU have sent propo
sals for constructing railway road over/ 
under bridges near the following places;—

Punjab:  Jullundur City 
Ludhiana 
Dhilwan 
Hissar 
Rewari &
Ambala.

PEPSU: Cheheru 
Rajpura 6c
At mile 28/66 on Kalka-Simla 
Section.

Poultry Farming  ^

1141. Shri Bheekha Bhai  t  Wil
the Minister of Food and Agriculture 
be pleased to state:

(a) whether  Government have aissess- 
ed  the  possibilities  of  developing 
poultry farming in  scheduled  areâ by 
tribal people;

(b) if not,  whether Government will 
examine  the proposal; and

(c) whether  Government propose to
train up tribal people in poultry farm
ing?  •

The Minister of Food and Agricul
ture (Shri A. P. Jain):  (a) and (b). 
State  Governments  generally sponsor 
such schemes.  A number of such schemes 
have been received and sanctioned.

(c)  The All India  Poultry Develop
ment  Scheme for the Second Five Year 
Plan  provides  for  training  of poultry 
owners and the facility will be available 
to tribal people also.

Telegraph Fadlitiee to Duiigarpur 
Village

1142. Shri Bheekha  Bhait  WiU
the Minister of  Communications be 
pleased to state:

(a) whether it is a fact that a represen
tation has been sent  by people of Simal- 
wara in Dungarpur  District in Rajasthan 
that their village has been refused tele
graph facilities; and

(b)  if so, the action taken* in regard 
to the representation?

The Minister in the Ministry of 
Communications (Shri RaJ*iBahadur)<
(a) and (b).  The proposal is under con
sideration.

Estimates Committee’s Recommenda
tion on Railways

Will the Min- 
lyste pleased to state :

X14I* Shri Kajrolkar
ister of Raihra:

(s)what was the basis for the making 
of estimates of gross earnings at the time 
of making traffic surveys of new lines which 
have been approved for the Second Five 
Year Plan;

(b) whether  Government  propose 
to revise the list of such  new  hnes 
with reference to potential traffic earnings 
estimated under the revised formula known 
as the Line’s formula in view of the recom
mendation  contained  in  parasraph 204 
of the Twenty-sixth Report of the Esti
mates Committee; and

(c) if so, whether such revision  will 
afifect  the construction of the  Div« 
Dasgaon Railway?
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Tb« Daputy Mlnlcter «f lUUwsy* 
and TnmM«rt (Shrl Ali«MMi)i (t)
Bxcept in the case of  Noamundi>Bans- 
pani projcct, traffic  surveys  the lines 
included in the Second Five Year Plan 
have either not yet been undertaken or 
are still in progress.  In the case of Noa- 
mundi-Banspani  project)  the coachiî 
earnings have been estimated on the basic 
principles underlying the Line’s formula 
while goods eamm̂ have been estimated 
on the basis  of likely exports from or 
imports into the area to be served by the 
projected line.

(b) No.  The  list has been drawn 
up on consideration of operational  needs. 
Potential traffic  earnings are even ncm 
being estimated on the basic principles 
underlying Line’s Formula.

(c) In the case of Diva-Dasgaon, poten- 
tional coaching earnings had been estimated 
on the basic principles underlying Line's 
Formula.  The  question  of revision* 
therefore, does not arise.
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Upfr«dia« of Poata of SuUoa MMtm 

1145, Shri  SangAaaa  i  WiU  the 
Mmister of Rmihmyt be pleased to refer 
to the reply given  to Unstarred Ques
tion No, 2213 on the  i8th May, 1956 
and st̂e:

(a) whether any decision  regarding 
upgrading seven posts of Sution Masters 
On the South-Eastern  Railway has since 
been taken; and

(b) if so, what it is?

The Deputy Miniatcr of Rattwayt 
And  Transport (Shrl Alsgwan)i  (a)
and (b).  The matter is still under exami* 
nation.

Uniuitaral  Deatha in Agaytala

/ Shri Birea Duttt 
\Shri Daaaratha Debt

Will the Minister of Health be pleased 
to state;

(a) oh  how  many  unnatural  dwh 
caŝs was post mortm  done in  Vic* 
toria  Hospital, Agartala-THpura in tĥ 
month of July, 1̂5̂;

(b) how many cases were  recorded 
as suicide deaths; and

(c) how many cases of other types of 
unnatural deaths  have been recorded 
during the same period?

The Mlalater of Health (Ra|hmaH 
Amrlt Kaar)s (a) Eight.

(b) Six.

(c) Two.

Mahindn

1M7-

Thahur Jugal Kiahore Staiha: 
Shrl Acthaait 
Babu  Ranmamyae Statfht

Will the Minister of  Rallwaye  be 
pleased to state the steps so far taken 
for shiftinfl the present  Mahindrughat 
Station and to equip  it with  modem 
amenities? •

The Deputy Minister of Railwayt 
and Transport (Shri Alafssan)t Stms 
have been taken to acquire  the land tor 
shifting the station.  Construction of the 
Station building with modem  amenities 
will be undertaken after the land is acquired.

Railway  Time  Tablea

fThakurJugal Klshore Sinhat
ii4i.  ̂ Babu  RsmaniUrayaa Singht 

LShrl Asthanat

Will the Minister of Rallwaye be 
pleased to state the reasons why  the 
abstract timings as shown  in the working 
time-table  are not reproduced in . the 
edition of the public time table in  North
Eastern  Railway ?

The Deputy Minister of Railways 
and  Transport  (Shri  Alagesan)i
Abstract timings of all lon̂ distance mail, 
express and passenger trains runniiy on 
the trunk and main lines of the Nohh 
Astern Railway appearing in the Working 
Time Tables are also shown in the Public 
Time Table,
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Mmnd)ra Statioo

1151. Shrl MttdlAh  Oowdat  Will 
the Minister of  Rallwayf be pleased to 
state;

(a) the volume of traffic  at Mandya 
Railway  Station at present;

(b) whether  there is any propoaal to 
replace  the  present  Railway  Station 
building at Mandya; and

(c) if so, when and at what cost ?

Th« Deputy Miniater of Rftlhrtfra 
•nd Trmnaport (Shrl AkiffMui)t  (1)
The  average  number  of  passengers 
bookecT at thir station per annum is about
4,65,000  and the toul r>odi traffic (both 
inward and  outward)  handled at  the 
Station  per  annum  is  about  24,36̂000 
maunds.

(b)  and ĉ..  There is no proposal to 
rephkcx the station bofldtn̂ .̂  It is, how
ever,  propoted to extend the III daai 
waiting hall, and provide additiood aattt
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in the latrines.and benches on the  plat
form at an wtimatcd cost of Rs. 29,300/-. 
These proposals are under examination.

Bhubanetwar Station

1153. Shrl  Sanganna :  Will the
Minister  of Railwaya be pleased to 
state;

(a) whether any  representation  has 
been received from the Government of 
Orissa for increasing the halting times of 
Up and Down trains at the Bhubaneswar 
(New Capital)  Station; and

(b) if so, with what results ?

The Deputy Minister of Railways 
and Transport (Shrl Alagesan)t  (a)
A suggestion was received from the Orissa 
Government for incrcasins the duration of 
the  halts  of  Howrah-Madras  Mail 
and  Howrah-Puri  Express  trains  at 
Bhubaneswar  station.

(b)  The duration of the existing halts 
of these trains at Bhubaneswar is con
sidered stxffidcnt for the traffic dealt with 
at this station by these trains,

Zawar Minet

rShri Bheekha Bhal:
I154*  ̂si||i| Bsdwant Sinha Mahta!

Will the Minister of Labour be pleased 
to state:

(a) whether it is a fact that  mine 
labourers in Zawar  Mines have given 
strike  notice  for  not  conceding  to 
their demands by  management;

(b) whether Government have insti
tuted any enquiry  into the legitimate 
demands of labour; and

(c) whether  Governmeilt  have  sent 
any representative to settle the dispute 
between labour  and management?

Cb) whether it is a fact that in some 
States the t>rogre88 of their  sitfvey work 
is held up for want of transport?

The Minister of Health (Ra)lBumari 
Amrlt Kaiir)i (a) Health  Survey in
one Development Block in each of the 
States of West Bengal and  Madhya 
Bharat has been completed.  The survey 
in the Dungarour Community Develop
ment Block in Rajasthan is nearing comple
tion.

(b) No.

\ XXy  wrt ftif iWT : «pn

(«f)  sm

•FT V fit  WT ̂

wrt T  ^

gw I ;
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The Deputy Minister, of Labour 
(Shri Abld All): (a) Yes.  One of the
two Unions vix,,  Zawar Mines Mazdoor 
Sangh served a. strike notice.

(b) Yes.

(c) The Central Govemmont  Concilia
tion  Officer visited the mines and tried 
to brinff about a settlement.  The  strike 
was caUM oif and work resumed on the 
23rd August̂ 1956.

Health Sample Survey in 
Community Projecu

1155. Shri Bheekha Bhait Will the 
Minister  of Health be  pleased  to 
state:

(a)  how manv States have been sur
veyed by the Health  Sample Survey 
party in Community Pro)ect areas; and

Mobile Medical Centre, Shantirbasar, 

Belonia (Tripura)

1157. Shri Dasaratha Deb: Will
the Mmister of Health be pleased to 
sute:

(a)  whether any Mobile Medical Centre 
has  been esublishedat  Shantirbazar in 
Belonia  (Tripura).

(b)  if so, when  that centre was es
tablished; and

(c) the  number of staflf of  such
It ?unit

The Minister off Health (Ra)kumari 
Amrlt  K«ttr)i (a) Yes.

(b) 30th April, I 56.
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(c)  The  sanctioned staff stTength of 
the Centre is as below;—

Civil Assistant  Surgeon,
Grade I .  .

Compounder - ./  .  ,

Sanitary Inspector

Driver  . . .   .

Class IV Staff  .

Dhi0f<*Mttrlgaoii Railway Line  ,

1158.  Sliri DebcAdra Natli Sarmai
Will the Minister of Railways be pleased 
to state  whether there is any proppsal 
for die extension of Railway lines beyond 
Dhing«Morigaon in the  North-Eastern 
Railway ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): No.
There is ho such prppoŝ.

Cr. utta  Suburban Blectric Trains

ii<9. Shri N. B. Chowdhury: Will 
the Minister of Railways be  pleased to 
state:

(a) whether it is a fact that a target 
date of June, 1957  has been fixed for 
running the first electric train  in the 
suburb of Calcutta; and

(b) when electric trains are likely to 
start running  between  Calcutu  and 
Kalyani?

The Deputy Minister of Railways 
and Transport (ShH Alagesan):  (a)
Yes.  This is on the assumption  that 
electric locomotives on order arc delivered 
according to schedule and there is no 
unforeseen delay in putting these into 
service,

.  (b) It is too early to give an  exact 
forecast, but plans are in hand to run 
the first electric train by about the end 
of 1959.

' s  .

Railway Road at Saharsa Junction 
StatioM

it«o. Shxi  L.  K.  Mbhnit  WiU
the Minister of Railways be pleased to 
sute:

(a) whether  any representation  has
been made to Goveniment to improve 
the railway road running west of Saharsa 
Junction Station (North-Eastern Railway) 
in Bihar; anH '

(b) if so, the position of the same?

The Deputy Minister of Railway 
and Transport (Shri Alagesan)i (a}
Yes. .

action to repair the road

Saharsa Station

I161.  Shri L. N. Mishra: Will the 
Minister of Railways be pleased to State:

(a) whether there is any proposal to 
provide One additional station or halt on 
the North  of Saharsa  Station  North- 
Kastcrn Railway in Bihar; and

(b) if sd, the position of the same ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan)> (a) A
proposal to this effect was received.

(b)  The proposal was not accepted as 
investigations made have revealed that the 
volume of passenger traffic expected to be 
dealt with at the proposed station does not 
justify the provision of even a contractor- 
operated halt.

Distribution of Paddy Seeds in 
Tripura

1161. Shri DasarathaDebt Will the 
Minister of Food and Agriculture be
pleased to state:

(a) the amount of seed paddy in maunds, 
if any, distributed to cultivators of Tripura 
at subsidised rate from Government in 
1956;

(b) the amount of seed paddy distri
buted free of cost in 1956; and

(c) the number  of  persons,  who 
received seed  paddy at  subsidise rates 
and also the number of persons who received 
the same free of cost ?

The Minister of Food and Agri- 
ture (Shri A, P. Jain)i (a) According 
to the reports received so fiir 879 maunds 
27 seers of paddy seeds have been distributed 
to cultivators at subsidized rate.

.  (b) Nil.

(c)  Information about the number  of 
persons who received seed paddy at subsi
dised rates is being collectecd from the out
lying sub-divisions of Tripura.  The ques
tion regarding the number of persons who 
received the seed free of  cost  does not 
arise.

Delhi Slum Clearance

1163.  Shri Bheekha Bhait Will the 
Minister of health be pleased to state 
the financial provision made for slum clear
ance in Delhi in the Second Five  Year 

Plan?

The Minister of Health (Rapnimari 
Aarit Kaur)i  A prwsiM of R». 20 
crore* h«* been nŵe by the iViWbttr of
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Workf, Housing and SuppJy in the Centre's 
Second Five Ycir PUn for giving assistance 
to Sutei fpr their Slum Cleiirancc Sdvnnet. 
No provision has been m̂de in the Second 
Five y:ar Plan Separately for D«lhi Stale.

Frdfht SurclMrff# on Ooodt

Ki«f Shrl ShriM N«r»7«i Dm§ : Will 
the Minitter  of lUifwavt be  pleated 
to sute :

(•) the number and nature of goods 
that have  been  cxsmpted  from  the 
freight  turcham  levied  during  the 
cuTTAt financial year;

(b) whether it is a fact that a fceî c 
sarchirĝ  is  c'tirg-̂J  on  foodfnm̂i 
dtipatched from lutionsof Darbhangi- 
Jaiiuger Branch of the N. E. Railway; and

(c) if 10, the rate of such turchiFge?

TIm Dcpû Minister of Railway mnd 
Trnneport (Shri AUgMmn) : (a) Seven 
Conunoditifit hav̂ îccn cxemptra from 
the levy of tupplcm̂tJuy charge.  Theae 
are grains and pulses, fodder, manures, 
khadi, newspapers, news-print and bo6ks.

(b)  ani (c). riiTough mistake supple
mentary charp at the rate of one annaimtlie 
rupê of total freight was charged on food- 
grains by staff at Madhubani and l̂ nagar 
statiqns  on  Darbhanga-Jainagar  Branch 
of the K. E. Railway. The mistake htt since 
been rectified.

Brrnh kSch#f

lids. Dr. Rmmm  JRmoj Will  the 
Minister of Trnaaport be pleased to state:

(a) whether the Andhra Government
have requested  the Central Govenunent 
about the inclusion of a propoul for the 
investigation  of Brahmapatnani  Scheme 
(Baft Godavari) in the Second Five Year 
Plan; ^

(b) whaf is the decision of Govern- 
mrnt; and

(c) what in the estimated  cost  tor 
invî gation ?

Tke Deputy Mlaiaur of lUUwaya 
mmd Tnuieport (Shri Alafesu)i (a)
Yes.

(b) It has not been found possible to 
include the Scheme in  the Second  Five 
Ye l̂an.

(c) Rfi. 1-75 >«kh»-

Wftfoa Stspply eo N. £. IUilw«SF

1144.  Shari L. N* WUI the
Mlxiister of Railwuya be plcasrd ip refer

to t>ie reply given to Starred Question Ho. 
*375 on the ixth April, 1956 and state:

(a)  whether any special effort has been 
made for supply of wagons to North Eastern 
Railway specially for transport of Jute from 
Purnea,  Darbhanga \nd Saharsa districts 
of Bihar to Calcutta; and

(b) if so, the nature of the ?

The Deputy Miaieter of Railwaye 
•ad Traaeporl (Shri Alsigtau)t (a) and
(b). Yes. During January to August, 56, a 
total of 26;i64 wagortf' of 'Jutii have i)«n 
booked to Calcutta from Katihir, Suiiasti- 
pur and  SohepOre 'Districts  of  North 
Eastern Railway, in which the dvH diacricta 
of Purnea, Darbhanga afld Sahana lidl» as 
against 12,376 wagons during )anuaf)r to 
August, 55,
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Telegraph Offlcet, Rayalatecma

1169*  Shrl Lakflhmayyat Will the 
Minister of Communicationi be pleased 
to state :

(a) the number of Telegraph offices 
that have been opened in Rayalaseema 
arei during the First Five Year Plan;

Cb) whether there was any represen
tation from the people of Yadiki village 
in Anan apur District of Andhra State 
for opening a telegraph office in that village; 
and

(c)  if so, wnether Government  hav© 
decided to install it, in view of the increasing 
trade and expansion of the village of yadild 
into a town/

The Minister in  the  Minittryof 
Commucationa (Shrl Ra)  Bahadar)t
(a) II.

(b) and (c). The proposal has already 
been sanctioned.

Experimental Pott Offices

1170.  Shri Lakthmayya: Will the 
Minister of Communicationt be pleased 
to state:

(a) whether the experimental post offices
have been opened in the villages of Mulak- 
anoor,  Muddinayanipalli,  Chapiri  and 
Garuda Chedev of Anantapur District in 
Andhra State as per the representation of 
people of the areas;  .

(b) the number of new  post offices 
which have been opened in Anantwur 
District during the First Five Year  Plan 
period; and

(c) whether there is any plan, con
templated to open post offices at every 
polling station to develop Communications 
in Rayalaseema in view of its backwardness 
irrespecMve of the  population  requisite 
to install a post office according to the Ck>- 
vemment plan?

The Minister In the Ministry of Com 
mimications (Shri Ra) Bahadnr)i (s)11mi
post offices at these places were opened io 
miplementation  of the  policy  followed 
during the First Five Year Plan period 
A representation in respea of Chapiri onl 
was received from the local public.

.  (b) 133 new post offices were  opened
in Anantapur District during the First 
Five Year Plan period.

(c)  No;  however,  the  villtgcs where 
polling stations were situated during ihe 
last General Selections are given prefeiei]ce 
in the matter of locating new post oiBces* 
if other  conditions prescribed for opening 
new post offices are satisfied.

Central Training Establishment

ZI71.  Shri Krishnacharya Joshi:
Will the Minister of Communications bo 
pleased to state:

(a) whether any steps have been taken 
to start a Central Training Establishment 
for giving a uniform standard of flying 
training; and

(b) if so, the location of the  Centre 
and the number of trainees likely to receive 
training every year ?

The Minister In the Ministry of Com
munications (Shri Ra) Bahadur)i(s) and
b̂).  No progress has been made by the 
iiidiuii Airlines Corporation in regard to the 
starting of a Central Training Bstablishm'̂nt 
for giving a uniform standard of flying 
training, as there is an acute shortage ̂  
pilots  and the establishment of a Central 
Training Organisation will mean immo- 
bilisarion of a number of pilots at a plrce 
away from the base of operations.  The 
Corporation will be in a position to ŝsrt 
, the Central Training Establishment rnly 
when the strength of pilots is in excess of the 
minimum operational needs.  No decision 
has been arrived at regarding the location 
of the proposed Central Training Orgso- 
isation.

Co-operative Training Centvsa

Z171.  Shri  Krishnacharya  Joahl:
Will the Minister of Food and Agriculture 
be pleased to state:

(a) the total amount of grant sanctioned 
during the current year so far for subsidising 
the Co-operative Training Cen res started 
by the State Governments; and

(b) the names of States which have
received grants ? .
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The Mlaliter of Food «nd Africulture 
(Shri A. P. ]«in)t (a) Rs. 6,X4»9ii/-.

(b)  Madhya Pradesh, Hyderabad, Uttar 
Pradesh,  Saurashtra,  Madras,  Vindhya 
Pradesh, Bihar, Travancore-Cochin, Mani
pur, Bombay, Madyha  Bhart,  Punjab,
Andhra and Himachal Pradesh.

Co-operative Farming

II73*  Shri Hem Ra): Will ihe Minis
ter of Food and Agriculture be pleased 
to refer to the reply given to Unstarred 
Question No. 887 on the nth April, 1956 
and state the number of Co-operative farms 
started State-wise, the number which proved 
successful and the number which failed 
State-wise ?

The Minieter of Food and Agricvlture 
(Shri A. P. Jaiai)t A statement showing 
the number of Co-operative Farms in ihe 
Country State-wise is laid on Table of the 
House. [See Appendix IX, annexure No. 
44].

As a result of survey of some farms it 
has been found that some farms are doing 
badly, others are experiencing difficulties 
and a few are doing quite  well.  Exact 
figures are not available.

Airmindednett

1174*  Shri Krithnacharya  Joshi:
Will The Minister of Communicationa 
be pleased to state the names of the insti 
tut ions which received grants during 1955 
56 for spreading airmindedncss among th 
youth of the country?

The Minister in the Ministry o- 
Communications (Shri Ra) Bahadur):
(i). The Delhi Flying Club, New D;lhi.

at
X  The Madras  Flying Club,  Ltd.

Madras.

3.  The Bombay  Flying Club  Ltd
Bombay.

4.  The Bengal  Flying Club  Ltd*
Barrackpore.

5.  The Hind Provincial Flying Club 
Ltd., Lucknow.

6.  The Bihar Flying Club Ltd., Patna.

7.  The Orissa Flying Club L*d„ Bhu- 
l pneswar.

8.  The Madhya Pradesh Flying Club 
Ltd. Nagpur.

9.  The Northern India Flying  Club
Ltd. Jullundur. c

10.  The Madhya Bharat Flying Club 
Ltd. Indore.

11.  The Rajasthan Flying Qub Ltd. 
Jaipur.

12. Government Flying Training School, 
Bangalore.

13.  Aero Club of India, New Delhi.

14.  Delhi Gliding Club, New Delhi.

15.  All India Aeromodellers Association 
Calcutta.
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LOK  SABHA 
Thursday, 30th August, 1956

The Lok Sahha met at Eleven of the 
Clock,

[Mr. Sparer in the Chair.] 

QUESTIONS AND ANSWERS 

(See part I)

12 Noon

PAPER LAID ON THE TABLE 

Amendments to Air Corporations 

Rules

The Minister  of  Commiinications 

(Shri Jagjivan Ram): I beg to lay on 
the Table, under sub-section (S) ot 

section 44 of the Air Corporations Act,
1953, a copy  of the Notification No.
7-CA(ll)/55, dated the  26th  April, 

1956, making certain further  amend

ments to the Air Corporations Rules,
1954, [Placed  in  Library.  See No. 

B-360/56].

Shri T. B. Vittal Rao (Khammam): 

May I enquire why there Is so  much 
delay in laying this notification on the 
Table, because this  notification  was 

issued in April last?

Shri jagjivan Ram: I am not quite 

sure whether it was notified in April 
last.

Mr. Speaker:  The  notification  is

dated 26th April 1956. This  is men
tioned in the agenda itself.

Shi;i Jairjivaii Ram: I cannot say off

hand why it was so.

Mr. Speaker: Hereafter hon. Minis
ters will kindly place all notifications 
as early as possible  after  they  are 

issued.

4866

Shis T. B. Vittal Rao:  The  reason

may also be given for this delay.

Mr. Speaker: Very well. He will lock 

into it.

Shri Jagjivan Ram: Yes.

PROGRESS Re NATIONALISATION 
OF INSURANCE

The Minister of Revenue and Civil 

ExpCTditnre (Shri M. C. Shah): With 

your permission,  Sir, I  propose  to 
make a brief statement to indicate to 

the Members of the House the further 

progress which has  been  made  in 
regard to nationalisation of insurance.

Mr. Speaker: It covers more  than 

three pagtes-

Shri M. C. Shah: There are eight 
small pages. It will take about  five

minutes.

Mr. Speaker:  Eight pages in five

minutes?

Shri M. C. Shah: Because  I have 

had a rehearsal before.

Members vvdll recall that the  Life 

Insurance Corporation  Act  provided 
under section 3(1) for  the  Central 

Government to stipulate an ‘appointed 
•day’ on which  the  Life  Insurance 

Corporation would cOme into  exist
ence. Government have been anxious 

not to retain  in  their  hands  the 
management of the  insurance  com

panies a day longer than was abso
lutely necessary, for, until the  Cor
poration is formed, no basic change of 
any  kind  could  be  effected.  Our 

efforts, have, therefore, bê n concen

trated' during the last few months on 
completing all the necessary preUmin- 

aiy work to enable us to bring  into
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existence the Corporation on the 1st 
of September and a  notification  is 

being issued today to that effect.  By 
another notification issued under sec

tion 18(1). the City of  Bombay  is 

being notified as the place where the 
Central office of the Corporation shall 

be located.

The rules made under section 48(1) 
have also been published and a copy 

is being placed on the Table of  the 
House. [Placed in Library.  See No. 

S-S59/56].

Under section 4(1) of the Act, the 

Central Government is  required  to 

appoint persons not exceeding 15  in 
number as members of the  Corpora
tion.  A notification  specifying  the 

members appointed to the Corporation 
is also being issued today. I am plac

ing On the Table, of the House a copy 
of the  Annexure  to this statement 

showing the membership of the  Cor

poration and the various zonal  and 
divisional offices of the Corporation.

I would like to take this opportunity 
to give the House a brief idea of 'the 
preliminary work that was necessary 

to bring the Corporation into  being. 
We had first of all to decide upon the 
organisation of the Corporation itself. 
After a careful consideration  of  all 

relevant factors, we have decided, to 
begin with, to estabUsh 33 Divisional 
Offices and about 180 Branch  Offices 

in the five zonal areas into which for 
this purpose  Parliament had in the 

Life Insurance Act divided the coun
try.  A Divisional Office will, for all 

practical purposes, be the equivalent 
of the Head Office of a medium-sized 
insurance company.  The one impor
tant difference, of course, will be that 
it will not be  concerned  with  the 
investment of the funds.  The Branch 
Office again will have  functions sub
stantially different  from  a  Branch 

Office of such Indian insurance com
panies.  The responsibilities  of  the 
Zonal Office have no parallel whatso
ever.  It was necessary  for  us  to 
exercise the greatest possible care in

the selection of officers for appoint
ment to these responsible  positions.

It is, of course, the responsibility  of 

the Corporation to make the î polat- 
ments finally, and so all appointments 

made are provisional and subject  to 
confirmation  by  the  Corporation- 

These appointments, however, had  to 

be made to enable the  Corporation 
to commence work  immediately.  It 

will be realised  that the  task  of 
establishing  relative seniority,  effi

ciency, a basis  for  comparison,  in 

short, amongst officers drawn  from a 
large number of different companies— 

some 250 in all—was not easy and all 
I can claim is that in making  these 
appointments we have done our best 

to ensure fair consideration  of  the 

claims of every man.  I myself have 

interviewed over a hundred officers. In 
these interviews, I was assisted by the 
Secretary,  Ministry of  Finance,  an 

Officer on Special Duty who was  the 
Controller of Insurance,  Shri  D. N. 

Mitra, former Solicitor to the Govern
ment of India and now Custodian of 
the . Hindustan Co-operative Insurance 
Society Ltd.  and four other  senior 

officers.  For the other posts of officers 
like Branch Secretaries, etc., tentative 

selections have already been made by 
a Committee consisting of the Zonal 

Managers-designate and a few others.

These selections will be  reviewed 

by the Corporation in the light of the 
recommendations of the Senior Ser

vices Committee of which Shri S. Lall,
I.C.S. (Retired) is the Chairman and 

which commenced its work  over  a 
month ago. This Committee will grade 
all categories of officers.  Their grad
ing will be available to the Corpora
tion who will no doubt  give  full 
weight  to  their  recommendations 
before passing final orders.  Our great 
difficulty has been the shortness of 
time.  Not only has these selections 
to be made within a matter of weeks 
but officers had also to be posted to 
various offices all over the country so 
that they could join their  appoint
ments by the 1st September.  Simul
taneously with this difficult task of 
reorganisation, we had also to see to
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it that  the  servicing of the present 
.policies  numbering about  50  lakhs 
was  carried  out  efficiently  and 
promptly.

The  Corporation starts  its  career 
under the very best auspices, with the 

enthusiastic co-operation  of all per

sons connected with it and the good 
wishes of all sections of the country.
I am sure the House will join me in 

wishing it a brilliant career of service 
“to the nation.

ANNEXURE 

1. Shri H. M. Patel  will be Chair
man of the Corporation in addition to 

his duties as Secretary to the Ministry 

of Finance. The other members are

1. Shri Mohammed Hasham Premji

2. Prof. D. G. Karve

3. Shri Dhiren Mitra

4. Shri S. M. Ramakrishna Rao.

5. Shri Chakreshwar Kumar Jain.

6. Shri Vidilal Lallubhai Mehta.

7. Lala Raghuraj Swamp.

8. Shri L. K. Jha, I.C.S.

9. Shri B. K. Kaul, I.C.S.  ^

Central  Eastern
Zone  Zone

Zonal Office  Kanpur  Calcutta 

Divisional f Lucknow  Calcutta
'Offices 1 Agra  Jalpaigun

I Banaras  Asansol
 ̂Indore  Pama
JabalDur  Muzzafarpur
I ‘  Jamshedpur
I Gauhati
|_ Cxittack

Shri Bansal (Jhajjar-Rewari) : May 

1 request that some time may be allot
ted to discuss the employment policy 

effecting the various officers employed 
in this Corporation? As you are aware 

we are receiving a large number  of 
representations from  a number  of 
«mplqyB̂ of insurance companies.  I 

ihinac some time should be given  to 
1 this important matter.

Mr. Speaker; We ar« over-full wllh 
work.

10. Shri L. S. Vaidyanathan.

11. Shri A. Rajagopalan.

12. Shri K. R. Srinivasan.

13. Shri V. H. Vora.

14. Shri D. P. Guzdar.

Five of these  members,  Sarvashn 
Vaidyanathan,  Rajagopalan,  Sri

nivasan, Vora aiid Guzdar will be full 
time employees of the  Corporation. 

Section 20 of the Act provides for the 
appointment of one or more persons 
to be Managing Director or Directors 

of the Corporation. It is being sug

gested to the Corporation who  will 
take up this question at its first meet
ing that Sarvashri Vaidyanathan  and 
Rajagopalan  may  be  appointed  as 

Managing Directors and that Sarvashri 
Srinivasan, Vora and Guzdar may be 
designated as Executive Directors.  It 

is also expected that the Corporation 
will establish a  convention in terms 
of which the 3 Executive  Dfrectora 

will not exercise their right to vote.

2.  The Zonal and Divisional Offices 

of the Corporation will be as under: —

Southern
2̂ne

Madras

Bangalore
Udipi
Madras
Coimbatore
Mathurai
Trivandrum
Hyderabad
Masulipatam

Western
Zone

Bombay

Bombay
Poona
Nasik
Satara
Nagpur
Ahmedabad
Surat
Rajkot

Northern
Zone

Delhi

Delhi
Jullundur
Ambala
Ajmer

Sliri M. C. Shah: May 1 say a word? 
The Corporation  is  an  autonomous 

body and all these  appointments, as 
I have already stated, are provisional, 

subject to approval by the  Corpora
tion? So this will be a matter of detail 
and I do not think any useful purpose 
will be served  by  discussing  the 
employment  problem.  The question 

of the Corporation’s policy can be dis
cussed by the House whenever it likes.

Ur. Lanka Snndaram (Visakhapat- 
nam): Is it the position of the Minis
ter that this House cannot discî to?
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employment policy of the  Corpora

tion? A number of times this question 

has come up before the House with 
regard to other corporations  I  am 

sure it will not be your ruling that 
We cannot discuss this matter,

Mr. Speaker: The  hon.  Minister 
must be able to give instructions  or 
directions in  broad  outline.  This 

should be observed in the  case  of 
those persons who are already doing 
work there.  The Corporation  cannot 

take somebody and throw out some
body; it is not a matter of whim and 
fancy.  There must be some rules.

Shri M. C. Shah: I have  made  it 

'̂ear in the statement  that a Special 
Committee was appointed to select the 

top officers, and those selections  are 
also provisional, because  under  the 

Insurance Corporation  Act—I won t 

take the time of the House—it is the 
business of the Corporation to fix up 
all these  appointments.  We  have 
given the assurance that  everybody 

who V was serving on 19-1-56 will  be 
taken up.  If there is any grievance 

about any person not being taken up, 

then, I am prepared to inquire int.: 

the matter and to reply to all those 
questions.  But, the  policy of  tho 
appointment is to be deci’ded by the 

Corporation.

Shri S. S. More (Sholapur): May 1 
Ijring to your notice that apart from 

the question  of  future  policy  of 
appointing future employees,  a large 

number  of  persons  are  already 

employed? They were  employed by 
the different companies. Now, due to 
this nationalisation, they  have  all 
come under one jurisdiction.  Many of 
them are sending us  representations 

complaining that there is a  lot  of 
favouritism and som/s of the members 
have been either reduced or dismissed 
for no ostensible reason. I believe that 

since this House has given its consent 
to the nationalisation, it is the prim
ary responsibility Of this H'ouse to go ' 
into these matters. The hon. Minister’s 

saying that it is an autonomous bordy 
is no reason to keep it out of the con

trol of this House.

Dr. Lanka Sundaram: Sir, only two 

years ago this House debated specially 
on the question of parliamentary con
trol over  public  corporations.  The 
Government gave two  undertakingŝ 

namely, that they were bringing in an 
amendment  of the  Company  law,, 
which was before a Joint Committee 

at that tinie, or were going to pass a 
special law to enable Parliament ta 

look into how such corporations are 
run.  Up to this moment these have 

not been carried out.  It  may  be 
found that every time a public cor
poration was discussed on the floor of 
this House, the plea was put forward 
by Government that it is an autonom-: 
ous corporation and that Government 

cannot go into the details, and so on 
and so forth.  And, yet, we are asked 
to pass all the legislation necessary 

to make these corporations  possible 
and to function, with the result that 
this is a question which you, in your 
discretion as Speaker of the  House, 
must look into carefully.  The under
takings given two years ago have not 
so far been implemented.

Mr. Speaker: What has  the  hon. 
Minister to say?

Shri M. C. Sbah; I will draw atten
tion to sections 11  and  23 of the 
Insurance Corporation Act.  There, as 
a matter of fact, it is said that the 
Corporation will be established  on 
the 1st of September. All the  em
ployees of the  Insuranpe companies 
now will be taken over under sec
tion 11 by the  Corporation.  About 
staff and everything section 23 makes 
it clear that this is a concern of the 
Corporation.  (Interruption).

Mr. Speaker: Let the hon. Minister 

proceed.  He should  not  be inter
rupted like this.

Shri M. C. Shah; In order to take 
the House into confidence we  have 
made this statement, because, as  I 

said, a notification  will  be  issued 
tomorrow.  It was  not  incumbent 
upon the Government to  make  a
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statement of this type.  That is  not 
necessary under the Act.  The  Act 
has provided for the notification to 
lae issued.  With regard to the Rules, 
they have to be plaped on the Table 
of the House.  We thought it proper 
and that it would be in the fitness of 
things that we  should  inform  the 
House when it is sitting.

Mr. Speaker: The point is a small
one.  The only point is that a num
ber of appointments carrying salaries 
of Rs. 2,000 and Rs. 3,000 are just to 
ôme imder this Corporation. Is this 

Corporation,  however,  autonomous it 
might be, to discuss  seniority  and 
bring aU the cadres imder a  single 
management? A  Manager  in  one 
l)ecomes an Assistant Branch Mana
ger in another.  A'Chief officer of a 
whole State becomes a small authori
ty under it.  Has' this Parliament no 
right to discuss all these? The Par
liament will  certainly  discuss  all 
these things.  The success of nation
alisation depends upon the way  in 
which  these  bodies  are  worked. 
There are serious complaints, as hon. 
Members say, that the topmost man 
in one placê is being  thrown  down 
into the bottom in another place etc. 
Therefore, I will, find time, for  an 
hour some day, even before the close 
•of this session for discussing matters 

^e the manner, of recruitment,  the 
issue of general instructions to these 
autonomous corporations etc. so that 
they might carry on their work with
out prejudice to anybody,  without 

injustice to anybody.

I will fix up the date and time later

during the present session. Shri More, 
on the other hand, was of the view 

that they should be discussed along 
with the Rules  framed  under  the 

Representation of the  People  .̂ct, 
1951.  The latter Rules have not yet 

been finalised.  They are likely to be 
finalised very shortly but I am  not 

sure whether it will  be possible to 
lay them on  the  Table  during  the 
session.

To Government, Sir, it is a matter 
of indifference whether the two sets 
of. Rules are discussed separately or 

together.  If they are to be discussed 
together, it seems  improbable  that 
such a discussion will be possible this 
session.  If they are to be discussed 
separately, then I have no objectioB 
to the Rules under the Act of 1950 

being taken up this session, but I fear 
time may not be available  for  the 
purpose.  This House has  approved 
an allocation of two hours for these 
Rule&,« If the House is prepared to 

■tt overtime, I have  no  objeddon. 
{Interruption).  The  question  of 
quorimi is there.  I have no objection 
if the Rules are taken into considera
tion say on 7th September from 6.00 
to 8.00 P.M.

Some Hon. Members: No, no.

Shri Satya Nswayan Sinha: I leave 
it to the House. Therefore, it is for 
you and the House to say, T̂ s or 
No.’ I simply suggest it to the House. 
If the House says.  ‘No*,  thqn  we 
cannot.

Dr.  Lanka  Sundaram (Visakhapat> 
nam): That is what you want.

,  BUSINESS OF THE HOUSE

I The  Minister  of  Parliamentary 
1-Affairs (Shri  Satya Narayan Sinha):
l̂ir, on 28th August references were 
^made by some hon. Members to th«
; Rules framed under the Representa- * 
: tion of the People Act, 1950,  which 
I were laid on the Table of this House 
I on 24th July.  Shri  Basu suggested 
that these Rules should be discussed

Shri Satya Narayan Sinha: I, how
ever, believe that no harm 1̂1  be 
done if these Rules are discussed the 
fiext session. I leave the matter to the 
House and to you to decide as you 
like. "

Shri S. S. More (Sholapur):  Sir,
the Rules prepared imder the Act of 
1960 iiave some relation to the fram
ing of. the electoral ;roHfi ̂ and unless 
we discuss tkese ̂ Kul̂ and suggest 
-  ■  . - - •
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some amendments, the rolls will  not 
be prepared.

Shri Satysb Narayan Sinha:  Gov
ernment do not feel such a difficulty. 
Otherwise, they would not have sug
gested that these Rules can very well 
be discussed next session also.

Shrimati-  Rena  Chakravartty
(Basirhat): As far as I know—I am 
not absolutely cleeir about the details 
of it—and as far as we have discuss
ed, we know that it has certain impli
cations on the general elections; as 
such the question has  been raised 
that we should have some time to 
discuss them.  This point  seems to 
have been overlooked. I would appeal 
to everyone to make certain changes 
or adjustments. That is why I think 
it is necessary and essential that we 
should have some time  to  discuss 
these Rules.  We should  set  ŝ art 
some time for this even if it is ques
tion of sitting overtime, or sitting  on 
the 14th.

Mr. Speaker: So far as the 14th is 
concerned, it is impossible.  I  have 
fixed the Conference of Speakers and 
Presiding Officers at Madras  on the 
17th, 18th and 19th.  Unless I finish 

the work of the Parliament here,  I 
cannot go there and be in sufficient 
time to prepare for the work there. 
Both myself and the Deputy-Speaker 
are going.  Under these circimistances 
the House will not sit a minute longer 
than the 13th. I cannot allow  that. 
Therefore, hon.  Members  must  be 

pr̂ ared to sit some time—̂late hours 
—one hour one evening and another 
hour anpther evening, instead of  6 
to 8. The hon. Membê must adjust.

Shri T. B. Vittal Bao (Khammam): 
We are prepared to adjust.

Mr. Speaker; I will just see  that 
the caterer sits here as long as the 
hon. Members ate ĥ .̂  That is what 
I can do.  Thertefor̂ let us provide 
some time in vî w of the fact that 

13th wiU |>e tbe last day,  14th will 
U a Wrm  it anon-

official day  and  practically  there 

won’t be much time for official work.. 
On the 16th, it seems there is a holi-̂ 

day.  Under  these  circumstances, 
there is no good sitting beyond the 
13th.  Let us try to finish this with 
one hour one day and another hour* 
another day.

Shri Satya Narayaa Sinha: I have 
no objection.

Mr. Speaker: In the meanwhile we 
will find some time for this.  Hon. 
Members also will try  to  be  here- 

some time late in the evening so that 
we may take rest after the session iS' 
over.

Shri Bhagwat Jha Azad  (Pumea 
cum Santhal Parganas): Sir, I would’ 
like to bring to your attention  one 
thing. It has always been thought ta 
the notice of the Business Advisory 
Committee that it is not feasible to 
sit after 6 p.m . I am one of those wha- 
sit till the last but every day when 
we  are  sitting  after  6 p.m . the 
quorum falls and the bell has to be 
rung.  Even after the bell rings there 
is no quonmi and the Members are 
not here.  It is very difficult for any 
Member to function efficiently  and 
manage to do business. We are sittings 
here from 11 to 6; and it is not possi
ble to sit till 7 or 8. Therefore, in na 
case, the sitting should  be  beyond
6 P.M.

Mr. Speaker: There cannot  be  a 
rule like that  There may be some 

hon. Members who are not intere«t- 
ed in a particular kind of work and I 
can hardly prevent them from going 
out.

* Shri Bhagwat Jha Azad: It is not a
question which I put for the sake of 
myself.

Mr. Speaker: One  hon.  Memb̂ 
is taking an the pains for the benefit 
of other hon. Members! We  cannot 
do so; sometimes we will have to ait 
late.
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MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the 

following two messages receî d from 
the Secretary of Rajya Sabha:

(i) “In accordance with the pro

visions of rule 125 of the Rules of 
Procedure and Conduct  of Busi

ness in the Rajya Sabha,  I  am 

directed to inform the Lok Sabha 
that the Rajya Sabha. at its sitting 
held on the 28th  August,  1956, 

agreed without any amendment to 
the  Bihar  and  West  Bengal 

(Transfer of  Territories)  Bill, 
1956, which was  passed  by the 
Lok Sabha at its sitting held on 
the 17th August, 1956.”

(ii)  “I am directed to  inform 
the Lok Sabha  that  the  Rajya 

Sabha at its sitting held on Tues

day, the 28th August, 1956,  con
curred  in the following  motion 

passed by the Lok  Sabha  at its 
sitting held oh the 22nd August, 
1956, for modification of the Dis

placed Persons (Compensation and 
Rehabilitation) Rules, 1955, under 

sub-section (3) of Section 40  of 

the Displaced Persons (Compensa
tion and Rehabilitation) Act, 1954: 

That the following  sub-rule be 
substituted for sub-rule (3) of rule 

19 of the Displaced Persons (Com
pensation  and  Rehabilitation) 
Rules, 1955, as further amended by 
the Notification S. R. O. No. 1161, 
dated  the  30th  April,  1956,

' namely:

‘(3) For the purposes of calcul
ating the number of members ol 
a joint family under sub-rule (2), 
a person who on  "'the  relevant 

date—

(a)  was less than  eighteen 

years of age; or

(b) was a lineal descendant in 

the male line of anothter living 
member of the joint family;

shall be excluded:

Provided that where » member 
a joint family has died during

the period commencing  on  tĥ

fourteenth day  of August,  1947, 
and ending on the relevant date 
leaving behind on  the  relevant 
date all or any of  the following 

heirs, namely,—
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(a) a widow or widows;

(b) a son or sons (whatevâ 

the age of such son or sons);

but no lineal ascendant  in the 

male line, then, all such heirs shall 
notwithstanding anything contain

ed in this rule, be reckoned  as 

one member of the joint family*.”

Dr. Lanka Sondaram (Visakhapat̂ 

nam): Without amendment!

NEWSPAPER (PRICiE AND PAGE) 
BILL—concld*

Mr. Speaker: The House will  now 

proceed with the clause-by-clause con
sideration of the Bill to provide for 
the regulation of the prices charged 

for newspapers in relation to  their 

pages and of matters connected there
with for the purpose of preventing un
fair competition among newspapers Ibo 

that newspapers  may,  have  fuller 
opportunities of freedom of expression, 
as passed by Rajya Sabha.

The balance of time available is 33 
minutes.

Clause 2 was added to the Bill

Clause S.— (Power to regulate pricm 
and pages of newspapers, etc.)

Shri N. Sreekantan NiUr  (Quiloii 
cum Mavelikkara): Sir, I beg to move:

Page 2—

after line 14, add:

“Provided that newspapers sell
ing at one and a half annas and * 
below per copy will be regulated 
only In ration to their minimiiwn 

and not their maximum numb«r 
ol pages.**
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Shri T. B, Vittal Bao (Khammam):
Sir, I beg to move:

(i)  Page 2, line 33, for “associa
tions  of  publishers” substitute: 

“associations of journalists, work

ing journalists, newspaper editors”.

Page 2—

after line 35, add:

“(5) Every order made  under 
this section shall be laid  before 

both Houses of Parliament as soon 

as may be after thejr are  made 
and shall be subject to such modi

fications as may be made by the 
Houses on a motion in this regard 

within a period of fourteen days 
from the date on which the order 
is so laid before the Houses:

Provided that if the House or 
the Houses are not in session dur
ing any such period, such period 
shall not be taken into considera
tion in computing the said period 

of fourteen days.”

Shri Bhakt Darshan (Garhwal Distt. 
East cum  Moradabad  Distt.—̂ North- 

East): Sir, I beg to move:

Page 2—

line  33, after  "publishers” insert:
 ̂ “editors and journalists”,

Mr. Speaker.  These  amendments 

are now before the House for discus
sion.

Shri T. B. Vittal Bao:  1  have
not much to add to what has been 
said the other day by my colleague 
Shri Moitra and others, but I would 
like to urge on the hon. Minister his 
<Jl)jection to consult the working jour

nalists or editors—̂he said he would 
only do it informally. I would like to 

bring to his  notice  one  important 
fact. When  we  assembled  at  the 
Labour Panel Meeting to consider the 
(diapter about the labour policy in the 
Second Five Year Plan, some issues 
of this nature came up, whether the 
trade unions should be apprised  of 
the financial positicm of the industry.
It was contended on the part of the 
employers thai they were not pre
pared to do so, when  the  workers*  • 
r̂resentatives present there  repre- ' | 
Bented that without knowing liie fln-il

âncial position of the industry, there 

cannot be  any discussion or negoti
ation between the workers  and  the 
empldfers.  In this important news
paper industry, I would urge that the 
working journalists, who are said to 
be the dominant partners in the in
dustry, should be consulted.

If evidence had been published, I 
would have been able to point out 
that this question of price and page 
TVas first brought up by the working 
journalists. Therefore, I would strong

ly urge the hon. Minister to  accept 
my amendment. Today there  is  no 
trade union  which  works  without 
knowing the full financial position of 
the industry, the place of the industry 

in the economic life of the country. 
Those days were  such  when  they 
would simply make any demands of 
the workers. Today, the trade union 
leaders and trade unions themselves 
have become very  responsible  and 
they first decide about the place the 
industry has in the economic life of 
our country and then put forth their 
demands. That is the important place 
that the trade unions have got today. 
I would,  therefore,  very  strongly 
urge iipon the hon. Minister to ac

cept 'my amendment that the asso
ciations of journalists, working jour

nalists and newspaper editors be con
sulted.

Secondly, we are going to have for 
the first time this  price  and  page 
schedule. I would only ask the Min
ister to lay on the  Table  of  both 
Houses every order* made under this 
section so that we can discuss  and 
offer our comments on it, because this 

is a new experiment. Afterwards we 
need not have it, but in the  begin
ning we should have such things.

Shri  N.  Sreekantan  Nair:  My
amendment is for the addition of a 

proviso like' this:

**Provided that newspapers sel
ling at one and a half annas and 

below per copy will be regulated 
only in relation to their minimum 
and not th0ir maximum  nuiiUlwr 
of pages.**



news items and sufl̂cient  advertise
ments. I have suggested  that  same 
control  is  necessary  so  that  the 

interests  of  the  common  people 

and poor  people  may  not *  be 
affected  by  the  paper  taking 

m  more  advertisements  and stifl
ing news  or  cutting  or  chopping 
off of the news, some minimiun is re

quired, that is, a minimum guarantee
♦ must be there for every paper to give 

sufficient news to the  people,  and 

beyond that a maximum need not be 
stressed in ihe case of lesser priced 

newspapers because  if -newspapers 
have the power and are capable  of 
canvassing, they may be able to run 

in a more economical manner. Other
wise the  newspaper  b̂ ons,  with 

their chains of newspapers and affi
liations throughout the world, will be 

able to comer aU the advertisements 
and they wiU be selling at a higher 

.  price and getting more income also 

from advertisements. I bring this to 
the notice of the hon. Minister  and 

the House so that the people in this 
poor country may get cheaper news

papers with sufficient reading materi
al, â.d at the same time the  news

papers may be able to compete  with 

the neŵ aper  barons  with  their 
chains of newspapers.
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This is a very important  ' ̂ na- 

jnent which I wanted to  brir» ♦ o the 
notice of the House. The  rory  of 
this attempt to control tlr  ices and 
pages had a  long?  ai  jhequered 
career. In the  past i  newspaper 

barons, with their ch *  s of  News
papers, used to stifle »  ; lesser news
papers—the small n*-  spap»s,  with 

only one newspape  jr a particular 
spot. They naturae  had control of 
the major adverti' <g firms and had 
got international »̂filiations, so much 
so the newspap<*̂ barons were in a 

position to stifle the lesser newspapers. 
At the same ti’̂e, the lesser  news
papers are a n̂-essity for this coimtry 
because we p-e a poor country, and 
the newspar-rs selling at one anna 

or li annas per copy will be read by 
a greater number  of  people  than 
those selling at  two  annas  or 

annas. It has been pointed out by the 
Press Commission  that  newspapers 

should be made available at a fairly 
low cost in this country. The sugges
tion which had been placed by  the 
Newspaper Proprietors’  Conference, 
the /̂sociation of Newspaper  Own̂ 

ers, was that the pages  and  prices 
should be directly proportional. This 
means that if an one-anna paper has 
four pages, a two-anna  paper  will 
have eight pages. The main items of 
news are the same in almost all the 
papers. Therefore,  in  an  one-anna 
paper, which can have four  pages, 

three pages out of the four pages will 
be utilised for actual news, and other 

êms, and only one page or half  a 
page will be available for advertise- 
«aent, so  mubh  so,  the  one-anna 
p£̂fper will be at a loss, whereas a two- 
imna paper wiU be able to publish 3 
jr 4 pages of news and three or four 
»ages of advertisement So, the gain 
x> the more costly newspapers  will 
be first of all in the matter of price, 
because they get higher prices  and 
secondly they get much more space 
for  advertisement.  In  order  that 
the  circulation  and  news  value 
for  the  reading  publit  may  be 
increased, we must be able to allow 
the lesser priced newspapers to get 

more advertisements, so  that  they 
’ «nay give us a sufficient  number  of

^   ̂  I

mi:  f %

i  I

Shri M. S. GorupBdasHamy  (My
sore) rose—

The Minister  of Information  and 

Broadcasting (Dr. Keskar);  What is 
the amendmeDt?



4883 Newspaper  80 AUGUST 1956 (Price and Page) Bill 4884

Mr. Speaker: He is speaking on the 

Amendments already moved and the 
clauses together.

Shri M. S. Gorapadaswamj:  The
day before yesterday,  the  Minist̂ 

said that it was not possible to pro

vide a schedule in the BilL He said 
that there would be changes in re

gard to the price of newsprint from 
time to time and so, it will not be 
possible or even practical to provide 
a permanent schedule. I understand 
the difficulty. But, cannot that  diffi

culty be overcome? When  we  are 
fixing a price page schedule, we nor
mally take  into  consideration  tiie 
average cost of  newspaper  or  the 

average price of  newsprint  during 
a particular period. For instance, it 
may  be  for  the  period  of  five 

years.  On the basis  of  the  aver
age  price  of  newsprint  for  a 

particular period, if we calculate the* 
price and relate it to the pages, I am 
sure it is possible to provide for a 
schedule here. I am very sorry that 
blank power is being given to  the 
Government on the ground that it is 
not possible to provide for a  price- 
page schedule in the BilL The House 
will be in the dark if we do not know 
the possible rates that the  Govern
ment has in view. I do not know if it 
has already got any schedule drawn 
up for issue in the form of an order.

The Information and Broadcasting 
Ministry has got an efficient organi
sation for this purpose.  The  Press 
Registrar who has  been  appointed 
under the Press Registration Act  of 
1867, is doing his work very welL I 
am  sure  his  previous  experience 
would be helpful in this calculation. 
So, it would not be difficult for the 
Minister to draw up a schedule if he 
takes into consideration the average 
price existing in a particular period. 
He may thf*n fix the  mn-HimiTn  nn̂ 

minimum pages required for a news
paper. The otiier day, the hon. Min
ister was not able to appreciate my 
▼lew on this point I cited a particu
lar instance where the newspaper  is 

charged with three piei or six pies. 

It is only one sheet psper. I do not

know if the Minister contemplates the 
fixing of the maximum and the mini
mum number of pages of  a  news

paper. It is essential to prevent such 
newspapers which do not conform to 
certain standards.

I would again urge that he must 
make use of the machinery already 
available in the Ministry and try to 
work cut a price schedule, if not now, 

at least in the immediate future.  I 
expect that such a schedule would be 

included in this legislation. I do not 
however, want to hold up the Bill on. 

this ground. So, I throw a suggestion 
that the Minister  may  utilise  his 
machinery which  is  efficient.  The 
Press Registrar will be helpful  in 
this because of his past  experience 
and knowledge. I hope that it will be 
possible to introduce a fair price page 
schedule in the Bill itself.

Shri  Achnthan  (Crangannur):  I
appeal to the hon. Minister to look 
into the amendment of Shri Sreekan- 
tan Nair seriously. While introducing 
this BiU, the  hon.  Minister  stated 
that this was mainly meant to check 
unfair competition so that the  dis
trict-level and language papers might 
have some existence. So, some provi
sion , is to be made with regard to 
language papers. Some latitude may 
be given to them so that they can, 
for instance, have one more page  in 
order that they may have some mors 

advertisements for  their  existence. 
Otherwise, the position will be very 
difficult and what is sought to  be 
done will not be achieved. In almost 
aU the States there are a number of 
dailies. In our State, the number goes 
up to a high figure. After this system 
comes into operation and if some dal
lies come to an agreement and  see 
that the other  dailies,  which  are 
healthy and useful and which have 
a purpose to serve in the particulsir 
region, are not allowed  to  canvass 
sufficient advertisements,  then,  they 
will go out of existence.  That is an 
important matter. The aim in the BUI 
is good. But, sOTde latitude must be 
giT«n, in ttie faiftiel  stages,  to Ihm
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language papers which may not have 
so much capital to  stand  on  their 
own legs for a long time. So, they 
should also get some advertisements. 

They should give some  local  news 
and some other news also. So, I feel 
that so far as the smaller newspapers 

are concerned, which sell at an anna 
or an anna and a half there must  be 
some laxity. They should be allowed 
some more pages without raising the 

price so that they can give some news 
as well as a fair percentage of adver

tisements. I hope that the  Minister 
will consider  this question  sympa
thetically and some amendment  like 

the one moved by Shri  Sreekantan 
Nair will be brouĵt in.

Shri M. K. Moitra  (Calcutta—North
west):  Sir, I rise  to  support  the 
amendment moved by  Shri  Vittal 
Rao. In his amendment, he has ask
ed that,  in  fixing  the  price-page 
schedule, the Federation of Working 
Journalists or  such other bodies of 

journalists should be consulted.  Day 
before yesterday, the hon.  Minister, 
in the course of his reply, said that 
such consultations must not be made 
obligatory. In fixing the  price-page 

schedule, he has stated that the asso
ciations of publishers will be consult
ed. So far as I know, there are two 
organised associations of publishers— 
the Indian and Eastern Newspapers 

Society  and  the  Indian  Language 
Newspapers Association.  The  rates 
of subscription for  membership  of 
these associations are so high that it 
is not possible for smaller papers to 
be members of such associations. The 
hon. Minister was kind enoû  to sar 
that he would make efforts to consult 
even the smaller  papers.  But,  the 
smaller papers are  disorganised  in 
the country, I do  not  know  what 
method he will follow in consulting 
these small papers. The Federation of 
Working  Journalists  have  always 
been the custodians of the rights and 
privileges of the smaller pai>ers. In 
view of the fact,  that  the  smaller 

papers are not organised, I will in- 
«i«t that the Federation of Working 

Joumeliste ôuld be consulted  iv 
tadng the price-page schedule.

The Minister  has  said  that  the- 
journalists never run  the  business. 

But they are  intimately  connected 
with the trade and their fate is deter
mined by the rise and fall  of  the 
trade. When such members are inti

mately connected with the trade and̂ 
they have gained  some  experience 
about running the paper and manag
ing its business, I would insist that 
they should be consulted. This mat
ter should not be dispensed with by 
merely saying that  the  journalists 

are not connected with the running 
of the business and therefore,  they 
should not be consulted. The advice 
of the journalists is sought in many 
matters, but in a matter which affects' 
the newspapers their advice will not 
be sought according to  this.  It 
rather strange. I, therefore,  support 

the amendment moved by Shri Vittal' 
Rao.

Shri D. C. Sharma  (Hoshiarpur): 
This is cme of the most difficult pro

blems that the Minister will be call
ed upon to solve. In order that this- 
problem may have a smooth sailing 
in the country, I would urge that he 
should associate along with the pub
lishers, the editors and working jour
nalists also. I think there will be no
difficulty in doing so. The  working, 
journalists have a federation of their 
own, and I think they can give the 

hon. Minister their considered opinion 
on the matter. At  the same time, the 
newspaper editors also have an orga
nisation of their own. I think  they 
also can be expected  to  give  him 
their considered yiews. We are not 
to look upon the  newspapers  only 
from the financial angle. If only the 
publishers are consulted, it will mean 
that it is, going to be an absolutely 
financial deal. I do not want that the 
price-page schedule should be  fixed 
only in accordance with the finances 
of a paper. In the running of a paper 
other things have also to be taken 
into accoimts. I believe, even though 

they may not be directly interested' 
in the financial position of the paper* 
the editors and working  joumalisti 
know how the  paper  is  rmmlne 
wbeHker it is able  to  pay  its oiwm̂
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[Shri D. C. Sharma]. 

way or not and all that They have 
êir own views  on  these  points 

From that point  of view also  they 
woxild be helpful.

More than this, I think the whole 
thing should be looked at  from  a 
•composite angle. Therefore, it will be 
very necessary to have these persons 
associated with the determination of 
the  price-page  schedule.  An  hoii. 
JMEember was talking about some offi
cer who, according to him, has great 

experience and wisdom. Although I 
agree that there may be some officers 

who may have great experience and 
wisdom, I think in determining  this 
you do not need only  the  wisdom 
and experience of one person but you 
need the poole<l experience and wis
dom of the whole Ministry,  and  in 
-addition to that the accumulated ex
perience and  knowledge  of  those 
persons who are there to produce the 
paper. ^

I would, therefore, ask  the  hon. 
Minister to accept this  amendment. 

He said that he would consult them 
informally. There is a lot of  differ
ence between informal consultations 
^d regular consultations. From what 
I know I can say that these informal 
consultations very often do not give 
you very authentic results.

Dr. Lanka Sondaram: You want to 
place an obligation on the 'Ministry?

Shri D. C. Sharma:  It should  be
made obligatory on the part of the 
hon. Minister to consult them. It will 
be good in the interest of the Minis
try, in the interest of the newspapers, 

in the interest of the reading public 
and in the interest of those who pro
duce the newspapers. Then you will 
have a schedule which will command 
the maximum consent in this country. 
If it is going to be only a one-way 
traffic between the Jylinistry  and the 
publishers, I think it will not be as
sented to by so miany persons. I want 
that they should be associated so that 
there will be the maximum of accep
tance for the decision which  Min

istry takes.

Dr. ILeskar: Sir, I would first deal 

with the amendment which has beep 

moved by Shri T. B. Vittal Rao. and 

-supported in similar amendments by 

one or two other hon. friends.  I am 

afraid I cannot accept the amendment. 

I do not want to repeat all that I said 

yesterday, but I  say  it  again with 

furthei  emphasis  that  consultation 

with all and sundry is not necessary. 

It is not that we are trymg to mini

mise the imi>Ortance of working jour
nalists or the editors.  Bill when  we 

are trying to fix up  the  price of a 

oaper, and we have to decide whether 

that particular price will bring loss 

or profit to the paper, naturally those 

who manage the paper  have  to  be 

consulted.  It  is  something  very 

simple and  reasonable.  As  for the 

collective soul of  a  newspaper and 

such other things mentioned by my 
friend Shri D. C.  Sharma,  I have 

listened with  interest.  No  doubt, I 

am interested in his exposition of this 
collective ,responsibility, but  I  have 

to loqk to the specific responsibility. 
As I said, I am interested in certainly 

having a very workable price struc

ture for the newspapers.  What I said 
yesterday was that if necessary I will 

consult very experienced people of the 
journalistic side also.

Dr. Lanka Sondiiram; But we read 

between the lines, you don*t.  That is 
the trouble.

Dr. Keskar: But I  will  certainly 

consult them to find out whether they 

have any other suggestions to make.

The second point is  one  that my 
Criend Shri  Sreekantan  Nair wants 

that we should  make  a  statutory 

elimination of papers haying a price 
of IJ annas and below.  I have not 

understood his reasoning.  Some other 

Member might say that papers above 
a particular price  also  should  be 
eliminated.  So there would be very 

little left for a price-page  schedule. 

If we eliminate a particular class of 
papers and  only leave  a  partlculcu: 

class of pax>ers to be dealt with, then 
any consideration  of  fixation  of  a
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price structure which  is  good  and 
satisfying will not be possible.  I 
have heard his arguments carefully. 
"V̂at he says is that  papers  below 
a particular price should be  excep
ted.  r shall certainly bear in mind 
what he  has  said,  when any such 
schedule is prepared.  At the same 
time,  let,  it  be  remembered  that 
the price of a paper is not an indica

tion of the paper being big or small. 

A paper might be a half-anna paper, 

but it might have one million circula

tion.  We cannot consider that as a 
small paper. A paper with a price of 4 

annas might be a small paper because 
it might have only a very small circula

tion, circulation among selected peo
ple  whereas  the  half-anna  paper 

might be haying a circulation axnoog 
one million people. '

Dr.  Lanka Sundaram:  You should 

draw a  distinction  between  daily 

papers and non-daily papers.

Dr. Keskar:  The  schedule  is at

present meant for daily and weekly 

newspapers,  and not weekly  ‘views- 

papers’.  As such other periodicals do 

not come in here.

Dr. Lanka Sundaram; That is the 

trouble.  What  is  the  distinction 
between a weekly ‘newspaper* and a 

weekly ,‘views-paper*?

Dr. Keskar: My friend knows it too 

well.  It has been very definitely laid 
down.  Even  now  in the Post  and 

Telegraphs Act and also in the Books 

Registration Act it is very clear.

Sliri M.  S'.  Gorupadaswamy:  If  a 

paper contains both news and views?

Dr. Keskar: Then  in  the mixture 

you have to see  which  dominates. 
But I feel, if we  eliminate  certain 

classes of papers and make it, what 
shall I say, for a very limited class 

of newspapers,  the  whole  scheme 
would be defeated. We  cannot' have 

a flexible  price  structure  or sche
dule—whatever name you may like to 
call it—if we pass any such statutory 

restrictions-. But the points that my 

friend has made  regarding  smaller

papers will certainly be borne in mind 
when  we take up this  question  for 

practical decision.

My friend Shri Bhakt Darshan has 

already  sought permisssion to with- * 
draw his amendment.  So  I  have* 
nothing further to say regarding  his 

amendments.

Mr. Speaker: I shaU now  put  the* 

amendments to the vote of the House.

The question is:

Page ̂ 2—

after line 14, add:

“Provided that newspapers sel

ling at one and a half annas and 

below per copy will be related 

only in relation to their minimum 

and not their maximum number 

of pages."

The motion was negatived.

Mr. Speaker: The question is:

Page 2, line 33—

for "‘associations of publishers” 
substitute:

“associations  of  joumallsts,. 

worklng journalists,  newspaper 
editors”.

The motion was negatived.

Mr. Speaker. The question is.

Page 2— 

after line 35, add:

“(5) Every order  made under 

this section shall be laid before 
both Houses  of  Parliament  as 

soon as may be  after  they are 

made and shall be subject to such 

modifications as may be made by 

the Houses on a motion in this 

regard within a period of fourteen 

days from the date on which the 
order is so laid before the Houses: 

Provided that if the House or 

the Houses are not in session dur
ing any su|Ji period, such period 

shall not be taken Into considera

tion in computing the said period 

of fourteen days.**

The motion was negatived̂
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Mr.  Speaker:  Shri Bhakt Darshan 

ihM sought leave  of  the  House to 

withdraw his amendment No. 4.  Has 
he leave of the  House to  withdraw 

his amendmentr

The amendment was, by leave, 

withdrawn.

Mr. Speaker: The question is;

*That clause 3  stand part of 
-the Bill”.

The motion was adopted.

Clause 3 was added to the Bill.

'Clauses 4 and 5 were added to the 
Bill.

Caaase -C.— (Penalties)

Shri Ramachandra Reddi (Nellore): 

S beg to move:

Page 3— ,

(i) line 11, for “one thousand 
rupees” substitute  “one hundred 

rupees”; ana

(ii) line 13, for̂ “two thousand 
rupees” substitute “two  hundred 
rupees” .

1 am quite sure that the Govern
ment is anxious to  give as  much 

■.asfsistance as possible to the smaller 

papers.  If the fine of Rs. 1,000 and 

Us. 2,000 is  retained,  the  svialler 

3>apers would be very much hard hit. 

As a matter of fact, there are certain 

proprietors of weeklies  who  do not

•own a  press and  who do not even

•own a  decent  office.  They  go  on
issuing the papers and printing them 
in other printing presses and paying 

the press charges.  In such cases, they 

will be very much  hard  hit if this 

large amount of fine is imposed.  On 
the other hand, if you take the bigger 

papers, it would be a matter of pres

tige to them, though not a matter of 
money,  if  they are fined even one 
rupee.  If a small fine of rupee  is 

Imposed on them, it will be equated 
"by them as a matter of  prestige, to

fine  of  even  Rs.  10,000.  If the

<Jovemment want to help the smaller 

-papers, the amount Of fln§ should be 
t-educed.

In this connection, I may also point 

out that in the Press and Registration 

of Books Act. 1867, the penalties are 
only Rs. 50 under  section  16A and 

Rs. 50 under section 16B, for every 
default. So, I  wish  that  the  hon. 

Minister considers my amendment in
this light.

I would also like to  point  out a 
lacima.  To  whom  the  complaint 
should be made  and  by  whom  it 
should be made is not clear in clause
6. It is not known whether it should 
be a judicial officer or a magistrate 
having jurisdication over a particular 
area  or  whether  it  should  be 
a secondclass magistrate or even an 
honorary magistrate.  These matters 
are not clear from clause  6.  So, I 
would suggest thSt there should be an 
amendment by the Government itself 

to this effect.  On a complaint made 

to the magistrate, the magistrate must 
be in a  position to give a  decision 

with regard to the fine, etc.

I would also like to refer to clause 7 

in this connection. Of course, there is 

no amendment tabled for that clause. 
It is said in the second line of clause

7  that the complaint should be made 

in writing by  the  Press  Registrar 

appointed under the Press and Regis
tration of Books Act.  I do not know 

the  implication  of  the  words “in 
writinĝ.

Df.  Keskar:  That  mean&,  *’not
oraliy\

Shri Bamachandra Beddl:  m  the

Press and Registration of Books Act, 
the words “in writing” do not find a 

place.  Here, It is said that It should 

be  "In  writing”.  Usually,  when a 

complaint is sent, we expect that it will 
be sent In writing.

•
Dr. Lanka Simdaram: They have no 

confidence to the spoken word.

Slirl Bamacluuidra Reddi: So, I do

not know the special implication of 

the words ‘*in writing” and I do not 
know whether it wIU involve, later on, 
any legal and procedural  difBcxilties,



4893
Newspaper  30 AUGUST 1956 (Price and Page) Bill 4894

Dr. Keskar: 1 would only like to say 
that the amendment of Shri Rama- 

Chandra Reddi is  unnecessary.  The 

wordings in the Bill are:

“___  fine which may extend to

one thousand rupees” and again:

“___ fine which may extend to
two thousand rupees.”

While  the hon. Member  has  been 

pleading the cause of the small papers, 
he has also to remember that  there 
are  big papers which will infringe 
such a price-structure and for them 
a fine of Rs. 1,000 is nothing.  Some 
of them  might  be  prepared to pay 
much more than this amoimt and yet 
they  may  make  profits.  So,  the 
maximimi fine has been put here and 
it has  been done after careful con
sideration.  The  authority  which 
imposes the fine is quite at liberty to 
impose  the  fine  within  this  limit 
which is prescribed.  Of  course,  a 
smaller fine will naturally be imposed 
on a small  newspaper.  I  do  not 
expect that the authority will impose 
on a poor paper a big fine and on a 
rich paper a small fine.

Dr. Lanka Sundaram:  Why  don’t
you make a  provision for  warning 

the paper before a fine is imposed?

Dr. Keskar: I think  the  manage
ments of papers are sufficiently versed 

in law and the regulations, and we 
do not expect them unconsciously to 

commit any infringement.

Dr. Lanka Simdaram: Not language 

papers.

Dr.  Keakar: If  anybody  commits 

any infringement  and  it  becomes 

clear that it did it unconsciously, then 
it is not necessary  tnat  you should 
impose a  particular fine.  That  is 

always  understood.  I  think  Shri 

■Ramachandra Reddi has been pleading 
a cause  unnecessarily.  The  provi

sion that he has been pleading for if 
included in this Bill.  It is noT* outside 
Ihe purview of the powers that an 
îng to be  given and I,  therefort 

'hope that he  would  not  press hU 
•mendmant.

He has bê  asking for a clarifica
tion  as  to  which  authority  it 
will  be  that  should  receive  the 

complaint.  It  will  be  the  suitable 

judicial  authority.  Except  in very 

specific cases* there  is  no  need to 

mention the  authority.  It is not, I 

think, essential that we should men

tion the particular t3̂e of magistrate 

before whom a  complaint is to be 

made.  I have nothing more to say.

Mr. Speaker; So, should I put the 

amendment to the vote of the House?

Shri Ramachandra  Reddi:  I  beg
leave to withdraw the amendment.

The amendment was, hy leave 
withdrawn.

Mr. Speaker: The question is;

“That clause 6 stand part  of the 

Bill.-

The motion was adopted.

Clause 6 was added to the Bill. 

Clause 7 was added to the Bill. 

Clause 1.—(5hort title etc.)

 ̂  SRTPC I :

(i) Page 1—
lines 5 and 6—omit “except the 

State of Jammu and Kashmir*’.  <
(ii) Page 1—
omit lines 7 to 11.

^ I  ^

f I  infV

*wrT ̂ I 

 ̂ 1%̂  gft

NIvr   ̂̂   «flT 

TT rfw fwr WT ^
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?ftT TK ̂rnr ̂   ^

 ̂ ferr w  t i

$   ̂ ^  w  r̂f̂ WT to 

|T̂ ?̂Tffti  fTTra- 

^ wm ^

I; I W  ̂   W  ^ ̂

Tf  ̂  ̂ 

’T̂fT îrr̂ %

f̂vTFF ̂rrq"  3RTT |

r̂<T  ITOTOH W

#' W ̂   t ?At ̂STRT ^  

T̂Rifh:  ̂ ̂

I? f %iTf̂ rT̂

^ w

 ̂    ̂   4̂)-< qr

'viY  îw  r̂nrr ̂ rf̂  t̂n: 

f̂rqr5TRT̂rf̂ I

55m  I’BT̂ ^

 ̂   ̂ ’TWt  ^ »f ^̂*1

 ̂  ̂  f  % ?T)nst< 

2T̂  ’TN’ ’9TFT % ĵPT  ̂̂fzft ̂TPT 

 ̂ TfT % I  ^

^ ̂crnrr  wff̂  % r̂r̂fi' Rsic 

# ̂  m  T̂ff ̂  t %

% ̂  'IT ̂TPT %qr ̂5TR I

«n̂,  ̂ ̂  ? K ?TRT ̂  ̂  ’fm̂r f?rw 

fw  11 

in’ f%  5RTR ̂  wrpĵ 

f̂ifgTT  c[̂*JT-‘S:f  ̂  ̂  ̂  I ^

5R HTWrg* T̂̂r)’ »PTt

^ % ?R̂RRf ̂ ̂

?t\t  TO"  ^̂+1 ̂  r̂r? I 

3f̂ l̂r#g’ # 2Tf   ̂̂  I’TK ̂

w  ̂  p ” ̂=5TT̂ WN W sp̂ ?rh:

T̂ f,. yf̂iWRt,̂ ̂  ̂  ’̂vTF̂

*TT̂  iOTM %   ̂ Wnjf  f̂vRT

# Îf mm I

# TOTT  6̂T̂r  f  f% ipft 3ft

? f̂RTT  fq̂jRHTjr ^

^ I

Dr. Keskar: As far  as  the  first 

amendment of Shrl Bhakt Darshan Is- 

concemed, I- do not think that it is 

advisable to extend this legislation tO' 

the State of Jammu and Kashmir.
1 P.M. ,

As far as  the  principle  that all 
legislation should automatically apply 

to the State of Jammu and Kashmir 
is concerned, I will not say anything, 

here.  This is not the place to taJte it 

up and discuss  it.  As  far as this 
particular Act is concerned, nrst of 

all the Press as  such  is in a very 

fluid stage In  that  area.  I do not 
know how  many  newspapers there 

are; 1 thmk they can be counted on 

the fingers.  Unless and until we are 
sure that it will b̂ to the advantage 

of the Press in  that  area, I do not 
think it will be advisable for us to 

apply it to the State of Jammu and 

Kashmir.

Mr. Bhakt Darshan also referred ta 
the  anti-Kashmir  and  anti-Indian 
agitation carried on here.  I hope 

will bring it to the notice, not of me, " 
but of the  Home  Minister.  I hope 

he would take adequate steps about 
the matter.

: WT  ^

^  W  fk̂iR  ^ 

W   ̂  ?

Shri  Feroze  Gandhi  (Pratapgarh 
Distt.—̂ West cum Rae Bareli Distt.— 

East): May I point out that this has 

been brought to the attention of the 

Government and the Government have 

not done anything? For the last two 
or three months, all sorts of unreason
able treacherous literature are being 

published in Delhi  and  nothing has 

been done.

Dr. Keskar: It is not  I  but  the 

Home Minister to whom it should be 
addressed. (Interruptions).

Shri  Feroze  (jrandhi: According x» 

the Minister, I understand this Bill is



4897
Newspaper 30 AUGUST 1956 (Price and Page) Bill 4898

going to help the smaller newspapers. 

This is the kind  of  smaller news
papers that you will help.

Shri Bhagwat Jba  Azad (Pûnea 
cum Santal Parganas): You are also 

a Minister of that Govermneni.

Dr. Keskar: I am  in  charge of a 

particular department.

The other amendment is regarding 

the period  of this Act.  Mr.  Bhakt 

Darshaii wants that  this  should be 

a permanent piece of  legislation.  I 

do not agree with him for two tea- 
sons. One is that  though the  price- 

page structure exists in Great Britain, 

it has Deen  there  with a particular 
purpose only, namely, distribution of 
newsprint.  It  does  not  take into 

account the question of framing the 

schedule In such a way as to help the 
smaller pai>ers or  papers financially 

not so well-placed.

Dr.  Lanka  Sandaram: Did  tiie

Minister keep track of the newsprint 

allotted to big  papers  going to the 
black market? Is H still going to the 
black market? ,

Dr. Keskar:  That  is  a  dilTerent

question.  For the first time, accord

ing to  the  recommendations of tne 
Press Commission, we  are trying to 

take the question of having a price- 

page structure which wiH eliminate 

imfair competition as î uch as possi
ble.  Until we have tried this out, for 

Us to say that this should be a perma- - 

ment legislation is wrong.  If it works 

out well, then the question of extend

ing Its life is very easy.  There is no 
difflculty whatsoever.  I do not think 

it  maices  any  material  difference 

whether it is for 5 years or perma- 

aently.  In fact nobody can guarantee 

what will happen after 3 or 4 years 

and from the practical i>oint of view 
R Is not very Important.

The amendments  were, by  leavê  

withdrawn,

Mr. Speaker: The question is:

“That clause  1,  the  Enacting 
Formula and the Title stand part 

of the Bill”.

The Tnotion was adopted.

Clause 1, the Enacting Formula 
and the Title were added to the 

Bill.

Dr. Keskar: 1 beg to move:

“That the Bill be passed”.

In moving that the BiU be passed, I 

would like to say only one thing.  The 

Bill has been  brought  forward after 
very .careful consideration and  afxer 

taking into consideration the opinions 

expressed in  Parliament  and by the 

Press as a whole and the experience 

gained in other coimtries.

The object of the Bill is not ambi

tious, nor does it categorically say that 
it is going to achieve this or tnat.  As 
I said earlier, we hope that it will help 
in eliminating unfair competition and 

in that way  help  papers  which are 
less favourably placed and the smaller 
papers m general.  We have also made 

it clear that this is not the only factor 

which will help  the  smaller papers, 

but one of the  important  factors, as 
the Press Commission has very rightly 

pointed out.  I do not want to say any
thing further.  When the Bill becomes 

an Act and when the schediile is pre

pared, it will be  tried  out  and the 

results will be before  the House.  I 

hope they will be favourable.

Mr. Speaker: Motion moved:

“That the Bill be passed”.

Dr. Lanka Sundaram: I would con

gratulate the  hon.  Minister  for the 
manner in which he has piloted this 

Bill.  I would say, as a journalist who 
owned and edited papers for over 20 

years, that this Bill  is  of a halting 

character.  I do hope that within the 

period of time made available in the 
ambit  of  this. Bill,  the  Minister 

would review the situation constantly 
and would not endanger the existance 

of small papers.  I say  it  because I
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[Dr. Lanka Sundaram] 

have exi>erience—the House will agree 

OD that point  The vast majority otf 
the newspapers in India are not the 

Daily Press.  I would like the Minister 
to remember that point.

I find the Minister of Parliamentary 

Affairs is anxious to take up the next 

Bill, and I would finish by saying that 

vnless the Minister of Information and 
Broadcasting gives us an  assurance 

that he will not forget the interests of 

the smaller Press, which has got to be 
properly nurtured, I am afraid in this 
country the freedom of the Press will 

not be possible and p̂ lic opinion will 

not be heard.  The smaller Press in 

this land is imbued with a mission; it 

is not a mechanised Press; it is not a 

Press of monopoly; it is not a Press 
having chain circulation; it is not an 

industry.  I  hope  the  Minister will 

remember it.  The  periodical  Press 

cannot be forgotten.  There are very 
bad specimens of it; I had occasion to 

say so in this House  on  a previous 
occasion.  He should attempt to weed 

out the undesirable weekly Press.  I 
hope,  while  reviewing  the constant 

working of this  Bill,  the  Minister 

would remember the periodical Press.

With these words, I support this Bfll.

Shri Bhagwat Jha Azad: Mr. Speaker, 

I was one of  those  who  had very 
strongly  advocated  the  price-page 

schedule while the Press Commission’s 
report was discussed in this House. I 

welcome  this  opportunnity  to con

gratulate the hon. Minister for bring

ing this Bill here.  At this hour, when 

the Bill is going  to  be passed and 
made into an Act, 1  only  want to 

bring one or two points to the atten
tion of the Minister.

After the Bill becomes an Act, there 
will be many difficulties  confronting 

the Minister.  As  he  said in Rajya 
Sabha, during the last one year, the 

Government haye  not  been able to 

«̂ de what would be the nature of 
the  regulations  or  the  rules  that 
would be made in this behalf.  It only 
shows the difficulties in the matter. It

is said in this Bill that it will equalise 

the opportunities  regarding  securing 
advertisements between small and big 
newspapers.  It will be quite difficult 

to give equal opportunities to th? small 
as well as  big  papers  for securing 

advertisements,  one  of  tne  chief 

resources of these papers.  Therefore» ‘ 

I want to emphasise one point, namely, 

that the regulation made under this 

Act should be flexible to the extent 
that can be adjusted according to the 

time, to ensure  fair  competition and 
to educate the public opinion in the 

country freely.  Therefore, though the 

Minister has  assured  that he would 

consult the interests  in  this matter, 

informally, would it not be advisable 

that  before  these  regulations  fram

ed  under  this  Act  are  given 
effect  to,  they  should  be  placed 
before the legislature? The Memoran

dum regarding Delegated  Legislation 
says that the delegation of power is of 

a normal character.  I think that the 
Minister has himself stated in Rajya 

Sabha that it is yery difficult to give 

us any Idea as to what will be the 

nature of  the  regulation.  It clearly 

shows that these are difficult matters 
and, therefore, 1  think  the Minist* 

should consider if it is not possible and 
feasible for him to bring those regula
tions before this House  before they 

are given effect to.  Then the House 

will have an opportunity to go into it 
and the Minister will have the advan

tage and benefit of the opinion of the 
House.  I think these are the lacunae.

I wish god-speed and success to the 
hon. Minister in implementing this Act 

because it will go a very long way to 

helD the smaller papers.  With these 

words, I whole-heartedly support this 
Bill.

Dr. Keskar; I have not much to say:
I certainly will keep in mind the wise 

words of my hon. friend. Dr. Lanka 

Sundaram whd, with  his experience 
of the papers and the press in general, 
has certainly raised points which are 
worth consideration. I might only say 
that bringing in a wider sphere of the 
press within  the ambit of  this Bill
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> Bin

is not an easy job.  It is going to be 
a difficult job and I do not want in 
the initial stage to make it still more 

complicated.  But the  point that he 

has made will  certainly  be kept in 

mlna.

The point raised by my hon. friend, 
Mr. Azad, is no doubt worth considera
tion but it has been disposed of day 

heiore  yesterday.  I  do not know 
whether he was here.

Shrl Bhagwat Jha Azad: I was pre
sent.

Dr. Keskar: I do not want to repeat 

the answers that I gave that day.  I 

will only say here  that there is no 

question of rules.  It Is here a ques

tion of announcmg a price page rate 

and it is  not  included  in the same 
category as other rules or schedules.

Dr. Lanka Sundaram: That is, your 

approach is not going to be punitive.

Dr. Keskar: I think it will give rise 

to great difficulties for the press as 
well and, therefore, I hope he will not 

press his viewpoint and I am sure ttie 
House will pass the Bill.

Bfr. Speaker: The question !s:

“That the Bill be passed".

The motion was adopted.

STATE  FINANCIAL  CORPORA
TIONS (AMENDMENT) BILL 

Mr. Speaker: The House will now 
take up the further consideration of 
the following motion moved by Shri 

A. C. Guha on the 24th August, 1956, 
namely:

‘That  the  Bill  further  to 
amend the State Financial Cor
porations Act,  1951,  be  taken 

into consideration.”

Hie time allotted for this. Bill was 
four hours, out of  which  we have 
already.  taken  47  minutes.  The 
balance  is 3 hours and 13 minutes. 
We will allot 2i hours for the general 
discussion and  half an  hour  for 
clause-by-clause consideration.  » 

Shri  Bansal (Jhajjar-R«wari): 
Mr. Speaker,  before I come  to the 

provisions of the Bill, I should like to

revert with your permission  to th« 
question of information relating  to 
the work of the various State Finan
cial Corporations  which  has  been 
placed before this House.  The hon. 
Minister was pleased to say that day 
that whatever information I wanted 

was supplied to me two days before 
the discussion was scheduled po take 
place here.  I beg to submit that in 
this particular respect he was  not 
properly informed by his department.

The MiidsteT of Revenue and De
fence Expenditure (Shrl A. C. Gnha):
I should make the position clear.  I 
was under the impression  that  the 
report which  contained  about 120 

pages was placed on the Table of the 
House.  But  the difficulty  is  that 
they could not prepare all these pages 
and they could not verify the figures. 
So they placed only a summary. That 
was a mistake.

Dr. Lanka  Sandarain (Visakhapat- 
nam) : Only a summary  was placed 
in the Library.

Shri Bansal:  I was  given  only
some 7 to 8 pages.  After that, when 
you were pleased to  postpone the 
discussion, a bigger summary consist
ing of about 100 pages was placed in 
the Library.  From that summary it
self, from page  5, I find  there  is 
reference to the various  obligations 
of the State Financial Corporations.

The first three obligations, in my 
opinion, clearly make it  incumbent 
on the Ck>vemment of India to place 
all the relevant information  in the 
Library  of  Parliament.  The  first 
obligation here says that  the State 
(Jovemments and the Reserve Bank 
are to be supplied detailed reports on 
the working of the State  Financial 
Corporations within three months of 
the closing of the year.  The second 
obligation says  that the  Financial 
Corporations are to submit monthly 
and quarterly  statements  showing 
their assets and liabilities and invest
ment position  etc.  to the  Reserve 
Bank.  The third obligation says that 
annual accounts are to be audited by 
the auditors to be appointed by the 
State Governments in  consultation
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with the  Comptroller  and Auditor- 
General of India..

From  this it  is clear  that  the 
Reserve Bank and the Auditor-Gen
eral come in the picture as far as this 
Financial Corporations are concern
ed.  What is more,  if you see  the 
capital structure of these State Fin
ancial Corporations, you will find that 
we, this Parliament, have a definite 
right to go into the aifairs of these 

Corporations inasmuch as.  according 
to my calculation, the Reserve'Bank 
and the State Bank of India, as com

pared to the  institutional  investors 
and  insurance  companies,  hold  a 
major portion of the shares, about 40 
per cent, of the capital of the various 
State Financial Corporations and  if 
we have a stake of as much as 40 per 
cent, in the various Corporations,  I 
am sure, it is incumbent on the Gov
ernment of In4ia that they  should 
place aU the  relevant  information 
before Parliament so that they can 
keep a close watch on the activities 
of these  Corporations.  I will  not 
labour this point any further but will 
only submit that in future we should 
be  supplied  not only  with  these 

double-distilled summaries but with 
the full reports of the various Cor
porations.  I do not see as to what 
difficulty is there in GovemmeTit of 
India asking the Reserve  Bank  to 
supply at least two or three copies 
of the various reports of these Cor
porations and place  them  in  the 
Parliament Library.  After all,  the 
Reserve Bank authorities receive all 
these reports* within three months of 
their submission to the State Govern

ments  concerned.  From  whatever 
information has been given in these 
100 and odd pages, although it looks 
impressive, I must say, I  have  not 
been able to get much enlightenm̂ t 
from these summaries.  I will point 
out where I have failed to obtain in
formation which, in  my opinion,  is 
Tery relevant for coming to any con
clusion as to the efficiency with which 
these corporations  have been  func
tioning. Before I go into tĥt, I would 
like to discuss briefly, if I may, the 
working of these corporations.
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So far, there are 13  corporations. 
The first came into  being in  1958. 
That and some  other  corporations 
have been working for three years, 
some have  been  working for  two 
years and others for one year.  The 
authorised capital of the corporations 
is Rs. 25 crores.  Out of that,  the 
issued capital is Rs. 10-5 crores. That 
is, 42 per  cent,  has  already  been 
issued.  Of this  authorised  capitsil 

which the various corporations have 
got in their possession,  only  Rs. 2*7 
crores has been given so far as loans 
and advances.  The sum invested in 
Government securities is Rs. 4 crores. 
The sum deposited  in the  various 
banks is Rs. 3*3 crores.  That means, 
out of Rs. 10*5  crores  of  capital 

which the corporations  have, about 
roughly three-fourths are invested m 
Government securities and  in  vari
ous banks.  The result of this is, m 
subvention alone, the State Govern
ments have had to fork out within 
this brief period Rs. 35 lakhs.  That 
means about 61 per cent, of the divi

dend that had to be statutorily i>aid 
Jiad to be met by the State Govern
ments.  I know that the State Gov

ernments themselves receive a share 
out of the subvention.\ The net loss 

to the State Governments has been 
of the order of Rs. 11*5 lakhs.  I want 
to know if this picture will hearten 
anybody.  It may be said that these 
corporations have been working for 
a very short time and therefore, the 
subvention  in  the  beginning  has 
necessarily to be large.  What passes 

my understanding is, how is it that 
out of the authorised capital of Rs. 25 
crores, about Rs. 10*5  crores  were 
actually issued.  Why  did not  the 
various corporations  issue a smaller 
amoxmt so that they do not have to 
waste money in providing the neces
sary subvention?  *

Dr. Lanka Sundaram: Why should 
dividend be guaranteed on this basis?

Shri Bansal: The guaranteed divi
dend is only  3 per cent.  I do  not 

think that is a very onerolis burden. 
After all, whenever the Government 
want any loan, they are also paying
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about 4  per  cent or 3i per  cent. 

Here, they are pajdng only 3 per cent 
1 do not think that one can get away 

from the fact that  some sort of  a 
dividend must be guaranteed.  What 
I have not been able to understand, I 
repeat, is why so much money  was 

issued, if the State corporations were 

not sure as to how  much will  be 
taken by way of loans.

I am not going into the (Juestion as 
to which particular State Corporation 
Vias been functioning  properly  and 
♦v̂hich not.  There is a mention  of 
bat even in this brief summary.  In 
r̂der to find out whether these cor
porations have been  working  effi

ciently or not, one criterion is that of 
ixpense ratio.  I have seen this sum
mary.  The authors of the summary 
have carefully avoided this question 
of expense ratio.  On the other hand, 
they have tried to relate the expenses 
^̂ith profits which, in my opinion, is 
a very unscientific method of calcu
lating the expense ratio.  In my opi
nion, the proF>er expense ratio would 
be the percentage  of administrative 
expenditure over the total amount of 
loan sanctioned.  If* I  calculate  on* 
that basis, I find that in  one  State 
where the corporation is supposed to 
have functioned most efficiently, the 
expense ratio is about 2 6 per cent

Dr. Lanka Snndaram: What is that 
State?

: Travancore-Cochin.Shri

In West Bengal, it works to 3*4 per 
cent.  I have worked these out my
self.  There may be a slight differ
ence here or  there.  But, I  think, 
more or less, these are correct figxires:

Travancore-Cochin 2:6 per  cent
West Bengal 3*4 per  cent
Saurashtra 6*5 per  cent,

and
Punjab  '   ̂12  per cent

I shall compare this expense ratio 
with the expense ratio of the Indus
trial Finance Corporation.  There, the 
figures are:

1948-49
1949-50

.8  per cent 
1*27 per cent

Shri M. S*  Gnrupadaswamy (My
sore): To income?

Shri Bansal: To the total loans.
1950-51 2 1  per cent
1951-52  .  1-28 per cent

I have alrfeady given figures ranging 
up to 12 per cent in the State cor

porations.  In the U.K. the  expense 
ratio works to 0*52 per cent in res

pect of their bigger corporation and 
in the smaller corporation, it is 0*6 
per cent  I think this will show that 
these Finance corporations have fail
ed to work in a manner which could 
give satisfaction to any Member in 

this House.  I would  seriously sug
gest to the hon. Minister to take some 
steps to see that the exi>ense ratio is 
reduced and also loans are« granted 
more expeditiously  and there is  a 
balance in tiie capital structure  and 
the loans that are issued.

Now, I come to the  amendments. 
As far as  these go, I do not  have 
much to say  either  in favour  or 
against  the  amendments.  But,  I 
would like to throw a suggestion for 
the consideration of the hon. Minis
ter, in the light of the working of 
these corporations, whether the time 
has not come when we should really 
review the entire position in regard 
to the State Financial Corporations. In 
the three years, only Rs. 2*8 ‘crores 
have been given out by way of loans 
and debentures in 12 States.  I think 
this is an infinitesimal fraction of the 
capital requirements of the small and 
medium scale industries.  There must 
be something seriously and inherent
ly wrong with the functioning of the 
corporations.  I think  it  will  be 

beyond practical  reasoning how  to 
make these  corporations  work  in 
such a way that they would be able 
to meet the capital requirements of 
the growing industrial  sector which 
we are planning in  the small  and 
medium scale industries- in the coun
try.  Therefore, my suggestion is that, 
instead of maintaining  these  State 
Financial  Corporations  as  separate 
institutions, let their working be inte
grated with the State Bank of India. 
The St̂te Bank of India is a Govern
ment enterprise.  It also gives mohey
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on short-term credit to industrial 

commercial  houses.  I suggest  that 
this question of medium  and  long 

term loans should also be gone into 
carefully.  The Slate Bank should be 

in a position to take up the functions 
of these State Financial Corporations.

As you will r̂ ember, the Shroff 

Committee also made a suggestion to 
this effect that somehow our sched
uled banks  and commercial  banks 
should be placed in a position where 
they will be able to help the indus
trial development of the country by 

making medium and long-term loans. 
My suggestion is, let the State Bank 
have three distinct sections:  a com
mercial section, an industrial section 
and  an  agricultural  section.  The 

commercial section will take care of 
the ordinary  commercial loans; the 
industrial section will look after the 
normal functions of the medium and 
long-term guarantor and creditor to 

the small and  medium-scale  indus
tries which require  such credit.  In 
the industrial section, there can  be 
an investment credit section  which 
will stand as security against indus
trial shares .and debentures.  It is not 
difficult  to provide  some  sort  of 
mechanism where these two  dei>art- 
ments would, more or less  be self- 
adjusting.  The  industrial  section 
which  will look  after  the  loans 
proper' will be able to take care of 
the functions  tiiat are  now  being 
handled by the State Financial Cor
porations.  The State Bank of India 
has branches in all the four comers 
of our country.  It should not be diffi- 
cidt to have one managing  director 
in charge of the  industrial  section 
with a smaU committee which will 
advise him on this loan aspect of the 
small-scale and medium  industries. 
There could be one representative of 
the State Bank at the various State 
capitals where the  State  Financial 
Corporations are functioning at pre

sent, and under tl̂  guidance of the 
State Bank of India and that commit
tee at the headquarters of the State 
Bank, this loan policy to these indus

tries could very easily be handled.

Perhaps you are aware  that even 
now the State Bank is having a pilot 
scheme to assist by medium and long

term credit the  small-scale  indus
tries.  I do not know how far that 

pUot scheme has succeeded, but the 
fact remains that* the State Bank is 

experimenting on that pilot scheme. 
I do not see any  reason  why  the 

activities of the State Financial Cor

porations cannot be handed over to- 
the State Bank.  After all, those are 
the people* who are in touch with the 
requirements  of  the  small  and 

medium-scale industrialists and they 
will be’ able to handle this question 
of credit to the industries much bet
ter than these newfangled organisa
tions of the State Financial Corpora
tions.

After all, banks  know very  well 
how to handle the credit mechanism̂ 
They could advance loans on condi
tions less rigorous  than  those  on 
which the Financial Corporations are 
granting.  I see it is one of the pur

poses of this amending Bill to reduce 
the rigours of the law so that loans 

can be given to the small-scale and 
medium-scale industries  on slightly 
less onerous  terms.  I submit  that 
the State Bank of India will be in a 
much better position to do that and 
also to take  care to  see that  the 
moneys which are lent to the people 
who want them are not in jeopardy. 
If this suggestion  is accepted  I am 
sure that much that we  are seeing 
today by way of the inefficient and 
imsatisfactory  functioning  of  the 
State Financial Corporations will not 
be there, and I am sure the credit 
mechanism of the country which we 
want will be there so that the small 

and medium sections of the industry 
will also be helped in a much better 
way thereby.  I place this suggestion 
in the hope that , the hon. Minister 
will consider it in the spirit in whifch 
I have offered it and not think that 
I am trying to draw a red herring. I 
am sure the* House  will  give  due 
consideration to my suggestion  and 
that we will now try to gear up the 
machinery of the State Bank in opd«r



to subserve the purpose which these 
Financial Corporations were suppos
ed to subserve and which they have 
failed so miserably in doing.

Dr. liajika  Snndaram: When last 

week 1 had the honour of moving for 
the adjournment of this debate I had 
. hoped that in terms  of the  unani
mously expressed wish of this House 
my hon. friend  Shri  Guha  would 

make available, at least a few copies 
to be placed in the Library of the 
House, as far as the working results 
of the State Financial  Corporations 
were concerned.  I have  to  reveal 
this point that when I spoke to my 
hon. friend a little while ago in the 
lobby, he had to tell me— am afraid 
I have to concede his helplessness— 
that he could not get  hold of  the 
copies of the annual reports  of the 
State Financial  Corporations  to be 
placed on  the Table of  the House. 
You, Mr. Speaker, would recall that 
a number of times  this House  was 
exercised very seriously  about  the 
manner in which public corporations 
which were set up under  the laws 
passed by Parliament eire not amen
able to  examination  by this  hon. 
House.  I had the honour to lead at 
least two debates  on parliamentary 
control on public corporations and on 
the Industrial Financial  Corporation 
itself.  I remember at that time my 
hon. friend Shri  Guha was  sitting 
here, and gave me tremendous sup
port to make sure that Caesar’s wife 
was above suspicion̂ that the activi
ties of the Industrial Finance Corpo
ration were above board.  I am glad 
that since he went over to the other 
side and  occupied  a place  in the 
Treasury Benches  he has done  his 
best to ensure  that the  Industrial 
Finance Corporation is put on a fair

ly sound basis.

Shri A. C. Gvha: After the amend
ment of that Act, the record of the 
Industrial Financial Corporation has 
bê  improving considerably.

Dr. Lanka Sundarain: I am paying 
a tribute to my friend for the very 
unobtrusive but steady work he has 
been doing since he has been elevated

to the position of a Minister, but that 
is a small point.

I would like to have your personal 
attention, Mr. Speaker, on one point 
A few minutes ^o you  intervened 
when a request was made for infor
mation and for an opportunity of dis
cussing the affairs of the  proposed 
Insurance  Corporation.  Every  time 
the same plea has been put forward 
on behalf of the Government:  “Oh, 
these corporations  are  autonomous. 
After all, they are corporations.  We 
cannot possibly interfere in their day 
to day work” and so on and so forth, 
but the question is a very important 
one as far as I see it.  This  House 
has been watching  this  particular 
proposition for the, past 4̂ years, if 
I am not mistaken, namely that laws 

are passed by this House to enable 
corporations being set up, and imme
diately they go behind the ring-fence, 
they cross the Rubicon and say it is 
forbidden territory, you cannot look 

into it, there are people there who 
discharge their duties and so on and 
so forth.  Whether it is the Damodar 
Valley Corporation or the Industrial 
Finance Corporation or Sindri or the 

Shipyard or the Financial  Corpora
tions for which  this Bill has  been 
brought forward, the same proposi
tion has come before us times out of 

number.  I request you that, now that 
this House is going to, almost, come 
to the end of its life and fresh elec
tions are coming forward, fundamen-. 
tal .precedents must be laid down as 
to the manner in which the*rights and 

privileges of this House in relation to 
the working of the corporations set 
up under the laws passed by Parlia
ment are put beyond any shadow of 
doubt.  I am sure that there would 
not be any point in this House debat

ing the working of these  industrial 
finance corporations of the  various 
States, thirteen in nimiber,  without 
having access to the working results 
of the corporations.  I  regret  that 
even in the face of the unanimously 
expressed wish  of the  House  last 
week my hon. friend was unable to 
get access to, and more so make avail- 
able» the reports of the various fin

ancial corporations,  and I am  sure
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you, Mr. Speaker, will look into tois 

matter as one of principle.

Shri A. C. Gaha: Here again I have 

to intervene.  Since I spoke to him 
in the lobby I can say that I got the 

copies; they were receî êd only yes

terday.  If I place them now, then 
again the question will come that they 
have not been placed in time.  For 

the future we shall see, but for the 
present I have just got the  copies 

except for one corporation.

Dr. Lanka Sundaram: This was not 
the point as put to me by the hon. 
Minister in the lobby, but the point 
is if you had only moved  for  an 
adjournment of the debate I am sure 
this House would have been agree

able to postpone it to a suitable date. 

It is an obligation on the part of l̂e 
Government, and I am sure you. Sir, 

will enforce it, that Government shall 
have to  circulate  the  information 

sufficiently in advance or they must 
make  arrangement  for  postponing 
the  debate  on  the  matter.  The 

House would agree to deferring the 
discussion.  We have to do the best 
we can in the present circumstances 

with such of  the  incomplete  and 
defective information' as hsis  . been 
made available to us or as has been 
obtained by us on our own.

This is an enabling measure and I 
welcome it wholeheartedly.  It is a 
measure trying to amend an earlier 
Act of 1951, but being an enabling 
m̂ sure I feel very strongly on the 

'  point that the Government must have 
the means and the decision to make 

sure that once this Bill is placed on 
the statute  book, the  corporations 
which are sought to be set up within 

the ambit of the Bill are nm prop
erly, and I am here to say that they 
are not being run properly,  and 1 
would like my hon. friend to give 
the House evidence to the contrary. 
In another place in one of the com
mittees of this House in which I had 
the privilege of working, this ques

tion came up last month, and I am 
now trying  to analyse such of  the 
information which we were able to

obtain on request in that committee 

of the House, because I find that this 

110-page  document, which my hon. 
friend was good enough to send me 

and also to other friends does not 
give this information in the manner 

in which it was then sought to be 

given to us.

,I would direct the attention of the 
House to the  capital  structure  of 

these corporations.  I have got here 
information for  eleven corporations, 

whereas, I find now that there are 
thirteen in all.  So far as Assam  is 

concerned, the authorised capital  is 
Rs. 2 crores, issued capital is Rs. 1 
crore, the State Government’s share 
is Rs. 50 lakhs, the Reserve Bank of 
India’s share is Rs. 15 lakhs, and the 

share of the financial institutions like 
banks and insurance  companies  is 

Rs. 30 lakhs.

Shri Bansal:  Insurance companies
are now managed  by Government. 
The hon. Member should bear  that 

also in mind<

Dr. Lanka Sundaram:  This  docu
ment was given to us a few days ago. 
In fact, I shall have to quarrel with 
my hon. friend Shri Bansal in a little 
while about  the  suggestion he has 
made about the State Bank coming 
into the picture.  I hope he will bear 
with me for a few seconds.

The capital structure of  the cor
poration is  based  on a  principle, 
which, to my mind, is unexĉtion- 
able, namely the broad-basing of the 

capital structure, and the placing of 
the capital responsibility on various 

shoulders.  That is why I was read
ing out the capital structure.  Now 
going back to Assam, I find that the 

âre of the other investors—I take 
it that they are private investors;—is 
Rs. 5 lakhs.  In  the case of  Uttar 
Pradesh, the  authorised  capital  is
Rs.  3 crores, the issued  capital  is
Rs.  50 lakhs, the State’s  share  is
Rs,  18 lakhs, the Reserve Bank  of

India’s  share is Rs. 7 5 lakhs,  the 
share of the financial institutions is 
Rs. 19'5 lakhs, and that of the other
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shareholders,  namely  the  private 
shareholders is Rs. 5 lakhs.  In the 

case of Bihar, the authorised capital 
is Rs. 2 crores, the issued capital is 

Rs.  50 lakhs, the State’s  share  is 

Rs. 20 lakhs,  the  Reserve  Bank’s 
share is Rs. 7*5 lakhs, the share of 
the financial institutions is Rs.  175 
lakhs, and tiiat of the private share
holders is Rs. 5 lakhs.

There are permutations  and com
binations, but I would like to draw 
one principle from the capital struc
ture of  the vast  majority of  the 
financial corporations that have been 

sought to be set up since 1953, namely 
the broad-basing of and the resi>onsi- 
bility for finding the capital for the 
various corporations.

I deliberately chose to  give  the 
position in the case of Uttar Pradesh 
and Bihar, because these are some of 
the big States in our country.  But 
we find here that the share capital is 
normally  about  Rs.  2  crores  of 
authorised capital for  almost every 
State corporation.  It varies, accord
ing to the figures  supplied  to  me 
officially,  from  Rs.  17*5 lakhs  to 
Rs. 54 lakhs, out of Rs. 2 crores, i.c. 
up to four annas  in the  rupee.  I 

consider,  that taking  together  the 
contribution  made  by institutional 
investors like banks  and insurance 
companies and also by private share
holders, up to five annas in the rupee, 
if not more, is supplied by institu
tions and individuals, other than the 
State Government and the  Reserve 
Bank of India.  I consider—and I am 
sure my hon. friend Shri A. C. Guha 

will not dispute  my  position—that 
this is a very proper and appropriate 
manner in which the share capital of 
any industrial finance corporation has 
to be raised.

This being  the case, we in  this 
House are charged with the duty,— 
because we are passing the legisla
tion, and we are giving the enabling 

powers  under which  the  financial 
corporations  are to  be set  up; of 
seeing that these institutions are pro
perly mfimaged.

1956 Corporations (Amendment) 4914 

Bill

I was  very keenly interested  in 
some of the observations made  by 
my hon. friend Shri Bansal,  but  I 
shall try to approach this problem 

from a slightly different angle from 

what he has chosen to take, in regard 
to the method of  approach to  this 
Bill.

Talking of subventions—this arises 

because of the guarantee of dividends 
—I find from the chart circulated to 
us by Shri A. C. Guha the phrase:

‘Subventions  as percentage of
dividends paid’.

Who  paid  these?  Obviously,  the 
State Grovemments must  Jiave paid 
them; if not the State Governments, 
qua,  they must have been paid at 
any rate, from a pool into which the 

funds of the Governments have beoi 
put.  If the House would bejir with 

me, I shall read out a few figures. 

These are astounding, as regards the 
manner in which dividends are sought 

to be guaranteed by Government for 
activities which are not there.

I shall try to develop the point in 
a minute, because I'find that some 
of my friends  are  rather  slightly 
surprised at the way in which I have 

put it, because I said *for activities 
which are not there'.

In the case of Punjab, in the first 
year, the subvention  given worked 
out to 93-3 per cent, of the dividend 
paid; in the second year, it was 53*7 
per cent., and in the third year, that 
is, the last year, it was 47:7 per cent. 
In the case of Saurashtra, during the 
three-year period which I am now 

examining,  the subvention given to 

the finance corporation by the State 
varied from 80 1 per cent to 48*6 
per cent.  In the case of Bombay, it 

varied from 92 per cent to 69*4 p&‘ 
cent, and to 54 per cent  And so it 
goes on. I have got here one example 

of  Madhya Bharat where  the sub
vention given is a hundred per cent

Having said this, I would like to 
examine this from a different angle, 
from that adopted by my hon. friend 
Shri Bansal, as to what he called the 
eflcpense-ratio.  My hon. friend  has
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given us figures here, and compared 

them with  the  figures  of  overall 
expense-ratios in U.K. in  the  first 
instance, and in  the  case  of  the 

Industrial Finance Corporation here, 
later on.  *

Here is a statement circulated  to 
us by Shri A. C. Guha, with a' cer
tain amount of kindness, and I am 

going to quote it briefly.  These are 

the figures regarding administrative 
expenses as percentage of the total 
income.  Again, during  the  three- 

year period which I was examining, 
in the case of Punjab, it varied from 
72-8 per cent, to 31 *5 per cent.  In 
the case of Saurashtra, it varied from 
41 per cent, to 16*3 per cent., while 
in the  case of  Bon>bay, it varied 
from 63*4 per cent, to 23*5 per cent 
I concede the point that it is going 
down.  In the first year or the second 
year or the third year, the expendi
ture will be proportionately greater 
than in the subsequent years.  In the 
case  of  Travancore-Cochin,  which 
has been posed here as the most ideal 
example of a State Financial  Cor
poration, it varied  from  34*8 per 
cent to 12-2 per cent  '

And  here  is  an  extraordinary 
example.  In  the  case of  Madhya 
Bharat, it was 133 3 per cent, in the 
first year of its existence.  In other 
words, whether you take it in terms 
of the capital structure, or in terms 
of the dividends, subvention or sub
sidy paid,  the working  of  these 
institutions—considering  the  vital 
principles involved, principles, which 

I regret to say, have not been pro
perly noticed by my hon. friend Shri 
Bansal a little while ago;  ‘I hope to 
come to them in a minute—̂has not 

been such as to give us confidence in 
their immediate and  near  future, 
with the result that some of us in 
this  House, who  have been rather 
concerned with the manner in which 
these corporations are sought to  be 

managed—̂ whether it  be the Indus
trial Finance Corporation or the State 
Financial  Corporations—̂have  been 
anxious to have access to data; and

I express my regret for the last time 

in this debate that my hon. friend 
was not able—I do not say, he was 

unwilling—to help us to get the data 
to which we are entitled.  I hope, in 
future, as he has promised a little 
while ago, this default will not  be 
there.

If the House will look  into  the 
Statement of Objects and Reasons, it 

will come across two very important 
statements.  In para. 2, we find the 
reason why this Bill has been brought 

forward, namely that it is intended 
to overcome  the  difficulty felt  by 
certain  States  in  regard  to  the 
establishment of  separate  financial 
corporations.  That is a very small 
point  Then, later down in para. 2„ 
we find:

“It is also proposed  to amend 
section 25 of  the Act, so  that 
industrial concerns engaged  in 
small-scale and  cottage  indus
tries, not having sufficient tangi
ble assets, may avail themselves 
of the financial  accommodation 
from State  Financial  Corpora
tion.”

Bill

I ask, and I am prepared to yield 
ground to my bon. friend Shri A. C- 
Guha if  my assumption is  wrong,. 
whether or not this is a pivotal point 
on the basis of which the amending 
Bill has been brought forward before 
this House.  I  shall  put  it in  a 
positive way.  In  order  to  ̂assist 
cottage and  small-scale  industries, 
this Bill has now been sponsored, so 
as to enable the propositions in the 
States to be processed, whereby every 
State can have a financial corpora
tion, either in its own right, or in 
conjvmction with neighbouring States. 
Or, to put it in  other words,  the 
paramount obligation undertaken by 
the Government of India, in terms of 
the  Five Year Plan,  and  of  the 

Second Five Year Plan in particylar, 
to foster and build up cottage  and 
small-scale industries is intended to 
be helped by this enabling measuK.



If this is the case, then what is the 

performance of these State Financial 
Corporations?  How are they placing 
their loans?  What are the terms |||i 
which the loans are given?  How are 

the loans serviced?  How are they 
being recovered?  These are three or 
four points which I shall briefly dis
cuss with your permission.

At page 6 of the docimient which 
Shri A. C. Guha was kind enough to 
circulate to some of us, we find a 

tell-tale story.

With your permission, I would like 
to take this opportunity of pinpoint
ing this very important issue.  I am 
here to say without any compunction 

at all that, as stated in the State
ment of Objects and Reasons,  this 
Bill enabling the State Financial Cor
porations to be formed and to func
tion within the ambit of the Bill, will 

not assist cottage and medium scale 
industries, all because of  the  fact 
that the interest  rates are  uncon
scionable.  I am amazed to know the 
manner in which  interest is sought 

to be collected by the various State 
Financial Corporations.  I am quoting 
from the statement given; if there is 
any adjustment— say this  because 
there is a note by the Finance Minis
try to the effect ‘subject to verifica
tion’—I  am  prepared  to  stand 
corrected.

I am sure the House will realise 
that basically these interest rates as 
given at page 6 of the 110 odd pages 
of notes supplied by Shri A. C. Guha, 
will  not  be  disputed  as  being 
incoprect.  In the case of Punjab, the 
rate of interest per annum is 6i per 
cent

Shri Bansal: The rate is  per
cent.

Dr.  Sundapam; I ayn coming
to it.  I hopê my hon. frî d will 
bear with me for some time.

In the case of Saurashtra, it is 6 
per  cent.,  Bombay 6  per  cent., 
Travancore-Cochin 6i  per  cent., 
Hyderabad 6 per cent., West Bengal 
it per c«it., Assam 6 or 7 per cait..

Bihar 6 per cent., UP.  per cent., 
Rajasthan 6 per cent, Madhya Bharat

6 per cent, and Andhra 6 per cent

My first question is this: since this

hon. House is passing this legislation, 
why was not a uniform rate enforced 
all over the coimtry?  Why does not 
the Finance  Ministry, or for  that 
matter, the Reserve Bank of India, 
use its good offices to make sure that 
there is one uniform rate of interest 
for every part of the country where 

there  is a  State  Financial  Cor
poration functioning?  I  think  the 
House is entitled  to an answer.  I 

hope the Minister will, while reply

ing to the debate, answer this point.

But this is a small point compared 
to the bigger issue.  Why should the 
State Financial Corporations try  to 
functiwi as  Kabuli  moneylenders? 
What is the bank rate?  What is the 

difference between the bank rate and 
the rate sought to be collected from 
the so-call̂  cottage and medium- 
scale industries, to benefit which the 
State  Financial  Corporations  are 
being maintained  in this  country? 
Where do the cottage and  medium 
scale industries get the money from 
to  pay these  exorbitant  rates  of 
interest?  I know that in certain other 
countries like Germany and  Japan, 
there is provision for a higher rate* 
of interest; I am not unaware of that 
But I ask,  in the peculiar  economic 
and other circumstances of this coun
try, can  this  schedule of  interest 
rates, ranging from 5i per cent to
7 per cent., be considered equitable? 
Leave aside equity.  I ask him, can 
he tell me that on the basis of these 
interest rates, cottage and  medium 
scale industries can  be fostered  in 
this country?  And what is the pur
pose of the Grovemment giving such 
huge subventions,  concerning which 
I quoted figures a little while ago, if 
the interest rates are not reasonable 
and within the means of the average 
people in  the villages?  These  are 
questions of vital principle, and these 
are questions which must be discuss
ed not only within the ambit of the 
objects and reasons of this Bill  as 
stated by the Minister in the docu-

Bill
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ment before us, but also in terms of 

the implications of the most import
ant clauses of the Bill itself.

I  hope, now that this  debate  is 

going on, Government will make an 
attempt to ensure that these rates are 
completely watered down, that these 
rates will not become unconscionable, 

that these rates will be reduced  to 
a reasonable level which will enable 

the applicants for loans from these 
Financial  Corporations  to  obtain 
them in a ‘msinner which  can  be 

serviced by them out of the profits 
they make.  Unless and  until  this 
particular question of  interest rates 
is tackled properly, I regret  to say 
that this Bill will not be helpful as 
far as the  fostering of  small scale 
and cottage  industries, in terms  of 
paragraph 2 of  the  Statement  of 

Objects and Reasons of the Bill and 
the  statement made  by Shri A. C. 

Guha, is concerned.

There is one aspect of the question 
which I would like my hon. friend, 
the Minister, to examine and give us 
information  about.  Here  I  would 
seek your  guidance.  In  the  Joint 
Committee on the States Reorganisa
tion Bill when  the question of  the 
division of assets and  liabilities  of 
the Bombay State Financial Corpora
tion came up for discussion, some of 
us raised these  issues.  We  sought 
information and we found—I do not 
know how far I can give the House 
that  information  which  is • rather 
scrappy, and which, in any case, is 
related to one single Financial Cor
poration—that the vast proportion of 
the moneys so far lent  have  been 
written off or taken for granted  as 
bad  debts.  Now,  I would ask  my 
hon. friend to tell us—because  the 
House would like to  be enlightened 
about it  and I am sure  he would 
imdertake this obligation—as to what 
amount of money so far actually lent 
has been considered as good invest

ment ,

Here, according to the information 
which I was able to collect—outside 

the scope of the note which Shri A. C.

Guha was good enough to supply us 

— have figures as follows.  For the

11 Corporations, for which I have got 
information here, the total authorised 
capital is Rs. 23 crores,  the issued 
capital is about Rs. 10-5 crores, the 

State Governments’ share is Rs. 34*7 
lakhs, the Reserve Bank’s  share  is 

Rs. 1*40 crores,  the  share of  the 

financial corporations is about Rs. 40 
lakhs, and  that of other  investors 
about  Rs. 60 lakhs.  You  have  to 
take the  total  amount of  money 
placed in  terms of investments.  I 
am sure my hon. friend, Shri A. C, 
Guha, will not grudge  making  an 
investigation right now so that when 
he replies to the debate, or at any 
rkte, at the time of the third read
ing of this Bill—̂there is still time 
for us to wait for that—the House is 
enabled to know how much money 
has  been  wrongly  invested,  has 
almost been written off as bad 'debts.

I am here to say with a sense of 
responsibility based  upon my little 
investigation,  both oflftcial and non
official, that 50 to 60 per cent, of the 
total  money so far  lent  can  be 
written off as now irrecoverable. If 
I am wrong, I would like to be cor
rected by my hon. friend, Shri A. C. 
Guha.  If this is the position of the 

State Financial Corporations, what is 
the duty and obligation of this House 
in terms of making legal provisions 
for their functioning iii future  and 
for  seeing that  they are tightened 
up?

I would noL !Ike to make a political 
•speech on this occasion.  But I would 
like to  say this.  ’Hie  manner  in 

which applications are processed by 
the various State Financial Corpora
tions is something which has got  to 
be looked into  immediately.  I am 
sure the Government  of  India,  in 
terms of the fairly enormous powers 
that they have today imder the pro
visions of this Bill, even as  under 
the provisions of the 1951 Act, can 
give  directives to  the  States  to 

ensure  that  there  is no  case of
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favouritism— would not say  any
thing more—in terms of the granting 

of loans.

I have some experience of my State. 
Even though it came into existence 
only in 1953, it was before a part of 
Madras.  Whenever ah application is 

made,  that  application  has  been 

straddled—I use this word  deliber
ately—by so  many  conditions.  So 

many people come into  the picture 
and so many intermediaries have got 

to endorse it, with the result that the 
very object, the bona fide object of 
helping industries which are  sought 

to be set up in the cottage and small 
sectors, will not be served, however 

»  bona fide the application may be.

So when this House is passing a 

Bill of this character, there must be 
an assurance given to the House by 
the Minister that the Government of 

India will not just pass a law and 
put it on the Statute book and allow 
the State Financial Corporations  to 
function as they  please.  In  other 
words,  some  sort  of  mechanism 

should be available whereby (a) the 
Reserve Bank—I know there are pro
visions to  this effect;  but,  to my 
mind, they are not ade<[uate—(b) the 
Government of India—I know there 
are provisions about it here also, but 
I am prepared to say that they are 
not adequate—and, more than every

thing else,  (c)  this Parliament  are 
able  to  have  access to  adequate 
information as  to the  manner  in 
which the State Financî  Corpora
tions are functioning.

Finally, I say, if it is the objective 
of the Government of India—I  am 
sure that in regard to this objective 
there is not going to be one dissent
ing voice in this  entire  House—̂to 
help small scale industries, for God’s 
sake, make it a proposition which is 
within their means.  Do not become 
Kabuli moneylenders and  let these 
Financial Corporations charge 5| per 
cent, to 7 p̂r cent interest.  I have 

done.

2 P.M.

Shri V. B. Gandhi  (Bombay  City 
—North): Mr. Speaker, Sir, this is a 

Bill,  which  deserves  the  whol̂ 
hearted support of the House.  This 
Bill provides for things which have 
been necessary, things without which 
the  State  Financial  Corporations 

could not be expected to function to 

their full capacity.  Now, we  must 
consider this BiU against the back
ground of our problem: the problem 

of finance for industries, the problem 
of the supply of credit for industries. 
In other countries a great deal has 
been done, but in our country this 

question of supply of finance, supply 
of credit for industries has been woe
fully  neglected.  Now,  finance  for 
industries,  or credit  for industries, 
can be made available through appro
priate financial institutions,  because 
it is these institutions which rely not 
only on their own paid up capital, 

their own resources, but they have 
the capacity to mobilise the resources 
of the  community and  make them 
available  for  industrial  concerns 
which need such finance.  This is a 
very necessary part in the structure 
of financial credit in a country.

We in this country took our first 

step in .1948 when we established the 
Industrial Finance Corporation. This 
we followed up shortly by two other 
very important and very appropriate 
institutions  to  help  industrial 
development  One was the NIDCO, 
the National Industrial Development 
Corixjration and the other was the 
Industrial  Credit  and  Investment 
Corporation.  So far as these three 
institutions go, and so far as they are 
designed to serve the needs of large 
scale industries, they are aU for the 
good.  Even with these three insti
tutions, there is still a gap left in our 
structure of supply of credit, supply 
of finance for industries and parti
cularly that portion of our industrial 
sector, that portion made up of small 
scale and  medium scale  industries 
still remains without any finance  or 
any credit being made available to 
them.  This  gap  it  was  intended
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would  be filled  up  by the  State 
Financial Corporations. ‘

As I said, these corporations  and 
similar financial institutions mobilise 

the resources of the community. Now, 

look here.  Here the present  State 
Financial Corporations have paid up 

resources of about Rs. 10 crores. We 
might note particularly that out  of 

the  Rs.  10 crores  something  like 
Rs. 3 72 crores  of  the  subscribed 

capital came  from scheduled banks 
and other institutional investors. We 
know very well  that normally the 

scheduled banks  and other  institu
tional  investors  that  made  this 
capital available are not expected to 

finance  industries  on  their  own. 
Usually they do not.  But by securing 
their capital  from these  scheduled 
banks and other  investors  to  the 
extent of Rs. 3*72 crores these State 
Financial  Corporations  in a  sense 
have mobilised a part of the resources 
which would otherwise not have been 
available to industry.  Now that  is 

not all.  Their present paid up capital 
as I said is about Rs. 10 crores.  But 
these State  Financial  Corporations 

are empowered to sell bonds, deben* 
tures, to give guarantees, to under
write issues  to industrial concerns. 
By all these means under the exist
ing  Act  they can  increase  their 
resources to five times their paid up 
capital.  So,  here  they have  their 
paid up capital of Rs. 10 crores; they 
have this other capacity already pro
vided in the  principal  Act, in  the 
original Act to increase their capital 

up to 500 per cent.,  that is  Rs. 50 
crores.  That  is not  all.  They can 
also take fixed deposits,  long-term, 
up to the extent of  their  paid up 
capital; that is another Rs. 10 crores. 
In  other words,  these  institutions 
have  this  capacity  of  mobilising 
these resources.  Their own resources 
are Rs. 10 crores, but they can have 
additional resources when, of course, 

they are going full blast of Rs. 60 
crores.  Now all  this is  based on 
their paid up capital today which is 
Rs.  10 crores.  But  their authorised 

capital  is  Rs,  25  crores  and  I

am quite sure when the need arises 
this  paid  up  jcapital  will  not 
remain where it is but can certainly 
be taken up to its full limit of Rs. 25 

crores.  Thus  the  State  Financial 
Corporations  can  have  additional 

resources of Rs. 150 crores.  That is 

the measure of usefulness, that is the 
measure of strength, the key to the 
usefulness of these institutions.

Something has been said about the 
showing that these institutions have 
made in the last few years.  I really 
do  not  think we can  fairly give 
judgment on their  showing in  the 
short period of time  during which 
they have been in  existence.  The 

seniormost one, the  earhest, ' came 
into existence only three years  ago 
on the 1st of February 1953 and the 
youngest I think is hardly six months 
old.  Financial  institutions are  not 
built in a day.  They take time and 
they would  take more  time in  a 
country like ours where aU the other 
relevant conditions  that are neces
sary for quick development of such 
institutions have still to be built up. 
That is really the position.  We would 
certainly have liked it very much if 
in this short space of time the insti
tutions could have done better, but 
we should look to the other side of 
the picture.  If  their administrative 
expenses had been rather high in the 
beginning we can  look to the  fact 
that these expenses have been pro
gressively îng  down  year  after 
year and that is important.  If  the 
available  funds of  these  financial 
institutions which  have so far been 
utilised in loans and advances make 
up a percentage  of only 27 on  the 
.average we can still look to indivi
dual instances of some of these cor
porations where  the percentage  of 
funds utilised for loans goes up to as 
high as 59-15 per cent, and 60*70 per 
cent.  These  are, I think,  not very 
bad showings.  I see here that some 
of  these  corporations  were  very 
liberal in sanctioning  loar̂, that in 
one case almost 71 per cent, of the 
loans applied for were sanctioned. In 
another case 79 per cent, of the loans



4925 State Financial 30 AUGUST 1956 Corporations (Amendment) 4926
Bill

applied for were sanctioned.  Now I 
think given  some time  and  given 

some encouragement and also if we 
remove  some of  the  impediments 
which are there and which are real 
for these corporations, as we propose 
to do in this Bill, much more can be 

legitimately  expected  from  these 
corporations.  Now, why have these 
corporations  not  done as well  as 
Members in this House would  have 
liked?  On the one side, there have 
been certain deficiencies in the pro
visions of the principal Act, and, on 
the other  hand, there  have  been 
certain shortcomings in the  kind of 
structures we have in our small-scale 
and medium-scale industries.  After 
all, these  industrial  concerns,  the 
medium and  small-scale  concerns, 
before they can be eligible for a loan, 
have to possess a ceptain form of 

organisation, some  kind of  appro
priate structure of  their own.  This 
will need some education;  this will 

need some encouragemwit.  Of course, 
the  Financial  Corporations,  when 
they are  advancing  help  are  not 
advancing it as charity but as busi
ness finance.  Therefore, the concerns 
which  expect help from these cor
porations have to prove their credit
worthiness and all these things, as I 
have said, are going  to take  some 
time.

Let us see how far the Bill before 
this House tries to remove some of 
the impediments iri the way of these 
Financial Corporations and how far 
this Bill makes it possible to expect 
a much more useful life for these 
Corporations.  Let  us  begin  with 
clause 2.  The whole trend of all the 
clauses in this Bill is towards wid«i- 
ing the scope of the  Financial Cor
porations’ power to grant loans.  The 
whole trend is towards bringing more 
and more of industrial concerns with
in the definition of concerns eligible 
for loans.  That is really what  the 
Bill is seeking to do.

[Mr.  Deputy-Speaker in the Chair'i

2-12 P.M.

In clause 2, for  instance, we  are 
widening the scope of the definition

of ‘processing*.  This  one provision 
alone will enable a large number of 
concerns to become eligible for loans, 
who, previously, or in the absence of 
this new definition, were not entitled 

to any loans from the Corporation.

Then, in clause 4 and clause 24, we 
are providing for Joint Corporaticms. 
What  does  that  mean?  In  cases 
where the Joint Corporation is going 
to be brought into existence, what is 
going to happen?  A territory which* 
formerly, could not afford to have a 
Corporation of its own but would like 
to join hands with a  neighbouring 
territory can make industrial finance 

available within  its  own  territory 
because of this joint effort of two or 
more  territories.  In  other  words, 
more  industrial  concerns  will  be 
brought within  the purview of  the 
operation of  the industrial  finance 
made available by these Corporations.

Then, again, the Corporations  are 
going to be allowed to take up agency 
functions.  That, in a way, will bring 
these  Corporations in  close  touch, 
into  some  kind of intimate contact 
with industrial concerns which have 
been borrowing  from other  bigger 
institutions  like  the  Industrial 
Finance Corporation  or the  I.CJ.C. 
That is one thing good so far as the 
Corporations are concerned. In clause 
12(b), we are doing something really, 
very great  for  these  Corj)orations 
because these Corporations were for
merly precluded from granting finan
cial acccMnmodation to industrial con
cerns unless these concerns were in 
a position to  give  some  kind  of 
security in the shape  mortgage  or 
some  sort  of  hjrpothecation  of 
approved kinds of assets.

We know very well  that in  our 
country if the small-scale industries 
are really going to be helped in the 
manner  they deserve to be helped, 
then to insist in each and every case 
that  certain  types  of  acecptable 
securities alone will entitle them for 
financial  assistance,  I  think, would 
make our effort almost without any 
meaning.  Under this provision,  the 
Corporations are going to be allowed
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to accept the guarantee of the State 

Government or guarantee of a Sche
duled  Bank or  guarantee  of  the 

State Co-operative Bank.  Thus,  we 
are immediately throwing open  the 

facilities of these Financial Corpora
tions, the assistance of these Finan

cial  Corporations  to a very  much 

larger number of industrial concerns 
which, of  course, will  be  selected 

individually  by the State  Govern
ments or by the Scheduled Banks or 

by the State Co-operative Banks who 
will be willing to stand guarantee.

Through all these  new provisions,
I think, we are providing for greater 

usefulness of  these State  Financial 
Corporations and, perhaps, in a few 
years from today, I hope, when this 

House  has another  chance to con
sider the functioning of these Cor

porations, most Members will have a 
more  satisfactory  record  of  these 

Conx>rations to consider.

Finally, before I close, I just have 
one or two comments  to make.  In 
clause 17, which provides for a new 
section 32D, we deal with compensa
tion for termination of  contract  of 
managing  agents  and  managing 

directors etc.  Here the right of  the 
managing agents and  directors  for 
any kind of compensation is  taken 
away.  I really do not know whether 
it is quite a wise step to take.  I will 
tell you why.  I would  have  pre
ferred if Government  had  reserved 
some kind of discretion to itself  in 
this  matter rather  than  definitely 
barring  any consideration of  com- 
I>ensation.  It is quite possible  that 
managing agents and. some managing 

directors  may find  that their com
panies have come to grief not for any 
fault of their own but, perhaps, by 
sheer  misfortune.  It is  quite con
ceivable.  In  Industrial  ‘concerns, 
models might become obsolete,  sub-' 
stitutes might come in the market and 
something might happen and for no 
fault of these managing agents the 
•ompanies might come to grief.  Sup
posing  the Government  takes over 
ttiese concerns and  these men  are
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turned out without any consideration 
of compensation, I do not know, if 
that is what  is really intended.  If 

Government had reserved some  dis
cretion to itself, probably there was 
some way out.

Therêis another reason, and a very 
important  reason.  These men, who 
are in control of these concerns and 
who are receiving assistance from the 
State Financial  Corporations  know 

well in advance, before anybody else 
does, how their affairs are going and 
if they can see that in spite of all 
that they can do, these affairs  are 
going to end in a disaster and if they 
know from this provision that they 
will be entitled to no compensation, 
then it will be only human to expect 
that they will so arrange the aftairs 
there that by the time the Corpora
tion takes over the  concern, there 
will be precious little left for  the 
Corporation to take over.  If, instead 
of that, some hope is provided or is 
left for those in control that if their 
bona fides  are  proved,  some  cpn- 
sideration will  be given to them,  I 
thought  that  perhaps would  have 
meant we were dealing with the pro
blem in a little more rational way.

Finally, I support  the amendment 
moved by the hon. Minister to clause 
21, about  the  inspection  by  the 
Reserve Bank.  The original  provi
sion in the Bill left the matter to the 
initiative of the Central Government, 
whereas the amen̂ ent as proposed 
by the hon. Minister now gives the 
initiative to the Reserve Bank,  and 
that is as it should be.  Because  it 
will be the Rwerve Bank who wiU 
be in a position quickly to under
stand which way things are  going, 
and the  Reserve Bank  shoul<f  be 
placed in a .position of taking quick 
action.  Therefore,  I  support  that 
am̂ dment

Shii Bf. S.  Gnrnpadaswajiiy:  The
State  Financial  Corporations  Act 
was passed in the year 1951, and the 
Corporations began to be bom after 
nearly two years of the  passing of
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the Act.  That is an  unpardonable 

delay on the part of the powers that 
be.  The first Corporation  actually 
came into existence after li years of 

the passing of the Act.  Even now, 
after nearly five years of the passing 

of the Act, we have not been able to 
form Corporations in all the existing 

States.  There are  stiU  Statas left 
without any  Financial Corporations. 
So, the delay  has been very long, 
unpardonably long, and the Minister, 
in his preliminary remarks, has not 
been able to give us any satisfactory 
justification for this long and danger

ous delay.

The Minister said in  his  opening 
remarks that the Corporations are in 
an infant stage  because they have 
been started only recently.  I agree 
that the Corporations have not lived 
for long and their tenure of life has 
been very very small. But may I ask 
whether within the time available to 
these Corporations,  they have been 
discharging  their  duties  properly, 
efficiently and  satisfactorily?  I feel 
that if you look at the summary of 
the working of these  Corporations 
supplied to us,  you will appreciate 
that the Corporations have been con
demned to infantile paralysis because 
of intolerable inertia on  the part of 
Government in  giving  proper  and 
effective guidance to these Corpora
tions.  There are also other reasons 
why the  Corporations  have  failed 
miserably to achieve  the objectives 
for which they were started.  For 
instance< take the question of obliga
tions imposed on these CorporatlGns. 
There  are  four  main  obligations 
which have been thought of:  firstly, 
the Corporations have to underwrite 
the  issue  of  shares,  <bonds  or 
debentures by industrial concerns on 
commission  basis;  secondly,  they 
have to guarantee  loans  raised by 
industrial concerns repayable within 
» period of 20 years on  commission 
basis; thirdly, they have to invest in 
industrial stocks,  loans  ^d deben
tures of companies in côisequence of 
imderwriting  liabilities  subject  to 
their disposal within seven years; and 
fourthly,  they have to  grant loans

arid  advances or  subscribe  to  the 
debentures  of  industrial  concerns 

repayable within a period not exceed
ing 20 years' from the date on which 
they  are  granted  or  subscribed. 
Except one obligâon, the  Corpora
tions have failed to carry out other 
obligations. They have been concen
trating since the start only on loan 
operations, and till  today I  find in 
the whole summary given to us not 
even one single instance where any 
single Corporation has come forward 

to  imderwrite the  issue of  shares, 
bonds or debentures. They have not 
in any single instance guaranteed the 
loans raised by  industrial concerns 

outside the Industrial Finance Corpo
ration.  Though the objectives  for 
which the  Corporations  are started 
are very many, as many as four, the 
activities of the  Corporations  have 

been confined to one single purposa 
and for a very narrow purpose. Ver> 
shortly I will deal with the question 
whether even that single purpose had 
been carried  out  properly  or not. 
You will see therefore that the Cor
porations have not made a good start; 
and they have not been able to meet 
all  the  requirements  which  are 
expected of them.  I  say,  that  the 
Corporations  were  condemned  to 
infantile  paralysis  because  of  the 
inaction of the  Government  or by 
sheer inertia of the Gk»vemment

Now, we  must  know  on  what
grounds the loans are given to the 
various industries.  Here  are listed
various grounds on which  loans are
allotted. I may read the grounds and 
they are very brief.  The loans are 
allotted on the basis of (a)’ financial 
soundness of  the  concern and  its

prospects of increasing its output and 
margin of profit, (b) technical sound
ness of the scheme, (c) adequacy of 
securities in the  form  of  tangible 
assets, (d) adequacy of the extent o.' 
loans asked for; (e) satisfactory title 
to  the  property to be mortgaged in 
respect  of  its  marketability, 
(f) creditworthiness of the operating 
concern and available guarantee  of 
the managing agents, and (g) impor
tance of the industry for the national
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economy of  the  State.  You  will 

immediately  appreciate  on  going 
through  these  conditions  that they 
are  overlapping and that they are, 
in a way, responsible  for the delay 

in the loan transactions. I can under

stand that  the  corporations should 
enquire into the  financial soundness 
of the  company  or the  industrial 
concern before  granting  loans;  it 
should also get  adequate  security. 
When these two are there, why bring 
creditworthiness  again?  If you are 

satisfied with the financial soundness 
of an industrial concern, where is the 
question  of credit-worthiness?  Is it 
not obvious? Again, if it is financially 
sound  and  has  got  prospects  of 
increasing its  output,  why are you 

demanding tangible  assets?  Without 
them, how can  there be  any pros
perity for a concern? So, these condi
tions have been .so framed that they 
are not only overlapping but  they 
place insurmountable obstacles in the 
way of an industrial unit for getting 
loans. An applicant has to satisfy so 
many absurdly  complicating  condi
tions.

The last condition is really strange. 
The  corporation  should  consider 
whether the industry is  of national 
importance or not.  We  are dealing 

with small-scale  and  medium-sized 
industries; they are aU, in a general 
way, of national importance. We are 
not  dealing  with  these  industries 
from a narrow point of view in the 
sense whether certain industries are 
basic- Take, for instance, the iron and 
steel industry, or the coal int̂ustry. 
They are key  industries of national 
importa*nce.  How can  you bring  in 
that condition and apply it to  these 

small-scale  industries?  Either  you 
accept the proposition that all indus
tries are  important or  you assume 
that certain industries are basic  and 
are very important for the nation and 
that the rest should be considered on 
a different footing.  On the ground 
that a particular industry is not of 
national  importance,  an application 
may straightaway  be  reject̂.  The 
procedure  has  imposed  so  many

severe restrictions on  the applicants 

and they are not able to take advan
tage of the  loan  facilities  oiSered. 
Thus,  the purpose of the financial 
corporations is not served.

Many hon.  Members  have drawn 

the attention̂of the House to vaiioiis 
other matters.  But, I feel that  the 
most fundamental thing is the long 
and tardy  procedure and the  very 
leisurely way in  which  things are 
being done by these corporations.

There is one other important point. 
What is a small-scale industry?  No 
Government, either at the Centre or 
in the States, has defined it in precise 
terms.  It is only in  Bombay that 
they have defined it roughly, mainly 
on three considerations;  namely, the 
capital resources of the concern,  the 
number of people employed and the 
amount of power used—̂ whether it is 
electric power or other power. These 
are ihe basic criteria on the basis of 
which a  decision  is  taken  as to 
whether an industry is small-scale or 
medium-scale. In no other State have 
any such criteria  been  laid down. 
This Bill deals with  such industries 
but you do not know what a small- 
scale industry is or what a medium
sized industry is. We are going in  a 
blind alley.  Many  difficulties have 
arisen onaccoimt of this fact Without 
a proper definition of these things, it 
is not possible to have a clear notion 
of the jurisdiction of the  respective 
corporations.

I know a particular instance where 
an industrial concern wanted a loan 

from the State financial corporation. 
The reply came that it should apply 
to the Industrial Finance Corporation. 
They showed  their hands towards 
Delhi. The ground given was that it 
was a large-scale industry.  Unless 
you have got a clear, categorical and 
precise  defintion  of  the  small, 
medium and large-scale industries. It 
is not possible for the corporations to 
transact business quickly.
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An hon. Member spoke about the 
high rate of interest. I am in agree
ment with him.  The interest charg
ed  by  these  corporations  is  not 
imiform or  equitable.  The  rate is 

very  high;  it  varies  from five to 
seven per cent.  The banks charge 
interest on loans  at 3-4 per cent 

Even the national loans are raised at 
four per cent. Then, why should the 
loans given to private industries  be 
charged such a» high rate of interest? 

How do you expect the industricilists 
to put up with all  your formalities 
which take a very long time  and at 
the  same  time  this  trem̂ dous 
amount of interest is charged? Most 
of the industrialists do not come to 
these corporations for assistance for 
the simple reason that the rate  of 
interest is high and there is also  a 
great delay.

Then,  while granting loans,  there 
is always discrimination and favouri
tism.  There  have  been too many 
doubtful and bad debts. What is the 
reason? No reason is given in this 
report. It is because very bad  and 
doubtful people  are  getting  loans. 

Loans are granted on political consi
derations, as a result of political pres
sure  brought  on  the  corporation 
members. There is political exploita
tion of this financial responsibility. I 
may say further that these corpora
tions are completely subject to poli
tical pressure from certain quarters. 
That is why, they have failed in their 
work.

Lastly, I may say that the ratio  of 
administrative expenses to income and 
paid-up capital is rather alarmingly 
large. The avearge ratio in respect of 

Saurashtra and Travancore-Cochin is 
15 per cent  and  17 per  cent res
pectively. In the case of Hyderabad 
and West Bengal it is about 28 per 
cent and 22 per cent respectively. In 
the case of Bombay and Punjab it is 
33 per cent and 37 per cent respective
ly.  If you look at  these ratios,  it 
looks as though the  main work of 
these Financial Corporations  is  to 
meet  the  administrative  expenses, 
their own exoenses, and not to zneet

the requirements of the industry.  I 
do not think the Financial CoipOTB- 

tions have been established for the 
purpose of financing themselves  or 

meeting  their  own  administrative 
requirements. It is not for that pur
pose that they have been established. 
But, unfortunately, the figures would 
leave the impression on the minds of 

Members that these Financial Corpo
rations  have  not  done  anything 
except to meet their own day to day 
expenses.  It is very  unfortunate. 
Shri Bansal was good enough to give 
us certain figures: of foreign countries 
where this administrative expense is 
very very small.  Even in the Indust
rial Finance Corporation administra
tive  expenditure  is  comparatively 
small.  I do not know why such huge 
expenses are allowed in respect  of 
the State Financial Corporations.  I 
do not know why a limit has not been 
imposed by the State Governments, 
by the Reserve Bank.

Finally, Sir, I may say that there 
is  no  co-ordination  between  the 
Centre and States in  respect of these 
financial  institutions.  Today  the 
Congress  Party is  running all  the 
State Governments. There is only one 
party, and it is normally expected of 
that party, which is manning all the 
State Governments,  to have  better 
co-ordination  in  respect  of  these 
institutions. I feel, if steps had been 
taken  by  the  Government 4t the 
centre and the Governments at  the 
State level, there would have  been 
better co-ordination, better fimctioo- 
ing and  better  integration  of  the 
policies and there would have  been 
no slackness  on  the  part of  the 
State Financial Corporations in res
pect  of  the  various  transactions.

Shri  M. K.  Mbltra  (Calcutta—
North-West):  Mr.  Deputy-Speaker.
Sir, this Bill is an enabling Bill. The 
State Financial Corporations (Amend
ment) Bill proposes mainly to estab
lish joint State  Financial  Corpora
tions by  agreement  among  several 
States. It also proposes to lay down 
certain rules for management of  the 
concerns the  corporations will take 
over. There is also a provision in this
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Bill to empower the Reserve Bank of 
India  to arrange for in̂ t̂ion  of 
the working of the corporations.

The hon. Shri V. B. Gandhi, in the 
course of his speech, has been pleased 

to say that  the  purpose  of  such 
Financial Corporations is to mobilise 

the wealth of the  community and in 
that respect these  corporations wiU 
one day  succeed.  The  purpose of 
these corporations may be to mobilise 

the wealth of  the society,  but  the 
success of these corporations will be 
measured by how far this mobilised 
wealth of  the  community  can  be 
utilised for assisting the growth  of 
small and  medium sized  industries. 
From that point of view I must say 
that  the  working  of  the  State 
Financial  Corporations in  different 

States gives a very sorry picture.

A review of up-to-date working 
of  these  corporations  cannot  but 
create a  feeling  of  disappointment 
about the activities of these corpora
tions.  The corporations have  so far 
been able to give no significant help 
to small and medium sized mdustries. 

Not only  the  aggregate  value  of 
applications for loans made by indi
vidual concerns is small but tiiere is 
a visible gap l̂tween the total loans 
applied for  and the  loans actually 
sanctioned.  Out of 514 applications 
received by the 5 corporations up to 
31st March, 1955, only 114, or 22 17 
per cent, have been fully sanctioned; 
130 are pending; 191 applications have 
been rejected or withdrawn and 78 
have been referred to other agencies. 
The picture  of 1955-56 is also not 
very  encouraging.  In  1955-56  in 
Travancore-Cochin,  there  were  26 

applications asking for loans to  the 
amount of Rs. 54.95 lakhs, but loans 

to ttie amount of Rs. 23 6 lakhs have 
only be«i sanctioned.  That is the 
case in Hyderabad also. In Hydera
bad State there were 23 applications 
in year  1955-56  asking forRs. 31* 10 
InWhR but only 9 applications to the 

amount of Rs. 4.58 lakhs have been 
sanctioned. In Bombay also the same

story is repeated. In Bombay there 
were 56 applications for loans  and 
only 29 have been sanctioned,  the 
amount  of  loan  sanctioned  being 
Rs. 60.456 lakhs.  In Punjab there 
were 56 applications in 1955-56 ask' 
ing for Rs. 70.17 lakhs.  Out of those 
56 applications  only 83  applications 

for Rs. 39.57 lakhs have been sanc

tioned.  In West Bengal it is really 
discouraging. There '•rere 67 applica
tions asking for Rs. 170*89 lakhs of 
loan and  only 9  applications have 
been sanctioned granting a loan  of 

Rs. 28‘77 lakhs.

This is not all. The purpose  for 
which  loans are  to be  sanctioned 
under this Act is to help the medium 
and small-scale  industries.  Sir,  in 
West  Bengal  textile  mills,  glass 
works, pottery works, which by no 
stretch of imagination can be brought 
under  the  category  of  small  or 
medium sized  industries,  have got 
loans from these corporations. It may 
be said that  there were  considera
tions  other  than  financial  which 
weighed with  the  minagement  of 
these corporations  and,  as my pre
ceding  speaker  has  pointed  out, 
political  considerations  very  often
weigh with the authorities concerned 
in the sanction of loans.

The  most  important  cause  for

rejection of applications for loan has 
been the  unsatisfactory  nature  of
securities offered.  I must say here 
that, especially, the small-scale indus
tries are  always  under-capitalised. 
If you rigidly  apply the laws that 
banks apply  in  having  securities 
before granting  loans,  you  cannot
possibly assist the small-scale indus
tries. Most of the small-scale indus
tries and many of the medium sized 
industries have  neither  their  own
land nor their own building, and this 
is the sort of securities that  these 
corporations  demand  before grant

ing any loan.

From the point of view of assist
ance,  medium and not  small sized 
concerns  have  been  the  major
recipients of these loans. As regards
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period for which loans  are sanction
ed the medium sized industries  are 
more fortimate.

If we examine the working of these 
Financial  Corporations  during  the 
last few years,  we  will  find  that 
small-scale  industries  which  are 

always under  capitalised  have  not 
been able to secure loans from these 
Corporations.  The  medium  scale 
industries have* been more favoured 
in this connection.

I am going to give certain figures. 

In Hyderabad, out of 20 recipients of 
loans,  nine  are  only  small-sized 
industries. They received only 7 67 per 
cent of the total loans sanctioned. In 
Saurashtra also,  three out  of  27 
industries that  could  secure  loans 
from these Corporations  were small- 

scale industries,  and  they received 
only 4 8 per cent of the total loans 
sanctioned.  In Bombay,  the  same 
story is repeated. 70 concerns receiv
ed the loans, and out of these  70, 
only 23 are small-scale indxistries and 
they received only 11.03 per cent of 
the total loans sanctioned. Thus, you 
will see that the small-scale indus
tries which require assistance from 
the Government,  and which- cannot 
arrange for  credit  in  the  market, 
have not been favoured with loans in 
a just manner.  Their  cases  have 
frequently been neglected.

The failure  to  assist  the  small 
imits are due to the defects inherent 
in the constitution of these Corpora
tions. The Coix>orations have not been 
constituted in a manner so as to  be 
able to render financial assistance to 
amall units.  Loans and advances are 

not given in the nature of cash credit 
arrangements. The securities do not 
include stocks also, but only tangible 
assets.  Shri V. B. Gandhi has just 
mentioned that  in this Bill,  it has

been  proposed  that  if either  the
Government or  some  other associa
tions give guarantee  for the indus
tries asking for loans, then loans will 
be sanctioned.  But that is  another
way of bringing in political pressure 
in the matter at granting loans. The 
persons will have to go to fhose peo

ple who  carry  influence  with  the 
management  of  these  Corporatioiis 
and thus,  the object  of  granting 
financial  assistance  to  the  small- 
scale industries,  which  require  it 
most will be frustrated.

From the point of view of meeting 
long-term  financial  needs  of  the 
small and medium-sized concerns, the 
activity of the State Financial Corpo
rations has so far been a record of 
failure. The small and medium indus
tries, especially the former, are  not 
in a  position,  financially,  to avail 
themselves of the facility rendered in 
the form of long-term mortgage loans 
at a rate of interest higher than what 
they could afford to pay. This  high 
rate of  interest has  been strongly 
commented  upon  by  Dr.  T«anka 
Simdaram and also  by the previous 
speaker.

One fails to understand  how  the 
Government, which wants the rapid 
industrialisation of the country,  will 
charge an interest which is charged 
by the  trading  concerns  like  the 
mortgage banks.  Where then is  the 
help?  That is what puzzles me. To 
be of any practical help, the lending 
power of the Corporations should be 
widened,  and it should'  be  wide 

enough  like  the  Industries  and 
Finance  Corporation  of  England, 
whose  lending  method  has  bê  
prescribed  before-hand  and  which 
extends its financial assistance in the 

form of suitable to the  borrowing 
concerns. If you look to such concerns 
in England, you will see that  they 
have not asked for  credit for  the 
money they will lend, but they have 
always looked to the  suitability  of 
the  concern—whether  the  ̂concern 
which asks for help is suitable for 
rendering such help.  Even the ques
tion of giving security has been dis
pensed with in some cases in England. 
Not only in England but in Indonesia 
also, a country which is far smaller 
than India and which enjoys a  far 
less reputation in international field 
and in international bodies, they have 
prescribed easy rules for assisting the 
small industries.  But,  in India, we
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find tkat the State Financial Corpo
rations have not even  framed easy 
rules for helping and really assisting 
the small-scale industries.

I have shown that  the small-«cale 
industries have  not been  favoured 
with loans. Their applications  have 
been rejected and even the terms on 
which the loans were  granted are 
far less favourable to those of  the 
mediimi-scale industries.

Lastly, I shall refer to one more 
5,rovision  in the Bill, namely,  the 
provisions  for  inspection.  I  have 
referred to certain mismanagements 
in the State Financial  Corporations. 
The working of  those  Corporations 
requires inspection.  1 am glad that 
the Government have proposed such 
an inspection. But what is the sort of 
inspection they have proposed? They 
have proposed that if the Central Gov
ernment directs,  then,  the  Reserve 
Bank of India will inspect the working 
of any Financial Corporation. Even the 
Reserve Bank of India has not been 
given the right to inspect annually 
the working of the Financial Corpo
rations.  In this  year  of  grace, I 
wonder why the Reserve Bank  of 
India has not been given tke right to 
inspect anrvually the State Financial 
Corporations,  against  which  th  ̂

have been so many complaints. I will 
go further and say that the inspec
tion should not only be made by  the 
Reserve Bank of India but it shouici 
be  done  by  the  Comptroller and 
Auditor-General.  Instead of making 
sucli a provision, the right of inspec
tion lias been reserved to the sweet 
will of the Central Government. Only 
if the Central Government likes,  it 
will ask the Reserve Bank of India 
to inspê the working of the  State 
Financial Corporations.

I would request the hon. Minister 
to see that the Corporations are really 
able to function, and function in such 
a way that the small-scale industries 

and the medium-scale industries may 
receive  real  assistance  from  the 
Corporations.

Shrl A. C. Oaha: I think most of 
the Members have ê nccntrated their

attention more on  the working  of 
these Corporations than on the provi
sions of this Bill. This is an occasion 
on which the Parliament can make a 
sort of review of the working of the 
Corporations formed under a statute 
passed by Parliament.  So, I would 
welcome this discussion.

In my introductory speech, I admit
ted that the  Government were not 
satisfied with th,e working of these 
Corporations during the last two or 
three years,  and  this is  why  the 
Reserve Bank of India took up  this 
matter and initiated a sort of discus
sion with the representatives of  all 
the State Financial Corporations.  On 
the basis  of  the  recommendations 
arismg out of that discussion we have 
come before this House for amendini? 

the Act.

3 P.M.

In my opening speech, I had stated 
that the failure of the State Corpo
rations to fulfil effcetively the charge 
entrusted to them was due  to some 
extent to the  rigidity and rigorous 
character of the provisions of the Act 
and to some extent to the very struc
ture, technique and  nature of the 
industrial concerns which can apply 
or may be entitled to apply for the 
loans. I hope that at least Shri Bansal 
would know the position of the small- 
scale and medium-scale cottage in
dustries; they can hardly be called 
to be in the organised sector of the 
industry. It is not always possible for 
them to get the necessary security 
or guarantee for loans and I hop6 
he will not suggest that the State 
Financial  Corporations  should  lend 
money without any security whatso
ever, taking the risk of losing the 
entire  amount.  There  have  been 
criticisms from two opposite direc
tions;  One is that the State Corpo
rations have not been able to earn 
much and the statutory obligation of 
plving some dividend has to be ful
filled only with the substantial help 
ol the State 'Government concerned 
At the same time, criticism has been 
made,  particularly  by  Dr.  Lanka 
Sundaram, that  most at these loans
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would be written off as bad debts. I 

think we cm only  take a sort of 
middle-path, taking some amount of 
calculated risk and also paying pro
per attention to see that a fair amount 
of the money lent out may come back 
with interest,  so that the statutory 
obligation of giving  dividends may 
not have to be  met by the State 

Governments, but may be met by the 
earnings of these Corporations. If the 
Corporations are to earn some profit, 
naturally they will see that̂ invest
ment is made with some amount of 
security for the  repayment of the 
principal and also interest. I hope the 
House will realise this aspect, namely, 
that the Corporation cannot function 
just as a banker with more or less 
100 per cent, security for the invest
ment, nor at the same time they can 
go on recklessly lending out money 
to any concern coming to it for loan. 
It has  to chalk out a middle-path, 
taking some amount of calculated risk 
and at the same time taking care to 
see that certain income also may be 
earned.

'Die other  day as well as  today, 
some Members  raised the point of 
the annual reports being placed on 
the Table or supplied to them.  If 
Members look at clause 38(b) of the 

AjX they will  find that the State 
Financial Corporations are to submit 
their reports  to the Reserve Bank 
and also to their State legislatures. 
The annual report is also published 
in the gazette of the State concerned 
and the gazettes of all the different 
States are  available in the Parlia
ment Library. So, in a technical sense 
I can say that the reports have been 
laid in the library. But, I do not like 
to take that point of view. I know it 
would not be possible for Members 
to search out the  reports from the 
various  State gazettes for  two or 
three years.  For the future, I shall 
see that the reports are placed in the 
Parliament Library. At the same time, 
I should like to point out that the 
Act passed by this House has pro
vided  for the obligation of  these 
Corpors lions to present  the reports 
to the State  Legislature concerned

and not to the Parliament.  That is 

the provision made by  this  Parlia
ment. So, if any lapse has been com
mitted, I do not think a poor Minister 
like myself should be taken to task 
for  that lapse on the part of  the 
Parliament. Anyhow, for the future, 
I shall see that the annual reports 
are made  available in the library.

Mr. Bansal and Mr. Lanka Sunda- 
ram have referred to expense ratio. 
Mr. Bansal has tried to calculate it 
on the basis of the investment. That 
point of view may be taken if one 
looks to the  performance of these 
Corporations.  But, I think from the 
point of view of conmiercial account
ing, it would be more appropriate to 
consider the expense ratio with the 
income  earned.  Let hon. Members 
look at page 14 of the report Surely, 
for the first one or two years nobody 
will expect that the  profit will be 
anything  considerable,  because  the 
investment of money might have only 
just started and no interest can be 
collected.  We can  get some result 
only after the third or fourth year. 
In most of these cases, the adn:̂is- 
trative expense ratio has been coming 
down considerably. For the last three 
years,  the figures are as  follows: 
Pimjab 62 per cent for the first year, 
37 per cent for the second, year and
31  per cent for the third  year; 
Saurashtra—40 per cent., 17 per cent 
and 16 per cent.; Bombay—63 per cent, 
33 per cent and 23 per cent  Even 
in the case of West Bengal, in which 
Mr. Basu is very much interested, 
the expense ratio was 46 per cent, for 
the first year and 28 per cent for the 
second year. Thus it will be seen that 
the expense  ratio has been coming 
down considerably year after year.

Referring to clause 12 of the Bill, 
Dr. Lanka Sundaram has  said that 
cottage industries  will not get any
thing. He was almost sure about it 
though it is provided, not exactly in 
the Bill, but  in the Statement of 
Objects and Reasons, that small-scale 
and cottage  industries may also be 
êligible for getting loans from these 
kCoiporations.  In this connection, he 
Ixnentioiied fbe  prevalUzig  rate  cf
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interest  Generally,  the  rate  of 
interest is between 6 and 7 per . cent 
That, he has termed as fcabuli rate. 
If he had referred to the bank rate 
or the rate at which organised indus
try can get loan from the commer
cial banks, he would not have used 
this appellation to this rate of interest 

In this connection, I would also like 
to draw the attention of the House 

to the rate of interest prevailing for 
agricultural credit. The Reserve Bank 
has been giving credit to co-operative 
banks at a very much subsidised rate, 
I think li per cent. But, still, it has 
not been possible  for the co-opera
tives to give loans to individual culti
vators at less than  per cent  In 
some cases, even now, in spite of all 
•ur attempts to  reduce the rate of 
interest and repeated reminders and 
circulars, I think the rate of interest 
prevailing is near about 10 per cent 
Bven at that rate, I think, the culti
vators can afford to repay the princi
pal and pay the interest also.

In the casfe of these corporations, 
Dr. Lanka Simdaram said that 50 to 
60 per cent,  of  the loans would be 
written off as bad debts.  I am not 
aware of his  source of this alar- 
ment view. From whatever informa
tion we have been able to gather, I 
think  there has hardly been  any 

default in the repayment of the in
stalment of principal or the payment 
of interest. I would not say there has 
not been any default at all; but it is 
not in a measure to cause conecrn, 
or say that 50 per cent or 60 per cent, 
would be bad  debt Rather I would 
say that most of his  money would 
come back to the corporations with 
interest.

Shri V. B. Gandhi mentioned about 
th« provision in clause 17,—the new 
section 32B. I think he was referring 
to sub-section (b) of section 32B. He 
has  taken objection to the  rigid 
wording of that clause by which any 
previous  contract of the managing 
agent  with the industrial  concern 

which may be  taken over by the 
State Financial  Corporation would

automatically terminate.  His appre
hension is that this may mean hard
ship to some of the managing agents 
who may not have behaved in any 
reprehensible  manner or might not 
have been  guilty of any  improper 
acts.  He thought that there should 
have been some discretion left with 

the Government for such cases. That 
clause is just a word for word repro
duction of section SOB clause (b) of 
the Industrial  Finance Corporation 
Act. This is a recent amendment put 
in in the Industrial Finance Corpo
ration Act only, I think, a year ago. 
Moreover, this provision does not put 
any ban on the Government to make 
a new arrangement with that manag

ing agent who might not have been 
guilty of any improper act, but might 

have been a victim of circumstances 
for the failure of that concern and 
' in  meeting the obligations  of the 
State Financial Corporations. In such 
cases, the Government may take into 
consideration the performance of that 
managing agency and there may be 
some future arrangement with them. 
•Riere  is no ban on such  future 
arrangement. But,  I think legally it 
is proper that automatically all the 
'financial obligations with the manag
ing agent of the  industrial concern 
should  end as soon as the  State 
Finsmcial Corporation takes over that 
concern.

Something has also been said about 
creditworthiness. I think Shri M. S. 
Gurupadaswamy, in his usual vigorous 
manner, has tried to prove that this 
criterion  is absolutely wrong  and 
rather wicked. I have mentioned pre
viously that unless these corporations 
also take some care of their invest
ments, it may be that all these invest
ments may go wrong.  Some credit
worthiness of the loanee is surely to 
be  enquired  into.  He  has  drawn 
attention  to  the  seven  conditions 
mentioned in page 19 of the report 
circulated  to  some  Members  and 
placed in the Library. I can only say 
that these  are not any  statutory 
things.  This  is  only  a  matter 

practice and convention.  When tha 
entire working of these corporatiflaa
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will be reviewed by the Reserve Bank 

in consultation  with these corpora
tions, these  conditions may also be 
changed. I am sure the Reserve Bank 
and  these  corporations  will  see 
whether  there is anything imneces- 
sarily rigorous or overlapping in these 

conditions.

Shri M. S. Gurupadaswamy  also 
said that there has been no definition 
of small-scale and cottage industries 
and  asked how these  corporaticms 
would be able to help them.  In the 

Bill or in the original Act there is 
no mention of small-scale or cottage 
Industries.  There  is  no  statutory 
obligation on these corporations to be 
very definite  what a small-scale, or 
medium-scale or cottage industry is. 

It is only for the guidance of these 
corporations, it is said that they will 
cater  to small-scale concerns  and 
would  not give any loan of  more 
than  Rs.  10 lakhs.  They could «o 
down even to Rs.  10,000 as loan to 
an industrial concern.

Shri K. K. Basn:  That  has been
raised in many places.

Shri A. C. Guha:  I would invite
the attention of Shri M. S. Gurupada
swamy, though he is not present here, 
to page 450 of the Planning Com
mission's report. There he will find 
some idea about  small-scale indus
tries and medium-scale industries. I 
need not read out these lines. I think 
he can easily refer to that page and 
get an idea. I think the State Finan
cial Coiporations would work accord
ing to that definition. Though I can’t 
say that it is a strict definition, there 
is a category of industries which may 
be  called  medium-scale  or  small- 
scale or cottage industries.

I think  Shri M. K. Moitra  said 
something about investment in Bengal, 
about  textiles,  potteries,  etc.  His 
charge  is that—̂**by no stretch  of 
imagination*’ could  these be called 
medium-scale industries.  I think, if 
he had seen some of these potteries 
in Bengal, he would be convinced that 
some of them belonged not even to 
medium-scale  or  small-scale  indus
tries  but  to  cottage  industries.  I 
know some of these potteries which

are surely small-scale industries. The 

loans given to them may be a few 
thousand  rupees.  Regarding  textile 
mills also, I think he would know 
that these textile mills are mostly for 
spinning and the total capital invest
ed in these  textile mills would be 
alx)ut a few lakhs of rupees.

Shri M. K. Moitra: I rise to  gîe 

this information to the hon. Minister 
that'  when  I referred to potteries, 
textile mills and glass works getting 
loans from these financial corporations, 
I referred only to  those  companies 
whose authorised share capital is over 
Rs. 20 lakhs.

Shri A* C. Guha: I think some  of 
the textile mills are going to be set 
up in rehabilitation areas for provid
ing employment to refugees.  Some 
may be in other areas also, but they 
are almost all, as far as my know
ledge goes, not weaving sections, only 
spinning sections.

Shri K. K. Basu: Only those mills 
are brought under this?

. Shri A. C. Guha: The new textile 
mills that are being set up in Bengal 
are mostly if not all  for  spinning. 
Some expansion has been  made  in 
some of the old textile mills. They are 
also, as far as I know,  for spinning 
sections.

Shri K. K. Basa: What about these
loans? .

Shri A. C. Guha:  But  they have
taken only a few Isikhs of rupees, two 
or three lakhs at the most. They must 
be all medium-scale industries.

Shri K. K. Basa: Not always.

Shri A. C. Guha:  I think I have
more or less covered all the points.

Sbri M. K.  Moitra:  What  about

inspection?

Sliri A. C. Gaha: There is another 
point about imiformity in the rate of 
interest. Shri Bansal is not here.

Shri Bansal:  I am here.

Sliri A. C. Golia:  At  least  Shri
Bansal would surely not say that uni
formity  in tiie rate of interest  is 
possible.  Interest rate would surely 
vary from area to area and accord
ing to the conditions  prevailing in
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each area and may also vary from 
industry  to industry.  But we  are
anxious that some sort of uniformity 
in the working of these corporations 
should be effected and that is why the 
Reserve  Bank is brought into  the
picture to inspect the working of these 
coiporations. I can assure Shri Moitra 
that the inspection of these corpora

tions will not be left to be done in a 
casual manner by the Reserve Bank 
but will be an annual feature.  Even 
now these corporations have agreed, 
though there is no provision in the 
Act, to have the  inspection by the 
Reserve  Bank  annually and  the
Reserve Bank is doing that But we 
thought it proper to put it in the 
statute. So, we have put it here and 

this will be done regularly by the 
Reserve Bank.

Mr. Depaty-Speaker: The question

is:

•That the Bill further to amend 
the State Financial Corporations 
Act, 1951, be taken into conside
ration.”

The motion was adopted.

Clauses 2 to 16 

Mr.  Depnty-Speaker:  So far  as
clauses 2 to 16 are concerned, th6re 
are no amendments I suppose.  Ctoe 
amendment has been passed on just 
now this  morning to clause 7 by 
Shri Barman. He is not here.

Shri IL K. Basa: Notice has been 
v̂en?

Mr. Depaty-Speaker: Notice has been 
given, but I am not waiving notice 
because it has been received just now, 
unless the Gk)vemment are prepared 
to accept it, but he is not present 
himself. Therefore the question does 
not arise.

After clauses 2 to 16 we can take 
up those clauses to  which amend
ments have been tabled. The question 
Is...

Shri K. K. Basa: Can I speak?

Mr. Depaty-Speaker:  I thought the 
hon.  Member  had  amendments  to 
clausQB 17 and 20.

Shri K. K. Basa: That is true, but
as I had no opportunity to speak in 
the general discussion, I may cover 
some ground on these clauses.  Much 
has  already been  said in reply  to 
the  general  discussion  by  the hon. 
Minister  just  now.  Though  this 
is a piece of legislation which seeks 
to improve matters by extending the 
scope of the definition, we have not 
been told either in the hundred-page 
document that has been circulated to 
us or in the Minister’s introductory 

speech or reply the extent to which 
the organisational  set up of these 
corporations or the rigidity of their 
rules has come in the way of further 
development of these corporations. If 
you read the report you will see that 
even out of the meagre sum of Rs. 5 
crores, if I may say so, granted from 
the resources of these financial cor
porations, only about 50 per cent, has 
been utilised by the  persons who 
have taken loans  which have been 
granted after going  through much 
formality and screening as the Minis
ter himself has said. We would like 
to know why the other 50 per cent, 
could not be utilised, because accord
ing  to  the  Planning  Commission's 
Report it was expected that during 

the first Five  Year Plan Rs. 16 to 
Rs. 18 crores would be given as loan 
to private industry. If you scan the 
figures vou will find that the national 
financial  corporation,  meaning  the 
bigger one, has given about Rs.  12 
crores and out of the rest which was 
to be supplied by the State iiiiancial 
conxxrations,  hardly  Rs,  5  crores 
have been issued, and of that only 
90 per cent, has been utilised.

Even in a State like Bihar, 90 per 
cent  of the resources of the State 
Financial  Corporation has  been in
vested in Government securities.  In 
Bengal  they have' invested  53 per 
cent, of the money in them Even in 
a State like  Saurashtra, in which 
State there are a number of enter
prising gentlemen ot-whom we hear 
so much, 67 per cent, has been In
vested  in  Government secunnefl. 
Worst of all, I take my rra Stite of
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West Bengal which has a large con
centration of not only big industries 
but  also  small  and  medium-size 
enterprises.  There only 22 per cent, 

had been advanced of the total re
sources available  for the issuing of 
loans  or debentures of  industries 
■which were left unsubscribed. At the 
same time, 37.2 per cent, has been 
invested  in  Government  securities 
and 40 per cent, has  been invested 

with  banks.  Unless  it  is  a 
fixed deposit or a time liability, you 
hardly get interest on such deposits 
and  even if you get, it doe',  not 
exceed  one per cent.  Recently  in 
West Bengal, especially round about 
Calcutta, a large  number of small 
engineering  industries  has  been 
started  as you might yourself  be 
knowing particularly because you are 
interested in these things.  There it 
has been proved that 88 per cent, of 
the assets belongs to equity capital, 
in some cases even 93 per cent, and 
only 7 to 8 per cent, is loan capital.

In most of these small-scale indus
tries nearly 87 per cent, of the loans 
is supplied by the  private money
lenders  and today we know  fully 
well in what way the private money
lenders charge interest. In mediuxn- 
size industries also, nearly 72 per cent 
is supplied by the  private money
lenders and only seven to eight per 
cent by the  banks or institutional 
financiers.  I  am  worried  because 
though these State financial corpora
tions have been established, in most 
of the States, and ev̂  in the case 
of Sitates like  Bombay, Saurzishtra 
and West Bengal, the major i>ortion 
of the money is deposited with the 
^ k̂ and is not utilised for the pur
poses of the industries. If there is any ' 
rigidity in the rules, when you have 
come  forward with an  amending 
Bill, why not come forward witii an 
amendment to alter the rules in such 
a way that the industries are served, 
because if you stick on to the theory 
that they must have tangible or real 
assets, many of the smaller concerns 
will not be able to get any benefit 
As you may know. Sir, in the Punjab 
in places like JuUunder and Ambala 
a large number of cycle and sewing

factories has grown  up which need 
capital. If you ask  them  chat  tht̂ 
must  own a building or any  such 
thing, they will  hardly be able to 
provide that kind of security, though, 
otherwise, they may  essentially be 

very  sound  financial  enterprises. 
Therefore, I am rather worried about 
this particular matter. *

Though I welcome the amendment 

which seeks to extend the scope of 
the definition of ‘processing of goods*, 
yet I am sorry to find that the Minis
ter of Revenue and Defence Expendi
ture, either in his introductory speech 
or even in his reply, has not supplied 
us the facts as to the obstacles that 
stood in the way of further expand
ing the scope of these financial insti
tutions. In my opinion, these finance 

corporations are very important insti
tutions, because we are going to have 
a  dec«itralised economy, and  the 
small-scale and medium-scale indus
tries are bound to play a very im
portant role in the same. But we find 
that a major portion of the State's 
money is invested in the banks or in 
government  securities.  If  Govern
ment wanted to invest these sums in 
government securities, then there was 
no point in having special Institutions 
of this nature.  I would r̂ge the 
Minister to take  these things  into
consideration ând  have a thorough
enquiry  into  the matter  and  see
whether we can improve the work
ing of these financial institutions so 
as  to give  greater help  for the 
develoiMnent  of  small-scale  and
medium-sized industries. This is very 
necessary,  because,  in  the  Second 
Five  Year Plan, we have  allotted 
nearly Rs. 40 crores to be provided 
by these organisations for the deve
lopment of the private sector.

I welcome the provision relating to 
the formation  of joint finance cor-. 
porations, because we find that there 
have been some diflficulties felt in this 
regard by the smaller States and the 
Part C States.  Owing to paucity of 
resources and so on, they were not 
strong  enough financially  to have 
corporations of their own. The amend
ment now proposed wUl enable them 
to overcome this difficulty by having
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joint finance corporations along with 
other States.

Then, I come to the provision which 

seeks to extend the scope of grant of 
loans even to cases where there is no 
real asset, on the  condition that a 
guarantee is given by the State Gov
ernment, a scheduled bank or a State 

co-operative bank,  I do not know 
about  the  facts  given  by  Shri 

M. K. Moitra and Shri M. S. Guru- 
padaswamy, that the State Govern
ment's guarantee may mvolve some 
sort of political pressure.

But that apart, what I am worried 
about is the rate  of  interest.  The 
Minister  has stated that  it is not 
possible  to  have  uniform  rates 
throughout the coimtrj’. When bank 
rates are uniform throughout India, 
why should,  we not insist on  the 
interest rate being placed at a certain 
percentage above the bank rate?

Shri A. C. GBha:  I do not  think
even the commercial  banks charge 
the same rate throughout India. Nor 
do I think that  even in the same 
State, uniform rates are charged for 
all parties.

Shri K. K. Basu: My whole  point 

is this. Tfiey charge a different rate, 
depending on the  credit-worthiness 
of the person concerned. The Minister 
is trying to justify different rates in 
the case of different  State financial 
corporations on the same ground. But 
my point is that these concerns being 
State institutions, we can say tiiat the 
rate of interest will be two or three 
per cent, above  the bank  rate.  In 
regard to the steel  plant which we 
are setting up with the collaboration 

of Great Britain, the interest charged 
is a certain percentage over the bank 
rate. I  would urge that a  similar 
thing could be  provided for in this 
case also.

If we really mean to help the small- 
scale and  medium-scale industries, 
then, obviously, we cannot have these 
hî  rates of interest. I concede that 
in the amendm̂ t  which my hon. 

friend has brought  forwara,  has 
tried to improve the position so that 
even if there are no tangible assets,

if the State Government or a State 
co-operative  bank or a  scheduled 

Dank can give a guarantee, accc»B- 
modation  could be given.  But you 
know very well that even a scheduled . 
bank or a co-operative bank is boû d 
to charge some extra interest; I do 
not know what the position will be 
in the case of the State Government. 
Therefore,  the  interest  rate whidi 
itself may work out  to  something 
very high; say, six per cent, or so, 

is bound  to go  further up; if  the 
guarantor also  going  to  charge 
some interest, say, one per cent, or so, 
then  the interest rate will be well 
over seven or eight per cent, which 
means that the small-scale industries 
will not be able to avail themselves 
of this benefit at all, while only some 

of the medium-sized  industries may 
be able to get the benefit

I would,  therefore, urge  that  the 
rate of interest should be so reduced 
that these small  concerns may  not 
have to pay interest at more than five 
per cent., including the interest they 
may have to pay to the guarantor.
I hope the Minister will try to bring 
about a sort of uniformity in the rate 
of interest, by having a common dis
cussion with all these institutions.

With these words, I generaUy wel
come the provisions of these clauses. 
But I hope the  Minister will soon 
come forward with further amending 
provisions to  ensure that  the real 
purpose for which Parliament passed 
the Act in 1951 will be served, that 

the  small-scale  and  medium-scale 
industries which are bound to play 
a very important role in our national  - 
economy are really benefited by  the
provisions of this Act, and  that  a
large percentage of the assets of the 
State Financial Corporations do  not 
lie bogĝ up in government securi
ties or invested in the banks.

Shri Tek Chand  (Ambala-Simla): 
While offering my  supi>ort  to  the
main principles underlying the Bill,
I wish to utilise this opportunity  t» 
give my own reactions.  A perusal of 
the review of the  working  of  the
State Financial  Corporations,  sinee 
their inception, leads to certain mis
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givings. I wish the report, which  is 
fairly voluminous, had given us some 
more details, in  particular,  details 
which ĥ d a bearing on the ratio oi 

the debts, which  have  turned  out 

doubtful or bad.

Certain comments were offered by 

Shri M. K.  Moitra and also by Shri 
M. S. Gurupadaswamy,  and I do not 
see eye to eye with the two speakers. 
Referring to page 19 of this review, 
Shri M. S. Gurupadaswamy subjected 
to  adverse  comment  the  general 
criteria  adopted  for  sanction  of 
financial  accommodation by the cor
porations. He said that the safeguards 
had the effect of constricting rather 
than encouraging safe investment. It 
is  a  little  difficult  for  one  to 
appreciate  how  it  is improper 
on  the  part  of  a  financial 
corporation  to  take  into consi
deration  the  financial  soundness 
of  the  concern  or  its  technical 
soundness or its capacity to offer ade
quate security or satisfactory title, or 
in general, to  have  regard  to  its 
creditworthiness before advancing aid 
with a view to establishing the small- 
scale or medium-sized industries.

The other hon. Member took umb
rage at the fact that a very large num
ber of the applications which had been 
made could not be granted  financial 
aid. I contend that no doubt, the obj
ect of the financial  corporation is to 
give financial aid, but this financial aid 
ought to be given to the worthy. If this 
factor is not taken into  accoimt, the 
result  will  be  that , unworthy 
applicants  for  financial  £iid will 
be  taking  the  funds  and 
frittering  them  away,  without 
benefiting  either  themselves  or 
the cou:itry. Therefore, a closer vigil
ance or a greater watchfulness is abso- 
hitely necessary, in  order to see that 
the funds that are being made avail
able for the development and  growth 
of small-scale industries are worthily 
and usefully utilised.
I wish there were material  before 

U3 today which would have enabled us 
to find out the extent of the bad debts. 
Regarding subvention, I have one seri
ous objection. If the  object is, to give 
three per cent, dividend, then obvious

ly, logically it follows that that is the 
amount of dividend which is expected 
to flow from the profitable working of 
these concerns. With crores of rupees 
to lend, it is really regrettable that the 
amotmt of net profit really came to no 
more than Rs. 15,000.

Then another criticism that one can 
justly  offer  4s  by  adopting 
the  comments  at  page  15. 
There  the  reviewers  themselves 
discovered  that  so  far  as 
the utilisation of funds was concerned, 
it was not with a view to subserve the 
real object of the Coriwrations but by 
way of advances and  deposits in the 
b£uiks.  That obviously means failure 
to carry out the intention of the Bill,

Then certain comments  have been 
made, and very aptly, regarding the 
very high expehse ratio. I do feel that 
the expense ratio should be watched 
with extreme care. No doubt, we have 
a clause in the Bill regarding inspect 
tions. To my mind, clause 21 hardly 
covers the requirements of vigilance 
and watchfulness that is really need
ed. It is not so  much  the  scrutiny 
which is required regarding the workr 
ing of the Financial Corporations as 
regarding the working of  the  con
cerns to which loans are being  ad
vanced. I would much rather that this 
post mortem examination that is con
templated by this Bill, that after the 
money has been spent—it  may  be 
well spent or ill  spent—if it is  ill- 
spent or wasted, there should be a 
scrutiny, while being remotely useful, 
is not useful, with a view to prevent 
waste.  It  is  just  like  closing 
the stable after the horse runs away. 
It would be much better if at  the 
time when there is an application, for 
loan, a proper, careful screening  is 
done as to the credit-worthiness of 
the applicant, and then periodically 
his affairs are checked  and revised 
and supervised with a view  to  see 
that the money is not being wasted. 
If there is any tendency towards ex
travagance or waste, then of course 
it should be checked  or  prevented 
then and there. This type of inspection 
may be all very well to review mat
ters but then this starts after it is too 
late. Therefore, it would perhaps  be
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advisable to draw up a plan and set 
up a machinexy whereby the  work
ing of the loans or the application of 

the moneys advanced to the applicant 
may be periodically examined  and 
scrutinised.

I wish we had some report or some 
knowledge, either from the speech of 
hon. Minister or from this review, as 

to the quantity or amount  of  bad 
debts. Then we would be in a better 
position to offer comments. It will be 
an alarming state of affairs if  the 
statement made by Dr. Lanka Sunda- 
ram were really correct, namely,  50 
to 60 per cent, of the sums advanced 

are in the nature of bad debts.

Then there was one comment made 
that was hardly responsible, when it 
was said that sums were being ad
vanced as a result of political favour- 
itiism. Making a statement like that is 
unfortunate,  especially  when  no 
attempt is being made to fortify it by 
any facts. It is all very well V> allege 
that it is as a result of political ex
ploitation or political  pressure  that 
sums were being advanced. But there 
is nothing to substantiate an allega
tion of this nature.

Shri A. C. Gaha: I have to  make 
only two or three observations.  All 
these things  have  been  mentioned 

previously also.

I am really grateful to  Shri  Tek 
Chand for drawing pointed attention 
to the charge of ix)litical favouritism. 
On the one hand, it has been men
tioned that these Financial Corpora
tions have not distributed any  loan 
at all; on the other hand,  the charge 
of political favouritism  is  levelled 
even before anything has been done. 
I do not think this is in any way es
tablished. It is not fair to make  a 
charge of this nature on financial in

stitutions.

I would  like to  say  one  thing. 
Members may get an  idea  of  the 
nature of the  loans  sanctioned  by 
these Coiporations if I mention that 
tiie total loans sanctioned—not  dis

tributed—are  to  the  extent
of  Rs. 5 48 crores  and  the
number  of  applications  335.

So it  works not  to a  little  over 
Rs. li lakhs per application  on  an 

average. It would be apparent from 
this that  these  Coiporations  hare 
been catering, more or less, for medi

um and small scale industries.

As regards  the  amount  of  bad 
debts, I think Shri Tek Chand agreed 
that it is as yet premature—after one 
or two years—to  say  that  certain 
debts have gone bad. But surely I 
can say that the allegation made  by 

Dr. Lanka Sundaram  is  absolutely 
unfounded. I have  said  previously 
also that as yet, we have  not  had 
any alarming picture of defaulting. I 
think, more or less, the parties have 
been  paying  their  instalments,  of 
principal as also  of interest.  There 
has  hardly  been  any  case  of 
defaulters not much at least.

Shri K. K- Basn: What is the  rea
son for 50 per cent, of the sanctioned 

amounts not being drawn?

Shri A. C. Guha: I think  Shri M. 
S. Gurupadaswamy  mentioned  the 
rigorous conditions on page 19. There 
may have been  something in  that, 
though I do not agree that  credit
worthiness should not be looked into. 
But anyhow, these Corporations have 
not been able to  give  much  loan. 
That explains the reason why  the 
parties have not been able  to  draw 

the sanctioned loans.

Shri K. K. Baaa: My question was 

different Even in the case of sanc
tioned loans, 50 per cent, has not been 
drawn.

Shri A. C. Onlia: I think Shri K. K. 
Basu will recollect that similar cases 
also occurred in the case of the In
dustrial Finance Corporation.

Shri K. K.
prove now. •

: You should  im-
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Mr. Deputy-Spcaker:  The question

is:

“That claiises 2 to 16 stand part 

of the Bill,”

The motion was adopted.

Clauses 2 to 16 were  added to  the 
Bill

Clause 17  ̂(Insertion of new section 
32A etc.)

Shri K. K. Basu: I beg to move:

(i) Page 6, line 23—

omit “managing agent or*’

(ii) Page 6, line 36—

omit “any managing agent or”

(iii) Pages 6 and 7—

omit lines 40 and 41 and lines 
1 to 8, respectively.

(iv) Page 8— 

after line 17, add:

“Provided  however,  that  all 
moneys payable to such  persons 

as aforesaid shall not be paid to 
them or become payable to them 
till the end of any enquiry if any 
such enquiry is pending or is de
cided to be held for the misdeeds 
or mismanagement of such per

sons”

My amendments are very simple. 
In clause 17, it is mentioned that when 
the management of a concern is taken 
over by the State Financial Corpora
tion, it can appoint managing agents 
to run it. I want to do away  with 
this provision. I  say  this  because 
when  a particular industrial enter
prise has been taken over by the State 
Financial Corporation, it means that 
the management of the particxilar in
stitution has not been properly run. 
This is the  most  important  factor 
beeause when a loan was granted to 
a concern, the Corporation must have 
considered its credit-worthiness or its 
ability to pay back the loan and also 
its ability to utilise the loan proper
ly. Subsequently, if the concern has 
not been properly utilising the money 
or has been frittering its assets away, 
Government would take it over.

I want to impose a c(mdition that 
managing agents shall not be appoint
ed to run concerns taken  ovei  by 
Government  in  these circumstances. 

Apart from the question as to whe-; 
ther the managing agents have  be
haved well or not, we know from ex
perience, from the valued report ot 
the Enquiry Committee appointed, to 

investigate the affairs of the Industri
al Finance Corporation after a great 

deal of discussion in this  House, how 
managing agents in  some  of  these 
undertakings,  the  Sodepore  Glass 
Works and others, have behaved.

Therefore, I assert that  managing 
agents should not be appoint̂  in 
such cases. Moreover, the entire pur
pose of the Companies Act that  we 
have enacted is that in  course  of 
time, industrial management in  tiie 
shape of managing agents, should be 

done away with. We have said that in 
course of time Parliament  may  de
cide and declare that  certain  indus
tries shall not be managed by manag

ing agents.
•

Therefore, I would like  to  urge 
upon Government that in this case 
when Government are  taking  over 
managements  of  certain  concerns, 

they should not hand over the mana
gement back  to managing  agents, 
whoever they may be, because  of the 
record of misbehaviour of the mana
ging agents in the past. Therefore, I 
think Government  will  accept  my 
amendment for restricting the powo: 
of the Government to appoint another 
managing agent in case a particular 
company or firm taken over by Gov
ernment had been previously manag

ed by the managing agent.

Then, I have another  amendment 
No. 4. It is to sub-clause (2) of sec
tion 32D which is sought to be add
ed. The first part says that there shall 
be no right to compensation on the 
termination of a contract There is no 
objection even though my hon. friend 
Shri V. B. Gandhi had some. We wel
come it. Because of their past  mis
behaviour  the  company*s  manage
ment is being taken over and so they
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have no right for compensation od 
the termination of the contract.

,  But further on, clause (2) says: 

“Nothing  contained  in  sub
section (1) shall aflfect the right 
of any such managing agent  or 
managing director, or any other 
director or manager or any such 

person incharge of management 
to recover from  the  industrial 
concern,  moneys  recoverable 
otherwise than by way of  such 
compensation.”

Here, I want to put in a proviso:

“Provided however,  that  all 
moneys payable to such persons 
as aforesaid shall not be paid to 
them or become payable to them 
till the end of any aiquiry  if 
any  such enquiry is pending or 
is decided to be held for the mis
deeds or mismanagement of such 
persons.”

I do not dispute their legal right 
or even moral right to get back any
thing if they have invested or given 

as loan. But I want to restrict it. If 
an enquiry has been ordered to go into 
the conduct of the particular person 
or persons who worked as managing 
agents or managing directors,  whe
ther they have misbehaved or  not, 
then no such money shall be  given 
till the enquiry  is  completed.  We 
know that an enquiry may take two 

years and these gentlemen, according 
to the Income-tax Investigation Com
mission, might have  frittered  away 
these amoimts and  they  might  be 
beyond the clutches of the law. My 
amendment is very restrictive. I do 
not dispute the moral or  the  legal 
right of these persons to  get, back 
the money. But they should not get it 
back till the enquiry is  completed; 
oUkmrwiae it is not possible to recover 
from them, if necessary.

Shri A, C. Gnha: I think the  hon. 
Member has become allergic to the 
term ^managing agent’. I would wish 
him to look to the real implications 
of his amendment No. 2.  In his crus
ading  zeal  against  the  managing
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agents, he has put in this  amend

ment, without realising the implica
tions thereof.  If accepted,  it would 

mean that the contract the  manag
ing agent might have with the  in
dustrial concern would continue even 
if the State Corporations would have 
taken over the concern.  Surely,  I 
hope his intention is not like that.

Shri BL K. Basu:  What about the
first one?

Shri A. C. Gnha: Now, I think, he 
has realised  the  absurdity  of  the 
amendment he has moved.

As for the first one,  I am  sorry 
that it is not possible for us to ac

cept it  because,  even  under  the 
Indian Companies Act which we have 
recently passed, the managing agency 

system has not yet been completely 
abolished. It has some place, though 
restricted  and  circumscribed  with 
many conditions. In this context also, 
we do not like to eliminate the possi
bility or chance of having a manag
ing agent being appointed.

The third amendment is just conse
quential to the first.

Shri K. K. Basu:  What about the
fourth one which is important?

Shri A. C. Gnha:  Regarding  the 
fourth one, in this Act, the State Fin
ancial Corporations Act, there is no 
provision  for  any enquiry  of this 
nature. If the enquiry is held under 
the Indian Companies Act  or  some 
other Act, that Act will take care of 
such a contingency. So, I do not think 

it would be proper to provide in this 
Act for some contingency which might 
be arising out of some other Act  I 
am sorry I cannot accept the amend
ment.

Mr. Deputy-Speaker:  The question

is:

Page 6, line 23— 

omit ‘̂ managing agent or̂

The moUon was negatived.
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Mr. Dcputy-Speaker:  The question

is:

Page 6, line 36—

omit “any managing agent or” 

The motion was negatived.

Mr. Dcpaty-Spcakcr:  The question

is:

Pages 6 and 7—

omit lines 40 and 41 and lines 

1 to a respectively.

The motion was negatived.

Mr. Depaty-Speaker:  The question

s:

Page a-

after line 17, add:

T̂rovided, however,  that  all 
moneys payable to such  persons 

as aforesaid shall not be paid  to 
them or become payable to them 

till the end oi any enquiry if any 
such enquiry is pending or is de
cided to be held for the misdeeds 
or mismanag«nent of sucdi per-

The motion was negatived,

Mr. Depaty-Speaker:  The question

is:

•That clause 17 stand part  of 

the Bill.”

The motion was adopted.

Clause 17 toos added to the Bill. .

Clause 20.— (Amendment of  section 

37)

Shri K. K. Basn: Sir, I beg to move:

Page 9—
after line 33, odd:

*(c)  after sub-section  (1), the 
following sub-section shall be in

serted, namely:

“(lA)  The  Comptroller  and 

Auditor General of India Shall be 
entitled to give such directives to 
such auditors or to  lay  down 
such rules and forms for conduct
ing such  audit  and  the  audit 
shall be conducted according to 
such directives, rules and forms**.*

My amendment  is  very  simple. 

Sub-section (1) of section 37 of the 
main Act contains a proviaon for the 
Comptroller  and  Auditor-General 

doing audit work. What I want is that 
the Auditor-General shall also be en
titled to give such directives to the 
auditors because we have a provision 

that it should be audited by an audi
tor appointed by Government.  I <mly 
want that the Auditor-General shall 
be entitled to give such directives to 
such auditors or to lay down  such 
rules and forms for conducting sudi 

audit etc,

■Rie hon. Minister said earlier that 
our managerial expenses are  going 
down.  I am really worried because 
I have studied in some detail  some 
State Financial Corporations and their 
working. We do not seem  to  have 
gained much experience. If the earli

est was established in  Bombay  and 
they  have  done  some  pioneering 
work, they must have incurred some 
administrative expenses. We have to 
take that experience into account to 
see whether such expenses are neces
sary in establishing other Corporations.
I feel that many of the things c  ̂be 
improved upon and prevented, if tte 
Auditor-General were to  lay  down 
certain forms etc.; we can help the 
State Financial Corporations to some 

extent. The hon. Minister  may  say 
that under the Act there is a provi
sion for the report to be submitted 
to the Reserve Bank of India. Unless 
Government use some other pressure, 
the Reserve Bank is  not  going  to 
look into the real working  of  the 
States Financial Corporations.  They 
are entitled to get reports but imless 
the Government so authorise  them, 
the Reserve Bank may not make any 
enquiry into the working.

I find in West Bengal only 16.4 per 
cent of the loans have been granted 
to the applicants. The Minister says 
there are difficulties  about  credit
worthiness etc., and the manner  in 
which particular persons  apply far 

loans.

In the report itself 1 find another 
factor. As in the case of the bigger 
U.C. there is provision to examine
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the titles and other things. One re
port says that  though  loans  were 
granted no building was purchased, 
Qo licences were given under the In

dustries Development Act and it will 
take one or two years to utilise the 

loans advanced.

4 P.M.

That we want to put a stop to. It 
may be that Government can improve 
upon their methods. There  will  be 
several individual auditors who will 
audit the working of  the  different 
State Financial Corporations. I want 
only a standardised form to be intro
duced as in the matter of  National 
Industrial Financial Corporations,  if 
I Dv\y be permitted to use that  ex
pression, because in the case of the 
State Financial  Corporations,  they 
are in the same position as the In
dustrial  Finance  Corporation  was 
before 1953 which was mismanaged. 
I have heard complaints from small 
people that though they are other
wise creditworthy etc., the loans  are 
not being sanctioned by  a  peculiar 
group of persons who control these 
Corporations. We find  that  textUes 
and ceramics and similar types of in
dustries have also got loans from the 
State Financial Corporations. In  the 
West Bengal there is so much  de
mand for this. SmaU lead  manufac
turers have been clamouring for the 
money; even from the private usurer, 
they are not getting money or getting 
money  at  higher  cost  for  their 
concerns.  Only 16 per cent  of  the 
assets are being utilised for loan; 40 
per cent of the assets are being utilis
ed as deposit in banks and nearly 
50 per cent of such assets are being 
utilised  for  government  securities. 
Therefore, what I insist is that if a 
standardised form is made and the 
Auditor-Greneral is entitled to  give 
such directives, that they can probe 
into the affairs within the  compe
tence of law and not as an enquiry 
that is to be made, that would meet 
the situation.

I would also urge upon the Minis
ter of Finance why we should not

have the same kind of reporting in 
the sense that in the case of the In

dustrial  Finance  Corporations,  we 
get the entire names of persons who 
have taken loans. In the case of the 
State Financial Corporations,  I  am 
told that no report is  given  about 

some of these smaller things and de
tails. For instance,  the  textile  in
dustry is lumped  together  and  an 
arithmetical average is given for  it 
as Rs. 1,00,000. It may be that  Rs. 10 

lakhs may  have  been  taken,  out 
of which Rs. 7 or 8 lakhs may have 
been taken  by  influential  persons 
and only a few people might  have 
got a lower limit You  cannot  say 
.that the average is Rs. 1,25,0000  per 
individual loan, because  from  such 

a statement one may deduce that the 

individual small industrialist has got 
that amoimt of money as loan.

I hope that there should be a uni
form form in which the reporting has 
to be made. So far as the annual re
port is concerned, it should be in the 
same form as in the  case  of  the 
National Industrial Financial Corpo
ration. The details of the names uf- 

the persons who have taken  loans 
should be there. Therefore, the Audi
tor-General should be authorised to 
give such directives and lay down a 
certain form in which audit is to be 
conducted, so that we may have uni
formity throughout the country. That 
is my object in moving this amend
ment

Shri A. C. Gnha:  This  ftmpnHing

clajise refers only to  the  appomt- 
ment of auditors just after the estab
lishment of the State Financial Cor
porations. In the beginning  it  may 
not be possible to have the meeting 
of the Board to appoint the auditors 
as provided in section 37 of the Act 
If this amendment is accepted, the 
new auditors, that is, the  auditors 
that will be appointed at first will 
be put in a discriminatory  position 
from the auditors who may be  ap
pointed later.

Shri K. K. Basa;  Why?
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Shrl A.  C. Gnha:  Because  this
clause will be read only with this 

amendm̂ t

Shrl K. K. Basa: I have put in a 

separate sub-clause (c).

Shrl A. C.  Gaba:  Anyhow,  the
functions or the obligations  of  the 

auditors are put in  section 37 of the 
Act, and I do not think it is neces
sary for us to accept an amendment 
of this nature, as I am afraid it will 
create difficulties for the new audi

tors and it will introduce  discrimi
nation between the new auditors and 

those that would come later.

Mr. De]Hity>Speaker: The  question

Page 9—

after line 33, add:

‘(c) after sub-section  (1),  the 
following sub-section shall be in

serted, namely:

*‘(1A)  The  Comptroller  and 
Auditor-General of India shall be 
entitled  to give such  directives 

to such auditors or  to lay down 
such rules and  forms  for  con
ducting such audit and the audit 
shall be conducted according  to 
such directives, rules and forms”/ 

The motion was negatived. •

Mr. Depaty-Speaker:  The question 

s:

“That clause 20 stand  part of 

the Bill”.

The motion was adopted.

Clause 20 was added to the Bill.

CUnse 21.— (Insertion of new 
section 37A)

8hri A. C. Gnha: I beg to move:

Page 10, lines 3 to 7—

for “The Central  Government 

may direct the Reserve Bank Id 
inspect  the  working  of  any 
Financial Corporation, and if so 
directed, the Reserve Bank shall 

cause an inspection to be made 
by <Hie or more of its officers, of

the Financial Corporation and its 

books and accounts”

substitute:  ‘The Reserve Bank 
at  any  time  may,  with  the 
approval of the Central Govern
ment, and on being directed so to 
do by that  Government,  shall, 
cause an  inspection to be made 

by one or more of its officers of 
the working  of  any Financial 
Corporation  and its  books and 

accounts”.

This is just a drafting amendment. 

' Previously it has been put that ihe 

Reserve Bank is to have this inspec
tion after the  Central Government 

directs  it to  do so, but  now  the 
Reserve Bank is to have this inspec
tion with the approval of the Central 
Government, and also in special case* 

the Central Government may ask the 
Reserve Bank to do it, and in sudi 
cases the Reserve Bank shall conduct 
the inspection.  The inspection report 
will be submitted to the Central Gov
ernment as also to the State Govern
ment.  The  whole  thing  remain® 
more or less the same and only the 
first two lines have  been changed̂ 
which is just a drafting change.

Shri K. K. Basu: WiU  this report 
be a confidential report or form part 

of the annual report?

Shrl A. C. Gnha: It is not part oi
the annual report  The annual report 
will be submitted by the Board  of 
the Corporation.  But this will be a 
report of the Reserve Bank; it will to 
an inspection report and will be sub
mitted to the Central Government ai 
also to the State Government cod- 

cemed.

Mr. Deputy-Speaker:  The questiop

is:

Page 10, lines 3 to 7—

for “The Central  Government 

may direct the Reserve Bank to 
inspect  the working  of  any 
Financial Corporation, and if so 
directed, the Reserve Bank shall 

'  cause an inspection to be made 
by one or more of its officers, of
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the Financial Corporation and its 

books and accounts”

substitute:  **The Reserve Bank 
at  any  time  may,  with  the 
£̂ proval of the Central Govem- 
ment, and on being  directed so 
do by that  Government,  shall, 

cause an  inspection to be made 

by one or more of its oflBcers of 
the working  of  any Financial 
Corporaticm  and its  books and 
accoimts**.

The motion was adopted.

Mr, D̂ aty-Speaker: The question
is:

**That clause 21,  as  amended, 

stand part of the Bill”.

The motion was adopted.

Clause 21, as  amended,  was  added 
to the Bill.

Clauses 22 to  25 iDcrc added to the 
Bill

Clause 1, the Enacting Formula and 
the Title were added to the Bill.

Slui A. C. Gnlia: I beg to move;

“That the Bill, as amended, be 
passed”.

Mr. Deputy-Speaker: Motion moved:

*That the Bill, as ameaded, be 
passed**.

Sliil li. Jeireswar Singb  (Inner 
Manipur):  I am going  to refer  to 
certain points about which  nothing 
has been motioned in the course of 
the discussion that we were  having. 
Not a single speaker has mentioned 
about them............

Mr̂ Deputy-Speaker: Those deficient 
cies are not to be made up in the Third 
Reading stage—̂ what has been done 
during the Second Reading and what 
ought to be done. This is the Third 
reading stage.

Shrl L. Jogeswar Singh: This is in 
connection with the provision relating 

to Part C States.  Here provision has 
been made to form  Joint Financial 
Corporation for Part C States

We have seen in the list that Finan

cial Corporations  had  already been 

established  in  Punjab,  Saurashtra, 
Bombay, Travancore-Cochin,  Hyder

abad, West Bengal, Assam, Bihar, U.P. 

Rajasthan, etc., but not in any Part C 
State such as Delhi, Himachal Pradesh, 
Manipur and Tripura. By the passing 
of this Bill, these Part C States will 

be enjoying the benefits of these Cor
porations. For a long  time all thes« 
Part C States have not been enjoying 

or rather they have been deprived of 
the advantage of enjoying the benefits 
of loans already extended to medium 
and small-scale industries. If this Bill 
had been passed long ago, these Part 
C States would have been given the 
advantages and facilities that had been 

extended to the other States.

Provision  has  again  been  made 

regarding the jurisdiction of the Fi
nancial Corporations which have been 
in existence in the  other States—̂it 

may be extended to the neighbouring 
States. In  the  case of  Tripura and 
Manipur, the situation is such if they 
form a Joint Financial  Corporation 
for  Assam,  Manipur  and  Tripura 
together,  the  jurisdiction  of  the 
Assam  Financial  Corporation  may 

have  to  be  extended  to  Tripurm 
and .Manipur. But here is a difficulty. 
Whenever the jurisdiction is extended 
from Assam to Tripura and Manipur, 
the  headquarters  is  situated  in 
Shillong, and so the financial activities 
of all these loans  available will b* 
concentrated in Shillong.

My suggestion is  this.  Whenever 
there  are  such  joint  corporation̂ 

there should be more than one head
quarters. For instance, the jurisdiction 
of the Assam Corporation extends to 

Tripura  and  Manipur  and so there 
should be a branch of this Corporati
on in Manipur and Tripura. For Delhi 
and Himachal Pradesh there may be 
an amalgamated corporation with that 
of the Punjab or  these  States may 
themselves form into a corporation.

There is another important  point. 
People are now disgusted with thes* 
mcmetary organisations. In Manipur 

State, many banks were  liquidated.
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The Tripura Modem Bank, the Assam 

Bank, the Calcutta Commercial Bank 

all have he&a, liquidated  and  public
money has been misused. There have 
been embezzlements and frauds to the 

tune  of  forty  lakhs  of  Rs.  and 
the  people  had  deposited  money 

in  these  banks.  They view  these 
things  very  seriously.  So,  the 
provision  regarding  the  inspection 
cf the working of these corporations 

should  be  effectively  implemented. 

The working of the banks or corpora
tions should now and then be inspect
ed by the auditors so that the public 
money may not be squandered.  Only
• then, the public will have faith and 
confidence  in  the  banks  and 
corporations.

We  have  many  small-scale  and 

cottage industries in our part of the 
country. Manipur and  Tripura «ire 
economically  backward  areas.  The 
most backwsLTd areas are the Central
ly-administered areas.  So, this faci
lity has to be extended to those areas, 
so that their economic condition can be 
improved. I welcome  this Bill so far 
as it realates to the Part C States.

Shri N. R. Muniswamy  (Wandiwa- 
wash):  I welcome this  Bill as  the
difficultie.'; which have  been  experi
enced are now sought to be removed 
by this Bill.  In tlie  context of  the 
planned industrial  development  and, 

the Second Plan and the other Plans 
that are to come, I have to make one 
suggestion.  The  previous  speakers 
brought to limelight some of the diffi
culties and also how the  corporations 
were working  in an  unsatisfactory 
way.  Several suggestions have been 
made and I do not want to take much 
of the time of the House.

I shall deal with only one aspect of 
the problem and be done with it.  My 
friend here, on  this side,  suggested 
something about the audit of the affairs 
of the financial corporations and sug
gested several methods.  I have gone 
through this document very carefully; 
it has been placed in the library for 
the benefit of the  Members.  I  find 
one small lacuna.  The affairs of the 
financial corporations are being audit
ed by two auditors, one appointed by

ftie State Government in cxmsultatiat 

with the  Auditor-General and fbm 
other by election in a certain maimer. 

It has been apprehended that  laig» 
amoimts of money are likely to  be 

spent or wasted and that  ultimately 
they maj»̂ ask for waiving or writing 
off that amount.  With a view to avcod 
such a contingency, I suggest that w» 
should have an  accountant.  Thoû  
there is no legal basis for the appoint
ment of an accountant from the side 
of the corporation,  there is  nothing 
wrong on its part to send an account
ant the moment the  loan is  granted 
and money is advanced.  Loans run 
into lakhs according to the assets, the 
nautre of the work and the position 
and importance of  the industry. He 
will sit tight on the moî  deposited 
in the scheduled  bank Ad as  and 
when money is drawn and sp̂ t from 
the loan he  has  to  account  for it 
Auditing is one thing and accoimting 
is another thing.  Audit comes in after 

the money is  spent  and  th  ̂ tiie 
remarks are made  by the  auditors. 

The work of the accoxmtant is not of 
that type.  He  has to see the  r̂ e- 
vancy or the  utility of the  money. 
So, he will be in a position to see that 
the money is not unnecessarily spent. 
In order to avoid  the loss of such 
fabulous amounts, it is better that an 
accountant is also  appointed  by the 
corporation, though  that  accountant 
cannot be said to have any legal res
ponsibility as per this BUI.  There is 
nothing wrong  and  a man  can  be 
.deputed at the cost of the State Gov
ernment or the corporation.  He will 
go and sit there and check the amount 
and also the  accounts as  and when 
the money is drawn and  spent.  He 
should, first of all,  be satisfied  that 
the money is needed  for a  genuine 
expenditure and thtn only it cotild be 
spent.  With these  remarks, I  ccon- 
mend this Bill.

Shri Achuthan (Crangannur): Sir, 
I will be very brief.  The House has 
welcomed  the Bill.  During the last 
three years,  from 1953  onwards, we 
have set up thirteen coiporations. We 
have issued about fifty per cent of the 
money sanctioned i.e., Rs. 5*5 crores 
were sanctioned and half of that has
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been distributed.  That depicts not a 

very encouraging picture of the work 
done by the State  corporations.  We 

expected that there will be a rush to 
these corporations, when  these were 
set up; and Mso that the industrialists 

and other s would take advantage  of 
these to improve the existing concerns 

and also to st̂rt new ones.

From the report, we are not able 
to see what they have done in carry
ing out the provisions  contained  in 
section 25 (a), (b) and (c).  Are they 
there to give loans alone?  Did they 
undertake to  guarantee  debentures, 
etc.?  My State  stands  first in  the 
percentage of disbursement of  loans; 

it has alsô he lowest percentage  of 
administrate expenses.  I am proud 

of it  But, when I enquired about it 
there, there was a  complaint.  They 
say that it is a cumbersome procedure 
and people feel it better to approach 
big persons and  have Rs. 25,000  or 
Rs. 50,000 as loan  than approachmg 
these corporations.  They were saying 
like that.  That apprehension must be 

removed.  It must  be made possible 
for industrialists, if  they are credit
worthy, to apply and get loans with
out much difficulty.  Favourable con
ditions must be created by the Gov
ernment with regard to the required 
certificates, registration and  all that, 
so that it may serve as an incentive to 
industrialists and business people  to 
approach  these corporations without 

going to other people for help.  As far 
as I know this is the only instituUwi 
which will advance  money to  small 
industrialists.  With regard to agricul
turists we are going to have co-opera
tive societies and land mortgage banks. 
With regard to big industrial  people 
we have the Industrial  Finance Cor
poration,  Development  and  Credit 
Corporation  and  many other  insti
tutions.  As far as I know, this is the 

only institution which gives money to 
the  small-scale,  medium-sized  and 
cott-ajse industries.  And  that is  the 
one thing which we want in the next 
Five Year Plan to be decentralised and 
expanded.  In my State that is the 
only solution.  Shri C, D. Deshmukh,

our  ex-Finance  Minister, when  He 
was touring in my State told me that 
with regard to Travancore-Cochin tne 
only solution was to  see that  small- 
scale industry was spread out, and by 
that only we could solve the problem 
of imemplojrment and economic deve

lopment of the State.  Therefore, the 
Government must see  that the State 
Financial Corporations work  properly 

and  people must  be  attracted  for 
borrowing money from these corpora

tions. -

Sliri K.  K.  Basn: Mr. Deputy-
Speaker, Sir, I have already said a 
good deal of what I have got to say 
on this  particular  Bill.  I  welcome 
certain  provisions of this  amending 
Bill.  It is definitely an improvement 
on what it was before.  As my friend, 
who spoke just before me, has said, 
not only in Travancore-Cochin but in 
many other  States  small-scale  and 
cottage industries have got to play a 
very important role.  I referred to the 
small-scale engineering  firms  round 
about the  Calcutta  industrial area 

which are badly in need of finance and 
which do not get any loans inspite of 
their making many applications.

Sir, I would only emphasise on one 
point.  As the power is being taken 
by the new amended provision for the 
Reserve Bank of India to enter into 
the affairs suo moto of these corpora
tions—̂I think that*is the implication 
of the new amendment—̂and as  the 
Finance Minister,  however  much  I 
wished, did not accept my amendment 
authorising  the Auditor-General  to 
give such directives to the auditor who 
may be appointed by the Government 
on his advice, the  Reserve  Bank  of 
India must probe into the affairs of all 
the State Financial Corporations  and 
give a comprehensive report, as in the 
annual  reports  on  banking  and 
currency or  the co-operative  banks 
and in much more details than what 
is published in the annual reports Off 
the State Financial Corporations.  AU 

of us want to see that  these  State 
Financial  Corporations work in  the 
proper spirit in which  this Act  was
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enacted, so that our small and medium 
sijed industries get  the  benefit  of 

these corporations.

Therefore, I would only request the 
hon. Minister to  direct the  Reserve 
Bank immediately to give a compre
hensive report, to see that the defects 
are removed and to improve upon the 
working of the State Financial Cor
porations.  A  comprehensive  report 

should be given to the public and the 
nation, because it is the nation that 
has invested money in this particular 

concern.  We  should  see  to  what 
extent these State Financial Corpora
tions can work to the benefit of  the 
country, to help the economic deve
lopment of the country and the entire 
nation.  That is the only request that 
I have to make to the Minister.

Shri A.  C.  Guha:  Mr.  Deputy-
Speaker, Sir, I am  thankful to  the 
Members for the general support they 
have extended to this amending BilL 
I think I should first reply to Shri L. 
Jogeswar Singh.  I can appreciate his 
anxieties about his own region, Mani
pur and Tripura,  If  the jurisdicticm 
of any corporation is extended beyond 
the boundaries of one State, I think it 
may be really necessary for that cor
poration to have branch offices-  There 
is no bar to that.  In fact, if Manipur 
and Tripura  ever combine with  the 
Assam  State  Financial  Corporation, 
then their Governments may ask the 
Assam State Financial Corporation or 
the Assam Government  to  establish 
local branches.  That may also be in 
the interests of the corporation itself 
to expand its business.

Then he said something about bank 
liquidation.  That  has nothing to  do 
with this Bill.  But yet I  hope  that 
the question of bank liquidation  has 
now become a thing of the past.  We 
expect  that we shall not  any more 

near of bank liquidation at least  on 
the scale that we have seen in Bengal 

and other places.

About fhe Manipur State Bank  in 

his own State, I am not quite sure bus 
I q>eak subject to correction, that

State Bank of India has rfcently 
ducted an inspection of thkt Manipur 

State Bank.  At least the State Bank 
and the Reserve Bank are both interst- 
ed in doing something about the small 

banks working in Part C States.

Shri N. R. Muniswamy said somê 
thing about an accountant.  I cannot 

understand  w&at  he  really means. 
Surely, aU  these corporations  have 
their  own  accountants,  and  under 

section 27(1) of the Act.....

Shri K. K. Basu: As soon as a loan 
is granted the loanee company should 
have an accountant of its choice.

Shri A. C. Guha: That will add to 
the charge of  that  company.  They 
want loan to be given at a low rate of 
interest.  If they are given a loan of 
Rs. 10 lakhs or Rs. 20 lakhs, and an 
accountant is just imposed on them, I 
think no company would come for loan 

to these corporations.

Shri K.  K.  Basa:  Just  like  a

durwan..........

Shri A. C. Gnha; For the safety of
the investment  uiider  section 27(1) 
the State Corporations have got suffi
cient power to impose necessary con

ditions.

I qmte appreciate that  the people 
should be attracted to apply to these 
corporations and the sanction at loans 
should be made easier.  There should 
not be so  many formalities and  so 
much delay in  the sanction of these 
loans.  I think the Reserve Bank will 

look into the matter.

As Shri Basu  has  suggested,  the 
Reserve Bank will surely inspect these 
corporations in an effective and effi
cient manner and our amendment, as 
he has just  pointed out,  gives  the 
Reserve Bank authorities and  power 
suo moto to conduct an inspection. As 
I said earlier, that would be an annual 
feature and a regular feature.

Shri K. K. Basa: They must publish 

the report.
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Shil A. C. Gnlia: I hope the Bill, as 
amended, would be passed.

Mr. Deputy-Speaker: The  question

Is:

*That the Bill, as amended, be

The motion was adopted.

RESOLUTION RE DRAFT  MINING 
LEASES (MODIFICATION OF 

TERMS) RULES

Mr. Depaty-Speaker: We will now 
take up the resolution regarding Draft 
Mining Leases (Modification of Terms) 
Rules.  Two hours, have been allotted 

for this.  -

The Minister of Natural Resources 
(Shri K. D, Malaviya): Sir, I beg to 

move:

‘This House approves the draft 
Mining Leases  (Modification  of 
Terms) Rules, 1956, framed under 
sub-section (1) of section 7 of the 
Mines and  Minerals (Regulation 
and Development) Act, 1948  and 
laid on |he Table of the House on 
the 22nd August, 1956”.

I have nothing to add to the reso
lution except  that  these  are very, 
important  amendments  which  have 
been made in order to bring the terms 
and conditions of the existing mining 
leases in conformity with  the latest 
Mineral Concession Rules.  There were 

large areas under these existing  old 
mining  leases  held  by parties who 
could  not  manage  it.  They  could 
neither assess nor utilise the mineral 
wealth for the nation’s benefit. There
fore, it is considered necessary that 
they should all be brought in confor
mity with the existing Mineral Con
cession Rules.  So I submit  that we 
should receive  the sanction  of  tiie 

House to this.

Mr.  Deputy-Speaker:  Resolution

moved:

“This House approves the draft 
Mining Leases  (Modification  of

Terms) Rules, 1956, framed under 
sub-section (1) of section 7 of the

•  Mines and  Minerals (Regulation 
and Development) Act, 1948  and 

laid on the Table of the House on 

the 22nd August, 1956*’.

Sliri N. C. Chatterjee (HoogWy): 
May I just request the hon. Minister, 
Sir, to give us a little more explanation 
of the more important features? He 
has dealt with it in such a v̂ay that 
he has practically given us no infor
mation, nothing to elucidate.  He has 
not said what exactly are the points.

Mr.  Deputy-Speaker: The  hon.
Minister has taken it for granted that 
all Members are now conversant with 
the Rules because they were placed on 

the Table of the House some time ago. 
Even then, it would be better if the 
hon. Minister gives some  elucidation/ 

of the change.?, what  the new rules 
contain, what is  the  object  of the 

changes, etc.

Shri N. C. Cfcatterjee: I can also 
assure the  hon.  Minister  that  the 
mining interests which are affected by 
these rules, have been  deeply per
turbed, and they have been complain
ing that they have got many grievances 
and that they have  tried to  contact 
the hon. Minister many a time as well 
as the Committee, to make their repre
sentation.  We want  to know what 
those grievances are and how far they 

are going to be met.

Shri Feroze  Gandhi (Pratapgarh 
Distt.—̂ West cum Rae Bareli Distt.— 
East): Further, the hon. Members may 
complain that they have not heard the 
Minister’s speech, because there is no 
quoriom now.  The quorum bell may 

be rung.

Mr. D eputy-Speaker: Shri  Feroze

Gandhi is more solicitous about  the 
Members  who  are  not  here.  The 
"quorum bell is being rung—̂ Yes, now 
there is quorum.  The hon. Minister 

may continue. ^

Shri K. D. Malaviya: I am surprised 

that  my  hon.  friend  Shri N. C. 
Chatterjee feels that these rules have
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hardship caused to the private miners, 

they  wiU  have  an  opportunity to- 
represent their cases to the tribunals 

proposed under these rules. The Gov
ernment of India would consider the 
representations made and would ma]te 
exceptions  in those  cases wherever 

necessary.  Besides  these,  we  have 
laid down rules and regulations which, 

will guide the tribunals and the Con
troller of Mines, in the assessment at 
compensation that will be due to sucli 
persons  as are  holding very large 

areas.

ResoUitum re  80 AUGUST 1956 Draft Mining Leases 4,97̂
(Modification of Terms) Rules

sprimg a surprise on the House. These 
rules have been under discussion since 

the past three years at least.  They 
were first  proposed,  perhaps a  few 
months before the constitution of the 
All-India  Mineral  Advisory  Board. 

Thereafter, a draft was put up before 
the industrialists and the representa

tives of the State Governments. Many 
suggestions were made in respect  of 

the constitution of  the Council  and 
they were  all  considered  in  great 

detail.  Since then, more  than  two 
years have elapsed and we have given 
all consideration possible to the objec
tions made by the industrialists  and 

important miners in the coimtry.

Recently, at Bangalore also, I refer

red to these rules and said that the 
suggestions made  by certain sections 

of the miners were considered fully 

and that the new rules were to be laid 
on the Table of the House.  It is now 
too late in the day and we would not 

wait any longer.

As the House knows, the Mineral 
Concession Rules under the Act were 

in force in 1948.  Before then, a large 
number of areas were under operation 
and they were not operated upon by 
the Mineral Concession Rules of 1948.  . 
Therefore, it was considered necessary 

that the terms of the leases  and  the 
other conditions regarding the mining 
leases  which  existed  before  1948 
should be brought  into  conformity 
with the Mineral Concession Rules of 
1948.  It is with this intention that the 

present rules are now being put before 
the House for adoption.

The main features of  these  rules 
are that we have made standardised 

rules  and conditions  so far as  the 
areas and periods for mining opera
tions are concerned.  We have set ten 
square *miles as a fairly adequate area 

which can be managed by miners and 
a period  of 20 to 30  years is  also 
assigned  for the  working of  these 
areas.  Certain clauses have also been 
incorporated  and  they  have  been 
brought into force in consideration of 

the fact that in case there is any undue

I will only quote a number of leases 
in order to prove why the adoption of 
these rules is absolutely necessary. 1 
will not name the parties, but I shall 
merely mention  the  areas held  by 

them.  One  pf&rty holds  about  48 
villages.  There are parties holding 39 

villages, 27 villages  and  20 villa«e» 
respectively, each for 99 years.  On» 
party is holding about eight villages 

in the Ranchi district for 999 years. 
The area which has so far been tackled 
out of these villages is  hardly more 
than 30 or 40 acres.  Only so  much 
has been so far handled, considering 
the technicality and feasibility of the 
mines.  For instance, a  party which 
has been holding an area of  «,219 
acres in Ranchi district for 95 years 
has prospected so far, only 37’8 acres 

and has put in a  number of  bore
holes—about 38 in all—and it has dug 

3̂ trenches so far.  The  House  can 
very well imagine, that while a party 
which holds about 15,000 acres has not 
been able to tackle more than 50 acres 
since 1934, what  the  party can  be 
expected to do further.  Therefore, m 
the best interests of the nation, the 
best thing to do is to standardise the 
area with reference to the periods and 
other conditions and bring the ar̂ s 
under such conditions that the parties 
can manage the  operations, and  the 
rest of the area can go  back to  the 
State, so that the Government might 
hand it over either to some other party
__a better party which can work it—
or  take  it  over  themselves.  The 
interest of the nation demands that the 
entire mineral wealth of the country 
should be properly assessed and a plan
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should be prepared for utilisation  of 
the  mineral  wealth.  Obviously,  it 

cannot be done if hundreds of villages 
lie in the hands of parties which are 
assured,  under the  pre-1948  agree

ment,  that  the  areas will  always 
remain with them irrespective of the 
fact that they like to work them or 
not, or irrespective of the fact that 
they plan to work them or not in about 
15 to 20 years’ time.  They have  no 
plan of that kind nor are there any 

intentions to  prove that  they  are 
ôing to prepare a plan for the utili
sation  and  investigation  of  the 
minerals.  Therefore,  it  is  highly 
tiecessary that the rules should  be 
modified and all these leases which are 
held by such parties for scores  and 

scores of years should be taken over 
t)y the State for better utilisation and 
assessment of the mineral wealth.

.This is  the  intention  with which 
êse rules have been framed. Every 
care has been taken to see that undue 
hardship is  not experienced  by the 
parties which are working it.  If there 
is any party working the mines  the 
extent of which is more than 10 square 
milê and where there is the technical 
feasibility of working it, they will be 
allowed to  do so.  The whole  pro
gramme  is this:  they should  hold
more than 10 square miles, in which 
case Government are quite prepared 
to consider those areas being kept or 
held by the parties concerned so that 
proper  mining  might  be  assured. 
Therefore, I do not see any reason why 
ihere should  be- any  consternation 
about the proposals which I have made 
and I hope the House will adopt these 
rules, so that aU the conditions and 
terms of the leases may be brought in 
<ronformity and  may be standardised 
with a view to tackling more areas.

Shri T. B. Vittal Rao (Khammam): 
Can the hon. Minister name one party 
which had the lease for 999 years and 
also the area?

Shri K. D. Malaviya: There are so 
many parties; I do not mind naming
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one  party.  The  National  Cement, 
Mines  and  Industries  Limited, 8, 

Southern Avenue, Calcutta.  Date  of 
grant: 30-9-34; area: 8 villages  in
Ranchi District.

Shri T. B. Vittal Rao; I want to seek

one clarification.  Suppose  a  owner 
has got a mine; he does not work it 
but gives it to somebody else to work 
it.  In that case, is the royalty to be 
paid to the owner by the man who 

works it or to the State Grovemment?

Shri K. D. Malaviya:  Royalty  is
payable by the party which holds the 

mine to the Government for the area 
that is owned by the party.  More than 
that, I could  not  follow  the  hon. 
Member’s question.

Mr. Depfuty-Speaker: It may happen
that the mine  sublet to other persons. 
In that case, to whom is the royalty 
paid?

Shri K. D. Malaviya: It has been 
the practice that miners  sublet  the 
mines and the conditions for subletting 
the  mines differ.  The intention  of 

these rules  is to  standardise  those 
different conditions.

Shri N. C. Chatterjee:  Ordinarily
these royalties are meant....

Mr. Depnty-Speaker:  Perhaps the
hon. Member might  have his chance 
to make his  points  and  the  hon. 
Minister may reply to  them  after
wards.

Shri N. C. Chatterjee: I only want 
to know whether the royalty is paid 
to the State or to the man who holds 

the mine.  >

Shri K. D. Malaviya:  Royalty  is

paid to the State.

Mr. Deputy-Speaker: I have already 
placed  the  Resolution ‘before  the 

House.  Shri 5ansal  may move  his 
amendments.
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Shrl  Bansal  (Jhajjar-Rewari):  I

beg to move:
(i) That at the end of the Resolu

tion the following be added, namely:
“subject to  the modification  that 

in sub-rule (6) of rule 6,

after  “Mineral  Concession 
Rules” the following be inserted: 

“including the term for which 

the lease would have been reiew- 

ed under these rules”.

(ii) That at the end of the Reso
lution the following be added, namely:

“subject to the modification that 

in sub-rule (1) of rule 10,

in  clause  (b) for  “a  single 
member who is, or has been, or 

is” substitute: .

“three  members who  are, or 

have been, or are”.
(iii) That at the end of the Reso

lution the following be added, namely:
“subject to the modification that,
(1) in sub-rule (2) of rule 10,

(i) omit “(i)” occurring for the 

first time;
(ii) omit sub-clause (ii).
(2) in sub-rule (3) of rule 10, 

omit “sub-clause  (i)  of”.
(iv) That at the end of the Reso

lution the following be added, namely:

“subject to the modification that 

in rule 10,

after sub-rule (3), insert:

‘(3A) In addition to the amount 
of compensation  referred  to in 
sub-rules (2) and (3), there shaU 
in every case be paid a sum deter
mined  with  reference  to  the 
reduction in the term of the lease 
and  any  modification  in  the 
amount of royalty.  The  amount 
of compensation payable in these 
respects shall be determined by 
the Controller  through negotia

tion with the parties’.”

The first point I want to make is 
this. As far as my information goes, 
these rules which are now before the 
House have not been  placed before 
the Minerals Advisory Committee or 
Cotmcil, whatever it may be.  The 
hon.  Minister has been pleased  to 
state that these rules were placed in
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a draft  form before the  Mineral 
Advisory Committee. But, some of the 

Members of the Committee have told 
me  categorically  that  these  draft 

rules  were never brought to their 
notice and were never discussed m 
any of the meetings. I am in posses

sion of the agenda  of one of those 
meetings and I find this item was not 
there. Therefore, I would like to know 
at what stage these draft rules were 
discussed with the mining interests. 

Shri K. D. Malaviya: May I inform

the hon. Member..........

Shri Fenwe GandW: Let him make 

his points.

Shri Bansal: My second plea would
be that these rules, if adopted, should 
be worked in a flexible manner. The 
hon. Minister has stated, and I have 
no difficulty in agreeing  with h  ̂
that in our country we have mining 
leases most of which can be called 
unconscionable.  No one in the 20th 

century will agree that a mining lease 
should be given for a period of 999 
years and also that it should be given 
for an unlimited, area. But the ques
tion is whether 10 square miles is a 
reasonable area. I have no difficulty 
in conceding that in most cases, 10 
square-  miles wiD be a  reasonable 

area, but there may be cases where
10 square miles may not do, parti
cularly when we are embarking on 
very ambitious schemes of exploration 
of our mineral wealth. Take the case 
of underground oil. It may be that if 
a company comes forward to explore
011 in the bowels of our mother earth, 
it may require an area much larger 
than 10 square miles. It may also be 
that for works like steel, 10 square 
miles may not be a reasonable area. 
Therefore, my suggestion to the hon. 
Minister would be to  increase the 
area under the rules itself, if possi
ble. If that is not possible, the rules 
should be worked in such a manner 
that the interests of all such parties 
are given due consideration.  I' find 
that the rules are flexible enough in 
this matter. The only point is whether 
they will be worked in that flexible 
manner. I would like tiie hon. Minis
ter to give an assurance on the floor
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of the House that in appropriate cases, 
this limit of 10 square miles would be 
relaxed. '

Another point is with regard to the 
Controller. I find that the person who 
sits in judgment as to whether the 
area is big or small and who decides 
the terms of the lease,  what com
pensation should be paid to the per
son from whom the mining rights are 
being taken away etc.  is the Con

troller, whose status is not defined. 
From the way things happen, I under
stand  that the Controller will  be 
more or less of the  status  of an 
Under Secretary or may be a Deputy 
Secretary.  It  is  to  be  considered 
whether a person of that status will 
be a suitable man to sit in judgment 
over such vital questions as to whether 
the area is sufficient or not, whether 
the terms of the lease should be modi
fied or not and so on.

[Shrimati Sushama Sen in the Chair]

4.49 P.M.

Therefore, I would suggest that the 
Government should be clear in their 
mind as to what type at person this 
Controller should be and whether it 
is necessary to define the status of 
the  Controller in the rules  itself, 
particularly because, in respect of the 
old  mining leases, he will have  to 
exercise powers of far-reaching im
portance. .

Now I come to my specific amend
ments. My first amendment is to sub
rule (6) of Rule 6. It reads thus;

“Where  the  maximum  term 
prescribed  under  the  Mineral 
Concession Rules would allow a 
lessee a period of less than  15 
years from the commencement of 
these rules, the Controller shall 
so fix the term of the lease that 
the lease would terminate on the 
expiry  of 15 years from  such 
commencement.”

Sub-rule (5) is more or less iden
tical, but there is another small phrase 

liiere, the purport of which is  that 
the term prescribed under the Mineral

Concession Rules  includes the teim 

for which the lease would have been 
renewed  under  these  Rules.  My 
small amendment is that this phrase 
“including the term for  which the 
lease would have been renewed imder 
these rules” be added after the words 
‘Concession Rules’ in the last line on 
page 13. I do not know why this dis
tinction is being made in sub-rule 6̂ 
and I  think the hon.  Minister will 
accept my small amendment.

My second amendment ite to rule 10,, 
which is, in fact, the most important 
rule in these draft rules. It has been 

provided here,

‘Tf there is no such agreement, 

the amount of compensation shall 
be determined by the Controller 
holding such inquiry as he may 
deem fit and if the  amount so 
determined is not acceptable to> 
the person to whom the compen
sation is payable,  the question 
shall be referred for decision to a 
Tribunal  constituted  by  the
Central Government which shall 
consist of a single jnember who is, 
or has been, or is qualified  for 
p̂ointment as a Judge of a High 
Court  and the decision of  the 
Tribunal shall be final.**

The purport of this rule, in short, 
is that it will be a one man tribimal. 
My amendment is that  instead of
being a single man tribunal, it should 
be a three man tribunal. My parti
cular  reason for this is that  this 
tribunal will have to  review cases 
where lakhs and lakhs of rupees may 
be invoived and mineral rights rang
ing over huge areas and other pro
perties may be involved.  Therefore, 
I suggest that  instead of a single 
member tribunal, it should be a three 
member tribunal. An  objection may 
be that it will become quite expen
sive. I do not think that that would 

be a vaflid objection  b̂ ause these 
tribunals need be appointed ad hoc. 
They need not be  permanent tri
bunals.  Whenever the Government 
finds that there are four or five 1
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to be adjudicated  upon, these tri
bunals may be constituted.  I think 
the hon. Minister would kindly accept 

my amendment.

My third and  fourth amendments 

are in regard to that very rule:  to 
amend rule 10(2) (ii) and to add rule 
10(3) (A).  The above sub-rule  (ii) 

reads as follows:

“(ii) no compensation shall be 

payable in respect of the reduc
tion of the term of the lease or 
any modî ation in the  amount 

of royalty;”

There are two things in this.  In 
case the term of the lease is reduced 
from 99 years to 30 years, no com
pensation would be paid. The second 

is, even if the amount of royalty is 
modified,  no compensation will  be 
paid.  I know the Constitution was 
amended last time at the instance of 
the Minister himself. The new Article 

31A (1) (e) says;

“(e) the  extinguishment  or 
modification of any rights accru
ing by virtue of any agreement, 
lease or licence for the purpose 
<jf searching for, or winning, any 
mineral or mineral  oil, or the 
premature termination or cancel
lation  of any such  agreement, 

lease or licence........**

The  idea  is,  if  the  Government 
modify any of these things, even if 
compensation is not provided by that 
particular law, it will not be quw- 
tioned in a court of law. I do realise 
that  the  Minister  is  within  his 
powers under the  provisions of the 
Constitution not to pay compensaticai 
for the reduction of the term.  But, 
I have my grave doubts if he will be 
within his powers not to pay com
pensation  for  modification  in  the 
amount  of  royalty.  Therefore,  my 
suggestion is that this sub-rule  (ii) 
should be withdrawn and my amend
ment should be inserted as (3) A at 
the end, wherein it is said  that in 
addition to the amount of compensa-
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tion referred to in sub-rules (2) and 

(3), there shall in every case be paid 
a sum determined with reference to 

the  reduction in the term  of the 
lease  and any modification  in the 
amount of royalty.  The amount of 
compensation  payable in these res
pects  shall be determined by  the 
Controller through  negotiation with 

the parties. I do not want to labour 
this point Because, I am sxire I have 
been able to make it clear that even 
under the amended provision of the • 
Constitution, the Minister will not be 
within tfie four comers of the law in 
not providing for  compensation in 

cases where the amount of royalty is 
modified.  What I fear is,  if these 
rules are amended in the manner in 
which they are sought to be amend
ed without accepting my amendment, 
it may be challenged in a court of 
law and the step that is being taken 
today may receive a great set-back.
I do not think the Govemmeit would 
like to do that. After all, the amount 
of compensation cannot be questioned 
in a court of law. In any case, we 
have provided  in the Constitution 
that no law which provides for com
pensation and the mode of payment 
can be questioned in a court of law. 
It is for the Government to prescribe 
the amoimt and the manner of pay
ment In my opinicm, it is not desir
able to put one’s foot into an amend
ment like this. I suggest very hum
bly that the hon. Minister may accept 
my amendmoit

Mr. Chairman: Amendments moved

(i)  That at the end of the Resolu
tion the following be added, namely:

“subject  to  the  modification 
that in sub-rule (6) of rule 6,

after  “Mineral  Concession 
Rules” the following be inserted:

“including the term for which 

the lease would have been re
newed under these rules.”
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(ii) That at the end of the Resolu
tion the following be added, namely;

“subject to the modification that 

in sub-rule (1) of rule 10, 

in  clause  (b) for  “a  single 
member who is, or has been, or 

is” substitute:

“three members  who are, or 

have been, or are.”

(iii) That at the end of the Reso
lution the  following  be  added,

namely:

“subject  to  the  modificaticm 

that,

'  (1) in sub-rule (2) of rule 10,
(i) omit “(i)” occuring for the 

first time;

(ii) omit sub-clause (ii).

(2)  in sub-rule (3) of rule 10, 

omit “sub-clause .(i) oT*.

(iv) That at the end of the Resolu
tion the following be added, namely:

“subject to the modification that 

in rule 10,

after sub-rule (3), insert:

*(3A) In addition to the amount 

of compensation  referred to in 
sub-rules  (2)  and  (3),  there
shall in every case be paid a sum 
determined with reference to the 
reduction in the term of the lease 
and  any  modification  in  the 
amount of royalty.  The amount 
of compensation payable in these 
respects shall be determined by 
the Controller through negotia
tion with the parties*.”

Shri N. C. Chatterjee: I agree with 

the hon. Minister  that our mineral 
wealth is our national  wealth and 
should be developed on that footing. 
But, I do share  some of the very 
cogent comments of my hon. friend 
Shri Bansal. I think that the approach 
is not quite proper.  I do maintain 
ât what you are going to do will be 
really  expropriation  of  property 
without  any  compensation,  which 
means  confiscation  of  property.  I 
know  that  the  Constitution  has 
eilarged the powers  of Parliament

to make law.  As my hon. friend has 
pointed out,  under the new  Article 

31A(1)

“Notwithstanding anything con

tained in article 13, no law pro
viding for—

(e) the  extinguishment  or 
modification  of  any  rights 
accruing  by  virtue  of  any 
agreement,  lease  or  licence 
for  the purpose  of searching 
for,  or winning, any  mineral 
or mineral oil, or the  prema
ture termination  or  cancella-* 
tion  of any  such  agreement, 
l̂ se or licence,

shall be deemed to be void on 
the ground that it is inconsistait 
with, or takes away or abridges 
any of the rights  conferred by 

articles 14, 19 or 31.”

Parliament may remember and, you„ 
Madam,  coming  from  Bihar,  may 
remember, that this was the result 
of the judgment in the Bihar Land 
Reforms Act case where the Maha
raja of Darbhanga and Ramgarh won 
challenging the Bihar Land Reforms 
Act as ultra vires of the Constitution, 
It was struck down as illegal. There
fore, Parliament  had to take some 
steps for validating these laws and 
the Constitution was amended. Therfe- 
after, we took some powers.  I am 
not thinking  only of the technical 
aspect I am saying, even if we have 
got the power, we must not exercise 
the giant’s power like a giant.  We 
must do it in an equitable manner, 
in a fair manner. I ought to tell the 
hon.  Minister  and  the  Parliament 
that the biggest coal field in India is 
neither the Bengal coal field, nor the 
Jharia coal field, but the Karanpura 
coal field which is in the Hazaribagh 
district It covers 500  square miles. 
That was leased out under a pros
pecting licence for a large number 
of years to a British firm, Messrs Bird 
& Co. That lease was challenged by 
the Maharaja of Ramgarh  because 
the lease was granted by the court of 
wards when the Maharaja was a dis
qualified proprietor. The Patna Hiitfi.
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Court had struck it down as illegal 
and in excess of the power of the 
court of wards. The lease was held to 

be bad. It came to the Supreme Court. 
For days  the  arguments  went  on 
whether the  decision of the Patna 

High Court was right or wrong.

5 P.M.

And you will be amazed to know 
that  the  Government  of  Bihar 
through its counsel stood up and said: 
**We are anxious that this British firm 
should  continue  because  of  their 
equipment, because of their resources, 
because of their technical experience, ’ 

because of the  millions of pounds 
they have spent in prospecting this 
coal field.  If they are now evicted 
simply because of some technicality 
of law, it will be a bad day for Bihar 
and for the future development of 
the mining concession of Bihar. The 
biggest coal field cannot be exploited 
by the Government because Govern
ment has not got the resources need
ed. The Government of Bihar has got 
to  pay large compensation  to the 
zamindars  and  proprietors  whose 
zamindaris  and tenures have  be«i 
taken away and they have not got 
the  resources to develop the  coal 
field"’. Therefore, if it is the intention 
of the Government to nationalise all 
mines in India, be  straightforward 
and say so, but do not take this—̂I 
do not Like to use any strong langu
age—device or any such strategy that 
you will squeeze  them out by this 
kind of legislation  or rule-making 
power.

I think Shri  Bansal’s point was 
good. I do not think article 31A will 
save this because that article speaks 
of law. It states:

. .no law providing for—

(e) the  extinguishment  or 
modification of any rights accru
ing by virtue of any  agreement, 
lease or licence for the purpose 
of searching for, or winning, any 
mineral or mineral oil...

shall be deemed to be void on 
the ground that it is inconsistent

This is not a law. This is simply 
a  rule-making  power  which  the 
Central Government is exercising, but 
apart from the technical pk>int, «ven 

if my hon.  friend the Minister is 
advised that he has got the power, 
that Parliament is within its rights 
and  that it will be an intra vires 
legislation, even then I will ask him 

to pause and consider whether it will 
be right to say that from tomorrow 
that extensive coal field given to a 
foreign firm which has successfully 

utilised it for the development of the 
interests of Bihar should be thrown 
out  by this means or should  be 
allowed not to continue.

Just look at this rule 4. Is it not a 
clause of forfeiture?  Kindly look at 
the head note: “Existing leases to be 
brought  into conformity with  the 
Minê   Concession  Rules,  1949”. 
Supposing the Maharaja of Darbhanga 
or the Maharaja of  Ramgarh had 
granted  a big area of 200  square 
miles for 99 or 999 years, what are 
they going to do now?

“As soon as may be after the 
commencement of these rules, the 
Controller shall by notice served 
in the manner specified in rule 15 
call upon every  lessee and the 
lessor to show  cause why the 
terms and conditions of the exist
ing mining lease should not be 
brought into conformity with the 
Minerals Conservation and Deve

lopment Rules.”

Then, look at sub-clause (2).

“Where the parties or any of 
them appear before the Controller 
in pursuance of a notice issued 
under sub-rule (1), the Control
ler, after giving  the parties or 
party,  as the case may  be, a 
reasonable opportunity  of b̂ ng 
heard, shall issue an order making 
such modifications and alteratiwis 
in the terms and conditions of 
the existing mining lease as may
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be necessary for the purpose of 
bringing it into conformity with 
the  Minerals  Conservation  and 

Development Rxiles.”

The  Minerals  Conservation  and 

Development Rules say that you can 
only  have a coal mining lease  for 
30 years and only for ten square miles. 
Therefore, what will happen is that 
irom 100 square miles area you will 
l)ring it down to only ten square miles, 
and you will say: “I am doing it in 
conformity with the power given to 
me by the Constitution of India and 
Minerals Conservation  Development 
Rules”.  But what  are you  doing? 
You  are really  forfeiting,  you  are 
really  expropriating  and  you  are 
taking recourse to this constitutional 
prerogative-̂or the purpose of deny
ing them any approach to the courts 
of this country.

Also, I am not saying only British 
:firms will be hit. Indian firms will 
also be hit. I do not care, let Indian 
£rms be hit, let British firms be hit» 
lei foreign firms be hit, but do not 
take this power and compel the Con
troller in every  case that he sluiU 
bring it down to 30 years and ten 
square miles. My point is this.  Do 
not say that in every case you shall 
deprive the company of all property, 
of all rights, of all concessions, of all 
terms and conditions excepting those 
*pecified  in  your  schedule.  This 
schedule may work out perfectly pro
perly in case of future leases.  Then 
I know I am applying under these 
concession rules and I shall get only 
this and no more. Therefore, I plan 
my lay-out, I raise my  capital, I 
make my commitments, I engage the 
staff necessary for that.  But these 
l>eople  have been developing  not 
thousands but millions of bore-holes 
and continuously prospecting. People 
from Germany and England have been 
brought for the purpose of develop
ment of the Karanpura coal field, and 
millions of poimds have been spent. 
Now, because of the Mineral Conser
vation and  Development Rules the

Controller shall limit the area to ten 

square miles and shall deprive them 
of all their property, and they shall 

be left no property or anything of the 
kind. I do not think that would be 
right Therefore, I am pleading also 

for less rigidity.  Your language is 
such that the poor  Controller will 
have no option. Kindly look at sub
rule (2) of rule 4. It says the Con
troller shall after giving notice issue 
an order making such modifications 
and alternations in the  tenns and 
conditions  of the existing*  mining 
lease as may be  necessary for the 
purpose of bringing it into conformity 
with the Minerals Conservation and 
Development Rul̂. That means you 
split up the 300 or 400 square miles 
of the biggest coal field in India— 
it is the biggest  coal field in the 
world, not merely in India, not merely 
in Bihar but in the world. You will 

have to split it into  zones of ten 
square  miles  each.  Will  that  be 
feasible? Will these little companies 
fimctioning  and operating  only in 
areas of ten square miles have thê 
necessary  resources, can raise  the 
necessary capital, provide the neces
sary staff for the .purpose of explor
ing mineral wealth? You know that 
prospecting is a difficult operation and 
requires  sustained  adventure  and 
engagement,  scientifically  equipped 
staff with the  necessary apparatus 
and the necessary knowledge how to 
co-relate things.  There are different 
areas in Bihar, 12, 12A, 13, 13A, 14A 
and so on. Especially in this area it 
was not explored properly.

I am  not taking an  obstructive 
attitude. I am appealing to the hon. 
Minister:  ‘Take  power,  but  take
power not in defiance of the Consti
tution, and take power so that the 
Controller may take into account the 
development of the particular field, of 
the particular mineral or the parti
cular zone by the company or the firm 
concerned,  their  equipment,  their 
past history, êir contribution to the 
wealth of the country etc., and then 
he may make recommendations that 
in this particular case thcore should
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iSj  or has been,  or is qxialified 
for appointm̂ t as a Judge of a 
High Court and the decision of 
the Tribunal shall be final.*'
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be no departure made. Do not make 
it compulsory that in every case there 

shall  be a modification, that  there 
shall be an alteration  in the terms 
and conditions of the existing mining 

lease. I am therefore supporting my 
friend’s suggestion, I am supporting 
his plea for flexibility. I am appeal
ing that there should be less rigidity. 
Do not impose dead uniformity. You 
have got the power to say it shall be 
only ten square miles and it shall be 
only for 30 years, but do not in every 
case impose that.  Do not ask the 
Controller that in every case he shall 
pass an order, that it shall be split 
into square mile areas and nothing 
more. That will arrest all develop
ment and that will not be fair.

Those people have been operating 
for years and  years, and whatever 
progress has been, made has been due 
to their enterprise.  And nowadays 
British firms and companies have been 
associating of cour.'̂e Indian talent to 
an  extent. I  wish all British  firms, 
all foreign firms had gone, but that 
may not be practical because we have 
not got the resources.  So, we have 
got to tolerate them for some time. 
And if we do tolerate them, toen let 
us tolerate them as well as our Indian 
firms on fair and equitable terms. If 
you do jiot  want to nationalise and 
straightaway do it, do not take re
course  to  these  devices  or  these 
methods.

With regard to rule 10, my learned 
friend Shri Bansal has made a com
ment that there should not be a one- 
man tribunal. He wants a three-man 
tribunal. I will make a little modi
fication for the consideration of the 
hon. Minister. I hope he will accept 
it. Rule 10(1) (b)  reads:

“if there is no such agreement, 
the amount of compensation shall 
be determined by the Controller 
holding such inquiry as he may 
deem fit and if ihe amount so 
determined is not  acceptable to 
the person to wliom the compen
sation  is payabte, the  question 
shall be referred for decision to 
a  Tribunal coiistituted by  the 
Central Govenanent which shall 
consist of a single member who

My friend has said that a one-man 
tribunal is not desirable, toere should 
be a three-man tribunal!  In  that 
case, all the three men need not be 
High Court Judges  ex-High  Court 

Judges.

Shri Bansal:  Who are capable  of
being Judges.

Shri N. C. Chatterjee:  What I am
saying is this. Let one of them, the 
Chairman, be a Hî  Court Judge, or 
an ex-High Court judge, or an ex~ 
Supreme Court judge, but the other 
two need not be judges.  You know 
that whenever  there is a boundary 
difficulty or a depillaring  difficulty, 
because as you are aware there are 
crashes  sometimes  in  the  Bihar 
coalfields  or the  Bengal  coalfields, 
generally we appoint one lawyer as 
the  Judge and associate  with him 
two  mineral  experts  or  mining 
experts.  Therefore  I am  pleading 
that some such provision should  be 
made here  whereby  one  of  them 
may be  a  judge  or  an  ex-judgê 
while the other  two  may  be  men 
competent  to deal with the  matter 
from  a  broad  objective  of  view, 
and  having  the  scientific  or 
expert knowledge of the subject.

Shri Bansal has  made one vep̂ 
important comment on rule 10(2) (ii) 
at page 8. He was saying that this 
provision was of doubtful constitu

tional validity. It reads:

"No  compensation  shall  be 
payable in respect of the reduc
tion of tHe term of the lease or 
any modification in the amount of 

royalty.”

Supposing you have paid the Maha
raja of Darbhanga or some proprietor 
of an estate a simi of Rs. 10 lakhs for 
getting 99 years!  lease, today, the 
period of the lease will be made only 
30 years. Then, you are forfeiting 50 
or 60 years of the lease. The Minister 
wants power by  this rule-making 
process to say that no compensation 

shall be payable for the forfeiture of 
the 60 years. I am asking him to con-
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sider whetiier that will be fair. Will 
that  be  just?  Suppose,  there  was 
nothing at that time and I take it 
that everything was absolutely above 
board, and 99 years’ lease was granted 
by some proprietor.  Now, would it 
be right for this Parliament, because 

it h£is got ttie power, to say ‘In our 
legislative wisdom, we shall also be 
legislative despots’ and we say that if 
the Minister or the tribunal or the 
controller takes it into his head to 
scale it down to 30 years from 99 

years,  thê,  for  the  balance  of 
69 years, no  compensation shall be 

payable?

I have made by comment that it is 
doubtful. I am not saying anything 
finally as to whether article 31A of 
the Constitution contemplates such a 

law. As a matter of fact, I told you 
that under article 31A cmly a law 
providing for certain modifications is 
exempt "from attack on the ground of 
repugnancy  to  the  Fundamental 
Rights enshrined in Part III of our 
Constitution.  I  doubt  whether  this 
cwnes within the connotation of law, 
under article 31 A.  Assuming I am 
wrong, and the Minister has got the 
power, I am pointing out, that it is 
not fair. *

You may remember that I was one 
of  those six standing here,  who 
objected to the introduction of such 
an article, when the Prime Minister 
inserted  this  particular  provision. 
There were other Members who did 
not take my extreme stand, but they 
also  were doubtful whether  thî 
could be done. But the Prime Minis
ter made it prefectly  clear on the 
floor of the House that although this 
Parliament was  taking the power, 
there was no intention on the part of 
Government to  play the role of a 
confiscator  of  property.  You  may 
remember that he made it perfectly 
clear that although the Indian Parlia
ment  was taking this power,  and 
although the Indian Government were 
taking this  power, it was not the 
intention of the Government of India 
that they would forfeit property for 
the purpose of  forfeiting property, 
-and that even if they were taking it

over in the national  interest, they 
would pay reasonable compensation, 
and only, they  were blocking the 
access to protracted litigations which 
may hold up national  schemes for 
planning and development There is 
some force in  that observation.  It 
may be right, or it may be wrong. 
But Government are pledged to it.

Therefore, what I am submitting is 
this. Unless there is something fishy 
about it, unless  you find that it is 
really some kind of fraud or mis
representation or unconscionable bar
gain, it will not be fair and proper 
to say that you will be scaling down 
the area, say, from 200 square miles 
to 10 square miles, or the period of 
lease  from two hundred years  to 
thirty years,  but you will not pay 
any  compensation.  And  you  are 
debarring the tribunal also from going 
into this matter.

I say, when you are having a com
petent tribunal, with a High Court 
judge or an  ex-High  Court  judge, 
give him authority to determine, both 
justly  and  equitably.  Say  that  he 
can take into account all factors. It 
may be that it will be prefectly fair 
in some cases not to give any com
pensation, on the,  ground that the 
pace of development has been very 
slow, or that the real  intention of 
the development  of the particular 
zone has not  fructified, or that the 
whole thing has been a slow process. 
But it may be that in some cases, 
the persons have done their very best.

So, I am submitting that although 
you are taking this power, this power 
should not be  exercised in such a 
manner as to mean expropriation or 
confiscation,  which  is  against  our 
grain, and which is also against the 
definite pledge, or if I may say so, 
assurance given by the Prime Minis
ter that when Parliament is taking 
this power,  there is no  intention 
generally to expropriate property.  I 
remember  I  have  already  quoted 
Justibe Holmes’s dictum that if you 
expropriate property,  you strike at 
the very root of democratic govern
ment and also of  civilised govern
ment The Prime Minister pointed out
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that there was no desire to strike at 
the basic principle of that. And he 
said, we shall pay compensation, but 
we shall pay only such compensa

tion which will be thought reason
able, and we shall net allow people 
to agitate over it for years and years.

So, my appeal is threefold. Firstly, 

there should be less rigidity. Secondly, 
there should be no forfeiture and no 
denial of compensation for real ex
propriation  of  vested  interests. 

Thirdly, the tribunal as well as the 
controller should be given suitable as 
well as the controller should be given 
suitable latitude, in proper cases, to 
take into account all  factors con
cerned,  including  national interests, 
and including  the history and  the 
development of the company or the 
particular enterprise, and then allow 
them to make suitable reccMmnenda- 
tions, and pay the persons concerned 
just and fair compensation, even if 
you have got to  deprive them of 
certain things or certain rights which 
you believe to be extraordinary and 
not suitable for the proper develĉ 
ment of the country.

Shri Ramachandra Reddl (Nellore): 
I have a few observations on  these 
draft rules.  Provision has been made 
in the rules for the appointment  of 
one or more controllers  of mining 
leases.  If it is going to be a mere 
substitution of these  controllers  in 
pla6e of the existing  collectors or 
revenue commissioners, it may not be 
doing very much good.  The  quali
fications of the controllers have not 
been prescribed in these  rules, but 
I presume that Grovemment will take 
necessary care to appoint controllers 
who have got knowledge of the min
ing operations and administrative ex
perience.  If only people of adminis
trative experience are going to be put 
in there, it will be very difficult for 
them to deal with the several com
plicated things that pertain to mining 
operations.  It  is,  therefore,  very 
necessary that persons who have got 
experience or training in this parti
cular respect alone might be put  in 
these positions.  It will be better if 
those persons have got some experi

ence of mining engineering and also 
administration.

Shri K. D. Bfalaviya:  It  hon.

Member referring to controllers or to 
the tribunals?

Shri Ramachandra Reddl: I am re

ferring to the controllers.

In regard to sub-rules 2 and 3 of 
rule 4, I presume  that where  the 
parties or any of them have to appear 
before the controller in pursuance of 
a notice, lawyers  representing  the 
parties will  not be precluded from 
appearing.

Shri N. C. Chatterjee:  I ought to
point out that they cannot be  pre
cluded.  Take, for instance, a com
pany.  A compsmy  is a juristic per
son.  Therefore, it has to be repre
sented by somebody, either a lawyer 
or some other person.  So, however 
much you may not like a lawyer, it 
is impossible to eliminate him  and 
deny him the right of representation.

Shri Ramachandra  Reddi:  I  do
not know what the opinion of Gov
ernment is.  But I would only sug
gest that the position might be made 
clear in the rules, before they  are 
finally adopted and published.

With regard to fixation of royalty 
or increase in the royalty, under sub
rules  8 and 9 of rule 6, I  would 
suggest that some illustrations  may 
be given showing how the royalty is 
to be calculated, fixed or determined. 
As it is, it is not very clear as  to 
how the calculation of royalties will 
be made.  As such, it would be good 
if the Government illustrate the way 
of calculation of the increase in the 
royalty.

Then in sub-rule (2> of rule 7, it 
is stated that  the Central  Govern
ment has been given powers of re
vision over the decision of the Con
troller.  In this  connection, I would 
suggest that instead of  the Central 
Government  Secretariat—a  Deputy 
Secretary  or Secretary—determining 
the. matter, it would be wise to have 
a consultative  committee of experts 
who know something  about mining 
interests and who have got some en
gineering experience as well as know-
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ledge for tackling financial problems.
A consultative  conunittee  of  that 
type would be very much needed in 
coming to correct decisions even by 
the Central Government.  If it is left 
as it is,  the  Central  Government 
Secretariat may take the decision, and 

probably without the requisite know
ledge of the actual state of affairs.

Then under  sub-rule (2)  of riile 
10,  determination  of  payment  of 
compensation is described in three or 
four paragraphs.  In this connection,
I find that whatever minerals have 
been won by the previous lessee or 
the outgoing  lessee  has not  been 
taken into consideration in tho matter 

\  of calculation of compensation.  If he 
is to be paid for prospecting and any 
other expenditure incurred on other 
operations,  then  also  whatever 
minerals he has won should be taken 
into consideration and the cost there
of should  be taken  into  account.
Otherwise, this will be, more or less, 
a one-way traflBc.

Then the Controller, imder rule 14 
is empowered to enter and  inspect 
any mine for the purpose of deter
mining whether, and if so. in  what 
manner an order under these  rules 
modifying or altering the terms and 
conditions of an existing mining lease 
relating to such mine *may  be made 
imder these rules.  Here also it re
quires a good deal of technical know
ledge on tke part of. the Controller 
to see that justice is done and  that 
the party  is not  harmed  by  his 
ignorance.*

Under rule 15(a), provision is made 
for publication of the notice or order 
of a general nature  or affecting  a  ’ 
class of  pecsons  in the Gazette of '
India.  I would  suggest  that  the 
same might be published in the State 
Gazettes also so that  what is  done 
by  -Government  may  have  wider 
publicity.

Then I  would  agree  with  both 
Shri Bansal and Shri N. C. Chatterjee 
that the one-man tribunal may not be 
good  enoû  in  deciding  matters
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rupees.  No doubt, it -has been  the 
latest practice of Government to ap
point one-man tribimals for fear that 
it may not be able to get more than 
one person to do its business.  Un- 
fortimately  that  is  a  conception 
which, to my mind, is not very cor
rect.  I would, therefore, agree with 
the view expressed in favour of hav
ing more than one person to man the 
tribimal.  Whether it is Judges or ex

perts, it is very desirable that  more 
than  one  person—at  least  three 
people—should be appointed to  act 

as the tribunal.

In this connection, I also endorse 
the view of  Shri N. C.  Chatterjee 
that' not only a Judge but also per
sons who have got technical know
ledge and capacity to advise on fin
ancial matters should be included in 

the tribimal.

Shri  Keshavaiengar  (Bengalore 

North):  I welcome these  rules  as 
they are placed before the House.  In 
fact, it was a little long overdue per
haps.  Very salutary provisions  are 
made in these rules against the lease 
of unnecessarily" large extent of areas 
for unduly long periods.  In that re
gard, the  rules  are  perfectly  all 

right.

I am one of those who feel very 
anxious that whatever we may  do, 
we should not in the least come in 
the way of any encouragement to the 
private sector in this field.  In fact, 
the mining industry is a national in
dustry.  It is a pioneering industry. 
There are hundreds of thousands  of 
mine owners who own very  small 
mines.  They invest their fortune in 
that and try to work the mines.  I am 
very anxious that these small mine 
owners ought to be given every en
couragement possible  that  we  can 
under the rules.  If it is a fact  that 
these  sniall  mine  owners  cannot 
adopt the up-to-date  and modem 
methods  of  mechanical  equipment 
and things of that kind, and thereby 
production is failing,  I am one  of 
those who feel that every encourage
ment has to be given to these  mine 
owners by provision of facilities  to 
introduce these improved methods of
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wish of Members that this should be 
finished today or it shall be extended 
to tomorrow?

For the present, I learn that some 
of the rules that we have framed are 
causing  a great hardship  to  these 
middle class and small mine owners.
I would very much appeal to  the 
Government and to the Minister kind
ly to see that in the implementation 
of any of these rules that we have 
frsimed, we do not in the least cause 
any sort of discouragement  to these 
small mine owners and middle class 
mme owners—the private sector.  Let 
us practise  what  we  preach.  We 
want the private  sector to  flourish 
along with the public sector, and it 
is very necessary  that  we  should 
afford them every kind of encourage
ment possible.

I am led to believe that any kind 
of control causes, if I may be per
mitted to say so, gant to roll. Gant 
in Kannada means ‘bags  of money’. 
The moment any control is introduced 
anywhere, bags of money begin  to 
roll about.  I am very anxious  that" 
any such unhealthy activities  ought 
not to be permitted  imder any  of 
these rules.

Shri  Kamath  (Hoshangabad):
When you are in the Chair, Madam, 
there must be quorum.

Mr. Chairman; The  bell is  being 
rung—̂ Now there is quorum.

Shri Bansal; May I know when you 
are calling upon the hon. Minister to 
reply?

Shri T. B. Vittal Rao: Tomorrow.

The  Minister  of  Parliamentary 
Affairs (Shri Satya Narayan Sinha):
We have to finish it today.

Shri T. B. Vittal Bao: Two  hours 
have been allotted and we began  at 
4.30 P.M.

Shri K. D. Malaviya: 4 pjn.

Shri Kamath:  Thê  Minister  will 
reply tomorrow.

Mr. Chairman: We started at 4.30 
P.M. It is up to the House to decide 
to finish it today or not  Is it  the

Shri K. D. Malaviya: Let  us finish
it today.  Most of the arguments re
lating to these rules have been ad̂ 
duced already by some of the  hon. 
Members who hWe already spoken.

Dr. Rama Bao (Kakinada):  Op
ponents of the rules have spoken so 
far.

Shri  T. B.  Vittal  Rao: Madam
Chairman, after long 8 years since the 
Act was passed, we have got these 
Rules.  Whenever we asked in  this 
House when the Rules would be pro
mulgated, the Minister used to  say 
that he was in consultation with  the 
State Governments and *the  various 
interests.  After all he has brought 
these Rules.

Those who have spoken before me, 
some of them especially, have been 
talking about  certain  European  or 
British fii‘ms.  I would only refer here 
to the Enquiry Report on the Kolar 
GoldfieldSi  The Minister was  there 
on the Committee,  a representative 
from the Opposition was there on the 
Committee  and trade union leaders 
were also there on the Conmuttee as 
also the technical experts.  I would 
only ask them to read that report to 
know how these foreign  firms had 
worked the Kolar Goldfields.

Not only this.  We come to coal
fields.  There are several instances in 
which big British firms not only rob
bed us in the technical sense but̂also 
in the literal sense, of our  national 
wealth.  To cite an instance, the hon. 
Minister said that he has restricted it 

 ̂ to 10 sq. miles.  In terms of area it
'  may look very small but  let us go a
little deeper into it.  Suppose an in
dividual owns 10 sq. miles of  coal
fields.  Then, it has deposits varying 
from  100,000,000  tons  to  nearly
300,000,000 or 400,000,000  tons.  How
much would it be in terms of money? 
At the present rate obtaining for coal 
it would mean Rs. 0̂00 crores.  That 
is, he would own a property wortli 
that mdney.
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Our  friend,  Shri  Keshavaiengar 
was just now saying that it will hit 
the small mine owners.  It  is  not 
going to hit the small mine owners at 
all, in that way.  But, on the other 
hand, there are big  coal  companies 
which have got  a monopoly today. 
There are only 4 coal companies  in 
India whose production accounts  for 
20 per cent,  of the total output  in 
India.  These are the Bengal  Coal 
Company which has got Andrew Yule 
& Co., as its managing agents.  Then 
we have the Equitable and it is owned 
by Michael and Berry and we  have 
got other companies alse.  These are 
the people who are engaged in the 
coal industry and who have got  a 
monopoly oyer that industry.

We have to develop our industry 
especially in the matter of production 
of coal.  We are  far brfiind many 
countries.  Under  the Second  Five 
Year Plan we are going to produce 
only 10 or 15 per cent, of the  coal 
produced either  in England  or  in 
America.  I was thinking that during 
the life of this Lok Sabha at* least we 
would be able  to  pass legislation 
nationalising  the  mines.  It is  an 
urgent need.  Today we are paying 
great costs in working these  mines 
because in the previous years  they 
were worked  in such an unplanned 
way that now when we start working 
them we have to do it at high cost. 
During the war years there was  no 
plan; they were simply digging out 
coal from wherever  it was  easily 

av§ilable.

There  is the  Singareni  colliery. 
We have to work it now.  When  it 
was being owned by the British Com
pany, Best & Co., they worked  on 
easy seams and left out the difi&cult 
ones.  In order to work these mines 
we have to work other mines where- 
from we can get coal at lesser cost. 
This is the history of the British com
panies which have been carrying on 

this industry here.

I can poiiit out so many companies. 
Eecently, we ha'̂ the case  of  the

Mandalpur colliery where they have 
worked it in such an unplanned way 
that today  it is  threatened  with 
closure.  Singaran  is only a  show 
that is kept going.  Even  in Bihar 
and Bengal the seams have not been 
worked out properly in a  planned 
way, with the result that  one  big 
seam called the Thalthod sesun could 
not be worked now.  Even if we can 
work it, we have to pay heavily for 
working it.

Regarding  compensation,  I  feel 

there is lot of scope for giving more 
than  what is due.  There  is  the 
schedule  for  giving  compensation. 
For instance, in working a coal mine, 
some amount is spent for develop
ment of other coal mines with a view 
to open up new areas.  They do pros
pecting and drilling and so on and so 
forth.  But this money which  they 
invest in the new coal mines adjacent 
to the coal mines they are working 
is not a fresh investment as such.

* No fresh capital  is invested;  they 
take  money  out of  the  revenues 
earned from working the  old  mine 
and they utilise that amount.  There
fore they show less profit  and pay 
less income-tax to Government. Thus, 
there is a lot of scope in these Rules 
for giving more than what they de
serve.

I want to say a few words about 
Royalty.  Somebody had got a  pro- 
peî some  years ago; about  a 100 
years or so ago.  His descendants or 
somebody  are  still  getting  the 
royalty, whether it is an iron mine or 
a coal mine or any other mine.  The 
rate is fixed, and these men sitting 
somewhere  away  from  the  coal 
mines,  in  very  good  atmosphere, 
somewhere in Calcutta  or Bombay 
still get the royalty.  I do not know 
why they should be paid any royalty. 
When we work a mine, the company 
invests some money, the workers pro
duce it and the company pays this 
to these men sitting elsewhere with
out doing anything.  I do not mind 
if royalty is being paid to Govern
ment.
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Then there is the point about  the 
Tribunal.  I would like this Tribunal 
to be assisted by two assessors.  One 
may be a technical expert  and  the 
other may be drawn from public men 
who can assist this Tribunal so that 
when the cases come before the Tri
bunal they may be able to give fair 
compensation to the parties.  Other
wise, I am afraid, the Tribunals may 
give more than what they deserve.

In the case of some comi>anies  at 
least, I have seen their  method  of 
working and I can say that they de
serve no compensation.  On the other 
hand, they  should be penalised  for 
working in such an unplanned way. 
There are certain mines which have 
been flooded.  If you want to work 
these mines, you will have to spend 
lakhs and lakhs of rupees—̂to extract 
national wealth.  Our aim should be 
to extract every  ton  of  national 
wealth that lies hidden underground, 
whatever, may be the  cost  Takmg 
advantage  of this,  these  European 
firms have robbed us and so they do 
not deserve any compensatioi..

Mr. Chairman: We have got only
tip to six o’clock.  There  are  four 
hon.  Members who want to speak. 
May I know how long the ho**. Minis
ter will take?  *

, Shri K. D. Malaviya: I think I will 
take about 20 minutes or so.

Mr. Chairman: Then, he will speak 
tomorrow.

Shri K. D. Malaviya: I am entirely 
in your hands.

Mr. Chairman: Shri Mehta.
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Shri Tek Chand (Ambala-Siinla): I 
wish to take this opportunity of in
viting the pointed  attention of  the 
hon. Minister to rule 4(2), read with 
rule 12.  I fear that rule 4(2) is ^m- 
happily worded  and it requires cer
tain modification which is of an im
perative character.  Rule  4(2)  pro
vides:

“Where  the parties or  any  of 
them appear before the Controller 
in pursuance  of a notice  issued 
under sub-rule (1), the Control* 
ler, after giving the  parties  or 
party,  as the case  may  be,  a 
reasonable  opportunity  of being 
heard, shall issue an order.....”

Now the  wor̂ are confined to 
where the parties or any of  them 
appear.  Parties, as hi»n. Shri Chatter- 
jee pointed out, may be Coiporations; 
parties may, as I indicate, be minors? 
for the time being;  parties may  be 
illiterate persons or illiterate widows. 
The question therefore arises that if 
such a party has a dispute which  Is 
to be adjudicated by the Controller̂ 
is it open to that party to be repre
sented through a duly authorised at
torney?  Whether he happens to be a 
legal practitioner  or  anybody else 
conversant with the rules, facts and 
other necessary matters? The rule as 
it proceeds seems  to  preclude  the 
party from  appearance  through  an 
agent.  It seems to contemplate per
sonal appearance.  In the case of  a 
Corporation, it is impossible; in  the 
case of a minor, it is equally futile; 
and in the case of an illiterate per- - 
son, it is also non-productive of  any 
result.  Kindly read rule 12 with this
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rule 4(2).  Rule 12 is a very techni

cal rule wherein you have imported 
certain provisions  of the  Code  of
• Civil Procedure to be adopted by the 
Tribunal when adjudicating Upon the 
dispute.  For instance, in rule 12(b), 
the words occur “requiring the  dis
covery and production of any docu
ments”.  These are technical  expres
sions.  For the purpose of demanding 
the  discovery  atid production,  the 
parties must be conversant with  the 
technical rules of the Code of Civil 
Procedure.  In rule 12(d),  for  re
quisitioning  of any  public  records 
from any court or office,  a certain 
technical language is necessary,  and 
a controversy may arise as to whether 
a particular redord summoned  hap
pens to be  a public record or not. 
Last of all, if the hon. Minister will 
look at rule 12(e), you give to  the 
party an opportunity to get witnesses 
examined through  issue of commis
sions.  I cannot conceive of a right tp 
examine a witness without the assis
tance of a counsel so that the oppo
site side may be in  a  position  to 
cross-examine the witness.  How can 
a Corporation  cross-examine a wit
ness?  How can a child cross-examine 
a witness?  How can  an  illiterate 
person cross-examine a witness?  In 
the observance of the rules  certain 
technicalities of procedure arc to  be 
used, but on the other hand persons 
conversant  with the  technicalities, 
who can make  proper use of them, 
seem to be, by  the very  language, 
precluded.

Then, I wish to invite the pointed 
attention of the hon. Minister to rule 
10.  Under rule 10, you are going  to 
have  a  single  member  tribunal. 
There should be the right of appeal 
and you can condition the right of 
appeal by putting a term as to  the 
value *where the subject matter  in
volved exceeds Rs. 10,000* or  what
ever may be the  reasonable  figure. 
You  should confer  upon  the  un
successful party the right of appeal 
to a hî er tribunal.  If you  think 
that the right of appeal should not be 
given for reasons best known to you 
—̂they are not comprehensible to me 
—you should at least have  a three 
member tribunal.  Please  remember
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that the judgment of a man is fallible. 
The judgment of one member tribu
nal may  be fallible and finality  is 
being  attached  to  that  judgment 
The result is that that judgment be
comes  non-re viewable.  The  error
once perpetrated becomes perpetuated.. 
Therefore, it will be extremely  de
sirable to have an appellate tribunal. 
Given to me, I would prefer a single 
member tribunal  with an  appellate 
tribunal but, if for some reason,  yoa 
would not have an appellate tribunal, 
you should have a three member tri« 
bunal.

Then, kindly look at the qualifica
tions of the single member tribunal. 
Your choice may fall upon the judgê 
of a High Court, an  ex-Judge of  â 
High Court or a person qualified for 
appointment as a judge.  That is  a 
trickjr clause.  Any lawyer with ten 
years’ practice is a person qualified 
for appointment as a judge.  He may 
be minus  law  or minus  practice. 
That being the position,  it will  be 
extremely unsafe  to leave  such  a 
valuable subject matter of dispute  tô 
the arbitration of a single  member, 
howsoever competent he may be.  He* 
may be fallible.  These are  matters 
which deserve closer examination and 
scrutiny.

Dr. Rama Rao: These rules  have 
been brought  forward, though late, 
none too early.  In the first place, I 
am not surprised at the remarks and 
speeches made by  my hon. friends, 
Shri  Bansal,  Shri  Chatter jee  and 
Shri Ramachandra Reddi and others. 
They all want to speak on behalf of 
vested interests.  I am not surprised 
that they criticise the rule in so many 
wajTs.  On the other hand, I am sur
prised liiat the rules are so liberal.

I want to bring to your notice sub
rule (6) or rule (5) on page 3.  It 
reads: '

“Where an existing mining lease 
has run for the  maximum  term 
prescribed  under  the  Mineral 
Concession  Rules, including  the 
term for which it could have been 
renewed under these Rules, the 
Controller shall not propose the
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termination  of the lease earlier
than the expiry of fift̂ n  years
from the commencement of these
rules.”

I do not understand why, on earth, 
•even after the expiry of the term of 
the lease, the Controller  should  be 
restricted from  cancelling the lease 
ior another fifteen years.  Sub-rule 
(6) also gives some such concession. 
"Where the maximum term prescribed 
amder the  Mineral Concession Rules 
-would allow the lessee  a period  of 
aess than fifteen years, the Controller 
cannot cancel it but must extend  it 
for fifteen years from the commence
ment of these rules.

However, the most important point 
;is how these rules are enforced  by 
the Government.  I want the  'Gov
ernment to watch very carefully how 
the Controller enforces these  rules. 
We are committed to a socialist pat
tern  of society.  How can  that  be 
•established without taking over  the 
mineral wealth of the country?  I am 
in favour  of nationalising  all  the 
jnines immediately.  But that it  not 
the present question.

It has been pointed out by some 
speakers that the  Government  has 
not the capacity to work these mines.
1 question that statement.  Is it that 
the Grovemment has not got the capa
city  and the  technical  know-how? 
Many of our friends have said that 
the Government  has not  got  the 
technical capacity and the  requisite 
resources.  If that is so, is it that 
-only the private capitalists have  the 
requisite resources, capacity and  the 
technical  know-how?  These people 
■waait to sabotage.  They do not want 
the nationalisation  of this  mineral 
wealth nor do they want the estab
lishment  of a socialist  pattern  of 
society in the near future.  There is 
the instance of the Assam Oil Com
pany.  I want  the Government  to 
take up courage  in both hands.  It 
has got the resources and the techni
cal  know-how.  If  these  are  not 
available in  the country,  they  are 
available  in  plenty  from  friendly 
•countries.  The hon. Minister  knows

it only too well and so, there is no 
reason why we should not nationalise 
these mines as early as possible.  •

Apart from that, these lease  rules 
are over-liberal and so, they must be 
enforced strictly  with the  socialist 
pattern of society in the background. 
You remember  the findings of  the 
enquiry  commission  instituted  at 
Ahmedabad and Parasia  mines;  the ; 
finding was that  the disasters were 
due to the  negligence of  the mine- 
owners.  In many  cases, they have 
been neglecting these and this crimi
nal neglect by the mine-owners should 
be taken serious notice of. So, there is 
no reason why the Government should 
not take over all these things.

Take for instance the Kolar Mines. 
They have looted all the gold.  When 
we want to nationalise,  they  want 
huge and fantastic compensation. The 
Mysore Government wanted to com
pensate them at  market value  but 
the Central Government went out of 
its way to advise the Mysore Govern
ment to concede to the demand of  a 
huge and fantastic compensation  al
though  the  companies  want  still 
more.  Therefore, there is no limit to 
this.

All that I want is that the Govern
ment should be very strict in these 
matters and see that these rules are 
effectively and strictly enforced.  Re
garding  rule 4—bringing  the terms 
and conditions of the existing mining  - 
lease within the framework  of the 
present rules—there is this expression 
‘as soon as may be*.  I have no ob
jection to the wording but I expect 
the Government  to see that  these 
leases are brought within  the rules 
within a period of six months or one 
year. *As soon as may be* is a very 
loose term and for the  purpose  of 
phraseology it may be all right.  But, 
the Government  must have a time
limit, say six months or one year, and 
it should see thhf. these rules are en
forced strictly.

Mr. Chairman: The House wiH now 
take up other business.
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RELEASE OF A MEMBER

BIr. Cfaainnan: I have  to  inform 
the House that the following telegram 
dated the 29tli August,. 1956, has been 
received from  the Judicial Magis
trate, Gorakhpur:

“I have the honour  to inform 
you that Shri Shibbanlal Saksena, 
Member, Lok Sabha who was ar
rested on the 19th August,  1956 
and  admitted  to District  Jail, 
Gorakhpur, on the same day, has

*  been released  from the District 
Jail,  Gorakhpur today  on  bail 
under oi*ders of the District and 
Sessions Judge, Gorakhpur.”

COAL MINES PROVIDENT FUND

6  P.M.

Shri T. B. Vittal Rao (Khammam) : 
Madam Chairman,  I thank you for 
permittmg me to raise  this half-an- 
hour discussion arising  out of  the 
Deputy Minister’s answer  to Starred 
Question No. 229 on 25th July, 1956. 
To my supplementary question asking 
why the provisions of the Coal Mines 
Provident  Fimd  should  not  be 
brought on a par with the provisions 
of the Employees’ Provident Fund in 
the matter of computing length  of 
service, the hon. Deputy Minister re
plied giving the qualifying period re
quired for becoming a member of the 

Fimd.

The rate of forfeiture of the  em
ployer’s contribution  depends  upon 
the length of service a worker puts 
in.  In the Employees Provident Fund 
Act,  1952, which came  into  force 
much  later  than the  Coal  Mines 
Provident  Fund  Act—this  came  5 
years before the Employees’  Provi
dent Act—̂the provisions relating  to 
the computation of length of service 
is different.  Under  the Employees’ 
Provident Fund Act, service is com
puted from the date a man joins ser
vice, whereas imder the Coal  Mines 
Provident F̂jund Act the  service  is 
computed  from the  date  a worker 
becomes a member,  with the result 
that he loses much of the employer’s 

contributioxL _ , ̂

In these  days,  when one  is  not
getting even a fair wage,  not to talk 
, of a  living wage,  a worker cannot 
make any provision for rainy days or 
evil days.  He has to depend on the 
provident fund amount that he gets. 
Even the provident fimd amount that 
he gets is very meagre.  I may just 
illustrate it with an example. During 
the year 1954-55, from the  annual 
report of the working  of the Coal 
Mines Prdvident Fund Act I see that 
as many as 8984 employees left the 
service and they got in all Rs. 7,50,000, 
that is, on an average Rs. 84 each. 
One can imagine how with Rs. 84 a 
worker can live in his old age or, if 
any calamity befalls, how his family 
can live.  That is the position.

Today we have got 3,40,000 miners 
raising  an  output  of  38  million 
tons  of  coal  valued  at  Rs.  70 
crores if computed at the present cost 
price, which has been enhanced since 
July.  For raising or extracting this 
much coal, what is the treatment that 
these people are going to get? What 
is the social security pr6visi(m.  that 
he is expecting? It is only this Provi
dent Fund and nothing else.  For a 
man having put in 30 years of service, 
when he comes out, he has only a few 
years of membership in the Provi
dent Fund and that is calculated from 
1947 when the Provident Fund  Act 
was brought into force.  The period 
of service that he has put in before 
enforcement of this Act is not at all 
computed whereby he is deprived to 
a very great extent the  employer’s 
contribution.  If there is no forfeiture 
of the  employer’s  contribution,  he 
would get a little more; that is all 
Therefore,  I have been asking the 
Government  for  liberalising  these 
rules. Why have they not considered 
this question?  Not only is it an  in
vidious discrimination, but you have 
not been paying the coal-miner  his 
due.  I would not have have troubled 
this House or taken the valuable time 
of this House whose programme  is 
very crowded, but for the fact that I 
have no other forum.

In this connection, I might point out 
that on the Board of Trustees which 
sdxninisters  this Fund, there is  no
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[Shri T. B. Vittal Rao] 

representation for the All-India Trade 
Union Congress.  The figures given to 
us by the Minister during the  last 
budget session are  these:  INTUC— 
87,000  members;  All-India  Trade 
Union  Congress—32,000; Hind  Maz- 
door  Sabha—37,000.  Now,  for  a 
membership of 87,000, the INTUC gets 
four representatives.  For a member
ship of 37,000,  the  Hind Mazdoo/ 
Sabha gets one representative.  For a 
membership of 32,000, the  All-India 
Trade Union Congress  has not been 
given any  representation.  I  have 
drawn the pointed attention of  the 
Minister to  this  disci'imination.  I 
have asked him why it is so.  Then 
he sent me a reply stating that “I 
have  nominated  six  members and 
the  sixth  one  is  meant  for  im- 
organised labour.”  Now, for this im- 
organised labour, who is the repre
sentative?  The representative who is 
nominated tq represent the \morgani$- 
ed labour is an agent of the Bengal 
Coal Company—a British-owned coal 
company.  What is the function  of 
the agent in a colliery?  It is  only 
close to that of a General Manager. 
In other words, a representative  of 
the management is on the Board of 
Trustees  on behalf  of unorganised 
labour; he is not a recognised  trade 
union leader; he is net a responsible 
trade union leader; I do not mind if 
the representative was from the Hind 
Mazdoor Sabaha br from the INTUC. 
But he is not from any important or
ganisation.  So, to represent an un
organised labour, they have nomin
ated a member from the management 
to look after imorganised labour.

Sliri Nambiar (Mayuram): A wolf 

to look after the lamb.

Shri T. B. Vittal Rao: Look at this 
paradox! Organised labour goes with
out representation and  unorganised 
labour is represented by the manage
ment!  This is how the Ministry of 
Labour has  been functioning.  This 
clearly  indicates  the direction  in 
which the Labour  Ministry is mov
ing.  It is not in the interests of the 
workers; it is not in the interests  of 
the workers that they are moving. It 
is in the interests of the management

>and the  employers that  they are 
moving.

Recently, there was the Coal Tribu
nal Award.  The Government  have 
increased the price of coal since then. 
Rs. 12 crores have been put into the 
hands of the employers but they are 
not implementing the award proper
ly.  When we brought it to ê notice 
of the Industrial Relations'OflRcer and 
his machinery, that machinery looks 
on helplessly.  They all say:  “We*
have no power.  We cannot do any
thing”.  ,

The Deputy  Minister  of  Labour 
(Shri  Abid  AU): Who  said,  **We 

have no powers”?

Shri T. B. Vittal Rao: The Central
Conciliation  Officer,  Dhanbad, and 
the Regional Labour  Commissioner,. 
Dhanbad.

Shri Abid All: Did they say  that 
they do not have powers?

Shri T. B. Vittal Rao: Yes.

Shri Abid Ali: I shall be grateful 
to the hon. Member if he gives  me 
some details, because I want to take 
action, in this matter.  He may give 
it now.

Shri T. B. Vittal Rao: Yes; here and 
now.  I am telling you this.  Take it 
At the meeting on the 15th Jtdy, at 
Dhanbad,—a meeting convened by the 
Chief  Labour  Commissioner—this
happened.  The  employees  walked 
out.  The Chief Labour Commissioner 
said, “I cannot help it  I have no
power”.

Shri Abid Ali: He had no powers

to arrest them if they did not  want 
to participate.

Shri T. B. Vittal Rao: You mar
make enquiries and get the details.

Shri Abid AU: Yes.

Shri Nambiar: It is very good that 
the Deputy  Minister  has  promised 
action.  I welcome that move.

Shri Kamath (Hoshangabad): It is 
a welcome spirit and attitude; it is the 

right spirit ‘
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.  Sliri T. B. Vittal Bao: From 1951 to 

1956, the productivity of labour  has 
increased according to the statistics.

Shrl Abid AU; I do not  want  to 
take any objection, but I wanted  to 

know what particular thing the hon. 
Member has got to say with regard to 

the item placed on the agenda. He i« 
talking about trade unions, not arrest

ing somebody, productivity and so on. 

Let us be concerned with the item on 
the agenda. I am not afraid of  his 
mentioning anything, but he should be 
somewhere near the relevant point.

Shri T. B. Vittal Rao: I would only 

point out respectfully that our Deputy 

La>bour Minister has not  understood 
the issue before us.

Shri Abid Ali: I want to understand

Shri T. B. Vittal Bao: You refuse to 

understand, because your reply  also 
is like that.  When I ask one thing you 
give another thing.  When I ask for 
the computing of the length of service, 
you give me the  qualifying  period. 
What I state has got a relation to what 
I am driving at.  I say that produc

tivity has increased from 1951 to 1956, 
but who has got the benefits?. Has the 
coal miner got his share of the i*̂‘ 
crease in productivity and the increase 

in the profits? He remains where he 
was.  I brought to the notice of the 
hon. Minister last time the computing 

of dearness allowance for the purpose 
of contribution to the fund; but,  it 

took him three years to do  it.  The 
other employees got it in 1952,  but 
the miner got it only in  1955.  Even 
then, the price of coal has been  In- 

cres-sed by*‘3 annas per ton.  We must 
do something very quickly to enthuse 
these coal miners to fulfil the target of 
60 million tons during the second Plan 

period.

I demand a notification to be issued 
forthwith that  for  computing  the 

length of service, the date on which 
the employee entered  into  service 
should be taken and not the date trom 
which he joined the membership  of 
the fund, so that he may be benefited

to some extent. Through this discus

sion what I seek is only this modest 
measure of social justice to the coal 
miners, who have been having a sub

, human existence and to  provide  a 
human way of life to those who per

form the most arduous and hazardous 
duties. I also demand that the rate of 

contribution should be raised from 6i 
per cent to 8J per cent.

Shri Nambiar; May I ask some ques- 
tionî?

1̂. Chairman: Questions are allow
ed; but let me see. Mr- Gopalan and 
Mr R. N. Reddi are both absent.

Shri Nambiar; I have also given my 
name.

Mr. Chairman: These are the  two 

names I find. How long will the hon. 
Minist̂ take for his reply?

Shri Abid Ali: 10 to 12 minutes.

Shri Nambiar: May I know at what 
stage is the proposal to enact a com

prehensive social security  legislation 
for providing a pension-cum-gratuity 

scheme for coal miners  along  with 

other workers in this country? I also 
iWant to know why there is delay  in 

extending this Provident Fund Act to 
miners other than the coal  miners. ' 
such as gold, iron  and  mangane-e 
miners? These are my questions.

Shri Abid AH: The reason why  1 

intervened when the hon. Member was 
speaking was to avoid the complaint 
which he made- I wanted to  under

stand what his point was to enable me 
to try to satisfy him. But, he was not 
kind enough to explain exactly  what 
his objection was, because  there  is 
nothing in the point for which  this 
discussion has been asked for. He has 
mentioned points which are not at all 
relevant to the subject-matter placed 
on the agenda.  The points which he 
has mentioned, I have taken note  of 
and I will explain.  But, these points 
are besides the agenda, I submit.

No. 1.  The A.I.T.U.C. has not been 
represented on the Board of Trustees. 
It is correct.  But, I am not to be 
blamed for this.  Even for the future.
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[Shri Abid Ali]

I take this oppoirtunity  to  request 
the  hon.  Member  to  tell  his 
organisation  to  submit  return  of 
membership and affiliation  of  their 
unions,  which they  have not  done 
for the period  ended  31st  March, 

1956 up to this date. They were asked 

to submit it and the date has already 
passed.  They have been told that if 
they do not submit this return, within 
the specified period, this organisation 
will not be taken into  consideration 

for the puriwse of  representation on 
tile committee,  national  and  inter

national. They do  not  submit  the 

returns. We are kept in the dark.

Shri T. B. Vittal Rao: This is  for 

1955, This was recently. I am talking 
about 1955. Let him not speak of 1956. 

Then, we submitted far in  advance, 

even before the IJJ.T.UC.

Shri Abid Ali: In one previous year 

also, there was the  same  difficulty. 
They did not submit returns.  If they 

dc not submit the return, how can they 
expect us to select persons represent

ing the organisation  which  he has 

mentioned on this committee?  I shall 

submit, for the future also,—he  will 
stand up again  and again and  say 

that his organisation has  not  been 
represented—̂it shall not "be represent
ed, if they do not submit the return of 

membership. We go with the  belief 
that they have no following in  the 
country, and they have no  affiliated 
unions.  He should take note of this.

Shri T. B. Vittal Rao: These  were 

given in 1954 and 1955.

Shri Abid Ali: That'was subsequent. 
He is confusing the issue.

He has mentioned  Rs. 12  crores- 

That is correct. Coal prices have been 
Increased. But, the workers, according 

to the award of the tribunal, have got 
about Rs. 1 crore a month as  addi
tional emolumeits. Coal prices  have 
been regulated by  the  Government 
after taking into  consideration  the 
cost of production and other relevant 
factors.  When this additional burden 

was put on the industry, naturally the

Government had to  take  into  con
sideration to what extent  this  addi

tional burden could be borne  by the 
industry. We do not want to close the 

mines.  We want the mines to work 
and work properly.  That  portion 

which the industry could not bear has 

to be transferred to the  consumers, 

because the workers have  got  the 
increase.  They must get the increase 
as  the  award  directs.  Therefore, 

the price has been  increased.  Why 

should there be any complaint? It has 
been paid to the employers;  through 

them it goes to the workers.

Then, he referred to the meeting of 

the 15th July, 1956- I say, this is of 
no use.  Sometimes,  hon.  Members 

make speeches here thinking that they 
are just addressing  party  workers. 

They should  appreciate  that now, 

more than four years after they have 
been in Parliament, whatever they say 

here should have some sense of res
ponsibility  and  somewhere  near 

reality.

Shri Kamath: Mind what  you  do* 

what the Congress party does.

Shri Abid Ali: I know the facts sufR- 

ciently.

Shri T. B. Vittal Rao: As if wfe do

not know.

Shri Abid AU: Even if a  Member
walks away  from  the  Parliament, 

nobody  can  stop  him.  They  had 

walked.......

Shri Kamath: They have made it a 
Congress House, not the Parliament.

Shri Abid AU:  They have walked 

away from the Congress House also. I 
cannot stop them. Except from prison 
or from other lawful custody anybody 

can walk away and nobody can stop 
him. Therefore, if a meeting has been 

convened by the Chief Labour Com- 
mifsioner and  some  persons  walk 
away, they can walk away. We  are 
not dictators. Our Chief Labour Com-
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miisioner is not such a powerful per
son who can arrest the man and say, 
sit here.  Therefore, to say that they 

are helpless, they are not able to do 
anything, I submit are far from facts.

Shri Nanibiar: What is exactly the 

point?

‘  Shri Abid AU: Even  before  the 
award became enforceable, the Chief 

Commissioner prepared a scheme  to 
< increase the number of officers.  Be
cause, at present, the jurisdiction of an 

officer is so big that with the increased 
responsibility ..which the  award has 

put on their shoulders  it would not 
hEVfc been possible for them to dis

charge it properly.  Therefore,  the 
number of officers has been increaseiL 

They are very much in contact witn 
the workers, but the difficulty is that 

the hon. Member himself is not  in 
touch with the workers and certainly 
not in the Jharia and Raniganj  coal 
fields. Therefore he is saying all this. 

Had he been aware <»f what is happen
ing—and certainly he is mis-informed 

—he would not make such  a state

ment.

Shri T. B. Yiiial Rao: I was, only a 

week ago, in Jharia.

Shri Abid AU: Jharia is so vast that 

even if a person is there for a month 
he cannot be seized of the situation as 

it exists there.  Therefore, there  is 
nothing of  the kind that  the hon. 

Member has mentioned.  The concilia
tion machinery is sufficiently alive and 

 ̂effective and the workers  there are 
 ̂satisfied to the extent  that  the....', 
(interruption.)

,  What is the use of this interrup
tion?  If the hon.  Member wants to 
st*y anything, let him stand up and 
finish his interruption or speech. This 

will not help, this will not disturb me, 
this Will not change the position.  The 
position remains as it is.  Therefore, 

I would request the hon. Members to 
behave with a little more sense of res
ponsibility as M.Ps.  Of course,  a 

little interruption here  and  there 
would be permitted, but  not every 
second.

Sbri fL K. Basu  (Diamond  Har

bour): It is not for you to decide. It 

is for the Chair.

Shri  Velayudhan  (Quilon  cum, 
Mavelikkara—̂ Reserved—̂Sch.  Castes):' 

'T’hc Minister also interrupted  when 

the Member spoke.

Sbri Nambiar: The request  on our 

side was that the conciliation machi
nery had not sufficient power, and the* 

hon. Member cited an instance where
in the employer walked away.  Your* 
conciliation machinery is hopeless. We 

want some more powers for it,  some 
more direction to be given. That is the 

point. He is not meeting that  point. 
He goes on saying something else.

Shri Abid Ali: I have met this point 

at the time of the  discussion on  the 

Industrial Disputes (Amendment) Bill 
which was very  recently  discussed-

•fiere.  This has been discussed  suffi
ciently in detail. What is the use of' 
again relating the argimient?  The 

hon. Member knows that it would not 
he possible for me or for anybody trv̂ 
satisfy a person who wants to remain 
unreasonable.  After  all,  you  can
satisfy  reasonably-minded  persons.

Therefore, about their contention  ot 
no power, even from a court a person* 

can walk away.

Certainly our industrial  relations

machinery is effective, a*d as I wâ- 
submitting the workers there are per
fectly satisfied with  the  way  this 
machinery is discharging  its oblig?*- 

tions.

About retirement, I do  not  know 

where the hon. Member has difficulty. 
The  Employees’  Provident  Fund? 

Sclieme was introduced in 1952.  The 
scheme that is under discussion was 
introduced in 1948.  Those who  a®e- 

reti»-ing in less than three years, or m 
less than five years or ten years ai-e* 
all covered according to the notifici- 
tion.  Only the last item of 15 year?' 
remainF.  They also will  be covered 

within a short time, as soon as the* 

scheme becomes 15 years old.

1 submit there is a difference bet
ween the general scheme and the Coai'
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3(Iines Provident Fund Srheme. Under

the general scheme a worker who has 

put  ii;  one  year’s  service  is  entitlea 

to join, whereas the Coal Mines Provi- 

cJenl Fund Scheme can be joined by a 

v.’orker who  has  put in  a  service  of 
-54 days, in the case of those working 

underground, and 66 days in the case 

of  others.  And  they  are  at 

liberty  to  change  their  employer, 

whereas  the  other  scheme  says 

the person  must  have been in  the 

-canploy of the same employer to  get 

these  benefits  for  pre-act  period.  In 

llie  Coal  Mines  Provident  Funa

Scheme nothing of that kind is men
tioned.  He may be with a  different 

employer, still he remains qualified to 

remain a member of the scheme. That 

is the difference,  and  it  is  a  big 

tlifference. There it is one year  and 

liere it is 54 days  There  it is  the 

ŝame emplojrer*, but here, it is general 

and the worker can go to any coal-field 

iBTid still he can continue to be'a mem

ber of the Coal Mines Provident Fund 

Scheme.  The  hon.  Member  should 

appreciate this big difference in favour

the workers.

Shri T.  B.  Vittal Bao:  I  said  Uiat 

myself.

Shri Abid  Ali:  Another  point  I

would submit is that there aie trustees 

for administering  this  scheme,  and 

whatever we .do is  on the  basis  of 

their  advice.  The change  that  we 

have  promulgated was  accepted  by 

ti'iem  unanimously,  and  their  adv*ce 

■was accepted in toto. This point which 

the hon. Member ha-s mentioned  j’̂st 

no A'  was  never  brought  before  the 

beard of trustees for discussion at any 

time. Even if I wish to  make  the 

change suggested by the hon. Member,

I cannot do it; I shall have to consult 

them.  Tlie pros and cons have got to 

be considered as to  the  extent  to 

which it will be beneficial to the work

ers.  Not  only in the  case  of  this 

-change, but in the case of any change 

for the maiter of  that,  the trustees 

have to be consulted. But in this case, 

the> have not been consulted on  the 

point that the hon.  Member has sug

gested.  If they take up this item and 

^ey think it is  necessary  in  the

interests of the workers, they can pa« 

a resolution to that effect; nobody can 

come in their way. ‘

Thfere was one point which the hon.

Member  mentioned  about some assis

tant manager. That is true.

Shri T. B. Vittal Eao: Not assistant  ‘ 

manager, but agent.

Shri Abid Ali: He is a person next 

below the manager.  That is what the  > 

hon. Member himself has stated.

Shri T. B. Vittal Rao: He  is  next 

below the general manager.

Shri Abid AH: Let  him  be  nexc 

below the general  manager  or  the 

super-general-manager.  But the  fact 

rrmains that in this scheme,  genera, 

mar agers are also members,

Sbri T. B. Vittal Bao: Why?

Sbri Abid Ali:  Because  they  are

employees.  So far as the Act is con- 

ce-ined, it recognises this category also 

as employees, and, therefore, they are 

entitled to join the fund;  they  are 
entitled  to  become  members  of the 
fund,  and,  therefore,  a representation 

has been given to them, and I submit, 

very rightly too.

Sbri T. B. Vittal Rao: May I m̂^̂  ̂

one  submission?...........

Shri Abid Ali: It is nearing 6-30 

P.M. We should conclude now-----

Mr* Chairman: The Minister is not 

giving way. '

Shri T. B. Vittal Rao: That  means 

that  again  I  shall  have  to  write  to 

you for another discussion. The Minis

ter is misguiding the House.

Shri Abid Ali: The question would 

have  arisen if this  resolution  had 

been passed there by a majority or the 

suggestion which the hon. Member has 

made had been defeated by a majorliy.

T am submitting  that the  proposals 

which we have accepted  have  been 

passed unanimously.  Therefore,  the 

question of somebordy being a general 

manager or  a  super-general-manager
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does not arise.  The labour representa

tives  also were there,  and they were 

a party to the resolution passed  una

nimously.

In  regard  to  unorganised workers 

also, representation bag been provldea 

for in the Act. They also should have 

representation  on  the  board  of 

trustees.

Dr. Rama Rao: Who represents  the 
unorganised labour?

Shri Abid All: It will be appreciated 

that there is nothing done which  is 

not permitted  by the Act.  We have 

done  all  that  has  been  unanimously- 

suggested by the trustees;  that  has 

been  accepted by us.  And the  point 

which has been submitted by the hon. 

Member did not even form part of the 

question.  When he asked me the sup

plementary,  I gave  a  reply which  I 

thought was proper.  It may not have 

satisfied the hon. Member, But I can

not help it.

Shri T. B. Vittal Bsu>:  It did  not

satisfy  the  Speaker  also,  who  has 

idmitted this discussion.

Shri Abid All: That  is  what the 

hon.  Member  says.  The  Speaker  is 

not here.  Otherwise,  I  am  sure  he 

would not have concurred  with  the 

remark which the- hon.  Member hai 
made.

Shri ydayndhan: Is It not an asper
sion on the Chair?

Shri Abid Ali: It is the Speaker who 
has  admitted the  resolution and not 

the chairman.  ,

Shri Velayudhan: Is it not an asper

sion that if the Speaker were here, he 

would  have  concurred,  and  because 

you are here, you are not doing so?

Mr. Chairman: Both  these  state

ments are personal statements.

Shri Abid Ali: With these words,  i 
submit that there is no case for any 
grievance.  Certainly  the  workers 

concerned have no grievance, and they 

are very much satisfied  and  quite 

happy with the way we are working, 

and the hon. Member also, in his heart 
of hearts, is convinced about it.

Shri T. B. Yittal Bao: I would draw 

the  attention  of  the  Minister  to  the 

provision in the Coal Mines Provid̂ l 

rund Scheme.......

Chaudhori  Mohammed  Shaffee

(Jammu  and Kashmir): It is already 

6-30 P.M.

Shri T. B. Vittal Bao: ....relating 

to the representation in the board of 
trustees  for  the  employers  and 

employees.

Mr. Chairman: What is the fact ox 

the matter?

Shri T. B. Vittal Rao: He said that 

there must be representation given to 

general managers.  I do not mind i! 

he  gives  representation  to  general 

managers  from  the  employers’  quota.

Shri Abid Ali: Here they are emplo
yees.

Shri T. B. Vittal Bao: Here in sec

tion 3(d)(ii) it is said:

“one  shall  represent  the

employees outside  the  organisa

tions”.

So the agent is being put there say, 

the agent of the Bengal  Coal  Com

pany. Does he represent  unorganised 

labour? This is the way he is trying 

to mislead the House. He is ignorant 

of the Act. He must read it again.

Shri Abid Ali: I may  submit that 
the hon. Member himself  is confused 

with regard to the  requirements  oi 

the Act and of the Fund.  As I have 

submitted,  so  far  as  the  local  coal 

miners are concerned, they are  very 

much away from the hon. Member. Sc 

what is the use of bringing in things 

about the A B C of which he does not 

know? (Interruption).

Shri Nambiar: My question was not 
answered.

Mr. Chairman: These are side issues 

not directly related to the subject.
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Shri Nambiajr: No, Sir.

Mr.  Chairman:  Anyhow, if he does 

not reply,  I have  no  control  over 

him.

Sbrimati Renu Chakravartty  (Basir- 

hat): He cannot reply; that  is  the 

trouble.

Mr. Chairman: It is his judgment to 

reply or not to reply to any particular 

question.  How  can  I  force  him  to 

reply?

The House  now  stands  adjourned 

till 11 a.m. tomorrow.

6-32 P.M.

The Lok Sabha then adjourned till 
Eleven of the  Clock on Friday, the 

31st August 1956.
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PAPERS  LAID ON  THE 
TABLE . . . .   4865—66

The following  papers  were 
laid on the Table—

(0 Notification No. 7-CA(II)/
55 dated the 26th April,
1956 making further am
endments to the Air Cor
porations Rules;  and 

(m) the  Life Insurance Cor
poration Rules.

(ii%) Statement showing mem
bership of Life Insurance 
Corporation and its zonal 
and divisional offices,

STATEMENT RE  NATICU 
NALISATION  OF  IN
SURANCE  .  .  .  4866-76

The Minister of Revenue and 
Civil  Expenditure  cShri 
M. C. Sĥ ) made a state
ment  regarding  progress 
made re.  natioîsation 
of  insurance.

MESSAGES  FROM  RAJYA 
SABHA.  .  .  .  4877-78
Secretary  reported the  fol
lowing  messages from Rajya 
Sabha :

CO  That at  its  sitting held 
on the  28th  August,
<1956,  Rajya  Sabha  had 
agrê  without  any 
amendment to  the  Bihar 
and West Bengal  (Trans
fer  of  Territories)  Bill, 
passed by  Lok  Sabha 
on the 17th August, 1956.

(jO That at  its  sitting held 
on the 28th August, 1952,
Rajya  Sabha  had  con
curred in  the motion  for 
modificaton  of  the  Dis
placed  Persons  (Com
pensation  and  Rehabili
tation) Rules,  adopted
by Lok  Sabha  on  the  ♦
22nd August, 1956.  .

BILLS PASSED.  .  4878—̂4901,
4901—75

(0 Clause«by-clause  con
sideration  of  the  News
paper  (Price  and  Page)
Bill, as passed  by  Rajya 
Sabha,  was  taken  up.
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Consideration  was con
cluded and the Bill  was 
passed  .  . 487̂ 4901

(it) Further  considera
tion of the State  Finan
cial  CorpOTations (Am
endment) Bill was taken 
up.  Motion to consider 
was adopted.  Considera
tion of the  clauses  was 
concluded and the Bill,  •
as  amended, was passed. 4901—75

RESOLUTION UNDER DIS
CUSSION.  .  .  .  4975-5012

The Minister of Natural Re
sources (Shri K. D. Mala- 
viya)  moved  the resolu
tion re.  Draft  Mining 
Leases  (Modification  of 
terms) Rules.  The discus
sion  was  not  conclu
ded- *

RELEASE OF A MEMBER . 5013 

The Chairman informed Lok 
Sabha that a telegram dated 
the 29th August, 1956 had 
been received  from  the 
Judicial Mâstrate, Gorakh
pur  intimation  that  Shri 
Shibbanlal Saksena, Mem
ber, Lok Sabha, was released 
on the 29th August on bail 
imder orders of the District 
and Sessions Judge, Gorakh-

.  pur.

HALF AN  HOUR  DISCUS
SION . . . .   5013 

Shri T. B. Vittal Rao raised a 
half-an-hour discussion  on 
points arising* out of answer 
given on the 25th July, 1956 
to Starred (Question No. 229 
regarding Coal Mines’ Provi
dent  Fund.  The  Deputy 
Minister  of  Labour (Shri 
Abid  Ali)  replied  to  the 
debate.

AGENDA FOR FRIDAY, 31st
AUGUST, 1956

Further discussion on Resolu
tion re. Draft Mining Leases 
(Modification of Termŝ ules 
discussion on Resoluticm re.
President’s Proclamation re, 
Travancore-Cochin and Pri
vate Members* Resolutions,
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